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LOKSABHA DEBATES 

LOK SABHA (Interruptions)' 

Wednesday, April21, 19931Vaisakha 1, 1915 MR. SPEAKER: Nothing is going on record. 
(Saka) 

Ouesoo \ Number681. Shri Lokanath 

TheLokSabhametat Chouctlury. 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

[English] 

( Interruptions) 

SHRI ANBARASU ERA (Madras Central) 
: A very serious developrnent hastaken place in 
the Tamil Nadu Assembly. Lives afMLAs are 
under threat. 

( Interruptions) 

MR. SPEAKER: That wiD not goon record. 
( Interruptionsr 

MR. SPEAKER: Please take your seals. 
OuestionNumber681. ShriLokanalhOlouctuy. 

( Interruptions)· 

MR.SPEAKER:ThisisaQuestionttot.. 
We can take it up later on. 

(Interruptions)" 

MR. SPEAKER: IC8I.lOttake~1he11'llllals 
relating to the Assembly in Pariiament. This is 
not going on record. 

11.02hrs. 

ORAL ANSWERS TO QUESTIONS 

(English) 

Production of bulk drugs 

681. SHRILOKANATHCHOUDHURY: 
SHRIMATIGEET A MUKHERJEE: 

Will the PRIME MINISTER be pleased to 
stale: 

(a) the total production of bulkdrugs in the 
CXU1IryannuallyandlheshareotJ.D.P.LIherein; 

. (b) whether I.D.P.L is under obligation to 
selant.mberofbulkdrugstothernulti-nalional 
and private sector drug companies at a price 
Iowerlhan their ex;.blg mar1cetprices; 

(c) ifso, the differences in prices otvarious 
bulkdrugssuppliedby I.D.P.L andtheirmarket 
prices; and 

(d) thelesssUtteredby !.D.P .L. as a result 
twreofOJring 1992-931 
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THE MINISTER OF STATE INTHE MIN- associated manufacturers of formulations or 
ISTRY OF CHEMICALS AND FERTILIZERS non-associated formulators. The idea of course 
(SHRI EDUARDO FALEIRO): (a) to (d) : A is thatthere should not be monopoly in making 

. Statement is laid on the Tableofthe House. the bulk drugs and also in making the 

STATEMENT 

(a) The total estimated production of bulk 
drugs in the country in 1992-93 is Rs. 1045 
croresand IDPl'sshareisabout 10%. 

(b) No. Sir, However in respect of price 
controlled bulk drugs, all companies including 
IDPL are obliged to sell at prices not exceeding 
the Govemment notified prices underthe Drugs 
Prices Control Order. 

(c) and (d). Does not arise. 

SHRILOKANATHCHOUDHURY: Atthe 
outset, I want to draw your attention and tell the 
hon. Ministerthatthe (a) part of my question was 
about the total production of bulk drugs in the 
country annually and the share of IDPL therein. 
But unfortunately, the reply given to part (a) is 
ofaboutl992-93only.ldonotunderstandEnglish 
It is being done because it has been referred to 
the BIFR when the unit is sick. Therefore. 
whether it is deliberate or accidental. the hon. 
Minister will see to it. 

Anyway,lwouidliketoknowwhetherunder 
the present drug policy there is a provision that 
the 30 per cent of the bulk drugs produced by 
other companieswilbe given tothe formulators. 
If that is so it means. all the companies in the 
country who are producing bulk drugs ha~e 
obliged the Govemment on that. I would like to 
know aboutthepurchaseOl thetotal drugs by the 
Govemrnent, both by the Centre and the States. 
And what is the percentage that is being given by 
IDPl? I want to know these two pieces of 
information to strengthen my further question. 

SHRI EDUARDOFAlElRO: It is not only 
the IDPl but every signal manufacture of bulk 
drugs must give at last 30 per cent of his 
production, give to what is known as non-

formulations. So, at least. 30 per cent is 
necessarily, not by IDPl alone but by every 
single manufacturer of bulk drugs, to be passed 
on or to be sold to formulators. So, that is being 
done by IDPl.lnfact.IDPLissellingmorethan 
BOpercentto non-associated formulators. That 
is being done but it is not, ads the question 
suggests. There is no obligation to sell ata lower 
price or anything of that sort. It is sold to 
multinational corporations which are operating 
here, it is sold to Indian companies in th~ 
organized sector, which means large scale 
Indian companies, it is sold to other enterprises 
also, incidentally, in smaller quantities. This is 
being done as per commercial considerations 
and market practices. And that is how it is. 

SHRI LOKANATH CHOUDHURY: My 
point was whether your policy IS that all bulk 
manufacturerswillgive30percentandwhether 
all of them are doing that. So, you have to 
categorically say whether it is being done. You 
say it. 

SHRI EDUARDO FALEIRO: They have to 
doil. 

MR. SPEAKER: There IS a difference 
between "they have to do ir and .. they are dOing 
iI". 

SHRI EDUARDO FALEIRO l!they are not 
complying, if there is any mcident of non-
compliance.then, acllon is taken against them. 

SHRI LOKANATH CHOUDHURY: I would 
like to know whether any objections have been 
received that they are not complying. 

SHRI EDUARDO FALEIRO: No. no 
objection or representation has come to us. 

SHRI LOKANATH CHOUDHURY: When 
the question of fixation of the prices of the bulk 
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drugs by the BlCP comes, whether their cost of 
production istakenintoconsideration? when this 
was refenedwBlFR, whetherthe Government 
has1akencqoommenttoonthis, especiallyyour 
Ministry? And in taking the adjournments, 
whether the loss which the company before 
revival will incur, they have calculated it? What 
will be the loss and who will bear it? And my 
point., Sir, is that. .... 

MR. SPEAKER: You have to be very very 
nrecise. Yesterday, we could call only four 

estions. 

SHRI LOKANATH CHOUDHURY: I am 
puttingitinonequeslion. Itis only one question. 

MR. SPEAKER: let it not be a very long 
one question. 

SHRllOKANATH CHOUDHURY: It is 
inter-related. The question is, whyadjoumment 
isbeingtakenandwhythestructuraladjustmenl 
plan that was submitted is not being finalised? 
What is the tolal lossthafthe company will incur 
and whether the company has asked for more 
credit li?lit and borrowing? I would like to know 
whetherthathasbeen given and if not, then, does 
the Govemmentwanttoclose down the factory? 
We wanttoknowwhatisbelngdonetohave seH-
sufficiency in the field of drugs and whether the 
Government on the political line has a policy 
matter by this period or whether it has decided 
toclose down the factory. 

SHRIEDUARDOFAlEIRO: If I my say so, 
the hon. Member has asked several and very 
complex questions. 

Thecostofproductionistakenintoaccount 

tion. 

On the question of delay, my I mention here 
that IDPL is the first public sector undertaking in 
the drug centre to submit a revival plans before 
BIFA. It involves a lot of consultations and 
negotiations with the State Governments. We 
have five units in five different States. For 
instance, thetransferoftileofland,astheMember 
has rightly pointed out, and also, there are large 
amounts of overdues to the extent of Rs. 400 
crores. It is a very complex matt']r, it is a very 
vast matter: We arE" _. 'ite confident that within 
two orthree months roughly, we will be able to 
pulthisplan before the BIFR, after going to the 
State Governments, after going to the different 
Ministries. 

SHRILOKANATHCHOUDHURY:Whatis 
the date when it was referredtoBIFR? Was it in 
May 1992? Your Ministry has taken the 
adjournment on the 29th of March. 

SHRIMATIGEETAMUKHERJEE: I would 
like to know whether the Govemment referred 
some units of IDPlto BIFR for revival, leaving 
out two of its units at Madras and Muzafarpur 
despite the fact that they were making some 
profits. Ifsowhy? 

SHRI EDUARDO FALEIRO: No, Sir. All 
have been referred to BIFA. Those two were not 
making profits. Unfortunately they were making 
losses. Quite apart from that, they have all been 
referred to BIFA. 

SHRIMATI GEET A MUKHERJEE: Now 
thosetwo have been referred to BIFA.When was 
it referred? 

whilefixingthepricesbolhbyBICPandultimately SHRI EDUARDO FALEIRO: All from the 
by the Department. And there are guipelines to beginning. 
this effect. Those are very clear guidelines. 

On the question of revival plan, I wGUId like 
winformlhehon.Mernber, through you, Sir, in 
the House, thc!t revival plans has not yet been 
submiUedby Govemment. It is underprepara-

SHRI MANORANJAN BHAKTA: All the 
public sector companies, including IDPl are 
incurring huge lesses. I would like to know from 
the hon. Minister about a particular question that 
this matter was examined by Haathi Committee 
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and a good number of recommendations have 
been give for implementation; whether the 
Government has implemented all the 
recommendationsof theHaathiCommittee. It is 
,..,-Jerstood the even countries like Bangladesh 

, ,;ione in for it in toto. Totally they have 
:;,emented the Haathi Committee report. I 

-         would !ike to know the reply fromthe hon. Minister. 

SHRI EDUARDO FALEIRO: Haathi 
Committee report is inded the basic document 
for the drug policy. Most of the recommdnedation 
havebeenimplementedfromtime to time. We 
are now at a stage where a new drug policy in the 
process of being formulated. We have submitted 
the background paper to the Parliament for 
discussion. It is in your hand, Sir, to decide as 
to when it should be discussed in the Ho..ise. 

Industrial growth in Gujarat 

'682. SHRI KASHIRAM RANA: Will the 
Minister of PRIME MINISTER be pleased to 
state: 

(a) the present rate of industrial growth in 
Gujarat vis-a-vis growth rate in other States; 

(b) whether the Government have any 
concreteplantobringtherateolin<iJstrialgrowth 
in Gujarat to the national average during the 
current Five Year Plan; and 

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
SHRIMATI KRISHNA SAHi: (a) The Central 
Statistical Organisation does notcompileState­ 
wise Index of Industrial Pro<llction. 

(b) and (c). To boost industrial production, 
the Central Govemmentformulatespoliciesand 
programmes for the country as a whole. State 
Governments formulate their own policies, 
progranvnes,projects/schemes for implementing 

industrial growth in their respectives States. 

[ Translation) 

SHRI KASHIRAM RANA : Hon. Mr. 
Speaker, Sir. the reply given to my question is 
totally wrong as I have asked. 

[English] 

The present rate of industrial growth in 
Gujarat vis-a-vis growth rate in other States; 

( Translation] 

I have got the reply 

[English] 

The Central Statistical Organisation does 
not compile State-wise Index of Industrial 
Production. 

[ Translation] 

I had asked about the industrial growth rate 
buttt>e hon. Minister is replying about the iloJstrial 
production. This should be clarified only then I 
can ask further question. 

SHRIMA Tl KRISHNA SAHi: Mr. Speaker. 
Sir,thehon.Memberhasaskedaboutthesteps 
taken by the Government to bring the industrial 
growth rate of Gujarat at per with the national 
average. (Interruptions) 

MR. SPEAKER: No, it is about industrial 
growth first. How much has been the increase 
capacity etc. ? 

SHRIMATI KRISHNA SAHi: My 
submission is that Stale-wise Index of Industrial 
Produc\ion is not compiled the Gujarat State 
Government has also stated the same this. I 
would liketo apprise the hon. Memberthat the 
GujaralCommuiityhaseamedagoodnamein 
the whole world'°' its enterpreneunihip and 
hardwork. 
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Industrial Growth Rate can be complied from 
an Index of Industrial Production. 

[T ran'slation! 

My reply is this, but I would like to State that 
Gujarat is far ahead of our national average. 
Maharashtra and Gujarat comes under the 
category of development and progressive States. 
Therefore, I would like to tell them that the state 
Government Said that industrial growth rate is 
not complied at level olthe States. However, we 
have some statics which indicate that Gujarat 
has higher industrial growth rate than other 
states. For example Gujarat stands second in 
per capita growth factor output and third in per 
capita bank deposit. Alongwith that, Gujarat has 
4-9 per cent of the total population whereas its 
contribution in factory sector is 1 0.6 per cent, it 
means that in proportion of population it is double 
the national average. (Interruptions) 

You get confused very quickly, please listen 
to the reply. (Interruptions) 

Gujaratstandssecond inthecountryinper 
capita average, even then you think that we are 
taking Gujarat below the national average. 
Govemment of India wishes that GUjaratshould 
have good industlial development and national 
average and this should continue. The State 
shouldmove ahead on the path ofdevelopmenl 
we do not want illo ball back. 

SHRI KASHIRAM RANA: Mr. Speaker, 
Sir, the figures given and what has been stated 
by the han. Minister that Gujarat is on top in 
industrial development is awrongimpression.In 
188-89 the domestic product of Gujarat was 
43.80percentwhichhascomeclownt03.56per 
cent 1990-91. The criteria 01 Government isthat. 

[English) 

Growth rates are worited out from the 
estimates of the State domestic products. 

On the basis ofthecriterion the growth rate 
of Gujarat is coming down, the mills are closing 
down and industrial sickness is growing and rate 
has been reduced. 

MR. SPEAKER: What is your question? 

SHRIMATI KRISHNA SAHI: I am coming 
to the question. The State Govemment does not 
get the whole amount of assistance of industrial 
developmentgiven by the Central Govemment. 
In the year 1990-91 the amount of assistance 
allocated was Rs. 7.13 crore but the State 
Govemment gotRs. 1.69croreonly.lnthisway, 
the industrial growth rate in Gujarat is declining 
day by day and the industrial progress has 
become imbalanced. 

MR. SPEAKER: If you will ask question 
like this, only two questions can be covered 
during the entire question hour. 

SHRIMATIKRISHNASAHI: Mr.Speaker. 
Sir, I would like to know the measures being 
taken by the Government to increase the 
industrial growth rate in Gujarat so that the 
entrepreneurs and industries may get some 
help. I will also like to know the steps being taken 
bythehon. Minister1orthebenefitof entrepreneurs 
and industries there. 

SHRI KASHIRAM RANI: Mr. Speaker. Sir. 
I need your protection as the han. Member has 
askedsamanyquestionstogether,lhavetothink 
before replying. 

Firstly. hehasobjectedoverthereplygiven 
in Rajya Sabha.lfthe hon. Member has read the 
reply given in Raiya Sabha carefully. it is clear 
that the Government does not want to hide any 
fact. It isclearty stated that State Governments 
compile their statistics themselves but these 
statistics can not be compared with each otheras 
their basis is different. I would like to repeat that 
it will be appropriate to calculate national aver-
age on the basis of not State domestic: product 
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and that comparison will also be correct. 

It will be easier for me if the Honorable 
Memberplease repeathis question. 

MR. SPEAKER: He has asked the reasons 
forgetting only Rs. 1.68 crore out of the total 
amount of 7.13 crore allocated by the Central 
Govemment for Gujarat. If you have any 
information inthis regardpieasegVe it, otherwise 
send itlater. (Interruptions) 

SHRIMATIKRISHNASAHI: Mr.Speaker, 
Sir. the point that there is misapprehension 
among people about the progress made by the 
State regarding industrial development. I would 
like to state that-

[English] 

Gujarat is among the leading industrialised 
States in the country. 

[ Translation] 

MR. SPEAKER: All right, you please 
resume you seat. 

[English] 

SHRI KASHIRAM RANA : I would like to 
know from the HonMinister, through you that 
action thathasbeen taken and wiU be taken boost 
thegrowthcentresinlndla,partlCUlartyinGujarat, 
So. far as growth centres are concemed all over 
the country, in each district. there is a growth 
centre but centres are not working property now. 
So. I would like to know from the hon. Minister 
as to what action will be taken by the Govemment 
of India. 

[ Translation] 

SHRIMATI KRISHNA SAHI: Mr. Speaker, 
Sir, under the growth centres scheme there are 
total 19 districts 10 GUlarat and out of those 11 
have been considered backward from the point 
of view of industrial development. There centres 

have been selected under the Growth Centres 
Scheme and are located in backward district 
bharuch, Kach and Banaskantha. Central 
Govemment has given Rs. 3 crore to the State 
Govemment under this scheme. The State 
Govemmentwin utitiseits won funds and demand 
for more allocation. We will give more money for 
this when this fund is fully utilised and some 
progress is made in the work. Just now Rs. 3 
crore have been given forthe three centres. 

[English] 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): I want to say something. I 
am not going into the detail of the figures but in 
principle, I think. there is a need to have some 
statics here which give usthecomparativegrowth 
ofindustryfrom State to State. At the moment, the 
answer says and it is a factthat it is not available 
because it is not being maintained. I would like 
to tell the honorable House that this information, 
I think, is necessary and we will see how to 
collate, collect and keep this information on a 
basis of comparability. The Minister of State has 
said that el(en if is maintained at the State level, 
these NGCs are so differently based that it is not 
possible to make an all-India comparison. That 
aJso need to be done. I wouldliketo undertake this 
and inform thehouse. 

MR. SPEAKER: Thank you. 

SHRIHARllALNANJI PATEL: The industrial 
growth in Gujarat is only between Vapi and 
Valasd. Kutch and Squrashtra are remaining 
undeveloped. Industrial growth centre is given to 
Kutch, Barooch and Vagra, I would like to know 
from the hon. ~inister as to when will it start 
functioning to improve industrial growth. 
Secondly, I would also like to knowthe industrial 
policy formulated for Gujarat specially, 

[ Translation] 

SHRIMATI KRISHNA SAHI: Mr. Speaker, 
Sir, I have already given reply about the growth 
centres. Three districts viz. Kutch Barooch and 
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Banaskantha have been identified for this pur- taking to achlcve balanced growth? 
pose. These are backward districts and the 
Govemmenthassanctioned RS.3crorelorthem.· 
Now it depends on the State Government how 
quickly it spends this amount. II more funds are 
as~ed lor, we will provide more. He has raised a 
question about the industrial policy of Gujarat. 
The State Government's policy announced in 
1990 is in consonance with the Central Policy. 
This policy is meant for balanced industrial 
development of all districts. Therefore, a target 
has been fixed to provide employment to 10 lakh 
people underthe Eighth Five Year Plan. 

SHRICHANDUBHAIDESHMUKH:Mr 
Speaker. Sir. I would liketo know whether the 
Government intends to accelerate the rate of 
industrial growth in the tribal areas of Gujarat or 
not. Despite the factthalthe subsidy is available 
on this ground Industries are not being set up 
there. I would like to know whether Government 
wants to set up industries there or not. 

MR. SPEAKER: The Government's policy 
is there to set up industries in tribal areas. IS the 
Government trying to give any fillip to it or nof? 

SHRIMATI KRISHNASAHI: Mr. Speaker. 
Sir. I cannot give a separate reply for this. It needs 
to be considered separately. This IS a State 
subject. Alter the announcement of the new 
Industnal policy thiS is the responsibility of the 
State Governmentto implement thiS policy. 

MR. SPEAKER All right. Give him this 
information afterwards. 

SHRI HARISINH CHAVDA: I would like to 
know the action taken about for setting up of the 
growth centres in Bananskantha. At the same 
tlmc I would like to submit that bankantha has 
been a backward distnct. 

MR. SPEAKER: This is a matter concern 
Ing whole of India. 

SHRI HAVISINH CHAVDA The concept of 
growth centre is a creation of the Central 
Government. What steps the Government IS 

SHRIMATIKRISHNASAHI:ltyouwantto 
know about the progress made in the districts. I 
will inform you after collecting the information 
from the State Government. (Interruptions) 

[English] 

MR. SPEAKER: Please understand that you 
are asking question about a small unit in some 
district. This Minister is not likely to have that 
information. 

[ Translation] 

You are not putting question even though 
you understand it and at the same time you are 
not allowing others to put questions. 

Investment by KVle 

'684. SHRIMATI SHEELA GAUT AM: 
SHRI RAJESH KUMAR: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the amount invested by the Khadi and 
Village Industries Commission In various listed 
and recognISed institutlon~n Maharashtra. Bihar. 
GUjarat. Uttar Pradesh and Tamil Nadu upto 
March 31. 1993: 

(b) the number of Institutions In Uttar 
Pradesh and Bihar which have been included 
under direct list of the Commission during the 
last three years: and 

(c )the number of Institutions to whom cer-
tificates have been Issued in Uttar Pradesh and 
Bihar during the penod? 

[English] 

THE MINISTER OF STATE IN THE MINIS-
TRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES) (SHRI M 
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ARUNACHALAM): (a) to (c). A statement is laid 
on the table of the house. 

STATEMENT 

(a) The position of respect of the amount 

Name of the State Khadi 

Maharashtra 532.37 

Bihar 2447.47 

Gujarat 3.46 

Uttar Pradesh 6370.12 

TamilNadu 3583.22 

invested in various listed recognised and di-
. rectIy aided institutions of KVIC in Maharashtra, 
Bihar, Gujarat, Uttar Pradesh and Tamil Nadu 
upto 31.3.93 will be known after the Annual 
Accounts for 1992-93 are finalised. H~wever, 
the position as on 31.3.92 is as folio 

Amount invested (Rs. in lakhs) 

Village Total 
Industries 

358.33 890.70 

300.821 2748.29 

36.91 40.37 

773.fB 7144.01 

1501.51 50.84.83 

(b) The number of institutions in Uttar Pradesh and Biharwhich have been taken on the direct list 
of KVIC during the lastthree years is as follows: 

Name ofthe State 

, 
Uttar Pradesh 

Bihar 

Upto 
1989-90 

159 

(c) As on 31.3.92, the number of institutionS 
in Bihar and Uttar Pradesh which were granted 
khadi certificates are 123and711 respectively. 

[ Translation] 

SHRIMA TI SHEELA GAUT AM: Gandhi's 
vision of development of Khadi and village 
industries for the developnMmt of the country 
seems tobe gettingshaltereddue to nepotism. I 
would fike to know whether according to the 
informationoftheCOIiPlollei andAldorGeneral 
of IndiasomeOrganisationshavemisusedflRls 
to the tune of Rs.41.S5 crore on the pretext of 

. promotioI,ofKhadiandvilageindustries? Please 

Upto 
1900-91 

Upto . 
1991-92 

569 

61 

clarify it. Secondly, please state the number of 
·recognisedinstitutionsofUttarPradeshinvolved 
in it? Has the Government curtailed the list of 
Cottage Industries. 

[English) 

SHRI M. ARUNACHALAM: In ~rt·B' of 
the main question I have replied asto how many 
institutions have been registered in the past 
threeyearsinU.P. We have come to know that 
a lot of institutionshave been registered. We are 
going to rjveinstructionstotheConmission not 
to register further institutions. 
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[ Translation] 

SHRIMATISI-!EELAGAUTAM: Theway 
reply given is not satisfactory. 

MR. SPEAKER: A written reply has been 
given. You must have read that. 

SHRIMATI SHELLAGAUT AM: It does not 
contain the requisite information. 

[English] 

MR. SPEAKER: Please do not waste time on 
this; ask the second supplementary. 

[ Translation) 

SHRIMATI SHEELA GAUTAM: Colour 
Televisionsarebeing manufactured inthecotlage 
industry sector through khadi and Village 
Industries Commission in collaboration with 
KEL TRON and UPTRON. This programme 
should be funded. At the same time the tenure of 
the Chairman is going to expire on BMay. I would 
like to know whether the Government is going to 
give him any further extension of service? 

[English] 

MR. SPEAKER: The last part olthe question 
is not allowed. You may reply aboutthe T. V. 

SHRI M. ARUNACHALAM: Sir, I would like 
to say that ifTVs are manufactured in the rural 
areas, we are giving assistance from KVIC. After 
the amendment of the Act in 1987, we have 
included modem industries also. 

[ Translation) 

SHRI RAJESH KUMAR: I would not like to 
go into the reply that was given by the hon. 
Minister. There is a certi!icate committee in 
Khadi Commission which issues certificates. 
The Certificate Committee sanctioned loans to 
many fake organisations without issuing any 
certificate. There is a lot of bungling in it. The 

Government institutions have been looted. But 
the rule is that an institutions have been looted. 
Butthe rule isthatan institution cannot be granted 
loan without certificate from the Certificate 
Committee. I would like to know, through you, 
whether the Government proposes to conduct 
any enquiry into the affairs of institutions which 
havebeengivenloas. Secondly, the daily stock 
of Khadi and village industries is worth Rs. 15-
20 crores. Even the stock registeres are not 
maintained by the Commission. I would like to 
know whether the Government proposes to 
maintain stock-registers in the organisation in 
orderto check bunglings on this account II so, by 
when it will be done. 

[English) 

SHRI M. ARUNACHALAM: Sir, the hon. 
Member is correct in saying that the certified 
institutions alone can be given KVTCaid. If there 
is any specific complaintfromthe hon. Member, 
I welcome it. I will take appropriate action on the 
complaint. 

SHRI HARISH NARAYAN PRABHU 
ZANTYE: Mr. Speaker, Sir, the working of the 
Khadi and Village Industries Commission is not 
very satisfactory. I know that no evaluation has 
been done by the Govemment. 

I wantto know whether the Govemment has 
appointed any Expert Committee to review the 
performance olthe Khadi and Village Industries 
Commission's programme and suggest 
comprehensive changes in the policy. 

SHRI M. ARUNACHALAM: Sir,'m March, 
1993, there was a Convention 01 Khadi workers 
in Delhi. The hon. Prime Minister had attended 
and addressed the Meeting. There, the people 
had raised certain issues, The Prime Minister 
was pleased to announce that a High-Powered 
Committee under this Chairmanship will be 
constituted to look inlo the grievances. It is hkely 
to be announced soon. Any suggestion from the 
hon. Members from any side of the House is 
welcome. 
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[ Trans/ation) 

SHRI RAM VILAS PASWAN: Mr. Speaker, 
Sir. I hold that Khadi-gramodyog is the largest 
institution that can help provide rural employ-
ment and also to promote these industries. It was 
started by Gandhiji, but its objectives have not 
been a fulfilled. I have to submit with great sollow 
that at presentthere are 51akhs 76 thousand 916 
villages in the country and according to the 
guidelines of the Planning Commission even if 
one persons from each village is provided ten 
thousand rupees then the Government would 
require Rs. 57.600 crores. However. last year 
thi~ budget was only Rs. 900 crore and this year 
onlyRs. 1100crore.lnthiscontext.1 would like 
to know from the Governmentastowhat were 
the main features of the Report of the Review 
Committee which was constituted in 1985 and 
which submitted its report in 1987. I would also 
like to know the action taken thereon. 

[Eng/ish) 

SHRI M. ARUNACHALAM: Sir, Ramkrishna 
Ayyar Cornmittee had submitted its Report. And 
on the recommendation of the Committee. the 
Act had been amended. As far as employment is 
concerned so far. the KVIC has reached to 2.1 
lakh villages. Our aim to reach the remaining 
villages by the end of this century. 

[ Trans/ation] 

SHRI RAMVILASPASWAN: Mr.Speaker. 
SIr. Members of the House are curious to know 
the recommendations 01 that Committee. It IS 
such a big question. The ReView Committee 
Submitted its report in 1987. Sincethen6years 
have elapsed and the Government has not 
declared even the main pOints olthe report olthe 
Committee and has also not made clear the 
action taken thereon. You should tell us atleast 
alew pOInts of the report. 

MR. SPEAKER: Not all. but say one or two 
POlfllS of the reports of the Committee. 

SHRI M. ARUNACHALAM: The Report of 
the Committee had already been placed. On their 
recommendation only, The KVIC Act had been 
amended. They had recommended some other 
things also viz. establishing a marketing 
corporation. They are all under consideration. 

SHRIG.DEVARAYANAIK:Weare happy 
that the Government isspending a huge amount 
on this programme but at the same time, the 
Government is not very keen, whether the funds 
had been released properly or not. Some vested 
interests in KVIC are swallowing money in the 
name of Gandhi and Khadi. I want to know 
whether the Government is reviewingall these 
points. I also want to know whiter there is any 
proposal before the Government to review all the 
previous events as to what had happened in the 
KVIC. 

Is there any proposal before the Govern-
mentfor proper utilisation ofthe Fund through the 
Khadi Commission? 

SHRI M. ARUNACHALAM: As far as the 
establishment 01 the Review Committee is 
concerned. I have already replied. The Prime 
Minister is reviewing It. 

[ TranslatIOn] 

SHRI RAM NAIK: Mr. Speaker. Sir. Part 
the number of new Institutions registered. It 
shows that in Uttar Pradesh there were 159 
institutions during 1989-90 and during 1990-91 
this number was 407. It means thatthere was an 
increase 01 248 institutions in one year and in the 
following year there was an increase of 162 
institutions. The number of new Inslltuitons 
registered in Biha r during the past there years 
has been only five. Mr. Speaker. Sir. generally. 
registration of new Instltutions!s made through 
the State Khadi Board and the dlsput.ed areas are 
registered through Direct LIst. The number 569 
IS very high. I had complained In thiS regard that 
there IS much corruption and last month when 
thiS Issue was raised. the hon. Pnme Minister 
had informed that an enqUiry into It was conducted 
the report of that inquiry was received only 
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yesterday. Now I would like to know whether my 
complaint regarding corruption being practiced 
in the registration of direct institutions has been 
found true as pertheinquiry reportornot? Ifso, 
I would liketoknowthe action being contemplated 
by the, Government in this regard. 

SHRI M. ARUNACHALAM: The hon. 
Member has levelled certain allegations against 
KVIC. As I said on an earlier occasion, the 
additional security has gone into it. He has 
submitted his report. He has said that the 
production capacity of the three Dhradun units 
was in doubt. It is also not beyond doubtful 
whetherthalthe Dehradun units manufactured 
the blankets in their own premises makeing use 
of either raw·wool procured by them or raw-yan 1 

procured from their permissible units. Prima 
faCie. there seems to be collUSion between the 
advisor Shri Sharma and the office-bearers and 
officials of the KVIC in farming out orders for 
barrack blankets on the three Dhradun Units in 
preference to other units. He has also St 19gested 
thatthere is need forfurtherdetailed Investigation. 

Washave instructed the KVIC to submit 
their comments within saven days. We have also 
Instructed that KVIC be asked to take stringent 
action and immediately report to the Government 
purchase will be given which has resulted 111 

such malpractice. 

The Government has no intention to shelter 
any guilty person (Interruptions) 

MR. SPEAKER: He has repliecUo your 
quesllon 

( Interruptions) 

SHRI M. ARUNACHALAM: I have said that 
we have given instructions not register any 
Institution 

Sickness in Small scale Industrial 
Sector 

'685. SHRI SYED SHAHABUDDIN Will 

the PRIME MINISTER be pleased to refertothe 
reply given on March 24, 1993 to Starred Ques-
tion No. 417 and state: 

(a) whether the Government propose to 
undertake a census of small scale industrial 
units with 1992-93 as the reference year; 

(b) whether the incident of sickness in the 
small scale industrialsectorhas increased during 
the lastthree years; 

(c) the number of sick units assisted from the 
National Enquity Fund since its inception and the 
total outlay involved therein: 

(d) the number of such units assisted out of 
the centrally sponsored Margin Money Scheme 
with the fotal outlay thereon upto 1992-93: and 

(e) the time by which RBI is excepted to issue 
guidelines to banks forthe rehabilitation of such 
Units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES (SHRI M. 
ARUNACHALAM): (a\lo(e). A statement is laid 
on the T able of the House. 

STATEMENT 

(a)No.Sir. 

(b) No. Sir. A comparison of data on SICk units 
with number of registered SSI units for the years 
1990 and 1991 (latest available) does not reveal 
an Increase In the InCidence of Sickness. 

IC) According to Small Industries 
Development Bank of India (SIDBI). no separate 
data regarding assistance to sick units under 
nalional enquity fund IS readily available. The 
assistance sanctioned and disbursed by SIDBI 
underN.E.F. toS.S.1. units IlncludlngslckSSI 
units) dUring April. 1990toMarch 1993(i.e. the 
penod of eXlstance of SIDBI) is as follows: 



Z3 Oral AnswelS APAIL 21,1993 Oral Answers 24 

1. No. of units assisted 

2. Enquity Amount sanctioned-

3. Amount disbulSed 

The balance outstanding on accountof N. E.F. 
(as on March31 , 1993) isAs.13.16crores. 

(d) SofarLe. uptoMarch 1993asumofAs. 
259.261akhs have been sanctioned to 17 States! 
U. Ts. I nformation available from eight States 
which also account for 81.7% of the total fund 
sanctioned till now, reveals that with a sum of As. 
211 .86lakhs sanctioned to them, 857 sick units 
were assisted. 

(e) ABI has already issued guidelines on 
6.2.1987andsubsequentlymodifiedandupdated 
on 8.6 .1989, 8.1.1991 and 1.7.1992. Further 
gudelines by ABI will depend on the acceptance 
of the report of Nayak Committee by the ABI. 

SHAI SYED SHAHABUDDIN: If the 
Govemment has not conduced a recent survey 
and do notpropose to conduct one, we have no 
option but to realy on the survey conducted in 
1989-91 for the period 1987-88, which was 
released in February 1992. 

According to this, there are 19.41akh units in 
the small scale sector with a total investment of 
As. 20.000 crore roughtly and the production 
capacity of As. 57,500 crore. Now in March, 
1990. 2.191akh units were reported to be sick, 
which is 11 per cent of total number of units 
registered at that time. 

Now the Minister says that he has no idea 
about the incidence of sickness of this sector. 
Since no survey has been conducted, I do not 
undelStand how the registration figure can give 
an indication of the il')cidence of sickness? 

Therefore, I would like to know from the hon. 
Mlnisterwhether it is his case thatlhe sickness 
has not Increased since 1990, during the last 

1760 

As.6.86crores. 

As. 5.10 crores. 

three years, eitherintheform of absolute number 
of sick units of in terms of percentage of the total 
number of sick units registered. 

SHRI M. ARUNACHALAM: According to the 
RBI figures, the percentage of sickness has 
come down by one per cent. In 1990, the sick 
units in small scale sector numbered 2, 18,828. 
That is about 15.9 per cent. In 1990-91 the 
number of sick units was 2,21,4 72 which was 
about 14.8 per cent of the total number of units. 

SHAI SYED SHAHABUDDIN: What about 
the latest figures? The hon. Minister has the 
figure of 1990 according to the survey and I 
asked, whether during the last three years. it is 
his case that, in the total number of Sick units in 
the percentage of the total number of units, the 
incidence of sickness has gone down. He has not 
replied to that. 

Mr. Speaker, I come to the second question. 

These 2.191akh units which were reported 
sick in March 1990 had an outstanding bank loan 
of As. 2,427 crore which means each units was 
indebgated roughly to the extent of As. 11akh or 
Rs. 1.25Iak·h. Now, the Minister has in his reply 
given w~at remedial measures have been taken 
It has been stated in the reply that dunng 1990 to 
1993 under Small Industries Development Bank 
of India 1769 units were assisted to the extent ot 
Rs. 5.1 crore, and under the marginal money 
scheme 857 units were assisted to the tune of Rs. 
2.11 crore which makes a grand total of 2626 sick 
unitsassistedtoanextentofRs.7.22croreduring 
the last three years. 

Now the Minister has already admitted the 
level of sickness. It seems to methatthe remedial 
measures taken by the Govemment are like a 



25 Oral AnswelS VAISAKHA 1.1915 (SAKA) Oral AnswelS 

flea-bite. There are thousands of units which are 
non-operational. About 2. 19 or 31akh units are 
sick, out of which only 2600 units have been 
assisted and against an outstanding credit of 
roughfyeach unit being indebated tothe extent of 
Rs. llakh or Rs. 1.251akh amount given per unit 
is Rs. 25,000 which means, in fact, that the 
Govemmentwasthrowinggoodmoneyafterbad 
money. I do not undet5tand this strategyfortrying 
to nUlSe back the sick units to health. 

Therefore, I would tike to understandfromthe 
hon. Minister what further measures do they 
propose, in orderthat all the sick units in the small 
industrial sector are adequately covered and 
nursedbackto health at least during the next five 
yealS. 

SHRI M. ARUNACHALAM: The Naik 
Committee has submitted its report on this issue 
and it has recommended some measures. The 
RBI has to decide on that. As far as the credit 
policy announced by the Reserve bank of India 
very recently on 7thAprii isconcerned, they have 
suggested something to the banks; that is, they 
asked the RBI to increase credit flows to SSI 
sector; they even preferred an action plan forthis 
purpose. The existing instructions forsanction of 
loans to the SSI sector would be replaced by a 
simplified procedure and the details would be 
announced by the RBI soon. 

SHRISOMNA THCHA TTERJEE: They have 
never translated it into action. You are repeating 
parrot-like. 

SHRIM.ARUNACHALAM: That is forthe 
Govemment to do. An ombudsman type of 
institution win be created to look into the 
grievances of the small scale sector and to give 
a boost to marketing of SSI sector the banks have 
been asked to provide working capital to SSI in 
marketing their products. The definition of sick 
units are being examined and will be modified! 
how far they can be improved. A formal 
communication will be coming from the RBI. 

SHRI GOPINATH GAJAPATHI: Weare 

well aware olthe innumerable small scale units 
which have turned sick owing to varied reasons. 
May I know from the hon. Minister, through you, 
Sir a couple olthe main measures taken by the 
Govemmentto assist technocrats whose small 
scale units have been sized by various financial 
institutions owning to industrial sickness? 

SHRI M. ARUNACHALAM: Sir, I cannot 
follow his question. 

MR. SPEAKER: The technocrats of sma" 
scale units are suffering. Can you help them and 
!"oN? 

SHRI M. ARUNACHALAM: Sir, the SIDBI, 
the Small Scale Industrial Development Bank of 
India, is having various schemes fortechnocrats. 
They can avail facilities through them. 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, we always hear so much about the 
schemes and guidelines and all that. But the 
trouble is that at the operational level, these are 
never implemented. I would like to know from the 
hon. 

Minister, how many units have applied for 
assistance because we only find 1769 units have 
been assisted. On what basIS these units have 
been chosen? They have the problems of 
marketing and the problem of getting financial 
assistance. When SIDBllaw was passed, we 
were told that an institution of wonderful nature is 
being set up and all the problems of the small 
industries are going to be met now and going to 
be removed. But still the financial problems is 
there. The marketing problems are there. Now, 
with the reduction in import duties and the 
customs duties, even the raw materials, some 
small components, which were being 
manufactured in the small scale sector, are 
going tobe imported now and they are facing the 
biggest difficulty now. I can tell you that with the 
reduction of the customs duties, airconditionelS 
are being brought as personal package; 
refrigerators are being brought as personal 
package. The small units manufacturing 
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airconditioners are going out of circulation 
because these are coming cheaper with the 
reduction of the customs duties. These are 
very important issues. That is why, I said, it 
was all • I am sorry. I am withdrawing that 
word ..... . 

MR. SPEAKER: Off the record. 

SHRI SOMNATH CHATTERJEE: But the 
point is merely trotting outthosewould not do. 
Mr. Prime Minster, this is a very important 
sector. You know that. Please pay some 
attention to whatever he is saying. This is not 
being done. The biggest employment sector is 
the export units. Shrimati Krishna Sahi agrees 
with me. So far as exports performance 
concerned, it is the best. Butthis IS the most 
neglected sector. 

I request the hon. Ministerto tell us what 
concrete steps are you taking; how many units 
have applied for assistance; how much have 
you given and en what basis. 

SHRI M. ARUNACHALAM: Sir, I do not 
have the figures as to how many units have 
asked for assistance. Out ofthe total sick units 
of 2.21,472 units, 16,140 units with outstanding 
bank credit of Rs. 693. 12 crore were reported 
to be potentially viable: by the commercial 
banks at the end of March 1991. The banks 
haveput ..... . 

SHRI SOMNATH CHATTERJEE: How 
many units have applied for assistance? 

SHRIM.ARUNACHALAM:ldonothave 
th<l.t figure. I will collect it and pallit on to you. 

SHRI SOMNATH CHATTERJEE: The 
most important thing, you will collect. 

THE PRIME MINISTER (SHRI P.V. 
NA.RASIMHA RAO): Comparatively between 
1990 and 1991. there has been a slight 
improvement. What Shri Somnathistalking 

• Not recorded. 

about is very very recent measures, which would 
never have had any impact on 1990 and 1991 and 
those figures. And ifthatimpact is needed, we shall 
certainly study me give him. 

[ Translation] 

Don't mix those two 80tlsare seperatethings. 

SHRI SOMNATHCHATTERJEE: You have 
said April to March. Hon. Prime Minister Sir you 
have said that it is April, 1992 to March 1993 .... 

( Interruptions) 
[English] 

KUMAR I MAMTA BANERJEE: Sir, you will 
appreciate that the number 01 unemployed youth 
are increasing day by day and it is a chronic 
problem 01 our country now. The smaU scale 
industries was proposed to set up to encourage the 
unemployed youth and the women. Bul now it is 
lagging behind because 01 the negative attitude of 
the financial institutions and the lackofcooperation 
from the Government level also. Sir, you will be 
surprised to know that out ofthetotalthere lakh 
industries, which are no sick in the country, in my 
State more than 35,000 industries are sick. There 
is no scope lor the unemployed youth; no 
employment opportunity. (Interruptions). Why do 
not you allow me to speak. This question is about 
unemployed youth. I am askinglortheunemployed 
youth. (Interruptions) 

[ Translalton] 

SHRICHHIDI PASWAN:When you move 
out its work, who will cook can food at from· 
( Interruptions) 

[Eng/ish] 

An hon. Member: It is not good. (/ntemJpIions) 

MR. SPEAKER: Whosaidltlis? Pleasestand 
up, apologise and withdraw . youhavetoapdogise 
and withdraw. 

( Interruptions) 
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[ Translation] 

SHRI CHHIDI PASWAN: Mr. Speaker, Sir, 
my intention was not malallde. itwasJrssaJoke. 

MR. SPEAKER:,This is not a Joke. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEVELOPMENT OF HEAVY INDUSTRY 
SHRIMATI KRISHNA SAHI : You have to 
withdraw your words (Interruptions) 

SHRICHHEDIPASWAN: lamsorry,ifshe 
has been hust by what I said. (Interruptions) 

[English] 

MR. SPEAKER You shall have also to 
apologise. You do not understand the meaning 
and Implication of what you are saying. 

[ Translation] 

SHRI CHHEDI PASWAN If that IS not 
enough. I aploglse as well. 

a very 51-lcuflc question. Is the hon. Minister 
aware, as said by Somnathji also, thatthere is 
less employment opportunities in small scale 
sector in comparison to big industries? There is 
a deliberate delay in payment by the big industries 
to the small scale industries for the supp!y of 
goods made by the latter. Payment is made in six 
months orin one year. The Government is asked 
to solve this problem faced by the Small Scale 
Industries. I would like to know whether any 
consultation in this regard has been held with the 
Ministry of Law and justice and whether the 
Government contemplates to set up any special 
tribunal. I would like to know the reaction of the 
Govemment overthepropositionthatthepayment 
too the Small Scale industries for the goods 
supplied to the big industries would be made 
within 30 days. 

[English] 

SHRI M. ARUNACHALAM: Sir. it is a fact 
that the large scale industries are delaying their 
payments. I think, the hon. Member might be 
aware that in thecurrent Session we have passed 
the Bill. (Interruptions) 

SHRI RABI RAY: What about the 
KUMARI MAMT A BANERJEE: I would implementation? 

like to know whet tier the Government will set up 
an expert Committee to go Into the details and 
give some necessary relief to the unemployed 
YOLrthsothatlheycanstandonthelrfeet.Secondy. 
I WI uld also like to know whether the Govemment 
will ::.<.:1 ul-lll1ore and more new Industnes to 
encourage the unemployed youth. 

SHRI M. ARUNACHALAM: The 
employment has Increased considerably through 
the small scale sector. As far as educated 
unemployed youth is concerned, We have a 
scheme which is being Imp!ementedthrough the 
DICs.lfthehon. Member has any SUggestion, we 

SHRI M. ARUNACHALAM: We have just 
now passed the Bin and we have to implement it. 

DR. KARTIKESWAR PATRA: Sir, the 
assistance sanctions and disbursed by SIDBI 
underN.E.F. toS.S.1. units during Apnl, 1990to 
March 1993 is as follows. 

Amount disbursed -
RS.6.86crores 
Rs.5.10crores. 

Will go Into It and we Will try to Implement it The rest amount that is Rs. 1. 76 crores could 
not be spent. In the House, we are very much 

I TranslatIOn] concemedotdevelopmentsotsickunits.lwould 
like to know what are the reasons why this 

RAI3I RA Y: Mr. Spuilker, Sir, I wantto ask amount could not be spent so far. 
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Anotherthings is that in seventeen States, (English] 

the amount of assistance sanctioned is Rs. 
259.26crores.Outofthat,theamountsanctioned 
for eight States is Rs. 211.86crores and for the 
remaining nine States, only Rs. 37.40 crores 
have been sanctioned. So, some sort of regional 
imbalance has been committed. I would like to 
know what steps are being taken by the 
Government to avert imbalance in sanctioning 
the assistance to backward states. 

SHRI M. ARUNACHALAM: Sir, itisafact 
that the refinance scheme is not up to the 
expectation. We are planning to have a review 
meeting with the handing institutions. 

[ Translation) 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I would first request you to please 
chastise the hon. Ministerbecausehehasmisled 
this august House with the reply he has given. 
This is the Economic Survey-1992-93. If the 
Hon.PrirneMinisterglancesthroughit,hewouid 
find that as per his own estimate the number of 
sick industrial units in small scale sector has 
increasedfromthe lakheightythreethousandto 
two lakh twenty one thousand within the period 
from 1988 to 1991. He has manipulated the 
flQUresand made an addition of aboutfiftyseven 
thousand units in it which wece not in existence. 
Therefore, his replyismiselding and you should 
warn him nottogivesuchfalsestatemenlsinthe 
House. 

MR. SPEAKER: Before that, let me under-
stand the point. 

(/ntel11Jl1A. "',' 

SHRI GEORGE FERNAN"ES: Since the 
hon. Prime Minister in his replytothe questiCil 
reaised by one of my friends Shri somnath 
Chatt8fjee hasmadeacor11*isonbetween the 
presenlpolicyandtheprevioussilualiontomake 
hispointctear, I wouIdseekoel1aindarifications 

. on the following tines I am going to read. 

"The Growth ofthe sector in 1991-92 
that is, of the small-scale sector-was 
in spite of a numberthe availability of 
requisite raw materials and credit 
squeeze and a nse in the interest rates 
leading to severe erosion of the liquidity 
position of the SSI units.' 

( Translation) 

Doesthehon. Prime Minister agree to what 
has been stated intheeconomicsurveyof 1991 ~ 
92-93 and placed before the Houserecentty iothe 
month of February? 

SHRI M. ARUNACHALAM: Sir, I do not 
know. I have to go back and study. 

( Translation) 

SHRI GEORGE FERNANDES: Mr. 
Speaker. Sir. what type of reply is it. 

[English) 

MR.SPEAKER: He says that he will study 
and reply. 

( Translation] 

SHRI GEORGE FERNANDES: Haven't 
they studied it ? This economic survey was not 
prepared me, All this has been written it. Was he 
notawareofalthiswhenheplacedthe'document 
before the House and did not the concerned 
officers apprise him of all that is written in it? 
,.(/~) 

MR. SPEAKER: This should not be so 

(Interruptions) 
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[English) 

MR. SPEAKER: Economic Survey con-
tains a log of information. Allow him to look into 
it. 

\ [T ranslatlOfl] 

SHRI GEORGE FERNANDES: Economic: 
survey is the document of the Government of 
India. Did not the concemed officers fumish any 
information to him regarding the document? 

[English] 

He cannot beanowedto rnil.Joodthe House. 
He is misleading the House.. Vnterruptions) 
Govemment is misleading the Huuse. (/ntetTl.f)-
lions) 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, Sir, 
the hon. Minister is giving reply without knowl-
edge and without going through the document. 
( Interruptions) 

MR. SPEAKER: This should not be so. 

( Interruptions) 

[English] 

SHRIANNAJOSHI: Sir, if the Minister is not 
ready, please hold him on. 

[ TtanSlation] 

MR. SPEAKER: There is no need to hold 
him on. 

. [English] 

I havecarefuOyheard him and he was saying 
something about 1990-91 increase. Let itbe 
examinedproperly and then he will reply, nollike 
this. 

IT rans/ation] 

SHRI GEORGE FERNANDES: Mr. 

SpeakerSir,1 would like to request you again to 
please hold on this matter. The matter should be 
investigated. He issayingthat what he said was 
wrong. (Interruptions) 

SHRIMATI BHAVNA CHIKHLlA: Mr. 
Speaker, Sir, through you,l would like to submit 
that the biggest problem in India is increasing 
popuIalionandunemployment. Educatedyouth 
fail to get jobs and in that condition they take 
recourse to small scale industries. The hon. 
Prime Minister has stated just now that the 
number of sick units is very large and the 
Government is trying to improve their condition. 
I would like to say that lack tlf providing timely 
subsidy has been one ofthe factors of the units 
tuming sick. Has the Govemmentformulated a 
scheme to provide subsidy to small scale 
industries in time so that they do not become 
sick. 

[E~ 

SHRIM. ARUNACHALAM: Sir, the capital 
Slbsidyhasbeenwithdrawn by the Government 
of India in 1988 itseH. Now, the subsidies are 
being given by the State Govemment. It is upto 
the State Governments to see that it is being 
distrixJted Fairly. 

WRITTEN ANSWERS TO QUESTIONS 

Sanskritasa Computer Language 

[English] 

683. DR. A. K. PATKL: Will the PRIME 
MINISTER be pleased to state: 

(a) the broad details of the studies conducted 
andapproachpapersprepared regarding use of 
Sanskrit in computers in view of claims 01 
computerscientists in America since 1985 that 
SanskrilisarUegovemedlanguageforcomputer 
processing; and 

(b) the progress made in this regard and the 
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funds allocated for the purpose during the last 
threeyears? ' 

THE MINISTER OF STATE IN THE PRIME 
MINI~;rER OFFICE (SHRI BHUVNESH 
CHATURVEDI): (a)and (b). an exploratory study 
in the area of Sanskrit for Natural Language 
Processing, specifically of computational 
rendering of Pan in ian grammar and machine 
T ranslationwas initiated in 1989atthe Centre for 
Development of Aqvancedcomputing (C-DAC), 
Pune, an autonomous society under the 
Department of Electronics. This study 
concentrates on the systematic (rule based) 
generation of Sanskrit words and sentences, 
beginning with the roots and analysislrecognition 
of sentenceslfinished words. In orderto conduct 
language Processing activities with excellence 
and competence, the Department of Electronics 
have broughttogetherthe language Institutions 
&Organisations with the expertise in Computer 
through the "Technology Developmentforlndian 
i...anguages" (TDIL) Programme. Sanskrit has 
aIsobeenincludedinthtsprogrammeanddifferent 
projects have been identified relating to 
information processing in Sanskrit. These 
include: 

i) Developmeni of corpora of text of 
Sanskrit and exploring information 
processing structures in Sanskrit Shastras. 
These projects are being carried out by 
Sampurnanand Sanskrit University. 
Varanasi. 

ii) Utilisation of Sanskrit in computer 
based semantic Processing (Kriya 
Research). This project is being carried out 
by Academy of Sanskrit Research (ASR) 
Melkote. Karnataka. 

iii) Computer assisted learning and 
teaching programme for B. Ed and M. Ed. 
students and software development for 
Computer Assisted Sanskrit T eachingl 
learning at Lal Bahadur Shastri Rastnya 
Sanskrit Vidyapeelh, New Delhi. Jawahartal 
Nehru Umversity(JNU). New Delhi is also 

supporting then in terms of software 
development. 

iv) Preparation of curriculum guidelines 
and course material for introduction of 
Sanskrit Vyakarana. Nyaya, Meemansa 
and Nirukta to linguists and computer 
scientists at Shri lal Bahadur Shastri 
Rashtriya Sanskrit Vidtlyapeeth, New Delhi. 
Rashtriya Sanskrit Vidyapeeth. Tirupati 
Gurukal kangari University. Haridwar. 

The progress made sofar under these 
projects consists of the following:-

i) Development of corpora of text of 
Sanskrit containing test entry of more than 
8 lakhs untagged norms have been 
completed. 

ii) Software packages relating to vanous 
topics in Paninian grammar, for generating 
Shabda Roop and Dhatu Roop have been 
developed, 

iii) A Parser of analysing Sanskrit 
sentences with respect to parts of speech 
has been developed 

iv) Computer Aided Learning and 
Teaching has been included is a subject for 
B. Ed students at Shri Lal Bahadur Sahstri 
Rashtriya Sanskrit Vidyapeeth. New Delhi. 

An amount or Rs. 58. 121akhs has been 
released to the projects related to Sanskrit 
during the last three years. 

Writing and Printing Papers 

686. SHRI K. PRADHANI: Will the PRIME 
MINISTER be pleased to state: 

(a) the projects demand of writing and 
pnnting papers in the country by the 2000 AD 

(b) the total cost of all kinds of papers 
importeddurtng 1991-92 and 1992-93: 
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(c)lheannual production of vanous types of 

papers inthecountry; 

(d) the installed and actual production 
capacityofvariouspaper manufacturing units in 
lhecountry; and 

(e) the steps taken to increase the domestic 
production of an types of paper? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) The projected 
demand of paper and paperboard in the country 
by the year200 AD is estimated at about 28.35 
lakh tonnes. 

(b) Import of paperboard and manufactures 
during the two years is as under:-

Year Value (Rs. crores) 

1991-92 145.00 

1992-93 128.34 

April 1992-Dec. 1992) 

(cl The production of paper and paperboard 
during 1992isestimatedtobeabout21.00Iakh 
tannes. 

(dl The total installed capacity of 340 units 
In the coe"try is 35.00 lakh MT. At present 77 
paper units with an installed capacity of about 
6.45 lakh tonnes are not reporting production. 

(e) The paper and paper board industry is 
rneetingtheentiredomesticdemandforcommon 
varieties of paper and paper board. The 
Govemmenthaw, however, tMen following steps 
to encourage production of paper and paper 
board In the country . 

i) Paper units based on use of minimum 
75°-opuipderivedfrombagasse, agricultural 

residues and other non-conventional raw 
materials have been exempted from 
industrial licensing subject to locational 
angle. 

ii) Manufacture of writing and printing 
paper and uncoated craft papercontaiOlng 
not less than 75% by weight of pulp made 
from rice and wheat straw. lute. mesta or 
bagasse ormixlure thereof ormixlure of two 
or more of the pulps of the aforementioned 
materials is exempted from excise duty. 

iii) Import of waste paper and wood pulp 
is freely allowed without the need for an 
Import License ata low rate of customs duty 
(20%and 1 0% respectively). 

(iv) Paper Mills agro-residues and other 
non-conventional raw materialsatleast upto 
50% are charged excise duty at 
concessional rates. 

Integrated Rural Energy Programme 

687. SHRI N.J. RATHVA: Will the Minister 
of PLANNING AND PROGRAMME 
IMPLEMENTATIONbepl~asedtostate: 

(a) whether the Government have 
implementedlintroducedintegrated Rural Energy 
Programme in GUlarat during the Eighth Five 
Year Plan: 

(b) If so. the details thereof: 

(c) whether the Government propose to 
Implementthis Programme on priority basis in 
the tribal and backward areas: 

(d) ifso. the details thereof: and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) Yes. Sir. 
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. (b) to (d). Gujarat was one of the eight 
selected States in the Country where a pilot 
programme for Integrated Rural EnergyPiaming 
was taken up in the Sixth Five Year Plan period 
(1981-84) itself. This pilot programme became 
a regular plan programme in the Seventh Plan 
covering all the States and was continued in 
Gujarat also in the Seventh Plan period. The 
Integrated rural Energy Programme is being 
continued and expanded in the Eighth Plan. A 
provision of Rs. 350 lakhs have been made for 
this programme in the State Plan outlay of 
Gujaratforthe Eighth Plan. 19b1ocks have been 
conered,sofar, underthisprogramme in Gujarat. 
Out of these blocks covered, 7 blocks are in the 
tribal anbdbackward areas. It is proposedtotake 
up more IREP blocks in the tribal and backward 
areas in Eighth Plan. In these, and also other 
IREP blocks, the minimum needs for domestic 
energy forthe rural house holds below poverty 
lineareproposedtobemet, besidesthepromotion 
of appropriate devices forrneeting other energy 
needs for subsistence and development. 

(e) Question does not arise. 

[ TtanslationJ 

Industries by Foreign Investors in U.P. 

688. DR. MAHADEEPAK SINGH 
SHAKYA; Will the PRIME MINISTER be 
pleased to state: 

(a) the details of the proposals received 
from foreign investors for setting up of industries 
at various places in Uttar Pradesh during 1992-
93; and 

(b) the time by which these proposals are 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Foreign 
collaboration approvals are intended only to 

determine the terms and conditions of 
collaboration. Foreign investment approvals do 
not usually indicate location of the industries 
and, consequently, such data are not centrally 
maintained. 

(b)The~tionofaprojectdepends 

on itsgestation periodwhichvariesfrom project 
to project. . 

Allotment of Wasteland 

689. SHAIMATI SUAYAKANTA PATll: 
Wdlthe PRIME MINISTER be pleased to state: 

(a) the total area of Govemment and private 
wasteland identified by the NationalWasteiand 
Development Board and the total area of land 
acquired and developed so far, separately; 

(b)whetherthereisanyproposalto~the 

acquired wasteland on long-term basis to the 
landless farmers, agricultural labourers and 
cooperative societies for agricultural work, 
plantation, pasture and horticulture; 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTElANDS 
DEVELOPMENT) (COL. RAM SINGH): (a) No 
detailed survey for identification of wastelands 
has yet been conducted but according to one 
estimate, the total extent of wastelands in the 
countryis 129.574 million hectares, out of which 
93.685 million hectares non-forest wastelands 
including private wastelands. The National 
WasteIands~Boarddoesndacql.ire 

anywastelandforthepurposeofilsdevelopment. 
However, afIorestatiorvbplantingactivilyover 
an area of 10.64 milion hectares of public land 
and268.98crores of seedlings distribution for 
planting on private lands have been achieved 
upto 1991-92 under various schemes of the 
Central and State Govemments. 
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(b). (c) & (d). The National Wastelands 

Development Board has no proposal to acquire 
land in order to give it on long term basis to the 
landless farmers, agriculture labourers and 
cooperative societies. The Board promotes 
development of wastelands in non forest areas 
without acquiring them. 

[English) 

Drinking Water Problem in Orissa 

690. DR. KRUPASINDHU BHO!: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment of Orissa has 
requested for Central assistance to tackle the 
drinking water problem in the drought affected 
area ofthis State; 

(b) if so, the details thereof; and 

(c) the action taken thereon alongwith the 
funds allocated by the Union Government for 
this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a)to(c). The Government of Orissa 
has sent a request on 4. March, 1993forspecial 
Central assistance of Rs. 1 0 crores under the 
Accelerated rural Water Supply Programme to 
fight drought conditions. The letter of the State 
Government menIionsthat drought has set in the 
districts of Malkangiri, Nowrangpur. Koraput. 
Rayagada, Gujapati, Kalahandi, Bolangir and 
Mayurbhanj. The letter also mentions that in the 
coastal beh, because of dry conditions and 
consequent saline intrusion into tube-wells and 
sanitary wells, the case of diarrohea and other 
gastarointestinal diseases have been reported 
specially in the 24 blocks in the coastal districts 
of Cutack, Puri and pars of Balasore. The 
assistance sought is for relief in the shape of 
sinking of deeper tube wells, rejuvenation of 
existing tube wells. deepening of sanitarywells. 

sinking of new sanitary wells, construction of 
water harvesting structures etc. 

Government of India provide central 
assistanceunderARWSPforsupplyofdrinking 
water facilities in villages not having adequate 

. sourcesofwatersupplyincludingthoseaffected 
bydrougilt.UndertheARWSP,Rs.18.ncrores 
ofcentralassisfance has been released to Orissa 
in 1992-93andRs. 5.57 croresin 1993-94,sofar. 

Light Transport Aircraft 

691. SHRI SHANKERSINH VAGHELA: 
SHRIATALBEHARIVAJPAYEE: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the progress made in the development 
of Light Transport Aircraft so far; 

(b) whether this project has been facing 
financial crisis; 

(c) if so, the details thereof; 

(d)whethera Russian Companyhasoffered 
to buy the complete project: 

(e) if so, the terms and conditions thereof: 
and 

(f) the reaction of the Govemrnentthereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) Since the 
initiation of the Project in 1989, the National 
Aeronautical laboratory, BangaIore(nowknown 
as National Aerospace Laboratories) has 
completed a detailed feasibility study and is 
about to complete the full Project definition 
stage. A market survey for the proposed L T A 
has been made. Three wind tunnel campaigns 
have also been compIetedandtheconfiguration 
of the aircraft is underfinalisation. Negotiations 
and discussions with potential Indian Private 
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and public sector industries are currently on for 
collaboration for the design, development and 
fabrication oftheprototype ofthe aircraft and its 
subsequent production. 

(b) and (c). Initially there were some 
difficulties in meeting the entire cost of the 
project estimated at Rs. 8Ocrores due to financial 
constraints. However, with the identification of 
sources forthe funding of the project, it may be 
possible to fund the project. 

(d) No, Sir. no such offer has yet been 
made. 

(e) and (f). Do notarise. 

[ Translation] 

Manpower in Public Sector 
Undertakings 

692. SHRI RAM TAHAL CHOUDHARY: 
Will the PRIME MINISTER be pleased to state: 

(a) the efforts made by the Govemment to 
rationalisethe manpowerin various public sector 
undertakings: and 

(b) the extent to which the manpower has 
been rationalised in these public sector 
undertakings during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNASAHI): (a) and (b). The 
Boards of Directors of Public Enterprises are 
empowered under their Articles of Associations 
to appoint and removeofficersandstaffaccording 
to their requirements. Hence the responsibility 
lor rationalisallon of manpower lies with the 
board of Directors. The detaiisof the major steps 
taken in this regard by public enterprises are 
given in the statement laid on the Table of the 
House. 

STATEMENT 

Details of major steps taken for 
rationalisation formanpowerby the public sector 
enterprises: 

(i) Registration of sick industrial PSEs with 
the Board for Industrial and Financial 
Reconstruction for formulation of revival/ 
rehabilitation schemes. 

(ii) Evolving similar rehabilitation/revival 
schemes for non-industrial sick PSEs by the 
concerned MinistrieslDeptts. 

(iii) Introduction of voluntary retirement 
scheme with a viewto reduce surplus manpower. 

It is too early to estimate the impact of the 
above measures on rationalisation of manpower. 
However, the total number of employees in the 
public enterprises during the last three years for 
which data are available, is given below: 

Yearending 

31.3.1990 

31.3.1991 

31.3.1992 

693. 

No. of employees 
(in lakhs) 

22.36 

22.19 

21.84 

Cryogenic Engines 

SHRI BRIJ SHUSHAN 
SHARAN SINGH: 

DR. RAMESH CHAND 
TOMAR: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the prices of the latest cryogenic 
engines manufactured!n Russia are likely to 
increase due to full convertibility of Rupee: 

(b) if so, the extentthereof: 
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(c) whether the payment of these engines 
was agreed upon in Indian currency: 

(d) whether payment has bef'n made for 
these engines; and 

" (e) if so, the time by which these engines 
are likely to be manufactured? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) No, Sir. 

(b) Does notarise. 

(c) Yes. Sir. 

(d) P art of the payments have been as per 
the milestones agreed upon in the Agreement 
with the Russian agency. 

(e) The Cryogenic Stages aretobe delivered 
to Indian Space Research Organisation (ISRO) 
in 1995-96. 

[English] 

Software Service Support and 
Education Centre 

694. SHRI ANNA JOSHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the European Community and 
India have agreed to set up a Software Service 
Support and Education Centre to provide thrust 
to software export to E C Countries: 

(b)ifso. the details thereof: 

(c) whether any decision has been taken 
about the location of this Centre: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) to (d). Yes. 
Sir. It has been decided to set up the Software 

Service SUPfJort and Education Centre at Ban-
galore. The objectives of the Centre are to 
improve the level ofsophisticationandtheaware-
ness ofthe strategic importance of Information 
Technology in India and to enable the Indian 
software industry to become familiar with the 
European software engineering tools, standards 
and methodologies. 

[ Translation] 

Development of Silk under KVle 

695. SHRI TEJSINGHRAO BHONSLE: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
formulated any scheme forthe development of 
silk under the Khadi and Village Industries 
commission in Maharashtra: 

(b) whether any financial assistance has 
been provided for this purpose during 1991-92 
and 1992-93: 

(c) if so. the details thereof; 

(d) whether any proposal for providing 
financial assistance for production 01 silk under 
KVIC is pending with the Government: 

(e) if so, the reasons therefor: and 

(f) the time by whICh approval is likely to be 
accorded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AGRO AND 
RURAL INDUSTRIES)(SHRI M. 
ARUNACHALAM): (a) KVIC has formulated 
schemes for development of silk Khadl in all Silk 
producing States in India. These schemes are 
applicable to Maharashtra. Funds are betng 
provided for these. 

(b) and (c). The financial assistance 
provided by KVIC to Maharashtra Statedunng 
1991-92 and 1992-93 under silk Khadl is as 
under:-
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(Rs. in /akhs) 

1991-92 1992-93 

Working Capital 028 

BankFmance 28.14 

Capital Expenditure Loan 11.79 

Capital Exp8ndture Grant 3.01 

(d) to (f). No proposal for financing Silk 
Industry is pending with the Government. 

[English) 

Export by Small Scale Industries 

696. SHRI SUDHIR GIRl: Will the PRIME 
MINISTER be pleased to state: 

(a) the extent of contribution to the broad 
sectors of exports by the SmaD Scale Industries 
during each of the tastthree years; 

(b) thepercentage of financial assistance 

0.26 

35.86 

0..25 

provided to the Sma" Scale Sector by various 
financial institutions during the period; 

(c) the principal items of goods exported 
by the Small Scale Sector during the period; 
en:! 

(d) the estimatedpotential of employment 
in the SmaBScale SectorduringtheEighlhFIVe 
Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFSMALLSCALEINDUSTAIESANDAGRO 
AND RURAL INDUSTRIES)(SHRI M. 
ARUNACHALAM): 
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(b) FINANCIAL ASSISTANCE TOSSI SEC- ceuticals, Dyes intermediates, soaps and deter-
TOR gents, cosmetics and toiletries. Readymade 

garments, leather products, marine products. 
(i) Outstanding advances of scheduled sports goods etc. 

commerbal Banks to SSI sector. 

As on the last 
day of 

March-1990 

1991 

1992 

Percentage of total 
551 advancestonet 

bank credit 

15.8 

14.5 

15.5 

(ii) STATE FINANCIAL CORPORATIONS 
ASSIST ANCE TO SSI SECTOR 

Year Percentage of 551 to total 

1988-89 73.4 

1989-00 722 

1990-91 72.9 

(iii) FINANCIAL ASSISTANCE TO SMALL 
SCALE SECTOR BY IDBI/SIDBI 

Year 

1988-89 

1989-00 

1990-91 

1991-92 

Disbursement percentage to total 
disbursement 

65.7 

68.3 

652 

70.9 

(c) The principal items of goods exported 
include engineering goods, drugs and pharma-

(d) Tne total employment by the end of the 
·Eighth Plan period in the SSI sector is targetted 
at 150 lakh persons. 

[T rans/ation] 

Non-Conventional Energy Sources 

697.SHRI RAM PRASAD SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the finanCial assistance 
provided by the Govemment forthe development 
of Non-Conventional Energy sources during the 
lastthree years. State-wise: 

(b) whether any system has been evolved 
to monitorthe disbursement of such assistance; 
CI1d 

(c) ifso, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE INTHEMINISTRY OF AGRICULTURE 
(SHRI S. KRISHNA KUMAR): (a) State-wise 
finanCial assistance prOVided by the Central 
Govemment for the development of non-
conventional energy sources dunng the last 
three years is given in a Statement below, 

(b) and (c). Yes. Sir. The disbursement of 
financial assistance to various States is moni-
tored by way of obtaining utilisation certificates 
,and statement of accounts as per the guidelines 
laid down by the Government in prescribed 
protorma, 
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Wage Employment Programmes (b) if not, the reasons therefor; 

698. SHRI RAM LAKHAN SINGH Y ADAV: 
Will the PRIME MINISTER be pleased to state: 

(a) Whether the rural youths are being en-
couragedltrained to take-up se" employment 
underthe wage employment programmes; 

(b) if so, the details thereof; and 

(c) the places where this programme has 
already been introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) and (b). The Centrally Sponsored 
Scheme of "Training of Rural Youth for Self 
Employment(TRYSEM).startedonl5thAugust. 
1979 is a facilitating component of IRDP. 

The objective of TRYSEM is to provide 
technical and entrepreneurial skills to rural youth 
from families below poverty line to take up se"-
employment in the broad fields of agriculture 
and allied activity. industries. services and 
business activities. In 1983. this objective was 
enlarged to include wage employment. 

The target group comprises of rural youth 
between the ages of 18-35 years from fam~ies 
living below the poverty line. 

(c) TRYSEM is being implemented through 
out the country. 

LandtoSCslSTs 

699. SHRI CHHEDI PASWAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
fixed anytargetfor States and Union Territories 
for handing over possession of surplus land to 
the persons belonging to scheduled caste a~d 
scheduled tribe communities; 

(c) the difficulties being faced by the State 
Govemments in this regard; and 

(d) the stepstakenlproposedto betaken to 
overcome those difficulties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a) and (b). 
Targets for distribution of ceiling surplus land 
are fixed in consultation with the State Govern-
ments. Subsequent to the Conference of Chief 
MinistersinOctober. 1991 itwasdecidedthatall 
ceiling surplus land should be distributed by 
31 st March. 1992. A special drive to distribute 
the balance of the landwas launchedtherealter. 
The performance in this regard was also re-
viewed at a Conference of Revenue Ministers 
held on 14th march. 1992. It was specially 
decidedlhat an av~ablesurplus landfreefrom 
litigation should be distributedbyJune. 1992 and 
that 75% of land involved in litigation in revenue 
courts mustbefreedfrom such litigation to made 
it available for distribution andthatthis distribu-
tion be completed by 30. Septef11ber. 1992. 

As a result of all these efforts since 
October.19912.12Iakhsacresoflandhasbeen 
distributed and only 75646 acres of land free of 
litigation. remains to be distributed throughout 
India. Since the inception of the programme 
SO.30 lakh acres have been distributed among 
eligible persons. out of which 17. 46lakh acres 
have been distributed to S.Cs. benefitting 17.22 
lakh S.C. persons. Similarly. 7.011akh acres 
have been distributed to 6.90 lakh persoPls. 

(c) and (d). It has been the common 
experience of State Governments that 
proceedings of the Court have proved to be 
dilatory. The Courts have not been in a position 
to expedite the disposal <1f these cases. The 
States have been advised to constitute Land 
T ribunalunder Article 323-B of the constitution 
or set up Special Benches 01 the High Court lor 
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speedy disposal of ceiling surplus land cases. MINISTRY OF INDUSTRY (DEPARTMENT 
The States have also been requested to settle OFSMALlSCAlE INDUSTRIES AND AGRO 
early,thecasespending in the revenue courts. AND RURAL INDUSTRIES) (SHRI M. 

Khadl and Village Industries In Madhya 
Pradesh 

700. SHRI MAHENDRA KUMAR SINGH 
THAKUR; Will the PRIME MINISTER be 
pleased to state: \ 

(a) whether the Union Govemmenthave 
formulated any scheme forthe development of 
KhadiandVIIage InciJstriesinMactlyaPradesh; 

(b) if so, the details thereof? 

(c)whethertheGovemmenth8vepmvided 
any financial assistance forthe functioning of 
Khadi and village Industries Commission in 
Mactlya Pradesh; during 1992-93and 1993-94? 
Ird 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE 

1. Directly aided institutions 26.56 

2 State KVI Board 

[English] 

Production of Vehicles by Maruti 
Udyog Umited 

6143. SHRIMATI VASUNDHARARAJE: 
Will the PRIME MINISTER be pleased to state: 

(a) whether there have been growing de-
mand for different models of Maruti Cars in the 
domestic as well as intemational market; 

(b) if so, the steps taken to increase the 

ARUNACHALAM): (a) and (b). TheKhadiand 
Village industries Programmes in. Madhya 
Pradesh are implemented by the ~tate KVI 
Boardand directly aided institutions of KVIC in 
the State. Thechoiceofareaforimplementation 
ofKVI programmes is done by theimplementing 
agencies as pertheskiR, potentiality, aVailability 
of raw material and infrastructure facilities. 

(c) and (d). The Central Govemment pro-
vides funds to KVIC for implementation of KVI 
porgrammes under its purview. KVIC, in turn, 
releasesfundstodifferentStatelUTKVIBoards 
and directly aided institutions based on the 
programmes agreed to at the time of budget 
discussions by KVIC with these implementing 
agencies. Budget discussions for 1993-94 are 
yet to cornrnence. 

The financial assistance provided by KVIC 
to the Madhya Pradesh during 1992-93 is as 
mder.-

t Rs. inlakhs) 

162.47 

15.61 232.46 

production and export of Maruti CarsNans/ 
Gipsy in the country; 

(c) the achievement made during first year 
of the Eighth Plan; and 

(d) the target setfor the Eighth Five Year 
Plan in this regard? 

THEMINISTEROFSTATEINTHEMIN· 
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART· 
MENT OF HEAVY INDUSTRY) (SHRIMATI 
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KRISHNASAHI): (a) Maruti vehicles havegood 
demand in domestic market. In the export mar-
ket also, Maruti Vehicles have been well ac-
cepted. 

(b) to (d). Maruti UdyogL.imited isilcl easing 
its production capacity by 70,000 Nos. The 
facilities will becompleted by September 1994. 
In 1992-93, Maruti Udyog Limitedproducedover 
1 ,28,000 vehicles, the highestever.ln 1993-94, 
Maruti Udyog limited is planning to produce 
l,50,OOOvehicles. 

SIckness In Industrial Sector 

6144. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the PRIME MINISTER be 
pleasedtostate: 

(a) whetherthe problems ofsickness in the 
industrial sector has been increasing every 
year. 

(b) if SQ, thetotaJ number of sick industries 
inthecountry at present; 

(c) the number of Committees constituted 
to identify the causes of sickness and to make 
recommendations in this regard; and 

(d) tf'!e dates on which these Committees 
were constituted, their main recomniendations 
and the action taken by the Government so far 
to~theserecommendations? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INOUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI1: (a) and (b). Data on sick 
Ir\dUstriaI Units assisted by banks in the country' 
are compiled by the Reserve Bank of India. 
Accordingtothe Reserve Bank of Indiadata, the 
extent of sickness in the small scale and non-
small scale sectors in 1990-1991 (latest 
available)wasas follows:-

As at the end of March, 1990 As at the end of March, 1991 

Number of SSI 
sick units 

NumberofNon-
SSI sick units 

218829 

1455 

(c) ana (d). Since 1981, the has appointed 
the following Committees to issue of industrial 
sickness: 

The Reserve Bank of India had appointed 
a Committee in 1981 to go, inter-alia, into the 
main constraints in the matterof rehabilitation of 
sick units problems faced by banks andfinan-
cial institutions involved and to suggest reme-
dial measures etc. The committee had recom-
mended enactment of acomprehellSivelegisla-
tion to deal with the problem of sickness. Ac-
cordingly, the Sick Industrial Companies (Spe-
ciaIProvisions)Act,l985wasenactedand1he 

221472 

1461 

BoardforlndustrialandFmancialReconstruc-
tion set up with a view to securing timelydetec-
tion of sick and potentially sick industrial com-
panies, determiningtheirviability and evolving 
appropriate rehatlitation measures in terms of 
theaforesaidAci. 

The Reserve Bank of Inda had appointed 
another Committee in February, 1986 to con-
siderthe problems of idenlificatiori and rehabi1i-
tation of sick sman scale industrial units. The 
Committee submitted its Reporton31.1086. 
Theinportantrecanvnendationofthecommit-
tee related to incipient sickness, definition of 
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sick units, parameters tor reliets and conces-
sions, etc. Based on these recommendations, 
the Reserve Bank ot India issued detailed 
guidelines to Banks in Februal}', 1987. These 
guidelineswerereviewed'mocitiedinJune, 1989, 
Janual}', 1991 and July, 1992. 

The Reserve Bank of India has also ap-
pointed another 'Committee tor SSI' under the 
ChairmanshipofShri P.R. Nayak, former Deputy 
Governorin December 1991, inter-alia, to look 
into the rehabilitation ot sick SSI units. The 
Committee submitted its report in September, 
1992. 

The Committee has recommended a 
mocifieddefinitionot asickSSI unit, whereunder 
a unit maybe classified as 'Sick' when any of its 
booowaIaccounts remains overdue tor a period 
exceecing2-1 12 years andthere is erosion in the 
networtfl due to aca.muIatedcash Iossestothe 
extentofSOpercentormoreotitspeaknetworth 
during the preceding two accounting years; re-
tain of cells within the banks at regional centres 
to deai with sick SSls, constitution of State-level 
tribunaJsundera Central legislation on the lines 
of BIFR; changes in the State-Level Inter-
Institutional Committee (SLUC) and a roIefor a 
District-levelcounterpartot(SUICinmonitoring 
andowrseeingthebanks'progressinthequick 
determination of viability of sick units. 

The Reserve Bankot Inciahasconstituted 
aCon •• itteeon3n:lDeoer1iler, 1992tOl.nder1ake 
an in-depth study of the problems of sicklweak 
units in leather industry and suggest measures 
tor prevention of such sickness and for revival! 
rehabilitation of sickIweak units. 

6145. SHRISUSHllCHANDRA VERMA; 
Will the PRIME MINISTER be pleasedtostate: 

(a) the number of courts functioning at 
Bhopal to decide the claims of Bhopal gas 
victims; 

(b) the total number of claims made by the 
MIC gas affected people and the number of 
claims sofar adjudicated upon by these courts; 

(c) the time trame contemplated to dispose 
of all the claimsfiled by the gas affected persons; 
cn:t 

(d) the steps taken to expedite all these 
claims at the earliest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO FALEIRO): 
(a)Ason31stMarch,1993,32CourtsofDeputy 
Commissioners were functioning at Bhopal. 

(b) As per the information given by the 
GovemmentorMadlyaPradeshthetotainurTtler 
of claims filed as on 31 st March, 1993 was 
6,39,793. The number of claims adjudicated 
2747. 

(c) and (d). The process of adjudication is 
semi-judicial and it is not possible for the 
Government to indicate the time when all the 
cases are likely to be disposed of. The situation 
is being monitored closely and all necessal}' 
assistance provided to the Organisation of the 
Welfarecornmissionerto havetheclaimssettled 
attheeartiest. Efforts are also being made to set 
up more courts quickly to expedite the disposal 
of claims. 

Acquisition of Property for Memorial of 
BabaSahebBhim RaoAmbedkar 

6146. SHRIV.SREENIVSAPRASAD: 
SHRI G. DEVARAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAl: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Delhi Administration 
propoeesto acquire property at26A1ipurRoad, 
Delhi for setting up of memorial of Late Dr. 



Written AnswelS VAISAKHA 1, 1915 (SAKA) Written AnswelS 70 

B.R.Ambedkar; 

(b) if so, whether the Union Government 
have released the requisitefundsforthe same; 
Md 

(c) if not, the reasonsthereforandthesteps 
the Government propose to take for release of 
funds? 

THE MINISTER OF STATE IN THE 
MINISTRYOF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) and (c). Provision of funds is under 
consideration of the Government. 

Oei'8lopmentofAnti-AarialOrugby 
CD.RJ. 

6147. MAJ. GEN. (RETD.) BHUWAN 
CHANDRAKHANDURI: Will the PRIME MIN-
ISTERbepieasedtostate: 

(a) whether the Central Drug Research 
Institute has recently developed an effective 
anti-filarial drug for elephantiasis; 

(b) whether the Government propose to 
commercialisethis drug; and 

(c) if SO, the details thereof and progress 
made in that regard so far? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) Yes, Sir. 

Central DurgResearch Institute(CDRI),LucI<now 
has identified a compound possessing potent 
antifilarial activity in animal models. 

(b) The question of commercialisation win 
arise after human safety and efficacy havebeen 
established through clinical trials. 

(c) Does not arise. 

Auistancethrough National Ret •• c" 
Fund to Guiarat 

6149. SHRI MAHESH KANODlA: Wlllthe 
PRIME MINISTER be pleased to state: 

(a) the details of the industries provided 
assistance in Gujarat through the National 
Renewal Fund during the last two years; and 

(b) the criteria adopted and the manner in 
which this assistance has been provided in 
Gujaratduring the period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI); (a) and (b). In the 
first instance, assistance is provided from the 
national renewal fund for meeting payments of 
the Voluntary retirement Scheme (VRS) in 
Central Public Secure Enterprises including 
those in Gujarat. Details of such allocationsfor 
the year 1992-93 and 1993-94 are given in the 
attached statement. Apart from assistance for 
VRSpaymenls, fundshavebeenmadeavailable 
to the nationalised teKtite sector for meeting 
immediate liquidity requirements. 
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[ Translation] 

APRIL 21,1993 

[English] 

WrittenAnswers 8) 

Per capita Income in Uttar Pradesh 

6150. SHRI ARJUN SINGH YADAV: Will 
1heMiniSterof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether per capita income in Uttar . 
Pradesh has declined in 1991-92 as compared 
to 1990-91; 

(b) if SO, 1hepercapitaincome in1hecountry 
in 1990-91 and 1991-92; and 

(c) the estimated per capita income in the 
country during the first quarter of the current 
financial year? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) The per capita income (per 
capita net state domestic product at current 
price) of Uttar Pradesh has increased from As. 
3557 in 1990-91 to Rs. 4012 in 1991-92. 

(b) The percapita income (per capita net 
national product at factor cost at current prices) 
of India hasincreasedtrom As. 4934 in 1990-91 
to As. 5529 in 1991-92. 

(c) The per capita Income in the country is 
estimated on annual basis, and hence, is not 
available for any quarter of the year. 

Sh8res of Public Sector Undertakings 

6151. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased to state: 

(a) the'estimated resources likely to be 
mobilised through sale of public sector under-
takings shares during ~993-94; 

(b) the details of the each public sector 
undertaking disinvested during 1992-93 and 
proposed to be disinvested in 1993-94 and the 
actual amount realied by each public sector 
undertakingdJring 1992-93; 

(c) the reasons for shortfaH in target for 
1992-93andstepstakenforrealisationoftarget. 
dJring 1993-94; and 

(d) the proposed changes in the 
disinvestment procedure, if any? 

THE MINISTER OF STATE INTHE MIN-
ISTR)' OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAl DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI): (a)to(d), Asperthe Budget 
Speech for 1993-94,asumofAs. 35OOcrores 
is to be mobilised through disinvestment of 
equity in publicsectorundertakings. The details 
of1heshatessoldandthemount releaseddJring 
1992-93 are given in the Statement. Since the 
prices for PSU shares quoted by the bidders 
were less than the referal price fixed by the 
Govemment, all the shares offered were not 
sold. FordisinvestmentdJring 1993-941he rec-
ommendations of Dr. Rangarajan Committee 
will be kept in view. 
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Allocation to Capar1 

6152.SHRIH.D.DEVEGOWDA:Willthe 
PRIME MINISTER be pleased to state: 

(a) the total amount allocated to CAPART 
during the last three years by the Union Govem-
mentand 

(b) the actual amount disbursed during the 

Year Amount allocated 
Budget Estimates 

1900-91 28.74 

1991-92 35.~ 

1992-93 29.20 

(b) The actual amount disabused by 
CAPART during the lastthree years State-wise 

last three years to each State? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTI AMBHAI H. PATEL): (a) The total 
amount allocated to CAPART during the last 
three years by the Union Government is indi-
catedbelow: 

(Rs. incrores) 
Actual Release 

23.65 

20.91 

42.10 

IS indICated in the Statement enclosed. 
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SUpply of Safe Drinking Water in 

Maharashtra 

6153. SHRI VIJAY NAVAL PATIL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of those districts in 
MaharashtraStatewhereSOpercentoftheurban 
households have no access to safe drinking 
water according to the last census; and 

(b) the steps taken to provide safe drinking 
water in those districts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Water supply isa State 
subject. It is the responsibility of the State 
Governments and urban local bodies to provide 
safe drinking water to the people living in the 
urban areas. 

As perthe ~vailable information furnished 
by the Govemment of Maharashtra, the overall 
status of urban water supply in the State as on 
15.3.1993isasfollows:-

Total Urban Population as per 1991 census 
-3,10,36,OOOpopulationservedwithwatersup-
pIy:-

(a) House connections 1,95,65,000 

(b) Street standposts 1,09,88,000 

(c) Total coverage 3,05,53,000 

(d) Percentage coverage 98% 

A ,1 II •• nlofl_lIagedAlliclesift 
GowerrwnenlOlalers 

6154. SHRI MADAN U\L KHURANA: WII 

(a) whether a decision for replacernentof 
a1ldamagedover-headtanks,doorandwindow 
shutters, WC and Cisterns etc. was taken in 
1900; 

(b) if so, the details thernbf; 

(c) whether such items have been replaced; 

(d) if not, the reasons thereof; 

(e) whether any investigation has been 
made in this regard; . 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c). As per discussion held 
in the Ministry of Urban Development on 11 th 
September, 1990, a1ltheoverheadtanks, doors, 
window shutters, WC and Cistems etc. reported 
damaged in 1990 were replaced in various 
Govemment colonies in South Delhi. 

(d) Does notarise inviewof reply to (a), (b) 
&(c)above. 

(e) No, Sir. 

(f) Does not arise in view of reply to (e) 
above. 

(9) All the items reported damaged ift 1990 
have been replaced. 

6155. SHRI RAMDEW RAM; Wil the 
Minister of URBAN DEVELOPMENT bE' 
pleasedtostate: 

the Minister of URBAN DEVELOPMENT be (a)whetherODAhasrec::eMtdapJ)lcaliolls 
pleasedtostate: fromvariousCoc:lperaWe~~ 
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Building Societies in .Delhi for conversion of 
lease-hold into free-hold; and 

(b) if so, the details thereof and the action 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) In the case offlats constructed by the 
Group Housing Societies on the land allotted by 
the DDA, 12 applications for conversion of 
properties were received upto 31.3.1993, out of 
which one was found in order. In the cases of 
lessees of plots in Cooperative House Building 
Societies, 1231 applications were receivedupto 
31 .3. 1993, out of which 444 cases have been 
decidedlfinalised. 

ShortageIPrice Rise of Essential Drugs 

6156. SHRI AMAR ROYPRADHAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there was acute shortage of 
drugs like Bcomplex andothertonicsduringthe 
last year; 

(b) whether prices of these drugs have 
increased rapidly; 

(c) whether the prices of !ariago 
(Choloriquene) were also raised rnorethan30%. 

(d) if so, the reasons for all such scarcities 
ofthese drugs and Price rise; and 

(e) the prices of a strip of Lariago Tablets 
in July 1992, November 1992 and in March 
19ro? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDOFALEIRO): 
(a), (b)and(d). No general shortageof<*ugslike 

B-Complex and tonics came to the notice of the 
Government, exceptforsorneternporaryshort-
age of brandedformulationsforwhichtherapeu-
tic equivalents were normally available. 

The price or price controlled drugs are 
fixed/revised from time to time in accordance 
with the provisions of DPCo, 87 after careful 
scrutiny of the recommendations of the BICP. 
This mechanism ensures that the price in-
crease is actually correlated with the increase 
in input costs. In case of forr.1ulations falling 
outside Price controlled category, manufactur-
ers are free to fix the prices. As and when any 
unreasonable Price increase is noticed, 
Government intervenes to prevail upon the 
<XlI"Jl)CInYcorx:emedtobringitdownto reasonable 
level. 

(e) and (e ).Iariagois based on thebulk drug 
Chloroquine Phosphate, which is a price con-
trolled drug. The price approved by the Govern-
mentotChloroquinePhosphate(coated)25Omg 
Tabs. wasRs. 7.97, Rs. 9.33 and Rs. 9.33 per 
12's Strip duringJuly'92, November '92, March 
93 respectively. 

Growth Centres in Orissa 

6157. SHRI SIVAJI PATNAIK; Will the 
PRIME MINISTER be pleased to state: 

(a) whelhertheGovemmenthaveageedto 
sanction some growth centres in Orissa; 

(b) if so, the locations of these growth 
centres and the time bywhich these are likely to 
be set up; and 

(c) the assilltance provided to the State 
GovemmentforlMlseGrowth Centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL (DEVELOPMENT AND 
DEPARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI KRISHNA SAHI): (a) 
and (b). Under the Growth Centre Scheme, 
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Orissa has been allotted 4 growth centres out of regard; and 
which 3 have been identified and announced. (c) the estimated demand and production of 
The names of identified growth centres are: salt during the Istthree years? 
Chatrapur in district Ganjam, Chiplima in district 
Sambalpur and Duburiin district Cuttack. THE MINISTER OF STATE IN THE 

(c) A sum of Rs. 1.5 crores has been 
released to Orissa as Central assistance under 
the scheme. 

Crisis in Salt Industry 

6158. SHRI R JEEVARATHINAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the salt incust,y is facing 
difficulties as huge quantity of slat is lying 
unsold; 

(b) ifso, the remedial steps proposed in this 

Year Prod. 

Edibleuse Indl. use 

1900 124 46 

1991 124 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY) (a) and 
(b). There has been a record production of 135 
lakh tonnes of salt during the year 1992 due to 
favorable weather conditions resulting in in-
crease in the stock position from 58.33 lakh 
tonnest081.89Iakhtonnes. Theex-factorypnce 
of salt has also substantially come down which 
is a favorable trend in so far as consumers are 
concerned. Govt. has not received any report 
regarding crisis in the salt industry. 

(c) Demand and production of salt during 
the last three years is indicated below:-

Demand 

Export Total 

46 6 

6 100 

1992 135 49 :0 
(In LakhTonnes) 

6 105 

Recruitment Centres for Services in 
Asan 

6159. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details including (' . .,; location of the 
Recruitment Centres for tn .. threE Services 
functioning in the country, State-wise; 

(b) whether the Government propose to 

open more such Centres In Assam; and 

(c) ifso, the details thereof? 

THE MINISTER OF STATE IN TH E MIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN): 
(a) A Statement is attached. 

(b) and (c). The existing Recruitment Cen-
tres in Assam are considered adequate. 
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(d) the steps taken or proposed to be taken 

[ Translation) by the Government to increase the efficiency 
and the profits of these undertakings? 

Investment in PubUc Sector Undertakings 
'. oflledhyll Pradesh 

6160. . SHRI KHELAN RAMJANGDE: 
SHRIPRAKASHV.PATIL: 

WilthePRIMEMINISTERbepieasedto 
state: 

(a)1hedetaisofpc.ticsectorundertakings 
in Madhya Pradesh and Maharashtra in which 
capital investment has decreased during the 
last three years; 

(b) whetherthe efficiency and the profits of 
these undertakings have increased as result 
thereoI; 

Cc) itso,thedetailsthereof; and 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAl DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNASAHI): (a) As on 31 st March, 1992 
tharewem33 Central Ptblic Sector Enterprises 
having their registered offices in Madhya 
PradeshandMaharashtra Investment in terms 
of loans and equity has decreased as on 31-3-
1992 in comparison with the position as 31-3-
1989 in only Enterprises viz. Hindustan Petro-
Iet.mCorporation ltd. MaharashtraElek1JosmeII 
ltd., VIdeshSancharNigamld. and Indo Hokke 
HoteIsltd .. 

(b) and (c). Details of net prDfit is ~ as 
l.Ilder. 

(Rs. in Iakhs) 

NameofPSE Net ProfitIloss 
1991-92 

HirOJstan Petroleum Corpn. 12916 

MaharashIra EIeklrosmeIt ltd. 7'96 

Videsh Sanchar Nigam ltd. 10414 

IindoHokke Hotel lid. 10 

(d) Improvingthe Performance of Central 
PSEsisacontinuousprocess. Enterprisespe-
cific action is taken by the concerned adminis-
trative MinistrieslDepattments and the enter-
prisesto in1)roYethe performance. Some of the 
measures taken 818 modernisation and reha-
bilitation plan, financial, managerial and 
organisational resIruCturing. change in prodJct-
mix, technological Upgradation, signing of 
memoranda of Understanding, etc. 

1990-91 19E9-90 

12014 2(XX2 

219 -210 

75 7201 

-16 01 

[En¢sh) 

Foreign Consun.ntsfor Public Sector 
UlIdettaIdw .. 

6161. SHRI M. V.V.S. MURTHI: Win the 
PRIME MINISTER be pleased to state: 

(a) whethersomeforeig'lconsultantswere 
engaged through the World Bank to study the 
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restructuring plan of some public sector under- THE MINISTER OF STATE IN THE 
takings in the country; PRIME MINISTER'S OFFICE (SHRI 

(b) if so, the details of the foreign consult-
ants and Ihe public sector undertakings studied 
and the reportpreparod by them; and 

(c) the details of the blue pring, if any, 
prepared by the Government to restruct the 
public sector undertakings on the basis of the 
report submitted by these foreign consultants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a)to(c).I,nfor-
mation is being collected and will be laid on the 
Table of the House. 

Indo-German Negotiation on Non-
Conventional Energy Programmes 

6162. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to state: 

(a) whether a high level scientific delega-
tion from India recently held talks with senior 
officiis of Bonn's Ministry for Research T ech-
noIogy; 

(b) if so, the details of the discussion held; 

(c) whether Germany has agreed to pro-
vide assistance for increasing useof renewable 
energy sources in rural areas; 

(d) if so, the projeets on which the Govem-
ment propose to utilise the German aid; 

(e) whether any special arrangement be-
tween Indian Council of Scientific and Industrial 
Research and the German Research Centre for 
health and Environment has been finalised in 
this regard; and 

(f) if so, the details thereof? 

BHUVNESH CHATURVEDI): (a) Yes, Sir. A 
High Level Scientific Delegation from India held 
talks with federal Ministry for Research and 
Technology (BMFT), Bonn on 11.9.92. 

(b) The need for expansion a'n'd 
intensification of carefuly sleeted projects was 
stressed in conformity with the concept of return 
for the science and technology investment in 
terms of industrial output. It was explained that 
India is according high priority to the areas of 
Non-Conventional Energy Programs, such as 
solar and Wind Energy. The two sides reviewed 
the implemented recommendations ofthe re-
port of the Evaluation Committee and discussed 
future activities. In the areas of Materials, it was 
agreed to support projects in the field of Surface 
Engineering, Materials for Solar Energy and 
Ceramics. It was decided to hold in 1993 a 
Workshop on Surface Engineering in Germany 
and Workshop on Materials for Solar Energyin 
India. The Ministry of Economic Cooperation 
(BMZ) of Germany announced a positive attiIude 
towards technical and financial cooperation in 
the coal sector, in particular with regard to coal 
benefication and fluidised bed combustion tech-
nology. The other areas of discussions were on 
Geology, Biotechnology ad Marine Research. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f). No. Sir, however, both the sides 
welcomed the Special Arrangement between 
Council of Scientific & Industrial Research 
(CSIR) of India andGSF-Forschngszentrumfor 
umweld and Gesundheit GmbH of Germany to 
be signed in the nearfuture. 

OeveIopmentof Dry-Lands in Andhra 
Pradesh 

6163. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased t state: 
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(a) whether the Government of Andhra 

Pradesh has forwarded a scheme for the com­

prehensive development of backwardareasand 

dry-lands in Andhra Pradesh,

(b) the details of this scheme and the 

financial assistance soughtfrom the World Bank, 

and

(c) the stage at which the matter stands at 

present?

THE MINISTER OF STATE IN THE MIN­

ISTRY OF RURAL

DEVELOPMENT (DEPARTMENT OF RURAL 

DEVELOPMENT) (SHRI UTTAMBHAI H 

PATEL) (a)to(c) Yes, a proposal on Andhra 

Pradesh Poverty Alleviation Project was 

received by this Ministry from the Department 

of Economic Affairs of the Ministry of Finance 

for seeking comments of this Ministry on the 

technical aspects, feasibility of the project and 

availability of plan provision to cover the entire 

cost This project proposal is designed to address 

directly the question of improving income levels 

and standard of living of those sections of the 

society whoare below poverty Ime and is targetted 

towards the poor, especially, rural poor

The project is based on two-pronged 

approach, viz (i) land-based development and 

provision of infrastructure including education, 

health, etc and (n) Creation of infra structure, 

including provision of inputs such as education, 

health, women & child welfare, etc Under the 

first approach, the project sets out details of the 

development of lands through dry-landfarming, 

soil and waterconservation measures, system­

atic land development, etc An amount of Rs 

444 00Crores has been providedfor such land- 

based schemes Under the second approach, 

infrastructure facilities will be oriented towards 

weaker section The total cost of the project is 

Rs 1149 00 crores and it is intended to be 

implemented in a span of 4years i e 1992-96 

The Ministry of Rural Development has sup­

ported the project and has forwarded its com­

ments to the Department of Economic Affairs for

seeking necessary assistance from the World 

Bank The Department of Economic Affairs has 

sought some clarifications from the Govern­

ment of Andhra Pradesh, which are awaited

Liberalisation of Trading and industrial 

Licences

6164 SHRI PRAKASH V PATIL Willthe 

PRIME MINISTER be pleased to state

(a) whetherthe Government have issued 

guidelines to all the State Governments regard- 

ing the liberalisation of trade and industrial 

licenses for the entrepreneurs except on re­

stricted items ad per the new industnal policy of 

the Government,

(b) if so, the details of the guidelines issued,

and

(c) the reaction of the State Governments 

thereto7

THE MINISTER OF STATE IN THE MIN­

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI) (a) No, Sir However, State 

Governments have been urged to focus on 

infrastructure, procedural reforms,, setting up 

facilitation cells and State level co-ordination 

committees, regular monitoring of entrepre­

neurs progress etc in orderto attract industnes 

to their respective States

(b)and(c) Does not arise

Recommendations made by National 

Commission on Urbanisation for Sikkim

6165  SHRIMATI  DIL KUMARI 

BHANDARI Will the Minister of URBAN DE­

VELOPMENT be pleased to states

(a)  whetherthe National Commission on 

Urbanisation has made some recommendations 

for Sikkim,
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(b) if so, the details thereof; 

(e) whetherthese recommendations have 
since been accepted by the Govemment; and 

(d) if so, thestepstakenfor~tation 
of these recommendations? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) No, Sir. 

(b) to (d). Does notarise. 

Allocation of Funds for Rural 
DeveiopmeIttSchemesofMaharashtra 

6166. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state: 

5. No. 

1. I.R.D.P. 

2. TRYSEM 

3. 

4. J.R.Y. 

5.' ARWSP 

6. D.PAR. 

"Figures relate to Release 

(a)thetotalamount aDottedtoMaharashtra 
under different rural development schemes; 
en:! 

(b) the amount actually utilised out of it so 
fa(? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAMBHAI H. PATEL): (a) and (b). 
The total amount allocated under major rural 
development schemes viz. (i) Integrated Rural 
Development Programme (IRDP), (ii) Training 
of Rural Youth forSelf-El1llIoyment(TRYSEM), 
(iii) Development of Women & Children in Rural 
Areas (DWCRA), (iv) Jawahar Rozgar Yojana 
(JRY), (v) Accelerated Rural Water Supply 
Progamme (ARWSP) and DI"OI.9lt Prone Area 
Progamme(DPAP)tothe StaleofMalarashtra 
and it's corresponcing Utilisation during 1992-
93 are as under:-

(Rs. inlakhs) 

Allocation 

5228.00 4011.51 
(upo Feb. , 1993) 

312.00 219.12 
{UJ*>Jan., 1993) 

65.65" 19.86 
(upk)Ocl,1992) 

2S049.79' 12348.65 
(uptoFeb., 1993) 

2423.70" 3171.00 
(uplOFeb., 1993) 

1343.00 9122.31 
(UJ*)Jan.l993) 
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Accident of Indian Air Force Helicopter 

6167. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state 

(a) whether an Indian Air Force helicopter 
crashed near Bombaywhile landing abroad the 
Sagar Laxmi of the Oil and Natural Gas 
Commission on November 11, 1992; 

(b) if so, whether the above incident was 
inquired into; 

(c) if so, the reasons forthecrash: 

(d) the number of persons who were on the 
crashed helicopter; 

(e) the partICUlars of the persons who have 
not yet been traced out; and 

(f) the steps taken or proposed to be taken 
to trace out the above persons? 

THE MINISTER OF STATE !N THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) Yes, Sir 

(b) Yes, Sir. 

(c) The Court of Inquiry has attributed the 
cause of the aCCident to transmission failure of 
the Main Gear Box, causing an uncontrollable 
state of flight which led to a rapid descent and 
crash into the sea 

(d) 18 (4 Crew members and 14 
passengers). 

(e) Nil. 

(t) Does not arise. 

Development of North East Region 

6168. SHRI DWARKA NATH DAS Will 
the Minister 01 URBAN DEVELOPMENT be 
plesedtostate: 

(a) wether projects 01 North East Zone like 
Central Varsities In Silchar and Tejpur, liT in 
Guwahall, Agricultural L!niversity in Manipur an 
NAA works at Guwahati have been entrusted to 
CPWD; 

(b) whetherthese works have been started; 
<rtd 

(c) it not. the reasons therefor and the steps 
taken by the Union Govemment In this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URSA'" DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESQURCES (SHRI P K. 
THUNGON): (a) Projects of North East Zone 
like Central Universities at Silchar, TeJpur. liT 
Guwahati and Central University In Manlpur 
have not so far been entrusted to the CPWD. 

The work of "extension to Passenger Ter-
minal at Guwahati Airports" has been entrusted 
by the National Airports Authority to the CPWD 
as a deposit work. 

(b) The Civil work Indudlng plumbing work 
of the extension to the Passenger"rermlnal 
building at Guwahati has ben awarded. 

(C) Does noi anse In view 01 reply to (b) 
above. 

Registration for Small Scale Sector 

6169. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
streamlined the procedures lor the regIStration 
of small-scale Units; 

(b) II so. the details of the new procedure: 

\e) whether the Govemment have also 
adVised the State Govemments to Slmplity the 
procedure for small scale units accordingly; and 

(d) if so, the details thereof? 
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. THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES)(SHRI M. 
ARUNACHALAM): (a) and (c). Yes, Sir. 

(b) and (d). The Provisional Registration is 
now required to be issued to the entrepreneurs 
in the shortest possible time or across the 
counter after examining the following factors 
which do not require a field visit: 

(i) Requirement of industrial licence. 

(ii) Original value of investment in plant & 
machinery. 

(iii) Ownership/controlled/subsidiary na-
ture by other industrial unclertakings of the 
concerned SSI. 

(iv) Locational restrictions, if any. 

Affidavit in respect of (i) to (iv) above is to 
be considered sufficient evidence to grant the 
provisional registration certificate. 

A unit, having been granted proviSional 
registration, applies for permanent registration 
once it commences production. Upon receipt of 
application, the permanent registration certifi-
cate is normally granted within a period of one 
month subject to completion of formalities indi-
cated at the time of issue of provisional registra-
tion certificate. Guidelines incorporating the 
simplified procedures have been issued to all 
State Govemments. 

Fertiliser Units by IFFCO .... KAIBHCO 

6170. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Indian FarmelSFertiliz,:HS 
Cooperative Limited and Krishak BharaliCoop-
erative Limited have any fertiliser unit in SouIh-
em States; 

(b) if so, the details thereof; 

(c) whetherGovemment have any proposal 
to set up any fertilizer units in Kerala; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERnLlSERS (SHRI EDUARDO FALEIRO): 
(a) No, Sir; 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Mobile Courts 

6171. KUMARI PUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pleased to state: 

(a)whetherthe Govemment propose to set 
up mobile courts in the States; 

(b) if so, the guidelines sent to different 
States in this regard; and 

{c) the reaction olthe State Govemments 
thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ): (a)to(c). 
The administration of justice in the Subordinate 
courts comes under the purview of the State 
Governments/High Courts concerned. How-
ever, in the context of the resolution approved in 
the JOint Conference of Chief Justices, Chief 
MinistelS and Law Ministers held in August 
September, 1985, theschemecirculatedtothe 
participants by the then Chief Justice of India for 
theselting~oI mobile courts was sent to all the 
State GovernrnentsiU. T. Administrations in 
February, 1ge6,asanaltemativedisputereso-
Iution mechanicismandwith a view to expedite 
lheclsposal 01 cases. It is forthe State Govern-
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mentsconcemedtoset ~mobiIecourtsintheir 
States. 

Charges tor Conversk>n of LeatsehokIlnto 
FreehoidSystem 

6172. SHRI VILAS MUTTEMWAR: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether in all cases of conversions of 
leasehold into freehold system, theconveyance 
deedsareregisteredonpaymentofstamp-duty 
and registration charges and the consideration 
amount for this purpose is the amount ot 
conversion charges including the surcharge 
where applicable; 

(b) if so, whether any direction has been 
issueO'proposedtobe issued to the Collector of 
Stamps, Delhi in this regard; 

(c) if so, the details thereot; 

(d) whe4herthe Government are aware that 
the CoIectorof Stamps, Dehischargingstamps 
rutyontheamounlolSaleA~CNefand 

above the said consideration amotmt; and 

(e) if so, the remedial action proposed in 
this regard? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES(SHRI P.K. 
THUNGON): (a) to (c). The inslruclions dated 
142.9'2letslligtoOOllll8lSionoflaaaehl*helue 
of land into freehold provide for payment of 
stamp~& regisbalionchargesbesedonlhe 

. amount of conversion charges including the 
Surctwgewhet'e~, incaaewherelhe 
title to the property is vested in the lessee. 
HoweYer, wheIe __ deecWlledaedisyaHobe 
executed, the party is required to pay nonnaI 
stamp 00Iy andlegistlatiOllchargeBaIISo. 

is in accordance with the instructions in cases 
where attomey applies for conversion. 

Quality Raising tor Building Industry 

6173. SHRI SARAT CHANDRA 
PATTANAYAK: Will the Minister ot URBAN 
DEVELOPMENT be pleased to state: 

(a) whetherthe Govemment are consider-
inganyproposaJtointroduceaquaiityraisingfor 
building industry; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c). Bureau of Indian Stan-
dards (BIS) has introduced the 'Quality Sys-
tems Certification Scheme' according to 
IS: 14000seriesofstandards which are identical 
to the internationally accepted ISO 9000 series 
ofstandardson quality systems, in September, 
1991. This scheme also covers the building 
industry. The details oflhe scheme are given in 
theattachedstatement. 

STATEMENT 

This scheme envisages grant of Quality 
Systems Certification. The Systems Certifica-
tion. TheSystemModeisareasunder:-

Modell-IS 14001 : 1988 Quality Systems-
Model for Quality Assurance in Designf 
Development. ProdicIion,lnstaIIation and 
Servicing. 

Model II-IS 14002: 1989Oua1i1ySystems-
ModeIforOuaiity Assurance in Production 
andlrSslation. 

ModeIlll-fS 14003: 19fJ9Oua1i1ySyslems-
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Model for Quality Assurance in final In- ProductionlExport by Maruti Udyog 
~ooaooT~l Um~ 

It is informed that in order to prepare the 
industry for availing Quality System Certifica-
tion, BIS offers services under the following 
threeplans:-. 

(a) Conducting an in-house QUALITY 
SYSTEMS APPRECIATION 
PROGRAMME for those units who have 
decided to go in for the IS 14000 series of 
standards and also on the steps that the 
industry should take towards starting a 
quality systems programme in the 
organization. 

(b) In respect of those units who have 
already taken the above step and have 
completed documentation and perhaps are 
in the processofcoOOucting internal audit, 
a secood scheme of conducting QUAlITY 
SYSTEMS SURVEY is being provided by 
BIS. This will enable the firm to know that 
where it stands and take any corrective 
action where required as a result of the 
survey. 

(c) For those units who' are nearing 
compIetionofi1stallilgtheOualilySystems 
and have also conducted internal quality 
audits, a scheme of offering TRIAL 
ASSESSMENT by trained BIS officers is 
also being launched. This will enable the 
unit to initiate corrective actioo based on 
the assessment so that theirconfidence is 
increased in making a formal application 
under the Quality Systems Certification 
Scheme. 

In this connectionbrochuresconlairW1gthe 
guidelines as well as prescribed application 
forms are available at the various Regional and 
Branch offices of the Bureau of the Indian 
Standards. 

·Provisional and Unaudited. 

6174. SHRIMATI SAROJ DUBEY: Witl 
the PRIME MINISTER be pleased to state: 

(a) the annual procluctioncapacity aoo the 
totalnumberofcars manufactured by the Maruti 
Udyog Limited in the year 1991-92; 

(b)thetotal numberofcarsexported by the 
Company during the lastone year; 

(c)thecountriestowhich~carswere 

exported; and 

(d) the total amount of foreign exchange 
eamecl15'y the Maruti Udyog limited from this 
export? 

THE MINISTER OFST ATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRiAl DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY)(SHRIMATI 
KRISHNASAHI):(a)Theinstalledcapacityof 
Maruti Udyog limited is 1 ,30,000 vehicles per 
annum. During 1991-92, Maruti Udyog limited 
prociJced l,21,167vehides. 

(b)and(c). During 1992-93, MarutiUdyog 
ltd. exported 14568 vehicles' to the following 
countries:-

Italy, Hungary. PoIaoo, Portugal, Malta, 
Bulgaria, The Nethertands, Spain, Russia, Ar-
gentina, Australia, Bangladesh, Bhutan, Chile, 
Gambia, Mauritius, Nepal, New Caledonia, Ni-
geria, Papua New Guinee, Sri lanka, Sudan, 
Syria, T anzania,lJQanda.ZanOa, Djibouti, North 
Korea. 

(d)MarutiUdyogLimiliedeamed US$52.2 
million' during 1992-93 through exports 
(incIu<ingdeemed expot1S). 
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Research and Development Units 

6175. SHRI SANDIPAN BHAGWAN 
THORAT: 

SHRI NANDI YELLAIAH: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the names of Research and Develop-
ment Units recognised by Department of Scien-
tific and Industrial Research as on January 31 , 
1993 in Pha:maceutical sector; 

(b) the total investment and yearly expen-
diture together with major R&D achievements 
company-wise forthe last three years: 

(c) the criteria adopted in according to 
recognition to such units and maximum time 
taken for giving approval and details of pending 
cases: and 

(d) the details otsteps taken to streamline 
the whole procedure andlo provide more incen-
tivesfor R&D and upgradationof technolo-
gies? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESHCHATURVEDI):(a)and(b)Total 
numberof R&D units recognisedby Department 
of Scientific and Industrial Research (DSIR) as 
on 31.01.1993 in pharmaceulicalssectoris 136. 
The names of these units alongwith their re-
ported annual R&D investments are given in the 
attached statement -Major R&D achievements 
reported by these units are I!rocess develop-
ment and improvement for various bulk drugs 
and formulations. Details of activities and 
achievements made by In-house R&D units 
including those in the pharmaceuticals sector 
are compiled and published by DSIR in the 

publications "Compendium on In-house R&D 
Centres" annually since 1985. Copies ofthese 
volumes are placed in the Parliament Library for 
reference. 

(c) Criteria adopted for according recogni-
tion to In-house R&D unit!! is that the R&D unit 
should be an identifiable entity. independent of 
production activity. and should have reasonable 
R&D infrastructure facilities. including man· 
powerfor carrying out R&D and also identified 
R&D projectslprogrammes.lt normally takes 8-
10 weeks lorproc:essing an application tor rec-
ognition or other wise However. if a viSIt or a 
discussion is considered necessary. it takes 
another 4-6 weeks time. There was no case 
pendinglorconsideration for recognllton as on 
31.01. 1993inthepharmaceuticalssector. 

(d) Procedures for granting recognition to 
In-house R&D units were already streamlined; 
an inter-departmental screening committee 
meets every month to consIder the cases. 

As per the Drugs (Prices Control) Order 
1987. bulk drugs produced through original in-
digenous technology are eligible for exemption 
from price control for a period of five years from 
the date of commercialisation. 

As per provisions under Rule 5(2) of I. T. 
Rules accelerated depreciation allowance at the 
rate of 40"/!> for plant and machinery set up based 
on indige~ous technology is allowed. 

A background note on Review of Drug 
Policy. 1986 containtng inter-alia proposals 
relatiniJlo incentives for R&D etc. for consider-
ation Nisbeen placed on the Table of the House 
on 1 Z.08. 1992 by the Department of chemicals 
and Petrochemicals for seeking views of the 
Hon'ble MembelS. 
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list of Oisir Recognised in House R &0 Units in the Pharmaceuticals Sector 

S.No. Name of the Firm 

1. Aceto Chemicals Pvt. Ltd. 

2. Acharya Chemicals 

3. Alembic Chemical Works Conpany 

4. Alkem Laboratories Ltd 

5. Alpha Drugs 

6. Alved Biologicals Enterprises 

7. Ambalal Sarabhal Enterprises 

8. American Remedies Ltd 

9. Amrutanjan Limited 

10. Anglo French Drug Company 

11. ArmourChemicals Ltd. 

12. Astra IDL Limited 

13. Atul Products Limited 

Reported Annual R &0 
Investments 
(Rs./akhs) 

1.94 

2.00 

81.25 

9.57 

8.56 

8.00 

76.53 

8.86 

7.86 

3.65 

27.00 

33.92 

129.95 . 

14. Bangalore Pharamceuticals and Research L 18.91 

15. BDH Phararnceuticals Ltd .. , 2.73 
... 

16. Bengallmmu~lty Limited 26.00 

17. Biocon India Private Limited 6.31 

18. Biogenics India Ltd. 4.58 

19. Biological E. Limited 24.98 

20. Boehringer-Mannhelm India LImited 16.55 
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S. No. Name ofthe Firm ReportedAnnual R &0 
Investments 
(Rs./akhs) 

21. Boots Pharmaceuticals Limited 183.43 • 

22. BTX Chemicals Private Limited 10.27 

23. Burroughs Welcome (I) Ltd 75.77 

24. Cadila Laboratories Limited 193.75 

25. Camlin Limited 7.46 

26. Cheminor Drugs Limited 7.05 

27. Cibatul Limited 145.09 

28. Cipla Limited 274.26 

29. Citurgia Biochemicals Limited 32.29 

30. concept Pharmaceuticals Ltd. 6.17 

31. Cynamid India Limited 54.55 

32. Dental Products of India Litd. 2.29 

33. Dey"s Medical Stores (Mfg) 60.44 

34. Divi Research Centre Pvt Ltd 10.60 

35. Dr. Reddy's Laboratories Ltd .. 102.61 

36. Duphar lnterfran Limited 51.62 

37. Eamest Healthcare Limited 5.40 

38. East India Pharmaceutical 22.78 

39. Elder Pharmaceuticals Limited 1452 

40. Enzo-Chem Laboratones Pvt. Ltd. 384 

41. Eskayef Limited 96.99 

42. E. Merck (India) Limited 2: . 
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S.No. Name of the Firm ReportedAnnual R &0 
Investments 
(Rs.lakhs) 

43. FDCLimited 61.44 

44. Franco-Indian Pharmaceuticals 34.64 

45. Glaxo India Limited 169.28 

46. Globe Organics Limited 12.00 

47. Gulic Limited 10.57 

48. Haffkine Bio-Pharmaceutical 2.78 

49. Hindustan Antibiotics Limited 200.00 

50. Hindustan Ciba-Geigy Limited 277.00 

51. Hiremath Chemicals Limited 3.95 

52. Hi-Media Laboratories Pvt. Ltd 2.42 

53. Hoechst India Limited 880.00 

54. ICllndia Limited 192.00 

55. Indian Drugs and Pharamaceuticals 67.17 

56. Indian Herbs Research and 16.83 

57. Indo-Pharma Pharmaceutical 4.49 

58. Infar (India) Limited 92.00 

59. IPCA Laboratories Pvt. Ltd. 46.13 

60. Jayant vitamins Limited 3.90 

61. Johnson & Johnson Limited 104.03 

62. J. Mitra and Bros. Privatre Ltd 25.92 

63. KanphaLabs 12.25 

64. Kerala State Drugs and Pharmaceuticals L 2.55 
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S.No. Name of the Firm ReportedAnnual B &D 
Investments 
(Rs.lakhs) 

65. Khandelwallaboratories 13.76 

66. Kody Medical Electronics Ltd. 1.43 

67. Kopran Limited 36.10 

68. Lakme Limited 22.34 

69. LanzLab 0.50 

70. Li Taka Pharmaceuticals Ltd. 2.85 

71. Lupin Labaoratories Limited 765.00 

72. Lyka Labs Private Limited 39.20 

73. Maharishi Ayurvadic Products LId 10.01 

74. Mslladi Drugs and Pharamecuticals 47.60 

75. Max India Limited 7.50 

76 Medley Labaratiries Pv1. Ltd. 1.03 

77. Mehta Pharmaceuticals Pvt. Ltd. 6.10 

78. Merdian Pharmceuiticals 1.00 

79. Merind Limited 120.00 

80. Metroni Drugs Private Limited 2.76 

81. . Miles India Limited 5.45 

82. M.J. Institute of Research 40.21 

83. Nandi Chemicals Provate limited 010 

84. Natco Fine Pharmaceuticals 9.20 

85. Newland Lab's Ltd laOO 

86. Nivedita Chemicals (P) Ltd 3.60 
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S.No. Name of the Firm 

87. N R Jet Enterprises Ltd 

88. Oriental Chemicals Works (P) Ltd 

89. Parke-Davis (India) Limited 

. 
00. Penam Laboratories Ltd 

91. Pensem Drugs & Pharmceuticals 

92. Pfimex International Limited 

93. Pfizer Limited 

94. Planned Pharma Pvt. Limited 

95. Polypharma Private Limited 

96. Procter & Gamble India Limited 

97. Rallis India Limited 

96. Ranbaxy Laboratories Limited 

99. Raptakos Brett and Co. Ltd. 

100. RCA Pharma Lab 

101. Reckit & Colman of India Ltd. 

102. Rhone-Poulenc (India) Ltd., 

103. Roche Products Limited 

104. Roussel India Ltd 

105. SAF Yeast Company Limited 

106. Sandoz (India) Ltd 

107. Searte (India) Limited 

ReportedAnnualR&D 
Investments 
(Rs.lakhs) 

15.07 

1.08 

42.21 

36.00 

1.20 

1.66 

131.82 

0.67 

3.40 

236.17 

39.70 

533.50 

33.17 

4.35 

6623 

32.00 

2121 

21.62 

1.11 

313.06 

59.69 
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S.No. Name of the Firm ReportedAnnualR&D 
Investments 
(Rs.lakhs) 

108. Sekhsaria Chemicals Pvt Ltd. 11.90' 

109. Shasun Chemicals (Madras) Ltd. 21.81 

110. Shree Dhootapapeshwar Ltd. 2.10 

111. Siris Limited 46.08 

112. Smith Strainstreet 30.53 

113. SOL Pharmaceulicals Limited 9.61 

114. Soulh India Research Institute 6.03 

115. Standard Organics Ltd 9.95 

116. Standard research centre 33.00 

117. Stangen Immuno Diagnostics 4.86 

118. Steller Chemical Labs Pvt Ltd 21.90 

119. Sumitra Pharma. & Chem ltd. 17.98 

120. Sun Pharmaceulicallndustries 8199 

121. Synbiotics limited 1564 

122. S.D. FineChem Pvt. Ltd. 23.40 

123. Tablets (India) Limited 1.32 

124. Tamil Nadu Daha Pharmace luticals 153.02 

125. ThemiS Chemicals Limited 7.45 

126. T.T.K. Pharma Pvt. L:td. 753 

127. Unichem Laboratones Limited 67.37 

128. Unique Chemicals (DivofJ.B. 29.38 

129. Unique Pharmaceuticals 26.73 
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S.No. N.1me of the Firm 

Um-Sankyo !...imited 

131. U.S. Vitamin (India) Limited 

132. Nallace Pharmacetucals Limited 

133. Wander limited 

134. Wockhardt Limited 

135. Wyeth Laboratories Limited 

136. Zandu Pharmaceticals Works 

Courses in Central Institute of Plastic 
Engineering and Technology, Mysore 

6176. SHRIMATI CHANDRA PRABHA 
URS: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Central Institute of Plastic 
Engineering and Technology, Mysore is impart-
Ing long and short term courses; and 

(b) if so, the details of courses being con-
ducted by the above Institute and the number of 
students enrolled in each course during 1991-92 
and 1992-93? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS FERTILIZERS (SHRI 
EDUARDO FALEIRO): (a) and (b). Central 
Institute of Plastic EngineeringandT echnqagy 
(CIPET), Mysoreconducled21ongtenncoJrses 
viz. Post Graduate Diploma in Plastic Process-
ingTechnology(PGDPPT) and post Diploma in 
Plastic Mould Design (PD-PMD) , each of one 
year duration during 1991-92 and 1992-93. The 
number of students enrolled forthese courses 
are as under:-

Reported Annual R &0 
Investments 
(Rs.lakhs) 

0.78 

29.39 

6.15 

21.16 

120.00 

52.99 

H12.10 

Coursed Noo! students enrolled 

1991-92 1992-93 

1. PGd-ppt 20 Z3 

2.PD-PMD 14 21 

34 44 

Besides long term courses, short term 
courses, evening, training programmers tailor 
made programmes and awareness 
programmeslnationalSeminarwereconducted 
in 1991-92and 1992-93 involving 145and424 
participants respectively. 

MurderC8ses forCBllrwestigation 

6177. SHRI KRISHNA DUn 
SUL TANPURI: Will the PRIME MINISTER be 
p!eased to state: 

(a) the numberot ITlUfdercases referred to 
eSI for investigation during the last year. 

(b) Ihe runberwofthem refenadbyState 
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(c) the progress made so far in the inves-
tigation of these cases? 

THEMINISTEROFSTATEONTHEMIN-
ISTRY OF PERSONNEL, PUBLIC 
GRIEVANECS AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF AF-
FAIRS (SHRIMATI MARGARET ALVA): (a) 
during the year 1992,13 murder cases were 
referred to the CBI. 

(b) Of these 13 cases, 7 cases were re-
ferredbythe State Govemments The Statewise 
break-up of these cases is given below:-

State No. of cases 

1. Bihar 

2. Andhra Pradesh 

3. Gujaral 

4.Gaa 

5. Haryana 

6. Jammu and Kashmir 2 

Total 7 

(e) Of these 13 cases, investigation has 
been finalised in 3 cases. 

[ Ttanslation) 

Gas Based Petro Chemical Industries 

6178. SHRIDAU DAYAL JOSH I: Will the 
PRIME MINISTER be pleased to state: 

(a) the places where gas based Petro-
chemicals industries have been set up during 
the lastthreeyears and theirlocationsthereof: 

(b) the steps taken to encourage these 

(c) whether the Govemment propose to 
declare t.he Kola Industrial Area having gas pipe 
line near by as petrochemicals industry Zone: 
em 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FAlERO): (a) A gas based 
petrochemicasl complex has been set up at 
~!- .. ~: ane in Maharashtrabythe Indian Petro-
chemicals Corporation Limited (IPCl). 

(b) Industrial approvals have been issued 
for setting up gas based petrochemicals com-
plexes in Assam. UP (Auraiya) and Gujarat 
(Gandlar). 

(c) No, Sir. 

(d) Does not arise 

[English) 

Unauthorised Construction in Delhi 

6179 SHRI RAMSHARAY PRASAD 
SINGH: Win the Minister of URBAN DEVEl-
0pMENT be pleased to state: 

(a) the details of unsthorised constructions 
in Union Territory of Delhi including DDA flats 
during last three years; 

(b) the action taken in this regard; and 

(c) the action proposecito be taken by the 
Govemmentin future? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to te). Details ot the 
unauthorisedconstructiondeterred and action 
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take n in this regard as reported by Municipal 
Corporation of Delhi, New Delhi Municipal Com-
mittee, Delhi Cantonment Board and Delhi De-

MuniciapaICorporationofDelhi(M.C.D.) 

velopment Authority during the last three years 
are as under:-

Numberof unauthorised construction detected 18489 

Number of uthorised constructions demolished 602 

Number of properties sealed 751 

Number of FI R loded 992 

New Delhi Municipal Committee: 

Number of cases detected 632 

Number of cases demolised 6 

Remaining cases are under process under the Punjab Minicipal Act as aplicable In the case 
ofM.DKC. 

Delhi Cartonment Board 

Number of cases detected 267 

Number unauthorised constriction removed 6 

Number of cases compounded by imposition of fines 15 

In the remaining cases action under the 
provision of Contonment Act is in progress. 

Delhi Development Authority 

So far as DDA flats are concerned, the 
number of unathorised con!itructions reported 
during the last three years IS 3862. During to 
same period, 15125 unathorisedconstructionsl 
encroachments were removed by it. In addition 
13 allotmentsllease-deeds of flats were can-
celled, 34 unathorisedconstactionin DDA Flats 
were demolished and in 54 cases the 
unathuorisedconstrictions have been sealed. 

Unauthonsedconstructionlencroachment 
.5 a continuing problem in Delhi. As and when 
unauthorised constructionlencroachmented de-
canted, action is imitated under the relevant 
laws by the concerned local authorities 

Efficient use of Diesel 

6180.SHRICHANOULALCHANDRAKAR: 
Will the PRIME MINISTER be pleased to state: 

(a) whether any study on eHicient use of 
diesel asafuel has been conducted by the Indian 
Institute of Petroleum, Dehradun; 
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(b)ifso, the details thereof; ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT OF DEPART-

(c) to what extent its likely to improve the 
efficiency of engine and reduction of smoke in 
vehicles; and 

(d) the time by which it is likely to be 
available for commercial use? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRIGUL TURE (SHRI S. 
KRISHAN KUMAR): (a) and (b). No. Sir. No 
Study on efficient use of diesel fuel device was 
made by Indian Institute of Petroleum (liP) 
Dehradun. However. 3 projects were under-
taken by II P on dual-fuel mode of operation of 
diesel buses with Diesel-MethanoVethanoi with 
the help of a retroifitkitduring 1988 to 1991. under 
whICh 60 buses covered atotal distance of about 
411akh kms achieving diesel replacement of 12 
10 15 % and a average 33% reduction in viSible 
smoke emission. Other parameters like engine 
wear. deposit. lub oil degradation. etc. are 
comparable with the diesel mode of operation. 

(c) Up to 3% improvement in energy effi-
ciency and 33%, reduction In visible smoke is 
expected by uSing th retgirlfit kit. 

(d) Commercial use of the alcohol fuel will 
depend on its sustained availability and techno-
economic viability. 

Agreement on Industrial Cooperation 
Forum with Israel 

6181. DR PR GANGWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
signed any agreement with Israel for setting up 
a Industrial Cooperation Forum; and 

(b) ifso. the details thereof'( 

THE MINISTER OF STATE IN THE MIN-

MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) No. Sri. 

(b) Does not arise. 

[ Translation) 

Natural Gas based Vehicles 

6182. SHRI RAJENDRAAGNIHOTRI:WiII 
the PRIME MINISTER be pleased to state: 

(a) whethermanulacture of motorvechices 
to be run on natural gas is likely to commence 
in the country shortly: 

(b) whether the tests conducted in this 
regard have proved successful: 

(c) the companies whICh are likely to manu-
facture these vehICles; 

(d) the number of such vehicles proposed 
to be manful accoutered each year and their 
estimated pnce thereof: and 

(e) the time by which production of these 
vehicles IS likely to commence? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDSUTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) to Ie). Under the New 
Industrial Policy manufacture of all categories 
of vehICles has been delincsed. Govemment IS 
not aware of any proposal to manufacture va-
hicles based on Compressed natural Gas (CNG) 
. However. Ministry of Petroleum and Natural 
Gas have taken up a project for conversion of 
petroVdlesel based vehicles to run on CNG on 
an experimental basis. It IS reported that a few 
vehicles converted to run In CNG have already 
started operating and their number IS gradually 
Increasing. 
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[English] 

Deputation Rules 

6183. SHRI TEJ NARAYAN SINGH: Will 
the PRIME MINISTERbe Pleased to state: 

(a) whether any amendments have re-
cently been made in the Deputation Rules for 
Central Govemment Employees to go on depu-
tation in Centres itself and in other States: 

(b) whetherthese rules are applicable tothe 
State Govemment employees coming on depu-
tation to Centre; and 

(c) the latest rules applicable to both 
categories of employees? 

THE MINISTEROFSTATEINTHEMIN-
ISTRY OF PERSONNEL PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTER OF 
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): (a) No, Sir. 

(b). No, Sir. 

(c) Deputation rules in respect of Central 
Government employees are as contained in 
D.M. No. 2112/87 -Estt. (Pay. II) dated 29.4.88 
and in respect of State Government employees 
on deputation to Cer1tre are as contained In O.M. 
No. 1/4184 Estt. (Pay.lI) dated 26. 12.84. 

Languages Prescribed for UPSC Exami-
nations 

6184. SHRIB.L.SHRAMAPREM: WiHthe 
PRIME MINISTER be pleased to state: 

(a) whether allthe languages cited in the 
Vlllth Schedule 01 the constitution are allowed 
for the purpose 01 written examination con-
ductedbyU.P. S.C.; 

(b) whether there is any comulsory paper 
lor all the condidates irrespective of the lan-

guages oftheirchoice: 

(c) il so, the details thereof; 

(d) whether such compulsory paper con-
forms to the principle of equality and is not 
discriminatory to any candidate; and 

(e) the corrective steps proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): (a) The candidates havetheoptiGnto 
answer the question papers in English orin any 
one olthe Indian languages included in the Vllith 
Schedule of the Constitution in Civil Services 
(Main) Examination. 

(b) and (c). There is a compulsory paper to 
test knowledge of English in the various com-
petilive examinations conducted by UPSC ex-
pect Civil Services (Preliminary) and Com-
bined Medical Services Examination. In Civil 
Services (Main) Examination, candidates other 
than those from the North Eastem States and 
Sikkim, are also required to qualify in any on of 
the Indian languages chosen by them. 

(d) and (e). The question of continuance of 
otherwise of the compulsory paper in English IS 
one of the issues involved In the overall lan-
guage policy for UPSC examinations on which 
the Govemment is yet to take a final decision. 

[T ranslationl 

National Renewal Fund 

6186. SHRI SATYA NARY AN JATIYA: 
Will the PRIME MINISTER bepleasedtostate: 

(a) the details of the measures taken to 
make the National Renewal Fund effective with 
a view to safeguard the interestsofthe Industrial 
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workers affected in the process of industrial (a) whether the Union Government have 
reorganisation; and providedfundstolhe Govemmentof Maharashtra 

(b) the amount of additional fund allocated 
to NRF and the heads under which the entire 
amount is to be spent? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) The National Renewal 
Fund was set up in February, 1992 and guide-
lines for its operallon were approved in October, 
1992. Subsequently. an Empowered Authonty 
headed by the Secretary, Department of Indus-
trial Development has been constituted to ad-
minister the National Renewal Fund. The na-
tional Renewal Fund would cover the costs of 
retraining and redeployment of employees aris-
Ing as a result of modernisation, technolagy 
upgradation and industrial restructuring. The 
NR F will proVide for compensation of employ-
ees affected by restructuring or closure of indus-
trial units, both in the public and private sectors 
as also for employment generation schemes 
both in the organised and unorgainsed sectors 
In order to provide asocial safety net for affected 
workers. 

(b) In the first instance, assistance from the 
National Renewal Fund has beer. provided for 
Implementation of Voluntary Retirement 
Schemes of Central Public Sector Undertak-
Ings amounting to Rs. 829.66 crore in 1992-93 
(revised Eslimates) and Rs. 700crore In 1992-
94 (Budget Estimates). ThiS amount includes 
prOVISion lor Interim liqUidity requirements 01 
the texllie Industry in the public sector as well. 

[English] 

funds Under Jawahar Rozgar Yojana to 
Maharashtra 

6187. SHRI BABU HAIR CHAURE: Will 
the PRIME MINISTER be pleased to state: 

for implicating the schemes to augment water 
resources under the Jawahar Rozagar YOJana; 
and 

(b) if so, the details of the finds provided 
during the last three years? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENTOFRURALDEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a) Yes, Sir. 
Million Wells Scheme (MWS) is a sub-scheme 
of Jawahar Rogar Yojana (JRY). The objective 
of MWS is to provide grants to poor. small and 
marginal farmers belonging to SCsiSTs and the 
category of freed bonded labourers. below pov-
erty line for taking up irrigation and land devel-
opment works. 20~'o ofthe total JRY resources 
of the State is earmarked for MWS. 

(b) Funds provided by the Central Govem-
mentlorlmpiementallon of MWS toMaharashtra 
State are as follows: 

Year 

1990-91 

1991-92 

1992-93 

[ TranslatIon] 

Re/epesses made under MW 

(Rs mlakhs) 

3267.98 

2559.85 

3413.31 

9241.14 

Special Water Scheme for Drought 
Affected Areas 

6188. SHRIMATI BHAVAN CHIKHILlA: 
Will the PRIME MINISTER be pleasedtostatQia 

(a) whether any special water scheme has 
been formulated by the Govemmentto face the 
drought situation anslng in some States every 
year: 



147 Written Answers APRIL 21. 1993 Written Answers 148 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRIUTTAMBHAI H. PATEL): (a) No. Sir. 

(b) Does not arise 

(c )Such schemes are formulated by the 
States on yearto year basis depending upon the 
problems in the problems in the affecledareas. 
However. drinking water schemes are taken up 
for villages with No Source or indeadeaute 
sources. including those in drought affected 
areas. under the normal Minimum Needs 
Programme and Rajiv Gandhi National 
Darinking Water Mission/Accelerated Rural 
Water Supply Programme. An outlay of Rs. 
848.15 crores under State Sector Minimum 
Needs Programme and Rs. 740 crores under 
Centrally Sponsored Accelerated Rural Water 
Supply Programme/the Technology Mission 
has been provided in 1993-94 for supply of safe 
drinking water in rural areas i including Villages 
affected by drought. 

[English] 

Land Acquired and Given to landless 
Areas 

6189. SHRI S.N. VEKARTA: 
SHRIMATI SUAYAKANTA 

PATIL: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the total land accurired by State Gov-
ernments and Union Territories during the last 
three years. State-wise so far; 

(b) the rates of claims paid to the land 
owners thereof; and 

(c) the total land out of the above acquired 
land given to landless farmers. State-wise 
alongwith the details of further proposals In thiS 
regard? 

THE MINISTER OFST ATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE· 
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a)to(c). The 
details of the land acquired different States and 
the Union Temtories dunng the last three years 
under the State laws for Ceiling on land Holding 
and the land distributed tothe landless rural poor 
is given in the statement enclosed. The confer· 
ences of Chief MinisterslRevenues Ministers of 
States made recommendations to expedite the 
dis-tribution of ceiling surplus land to the land-
less poor. As a result of the se recommenda-
tions. Special Drive for distribution of ceiling 
surples land from October 1991 has been under-
taken. This Drive is still going on. 

The rates of claims paid to the land owners 
whose land vested in the States under the above 
laws very from State to State. 
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the State Itself. 

WnttenAnswers 154 

Drought Prone Areas in Madhya 
Pradesh 

6190. SHRI RAMESHWAR PATIDAR Will 
the PRIME MINISTER be pleased to state 

(a) the details of areas declared as drought 
prone in Madhya Pradesh dunng 1992-93: 

(b) whether the Union Government pro-
pose to [rovde addihonal financial as slstOnlce 
for proViding dnnklngwater and Irngatlon means 
In thiS areas: 

(C) if so. thedetalis thereof: alld 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR) (a) Dunng 
1992-93. the on-going Rough Prone Areas 
programme (DPAP) was Implemented In th 
already identified drought prone aras of Madhya 
Pradesh. The areas are 49 blocks of the six 
dlslrcls. namely. Betul. Dhar. Jhabua. 
Kharagaon. Shahold and Sldhl No additional 
area of Madhya Pradesh was declared droughl 
pronedunng 1992-93: 

(b)IO(d). UnderDPAP. anamounlof Rs. 
404.50 lakhs was proVided 10 Ihe State dunng 
1992-93. The gUidelines far DPAP provide that 
20% of the annual allocation should be utilised 
farlhe development of waterresources of whICh 
minor irrigation IS a component. Under different 
programmers of Rural Dnnklng Water Supply. 
thetolal amount provided lop Madhya Pradesh 
during Waler Supply. the total amount prOVided 
to Madhya Pradesh dunng 1992-93 was Rs. 
3154. 71akhs which Includes Rs. 61.3lakhs 
provted to Shahadol district under the Mini 
Mission project of Rallv Gandhi nalional Drain-
Ing water MISSion. Forest olthe DPAP dstlt.the 
Central fund for Rural water Supply is allotted by 

Drought Prone Areas programme. 
Karnataka 

6191.SHRIC P.MUDALAGIRIYAPPA 
Will the PRIME MINISTER bepleasedtostate: 

(a) whether some Taluks (Blocks) have 
. been recommended by the Government of 

Karnataka to the Union Government for Inclu-
sion In the Drought Prone Area Programme 
(DPAP): 

(b) If so. the details thereof: and 

(C) the time by which the Union Govern-
ment IS likely to take a final deCISion in thiS 
regard? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT! 
(SHRI RAMESHWARTHAKURl (al Yes. Sir 

(b) and (Ci The State Governemnt of 
Karnataka have proposed InclUSion 16 addi-
tional taluks under the Drought Prone Areas 
Programme (DPAP)lnthe State In addition to 
theexlsllng 71 blocks (taluks I. The Prime Mill-
IsterlMlnlster Rural Development has approved 
senlng up ot a separate TechnICal Committee to 
examine thiS proposal and Similar proposals 
received from other Programme States 

[ Translatlonl 

Allotment of Shots/Kiosks in Delhi 

6192. SHRI GOVIND CHANDRAMUNDA 
Will the Mlnlsterof URBAN DEVELOPMENT 
be pleased to state. 

I a) whether no sops, kiosks are allotted to 
the traders In the Union T erntory Dclhllnsplte of 
continous payment of 'T abhan for more than the 
lasl20 years 

(b) If so. the reasons therefor 
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(c) whether the Government propose to THE MINISTER OF STATE INTHE MINIS-
provide any such facility to such traders; TRY OF CHEMICALS AND FERTILIZERS 

(d) if so, the details thereof; a~d 

Ie) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
I rluNGON): (a)to(e). The NewDelhi Municipal 
Committee and the Municipal Corporation of 
Delhi have reportedthatthey are not allotting any 
shop/kiosk to the traders in their Jurisdiction in 
view oftheircommitmentto the Hon'ble Spreme 
Court of Indiaon21.12.1989inthecaseofShri 
SaudenSingh Vs. N.N.C.{SLP{c) No. 15257/87 
.Furtheraction in this regard, is every, would be 
taken after the verdict of the Supreme Court is 
received. 

[English] 

H-ACID Manufacturing units 

6193. DR. R MALLU: Will the PRIME 
MINISTER be pleased to state 

(a) the details of the companies manufactur-
ing H-Acid in the country as on March 31 , 1993, 
State-wise; 

(b) the installed and actual production ca-
pacityof H-Acid ofthese companies; 

(c) whether the Govemment have under-
taken any studies on occupationaVenvironmen-
tal and ecological aspects of H-Acid; 

(d) if so the details thereof; 

(e)whethertheGovemmentproposetoclose 
down the H-Acid manufacturing units due to 
Iheiroccupafional hazards; and .' 

(f) if not, the reasons therefor? 

(SHRI EDUARDO FALERIO): (a) to (f). The 
information is being collected and will be laidon 
the Gable ofthe House. 

DDA Flats Under S.F .S. 

6194. SHRI ANAND RATNA MAURYA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of flats under the Fifth Self 
Financing Scheme allotted in Pashcimouri by 
the Delhi Development Authority; 

(b) the cost of construction of these flats 
constructed till 1990 and the amount demanded 
from the allottes; 

(c) the number of allotment cancelled for not 
making the said payment by the allottees; 

(e) if not, the reasons therefor? 

THE MINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) The DDA has reported that 
1656SFS flats were allotted to the registrantion 
schemes including the 5th SFS registration 
scheme upto 31.12.90 in Pashcimluri in differ-
entpockets. 

(b) DDA has reported thatthe cost of con-
struction of SFS flats constructed till 1990 in 
Pashnmipuri ranged between Rs. 1.2Slacs to 
Rs., 1.27IacsforcategoryllandRs. 1.90t02.23 
lacsforcategory III. However, the disposal cost 
of the flats is worked out by DDA on completion 
on the"basis of actual expenditure, antq>ated 
liabilities, if any, plus over head charges and 
land premium as approved by the authority on 
'no profit no loss basis' andarnount demanded 
byOOAfromtheseaJlotteesrangedfroms. 1,97 
100/- to Rs. 2.25. 000' plus usual charges tor. 
CafegoIy-" tlatsand As. 2,23,. 400'- to As.2.2B. 
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400/ plus usual cares for category-II I flats. 

(c) 88 flats were canceled by a DDA out of 
above due top rum-payment. 

(d) Yes, Sir, as reported by DDA 

(e) Question does not arise. 

Decisions of Central Administrative 
Tribunal 

6195. SHRIJEEWANSHRAMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of cases inwhichthe deci-
sions of the Central Administrative Tribunal 
have neither been implemented in his Ministry 
inspite of passage of more than six months nor 
any Review Petitions/SLPs have been filed; 

(b) the reasons for not implementing the 
decisions olthe Tribunal; and 

(c) the steps taken to implement the deci-
sions of the Tribunal; and 

THE MINISTER OF STATE IN THE 
MINISTERY OF DEFENCE (SHRI 
MALLIKARUN) (a) to (c). The information is 
being collected and will be laid on the Table of 
IheHouse. 

Proposals for New Industries in Kerala 

6196. SHRI THA YIL JOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to state: 

(a) the number of applications/proposals 
pending with the Union Government for setting 
up of new industrial units in Kerala; 

(b) the amount nvolved in these proposals; 

(c) Iheir prOjected employment potential; 
Cild 

(d) the time by which these proposals are 

likely to be cleared? 

THE MINIS7ER OF STATE IN THE MINIS-
TRY OF INDUSTRY (DEPARTMENT OF IN-
DUSTRIAL DEVELOPMENT AND 
DEPARMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHAN SAHI): (a) 10 (as on 
1.4.93). 

(b) Proposed investment in fixed assets, as 
indicated by the applicants, is RS.878 Crores. 

(c) 1747persons. 

(d) All steps are taken for speedy disposal 
of applications w'lhin the stipulated time frame. 
However, when applications are incomplete in 
sorne respect and clarifications are required 
from the parties, or when applications are in-
complete in some respect and clarifications are 
required from the parties, or when the Adminis-
trative Ministries have not finalised the policy to 
be adopted for a particular item or have not 
decided individual cases. it is not always pos-
sible to stick to the time schedule. 

[ Translation) 

New Industries in Punjab 

6197. SHRI MOHAN SINGH 
(FEROZEPUR): Will the PRIME MINISTER be 
pleased to state: 

(a) the number of the applicationslpropos-
alsforsetting up of new industrial units in Punjab 
,pending with the Governmentfor approval; and 

(b) th time by which these proposals are 
likely to be cleated? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY(SHRIMATI 
KRISHANSAH\):~a)32.~asol\' .4.93). 

(b) aU steps are taken for speedy disposal 
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of applications wllhin the stipulated time frame. 
However, when applications are incomeplete in 
:,ome respecl and clarifications are required 
from the parties. or when the Administrative 
MJnI~lnes have not finalised the policy to be 
"doptedfora particular item or have not decided 
individual cases. It is not always possible to 
ddl,o.;letotlletimeschedule. 

Investment in Public Sector Undertakings 

6198. SHRI SHIVRAJ SINGH 
CHAUHAN: 

SHRI SURAJBHANU 
SOLANKI: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government have 
laken a decisIon nollo Invest more capital in the 
existing public sector undertakings: 

(bl the policy of the Union Government 
regarding capital investment in the existing 
public sector undertakings after the announce-
ment of the new industrial policy and 

(c) the criteria adopted In thIs regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY(SHRIMATI 
KRISHNASAHI): (a)to(c). The Induslrial Policy 
Statement of 24th July 1991 and Budget Speech 
of 1991-92 indicated thatthe portfolio of public 
sector investments would be reviewed so as to 
concentrate the further operations of the public 
sector in areas that are strategic forthe Nation, 
require high technology forthe economy and are 
essential for ifrastructure. 

[English] 

Will the PRIME MINISTER be pleased to state: 

(a) whether attention of the Government 
have been drawn to the news item captioned 'SC 
Orders hike in pay for staff appearing in 'Times 
oflndia' dated March 18, 1993; 

(b) if so. whether the pay scales of employ-
ees of Supreme Court and High court are much 
higher as compared to pay scales of similar 
posts in the Central Government Offices; 

(c) if so. the reasons therefor; 

(d) whetherin view olthe Supreme-Court's 
Judgement there is any proposal to revise the 
pay scales of Central Government employees; 
em 

(e) if not. the reasons therefor? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ): (a) and 
(b). Yes. Sir. 

(c) Higherscalesofpayhavebeenallowed 
to the employees of Delhi High Court andSpreme 
Court in pursuance of various judgments. orders 
passed by the Delhi High Court and Supreme 
Court. of India. 

(d) and (e). There is noproposalto revise 
the scale of pay of the Central Government 
employees. The scales 01 pay of any category 
of post which are revised as a result of judicial 
pronouncement are applicable only to the cat-
egories of post for whom the Judicial order has 
been passed. 

[ Translation] 

Decline in Prices of Fertilizers 

6200. SHRI MANJA Y LAL: 
Pay Scales of High Court and Suo SHRI NITISH KUMAR: 

prerne Court's Employees 
Will the PRIME MINISTER be pleased to 

6199. SHRI SURESHANAND SWAMI: state: 
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(a) whether the Urea prices have fallen 
sharply in the world mart<et as India-China form 
a cartel as reported in the 'Economic Times' 
dated March 25, 1993; 

(b) if so, the details thereof: 

(c) wl1etherthe decline in prices offertiliz-
ers is likely to affect hte fertilizers producing 
units in the country; 

(e) the steps taken by the Government to 
ensure that benefit of the reduction in prices of 
fertilizers in the internallonal mart<et also effects 
the consumers? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) and (b). No 
India - China cartel has been formed for pur-
chase of fertilizers. The prices of urea have, 
however, come down in the world market re-
cently. 

(C) and (d). International prices of urea and 
their imports do not affect indigenous production 
as urea still continues to be under price control 
and the subsidy scheme. However, the 
indigenlus units producing phosphatic fertiliz-
ershave been adversely affected following de-
control ofthese fertilisers w.e. f. 25.8. 1992 and 
decanslisalion ofDAP w. e. f 17.9.1992 as the 
cost of production of indigenous DAP units is 
hlgherthan the revealing Internallonal pnces. 

(e) Urea is sold to farmers at controlled 
prices which is lower than the cost 01 indigenous 
production and imports. I so far as DAP is 
concemed, it ca befreely imported and therefore 
farmers can get the benefit of any decline In its 
international prices. 

[English] 

Assistance by Capart to Voluntary 
Organisations of West Bengal 

6201. SHRI BIRSINGH MAHATO Will the 

PRIME MINISTER be pleased to state: 

(a) whether voluntary organISations of West 
Bengal have been provided any assistance 
through CAPART; and 

(b) if is, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRIUTTAMBHAIPATEL) (a)and(b). Yes. 
Sir. CAPART has provided financial assistance 
to 976 voluntary organisations In West Bengal 
amounllng to Rs. 28.28 crores till31 sl March, 
1993. 

Performance of State water supply and 
Sewage Boards 

6202. SHRI VIJAY NAVAL PA TIL: Wtllthe 
Minister of URBAN DEVELOPMENT be 
pleasedtostate: 

(a) whether the Government have mOni-
tored the performance of State Water Supply 
and Sewage Boards dunngthe last three years: 

(b) il so. the details of thelf performance: 

(c) whether the performance of these 
Boards were also reviewed recently: 

(d) if so, the details thereof and the remedial 
measures to be take In thiS regard: and 

Ie) the problems faced by these Boards In 
Implanting the various Centrally sponsored 
schemes? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESORCES (SHRI PKTHUNGON): 
(a) to (e). Provision of water supply and sewer-
age is a State sub,ect. There are no Centrally 
Sponsored Schemes forwatersupply and sew-
erage tn urban areas. Consequently, theques-
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tionof monitoring the performance of state Water 
Supplyand Sewerage boars and probiemsfaced 
by them in implanting the Centrally Sponsored 
Schemes does not arise. 

[ Translation] 

Establishment of Wholesale Mandis 

6203. SHRI BRU BHUSHANSHARAN 
SINGH: 

SHRI SATYA DEO SINGH: 

Will the Minister of URBAN DEVElOP-
MENT b pleased to state: 

(a) whether the Delhi Development Author-
ity has prepared any draft plan for all the four 
wholesale Mandis to be established in different 
partsofthe Capital; 

(b) if so, the details thereof; 

(c) whether the Govemment approved the 
proposal; and 

(d) if so, the expenditure likely to be in-
curred on the establishment of these mandis? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON):(a)to(d). The Delhi Development 
Authority has reported that as a part of the Master 
Plan for Delhi Perspective 2001 approved by the 
Government,4 Freight Complexes including 
wholesale market are to be located in four 
directions in Delhi i.e. North. South, South West 
and East. The exact cost dflhese markets has 
not been worked out. 

[English] 

Problems of Bhopal Gas Victims 

6204 SHRI HANNA MOLLAH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have received 
any representation from the Members of Parlia-
menVSocial Organisations on the problems of 
Bhopal Gas victims; 

(b) if so, the details thereof; 

(c) the main suggestions made therein; and 

(d)theactiontakenorproposedtobetaken 
by the Govemmentthereon? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) Yes, Sir 

(b) and (c). The main suggestions in the 
representations are; 

(i) Continued payment of interim relief till 
compensation is paid. 

(ii) Preparation of an alternative scheme 
for disbursement of compensations. 

(iii) Setting up of a Committee to monitor 
the disbursement of compensation. 

(iv) Setting up of a medical commission to 
mention the health of the victims 

(d) It has been decided to move the Su-
preme court for release of amount from the 
compensation for payment of interimrelelf. The 
Government had already taken steps to speed 
up payment of compensation. More courts are 
beingestablishedforthe purpose. Action Plan. 
which includes medical rehabilitation is moni-
tored by the Central and the State Govemments. 

(Translation! 

Chemical Fertilisers Units in M.P. 
Rajasthan and Gujarat 

6205. DR. LAXMINARAYAN PANDEYA: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) the details of public and private sector 
chemical fertilizers units in Madhya Pradesh, 
Rajasthan and Gujarat; 

(b) the types of chemical fertilizers pro-
ducedt~rein, 

(c) whether some of these units have de-
manded to increase their production capacity; 
em 

Name of the CO.fUnit 

1. M.P. 

(i) National Fertilizers limited., 
Vijaipur (Public sector 

(ii) Steel Authority of India limited., 
Bhilai (Public Sector) 

(iii) BhilaiEngineeringCorporation 
Limited., Bilaspur (private sector) 

(iv) DharamsiMorarjiChemicalsCo, 
limited., Kumari (Private sector) 

(v) Swastik Fer1izers limited., Indore 
(Private sector) 

(vi) Harshvardhan Chemicals and Minerals 
limited. Khargone (Private sector) 

(vi i) Khaitan Chemicals and Fertilizers 
limted, Jhabua (Private sector) 

(viii) Rama Phosphates limited, Indore 
(Private sector) 

(xi). Unialke F er1izers limited., Raisan 
(Private sector) 

2. Rajasthan 

(i) Shriram Feriizers and Chemicals 
Kota (Private sector) 

(ii) HindustanCopperLimited., 
Khetri (!U>IiC sector) 

(d) if so, the reaction of the Government 
thereto and action taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FAlEIRO): (a) and (b). The 
details of public and private, including joint 
sector, chemical fertilizer units in Madhya 
Pradesh, Rajasthan and Gujarat are given be-
Iow:-

Name of the product 

Urea 

Ammonium Sulphate 

SSP 

SSP 

SSP 

SSP 

SSP 

SSP 

SSP 

Urea 

SSP 
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Name of the CojUnit Nameoftheproduct 

(iii) Bharat Chemicals and Fertilizers SSP 
Limited, Alwar (Private sector) 

(iv) Liberty Pesticoides and Fetilizers SSP 
Limited, Udaipur (Private sector) 

(v) Madhuvan Chemicals and Fertilizers SSP 
Limited. Udaipur (pnvartesector) 

(vi) Phosphate India Llmired, Udaipur SSP 
(Private sector) 

\ VIII Surviplour Chemicals Limited., SSP 
Udaipur (Private sector) 

(viii) Udaipur phosphate and Fertilizers SSP 
limited, Udaipur (Pnvatesector) 

(IX) SuraJgrh F ertihzers and Chemicals 
Limited .. Surajgarh (Pnvate sector) SSP 

(x) Chambal Chemicals and Ferlizers 
limited .. Gadepan (under implement- Urea 
action) (Private sector) 

3 GUJ8rat 

(I) Gujarat State Fertilizer Co. Urea 
limited. Vadoddara lJotntsector) Ammonium Sulphate 

DA 
(Ii) Gujarat State F ertihzers Co DAP 

Limited. Sikka (Iolnt sector) 

(ill) GUlarat Narmada Valley Fetlhzers Urea 
Co. Limited .. Bharuch (IOlnt sector) CAN& 

Complex Fetllizers 
(IIi) Cynides& Chemclals. Surat 

(Pllvate sector) Ammonium Sulphate 

(vi Polymer (GSF C) . Vadodara (joint sector) Ammonium Sulphate 

(\Ill Rama Fert;hzcrs Pnvate limited. SSP 
JLlnag:ldh (Pnvale scclorJ 

(vii) Growmore Fertilizers. Nandesan SSP 
(Private sect')r I 
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Name of the Co.!Unit 

(viii) Adarsh Chemicals and Fertilizers
Limited, Udhna(Privatesector)

(ix) Anil Starch Produicts Limited.,
Bhavangar (Private sector)

(x) Gujarat Superphosphate, Ahmedabad
(Private sector)

(xi) Dharamsi Morarji Chemical Co. Limited.,
Amreli (Private sector)

(xiii) Narmada Agro Chemicals Private
Limited .• Junagadh (Private sector)

( c) and ( d). Mis national Fertilizers Limited
has submitted an expantion propsoal regard­
ing their Vijaipur unit for production of 1350 tpd 
of ammonia and 2200topd of urea. The prelimi­
nary inter-departmetal examination of the pro­
posal has been completed. 

It may, however. be mentioned that under 
the New Industrial policy of July, 1991, no 
licence is requredfor expansion or setting up 
a new fertlizers unit. 

Reservation Policy in IFFCO, Phulpur 

6206. SHRI RAM PUJAN PATEL: Will the 
PRIME MINISTER be pleasedtostate: 

(a) whether reservation policy is being
adhered to in I FFCO, Phulpurfor appointment 
and promotion of persons belonging to Sched­
uled Castes/Scheduled T nbes: 

(b) it so. the total number of employees
working in I FFCO and the percentage of posts 

Name of the product 

SSP 

SSP 

SSP 

SSP 

SSP 

of various categories on which the persons 
belonging to received categories are working; 
and 

( c) the time by which the reserved posts for
Scheduled Castes/ScheduledT ribesare likely 
to be tilled up? 

THEMINISTER OFSTATEfN THEMIN­
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) Indian Farm­
ers Fertilizer Cooperative Limited (IFFCO) is 

I 

. a Cooperative Society registered under the 
Multi-State Co-operative Societices Act. 1984 
and has adopted the reservation policy regard­
ing Scheduled Castes/ScheduledT ribes w .c. I. 
1. 1. 1991 in all units/Divisions w udlrig its 
Phulpur unit.

(b)The total number of employees work­ 
inginlFFCOasn11 • · 1993andthepercentage 
ofpots of vm1< 111� categories on which the per­
sons belongmg to reserved categories are 
working is given below:-

Group No.of Percentage Percentage 

emptciyees of ST of SC 

employees employens 

A 1587 0.12".;, 1.51
°

0 
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Group No. of 
employees 

Percentage Percentage 
ofST ofSC 
employees employees 

B 13)3 0.15% 

C. 2821 0.38% 

D 485 Nil 

Total 6196 0.24% 

(c) In future, vacancies in IFFCO. will be 
filled up in accordance with the Govemment 
policy relating to reservation for SC/ST and 
efforts would also be made to clear the backlog. 

Pending Industrial Licences of Orissa 

6207.SHRIMRUTYUNJAYANAYAK:WIIl 
the PRIME MINISTER be pleased to state: 

(a) the number of appIicationspending with 
the Govemment to for setting up of Industrial 
units in Orissa; and 

(b) the time by which these proposals are 
likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTERY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) 13 (as on 
1.4.93). 

(b) NI steps are taken for Speedy disposal 
of applications within the stipulated time frame. 
However., when applications are incomplete in 
some respect and clarifications are required 
from the parties, or when the Administrative 
Ministries have not finalised the policy to be 
adoptedfora particular item or have not decided 
individual cases, il is nol always possible 10 
stick to the time schedule. 

4.37% 

9.96% 

19.17% 

7.34% 

[English] 

Foreign Exchange Spent by CMC Limited 

6208 DR. RAJAGOPALAN SRIDHARAN: 
Will the PRIME MINISTER be pleased to stale: 

(a) the amount of foreign exchange spent by 
the CMC Limited during the last three years on 
globalization and diversifiations of its activities; 
em 

(b) the benefit accrued to the company as 
a result thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVANESHCHATURVEDI):(a)and(b).An 
amount of Rs. 45 crores (approximately)has 
been spent by the CMC ltd. onglobalisation and 
diversification efforts. These primarily consisted 
of establishment of an overseas office in lon-
don. acquisition of a company and entering into 
joinlventuresabroad, duringthelastthreeyears. 

The acquisition of Baton Morgue Interna-
tional. Inc .. subsidiary In USA has provided a 
front end for business in the U.S. and helped in 
building niche areas expertise in banking sector 
intemationally. 

The goobalisation efforts have resulted In 
generating export earnings oif approximately 
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Rs.15 crores during the lastthree years. 

Stagnation in Industrial Sector 

6209. SHRI C. SREENIVAASAN; Will the 
PRIME MINISTER be pleased to state: 

(a) whether the growth of some industrial 
sectors has been stagnated during the last two 
years; 

(b) if so, the details of such sectors; and 

(c)thereasonsforstagnationintheirgrowth? 

THE MINISTER OF STATE IN THE 
MINISTERY OF INDUSTRY DEPARTMENT 

OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHAN SAHI): (a) and (b). Ac-
cording to the Index of Industrial production 
released by the Central Statistical Organisation. 
the statement showing sectors details of the 
industrial growth during the last two years and for 
the current year upto November, 1992 is en-
closed. 

(c) Poor performance 01 the industrial sec-
tor during the last two years could be attributed 
to the demapd constraints in general, inad-
equate supply of imported inputs in case of 
certain industries and stabilisation measures 
adopted inthewake of balance of payment crisis 
during 1991. 
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[ Translation] 

Setting up of Alcohol Plant 

6210. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the PRIME MINISTER be 
pleased to state: 

(a) whethervanous sugar mills functioning 
in Uttar Pradesh have submitted applications to 
the Union Govemmentto set up alcohol plants: 

(b) if so, the details thereof; and 

(c) the time by which licences are likely to 
be issued to these mills? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) No, Sir. 

(b) and (c). Do not arise 

Per Capita Income and Expenditure 

6211 DR. LAL BAHADUR RAWAL: Will 
the Minister of Planning and Programme Imple-
mentation be pleased to state: 

(a) the per capita income and expenditure 
in regard to each ofthe States/Union Territories 
during the lastthree years; 

(b) whether the per capita income and 
expenditureis less than the national average in 

Uttar Pradesh; and 

(c) if so, the steps being taken to increase 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) The per capita net state 
domestic product (NSDP). at current priees, by 
States and Union Territories forthe three years 
1989-90to 1991-92,aswellamonthlypercapital 
rural and urban household consumption expen-
ditureat currentpriecs forthe three years 1987-
88 to 1989-90. the latest years forwhich data are 
available are given in Statements I & II, respec-
tively. The all India estimates are also indicated. 

(b) The State of Uttar Pradesh had lowe per 
capita NSDP than the all India average per 
capital national income (net national product) 
during the lastthree years 1989-90 to 1991-92. 
The per captia household consumption expen-
diture in Uttar Pradesh has also been less than 
that af all India level expecpt in case of 45th 
Round Rural. 

(c) The Govemment of Uttar Pradesh has 
been implementing development plans for rais-
ing per capita income and consumption expen-
diture. The plan include investment for the de-
velopmentof agriculture, industry. infrastruc-
ture, irrigation, rural development, education, 
health etc. In addition, programmes to generate 
direct employment and income to the poor are 
also under implantation. 
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Bee-keeplngCentres 9. Field Observation Station, 
Muzaffarpur (Bihar) 

6213. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of bee-keeping Centres 
located in the country under the Khadi and 
village Industries, State-wise; 

(b) the amount being spent annually on 
these bee-keeping Centres; and 

(c) the number of people employedin these 
Centres? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND DEPART-
MENT OF AGRO AND RURAL INDUSTRIES 
(SHRI M. ARUNACHALAM): (a) There are 
following 17 Beekeeping Centers under KVIVC 
throughoutthecountry: -

1. Centra Bee Research and Training 
Institute, KVIC. Pune(Maharashtra). 

2. Regional Be Research Center KVIC, 
Pathankot (Punjab). 

3. Regional Bee Aeserch Centre, 
Sakerapatna (Kamataka). 

4. Field Observation Station, Vijayari 
(A.P.) 

5. Field Observation Station, Khetri 
(Assam). 

6. Field Observation Station., Pallavilai 
(T.N.). 

7. Field Observation Station, 
kadasilkadavu (Kerala) 

a Field Observation Station, 
Khasmallic~ (W .B.) 

10. 

11. 

12. 

13. 

14 

15. 

16 

Pleld Observation Station, Haldwani 
(U.P.) 

Field Observation Station, 
Mohkampur(U.P.). 

Field Observation Station, 24 
Parganas(W.B.) 

Field Observation Station, Gudalur 
(T.N.). 

Field Observation Station, Baliapal 
(Orissa) 

Field Observation Station, Latur 
(Maharashtra). 

FIElIdObservationStation"Hastinapur 
(U.P). 

17. Field Observation Station. Gonda 
(U.Pl 

(b) An amount of As. 72.051akhs was 
disbursed in respect of Beekeeping Industry 
uncIerKVIC<i.ningtheyear1991-92totheabove 
centres 

(c) 138 Technical Staff are employed in 
these centres. 

[English] 

Simplification of Rules for Small Scale 
InCkIstries 

6214. SHRI GEORGE FERNANDES; Wi. 
the PRIME MINISTER be pleased to state: 

(a) whether the union Govemment have 
advised the StateGovemmentstosinlllifyvari-
ous rules and regulations applicable to small-
scale industries to promote their growth andto 
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prepare an action plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES (SHRI M. 
ARUNACHALAM): (a) yes, Sir. 

(b) The simplification in the following areas 
hasbeensuggestecltolheStateGovemmenls:-

(i) Tax regulations. enforcement (Sales 
Tax, Local Taxes etc.) 

(ii) Environmental control and clearance 
procedures (State Pollution control Boards) 

(iii) Enforcement of Labourlaws (returns, 
procedures, inspections etc.) 

(iv) Safety and health related regulations 

(v) Local regulations 

(vi) Registration procedures 

(vi) Procedures of aIIocaIion incenIies raw 
materials benefits andCOlIC8Ssions, I'I'I8Iketing 
supportetc.) 

(viii) Procedures for providing infrastruc-
tweIfacities(Loans, power, land, water supply, 
othersetVices) . 

(ix) Redressal and grievances removal 
systems 

Unit. of BHEL 

6215. SHRI G. MADEGOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the units of BHEL in the 
COU1try,location wise; 

(b)thedetails of the units which are running 
in loss at present; and 

(e)th reasons for their incurring losses? 

THE MINISTER OF STATE IN THE 
MINISTERY OF INDUSTRY DEPARTMENT 
QfINDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY 
(SHRIMA TU<RISHNASAHI): (a) A staternent 
is enclosed 

(b) and (c). Only one unit, out of 13 units of 
BHa, namely, insulator Plant, Jagdishpuris at 
present incurring loss. the main reason has 
been less than optimal capacity Utilisation. 

STATEMENT 

5.No. Name oftheManl.lfaQturingUnit Location 

1. Heavy Electrical Plant Bhopal 
Madhya Pradesh 

2. TransfonnerPla!lt Jhansi, 
Uttar Pradesh 

3. Heavy Electrical E~ Plant Hardwar, 
Uttar Pradesh 

4. Central Foundry Forge Plant Hardwar, 
Uttar Pradesh 

5. High Pressure Boiler Plant Trichy, 
TamiI,Nadu 
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S.No. NsmeoitheManufacluringUni 

6. SeamJess Steel Ttbe Plant 

7. Boiler Auxiliaries Plant 

a Heavy Power Equipment Plant 

9. Electronics Division 

10. Electro Procelain Division 

11. Industrial Valves Plant 

12- Insulator Plant 

13. Components Fabrication Plant 

(TmnsIatIbn) 

GeneratIon of Energy from Non-conver ... 
tIonaI Sources 

6216. SHRlRAMSINGHKASHWAN: 
SHRIRAJENDRAAGNIHOTRI: 

Wdlthe PRIME MINISTER be pleased to 
state: 

(a) whetherthe Government have made 
any ass Bssment in regard tothe posstiIitiesol 
increasinggenerationofenergylhroughsolar 
energy, wind energy, Mini and Micro hydro-
electricprojecls; and 

(b) if SO, the details thereof? 

LDcaJion 

Trichy, 
Tamil Nadu 

Ranipet. 
TamilNadu 

Hyderabad, 
Andhra Pradesh 

BangaIore, 
Kamataka 

BangaIore 
Kamataka 

GoindwaI, 
Pulab 

Jagcishpur, 
Uttar Pradesh 

Ruaapur, 
Uttar Pradesh 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) and (b). Yes, Sir. The 
Governmenthave made assessment in regard 
tolhepossiJililies of increasing energy genera-
tiJnthroughsoiarenergy, wind energy and mini-
microbydloelectricprojects. There is 8signifi-
cant estimated potential of generating energy 
from various non-conventional and renewable 
sources of energy in the country. Source-wise 
potential is given at Statement-! 

The status of installation of non-conven-
tiona! energy systems & devices for different 
applications in the couhntry is given at 
StaIemeI .. 1I 
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STATEMENT-I 
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Approximate potential of various tupes of non-conventional and Renewalbel Sources of Energy 
& technology in the country. 

Source/T echnology 

Total Solar Energy 
Insulation in India 

Wind Energy 

Mini-Micro Hydro 
UIVALENT 

Biogas Plants 

ImprovedChulHE 

Account Potential/Availability 

50% 1015 
KEIWyear 

20,OOOMW 

5,000MW 

12 Million (Nos) 
(Achievable in 
about 15 years) 

120Million (Nos) 

STATEMENT -II 

Remains 

Equvalent 

AggregatCapacity . 

AggregatCapacity 

Expecled Wood Savings 
57.44 M year Equivanet 
Expectedmanur 
Production: 
180MT !year Equivalent 

Expecledwood 
Savings 
B4MT!year 
wood'wood 
Equivalent 

Physical Achievements at a Glance 

SI. Programme Units Gumplative AChievement 
UptoDec., 92 

1. Family size biogas plants Nos. 16,62,783 

2. Community/Institutional 
Biogas Plants Nos. 865 

3. Improved Chulhas Nos. 133,50,851 

4. Solar Thermal Systems AreasinM2 2.29,731 

5. Solar CoOkers Nos. ~38.906 

6. Photovoltaic Power Units KWP 331.02 
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SI. Programme Units 

7. Photovoltaic Community Nos. 
lightSJTV and community 

" facilites 

8. Photovoltaic Domestic Nos, 
lighting Systemsllantems 

9. Photovotaic Street Lights Nos. 

10. Wind Pumps Nos. 

11. Wind Battery charges Nos. 

12. Wind Farms Mw. 

13. Mini-Micro Hydro wrw 

14. U~agram Energy Surveya Nos. 

15. U~agram Projects Nos. 

16. Biomass based congeneration 
of power wrw 

17. Biomass Gasifiers/Stirling XW 
Engines 

18. battery operated vehicles Nos 

19. Alcol operated vehicles Nos. 

[Eng/ish] 

Construction of SFS FJats in Kondli 

6217 SHRI RAM VILAS PASWAN: Will 
the Minister of URBAN DEVELOPMENT be 
please to state: 

(a)theprogressofthewor1<ofconstruction 
of 976 SFS flats in Kondli-Gharoli Complex by 
the Delhi Development Authority; 

(b) whether the unprecedented delay has 

Cump/ative Achievement 
UptoDec., 92 

719 

11,600 

29,289 

2,983 

107 

43.025 

87.665 

1,626 

170 

3.0 

7.0 

154 

2> 

resulted in heavy cost of construction of these 
SFAflats;and 

(c) if so, the remedial measures the Gov-
emment have taken so far to overcome such 
problem inorderto provide relief to the allottes? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K 
THUNGON): (a) The DDA has reported that the 
present progress of the houses in question is 
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about 10% 

(b) According to DDA some delays do take 
place in execution of projects and delay in this 
particular case is not very unusual. Since th 
worK is being done the original contract agree-
ment, there will be no rise in the construction 
cost of these SFS houses except the nromal 
input escalation clause which isprovidecl in all 
the contracts. The initial problems have now 
been sorted ourand it is expected that the house 
will be completed by mid 1994. 

(c) All steps are being taken by the DDA to 
expedite the completion of the project 

Jobs for Rural Workers 

6218. SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Khadi and Village Indus-
tries Commission has drawn up a prgramme for 
creation of jobs for rural worKers in non-farm 
sector; 

(b) if so, the broad features of these 
progranvne; and 

(c) thenumberof addtionaIjOOs likely to be 
createdtheretJ1derinGujarat,MdlyaPradesh 
and Maharashtra by the Khadi and Village In-
dustries Commission? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGAOAND 
RURAL INDUSTRIES (SHRI M. 
ARUNACHALAM): (a) to (c). One of the basic 
objectives of the Commission is to generate 
non-farm employment for weaker sections of 
the society in the rural areas. In pursuance of the 
above objective, a special9I'J1)Ioymentgenera-
tion scheme has been launched in Saharsa 
district of Bihar and Kaahandi district of Orissa 
on apiJotbasis. On the basis of the experience 
gained in the Saharsa and KaIahandi, this 
programme will be introduced in the selected 

districts during 1993-94. In the Eighth FIVe Year 
Plan, this programme shall be implemented in 
50 districts in the country. 

Blind Candidates for Civil Service Exami-
nations 

6219. PROF K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Govemment are aware of the 
recent Supreme Court's Judgement that blind 
persons can be allowed to write Indian Civil 
Service Examination; and 

(b) if so, the steps taken for implementing 
the decisions in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESAND PENSIONS AND MINISTER OF 
STATEINTHEMINISTRYOFPARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): (a) Yes, Sir 

(b) The matter is under examination. 

l)eveIopmentofSmall and Medium Towns 
of Andhra Pradesh 

6220SHRI BOLLA BULLI RAMAIAH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the funds aJlocatedbythe Union Gov-
emmenttoAnctuaPradeshfordevelopmentof 
various small and medium towns under the 
Integrated Development of Small and Medium 
Towns during 1991-92, 1992-93 and 1993-94; 
cn:t 

(b) the details of year-wise expenditure 
incurred on the Development of Small and 
MecUn T ownsinAndhra Pradeshduring 1991-
92 and 1992-93? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
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MINISTEROFSTATEINTHEMINISTRYOF (b) and (c). Thefollowingotheritemshave 
WATER RESOURCES (SHRI P.K. been identified; 
THUNGON): (a) Under the Scheme for Inte-
gratedDellelopmentdSmalandMedum Towns 
(IDSMT) •. Central assistance amounting to Rs. 
80.00 lakhs and Rs. 89.215 lakhs had been 
releasedtotheGovemmentofAndhraPradesh 
duringUlefinancial years 1991-92 and 1992-93 
respectively. During the cunentfinancial year 
1993-94,nofundshavebeenreleasedsofarto 
the Govemmentof Andhra Pradesh. 

(b) These pojects are administrated and 
implemented by the State Govemments. Hence 
details of year-wise expenditure including State 
componentunclerthe IDSMT Scheme are not 
maintaiood by the Central Govemment. How-
ever, periodical progress reports are received 
from the State Governments. As intimated by 
the State Government, an expenditure of Rs., 
19371akhshasbeen incuned against the Cen-
tral assistance of Rs. 1154lakhs and matching 
contribution made by the State Govemment 
from 1979-90til31.3.1993. 

Mud-HousingTechnoiogy 

6221. SHRI RAM KAPSE:Willthe PRIME 
MINISTER be pleased to state: 

(a) whetherthe Central Building Research 
Institute (CBRI). Roorkee. has developed a 
nonerrosivewater-repelentmudplastertomake 
mud houses durable; 

(b) whether the said Institute has identified 
several other items for using them in the mud 
housingprogrcimme; 

(c) is so, the details thereof; and 

(d) the steps taken to utilise the mud-
housing technology to solve the problem of 
shortage of housing in rural areas? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHAI 
BHUVNESH CHATUAVEDI): (a) Yes, Sir. 

1. 

2. 

3 

Plinth protection for mud walls to avoid 
erosion during rains. 

Improved method to make thatched 
roof. 

Waste water disposal system in indi-
vidual houses. 

4. Hand flush water-seal low cost la-
trines. 

(d) DemonstratiQns, exhibitions and train-
ing programmes have been organised at differ-
ent place to popularise the techniques. 

Closure of Ammonia/Caprolactum Plant 
of FACT 

6222. SHAI K. MUAALEE DHAHAAN: 
Will the PAIME MINISTER be pleased to state: 

(a) whetherthe Ammonia and Caprolactl.m 
plants of FACT, Kerala have been dosed; 

(b) ifso, the reasons therefor; and 

(c) the steps taken to re-open these plants? 

THEMINISTEAOFSTATEINTHEMIN-
ISTAY OF CHEMICALS AND FERTILIZEAS 
(SHAI EDUARDO FALEIRO): (a) to (c). 
Fertilisers and Chemical Travancore Limited 
(FACT),Keralatladsuspendedtheoperationof 
their Udyogamandal Oil Gasification Plant hav-
ingacapacityof 140tonr-.esperdayof ammonia, 
from 10.10 1992. Its operation has become 
uneconomic because of high energy cost and 
availability of imported ammonia at chapter 
price. However, these plants were temporarily 
put on line in the last week of December 92 on 
account of a general shortage of ammonia. 

FACT has not closed down their Caprolac-
tam plant. 
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6223. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the attention ofthe Govemment 
has been drawn to reports that Hindustan Levers 
Limited and Tata Oil Mills Company have de-
cidedtomerge: 

(b) if so, the details thereof: and 

(c) whether the Govemment have any defi-
nite information in this regard, if so, the details 
thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ): (a) Yes, 
Sir 

(b) and (c). Such an amalgamation re-
quires approval of the Court under Sections 391 / 
394 of the Companies Act, 1956 an he Court is 
required to give notice of such application to the 
Central Government for making representation, 
if any, under Section 394A ofthe Act. No such 
notice has been served on the Central Govern-
ment by the Court 

[ Translation] 

Employment Opportunities in 
Maharashtra 

6224 SHRI VILASARARO 
NAGNATHRAOGUNDEWAR: Will the Minis-
terol PLANNING AND PROGRAMME IMPLE-
MENTATION be pleased to state: 

(a) whether Zero Budget is being imple-
mented in Maharashtra: 

(b) if not, the schemes which are being 

implemented to increase the employment op-
portunities in Maharashtra: 

(c) the amount allocated to Maharashtra for 
this purpose during the last two years; and 

(d) the target fixed forthe previous yearand 
the extent upto which this target has been 
achieved? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) Under the constitution, its 
entirely the responsibility ofthe State adminis-
tration to adopt suitable Budget methodology. 
According to available information, the State 
Govemment of Maharashtra has adopted what 
they call the Development Based Budgeting. 

(b) Employment opportunities in 
Maharashtra, as in other States, are generated 
through implementation of various sectoral 
programmes. In addition, the following special 
schemes are being implemented in Maharashtra 
to increase employment opportunities: 

(i) The Centrally Sponsored Integrated 
Rural Development Programme 
(IRDP). Jawahar Rozgr (JRY) and 
Nehru RozgarYoJana(NRY) 

(ii) Special Employment Programmes 
in the State Sector - (a) Employment 
Guarantee Scheme (EGS), (b) Seed 
Money Assistance for Educated 
Unemployed, and (c) SanJay Gandhi 
Swavalamban Yojana. 

(c) and (b). The outlays for these schemes 
in the last two years and the available informa-
tion on targets and achievement in 1992-93 are 
given in the statement 
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Central Assistance for Projects of Madhya MINISTEROFSTATEINTHEMINISTRYOF 
Pradesh WATER RESOURCES (SHRI P.K. 

6225 SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the Minister of planning AND 
PROGRAMME be pleased to state: 

(a) whetherthe Madhya Pradesh Govem-
ment have made any request to increase the 
Central assistance for its projects during the 
current financial year; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemmentthereto? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY Of PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) No, Sir. There was no request 
from Madhya Pradesh Govemmentto increase 
the Central Plan assistance during he current 
financial year. 

(b) and (c). Do notarise. 

English] 

Action Plan for Walled City 

6226 SHRI TARA CHAND 
KHANDELWAL: Will the MinisterofURBAN 
DEVELOPMENT be pleased to state: 

(a) whetherthe Delhi Administration has 
chalked out an action plan for walled city, Delhi 
as part of anurban renewal scheme; 

(b) if so, the details thereof; 

(c) whether any finds has been allocated 
for the said scheme; and 

(d) ifso, thedetailsthereof andtheprogress 
likely to be achieved during the year 1993-94? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 

THUNGON): (a) and (b). Delhi Development 
authority have reported that a plan for re-devel-
opment,ofWaDedcity atShahajahanabadcom-
prising three general complements namely, 
commercial deongeStion, conservation and ur-
ban renewal and construction has beEm pre-
pared. 

(c) Municipal Corporation of Delhi have 
reported that forthe year 1992-93p1an outlay of 
Rs. 100 lacs has been approved for structural 
improvement and rehabilitation of Katras and 
Rs. 200 lacs fortheconstruction of flats at Mata 
Sundari Road and otherareas in the walled city 
and its extension. 

(d) As reported by MCD during 1993-94 it 
is proposed to initiate repairwori<s for80 Katras 
and action is also proposed to be initiated for 
construction offlats in Chunks IV andV of Delhi 
Ajmeri gate Scheme and incremehtal dweUing 
unitslllatsfordangerous Karatsduringtheyears 
1993-94 after obtaining land from DDA in the 
outer periphery. 

National AcadernyforTrainlng to Judicial 
Oftic:ers 

6227.SHAIV.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to state: 

(a) Whethera National Academyfortrain-
ingof Judicial Offices is proposed to be set up 
in Kerala; 

(b) if so,thestage at which the proposal 
stands at present; and 

(c) the amount. if any allocated for the 
: urposeduring 1993-94? 

THEMINISTEROFSTATEiN iHEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ): (a) At 
present there is no such proposaJ underconsid-
eration ofthe Government 
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(b) and (c). Do not arise 

Exit Policy in Public Sector Undertakings 

6228. SHRI HARADHAN ROY: I(\'illthe 
PAlME MINISTER be pleased to state: 

(a) whether a large numberofemployees 
of the sick public sector undertakings have lost 
their jobs as a result of introduction of "Exit 
Policy': 

(b) if so the number of the employees 
affected in each such undertakings; and 

(c) the basis for calculating the number of 
these employees? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART -
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) to (c). No, Sir. The sick 
public enterprises which are covered under the 
definition of sickness under SICA are required 
to be refereed to BIFR forformulation 0 revival! 
rehabilitation plans. The number of employees 
to be affected by the restructuring of the 
organisations shall depend on the 
recommedations ofthe BIFR. 

Unauthorisesconstructions 

6229SHRI PIUS TIRIKEY: Will the Min-
isterofURBAN DEVELOPMENTbepieasedto 
state: 

(a) The numberof unauthorisedconstruc-
lion of houses in the Sainik Farm Area of South 
Delhi: 

(b) the steps takenlbeing taken for the 
demolition of such unauthorised constructions: 

(c) the number of officials of MCD who 
were supposed to check the Illegal construction 
in that area and whether they have been pun-
ished: 

(d) if sO,the details thereof; and 

(e) the action taken against the architects 
and contractors involved in the unathroised 
constructions? 

tHE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a)to(e. The information is being 
collected and will be laid on the Table of the 
Sabha 

Const Audit Reports of Private Compa-
nies 

6230. SHRI UPENDRA NATH VERMA: 
Will the PRIME MINISTER be pleased to state: 

(a) the names of the companies dealing in 
drug, cement, fine chemicals, sugar and 
Vanaspatiwhich have failed to submit cost audit 
reports to the govemment during the last three 
years including the current year: 

(b) whether certain companies have ma-
nipulatedthe cost audit report and gove Incom-
pletedata: 

(c) ifso,the names thereof and in respect 
of which year they found to have submitted 
incomplete details; and 

(d) the action taken against the compa-
nies so detected and the effects of the action 
thereon? 

THE MINISTER OFST ATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ): (a) State-
ment I showing the names aif companies deal-
ing in drugs, cement, fine chemicals sugar and 
Vanaspati which have failed to submit Cost 
Audit Reports to the Govemment during !he last 
three yearsattached-I 

(b) and (c). Statement-II showing the 
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names of companies dealing indrugs. cement, 
fine chemicals, sugar and Vanaspati which did 
not submit complete information/data in the 
Cost Audit Report is attached-II 

(d).review of cost audit report is a continu-
ous process. In cases where incomplete data 
was detected the matter has been taken upworth 
the cost auditor/concemed companyforfumish-
ingthe requisite information/data. Cases where 
anamolies were noticed, have been referred to 
the concemed administrative Ministries for fur-
ther necessary action. 

STATEMENT-I 

The names of the companies dealing in drug, 
Cement fine Chemicals, Sugar and Vanaspati 
which have failed to submit cost audit reports 
to the Govemment during the last three years 

including the current year 

CHEMICALS 

1. MIs. Sir Silk Limited. 

2. MIs. Krishana Sahker Karkhana 
Limited. 

3. MIs union Carbide India Limited. 

4. MIs Hindustan Steel Limited. 

VANASPATI 

1. MIs Kishan chand and Co. Oil dustreis 
Ltd 

2. MIs Oswal Woolen Mills Ltd. 

3. MIs. Premier vegetable Products Ltd. 

4. M/sJain Sudh Vanspati Ltd. 

5. MIs Mehta vegtable products (P) Ltd. 

6. Mis Vegetable vitamin Food Ceo. (p) 
Ltd. 

7. MIs. Prabhat Solavent Extraction 
Industires (p) Ltd. 

8. MIlS. Sri Mansingka Oif Mills Ltd. 

9. MIs Ganga Vanaspati Ltd. 

10. MIs. Kusam Products. 

11. MIs RES Vanaspati. 

12. MIs Markanda Vanaspati Mills Ltd. 

FORMULA T/ONS 

1. MIs. Inter Pharma 

2. M/sJ andJ DeeChem Lab. (p) Ltd. 

3. MIs Cure Well (I) Ltd. 

4. MIs Indo-Co Remedies Ltd. 

5. M/s.INGAlabs.(P) Ltd. 

6. M/sJ.L. Morison and Jones (I) Ltd. 

7. MIs E. Merck (I) Ltd. 

8. MIs Lyka labs. 

9. MIs Boehringer mannhiem (I) Ltd. 

10. MIs EthnorLtd. 

11. MIs Franco India Pharamaceuticals 
(P) Ltd. 

12. MIs Griffon Labs. (P) Ltd. 

13. MIs IPCA Labs (P) Ltd. 

14.Mls Rallis India Limited. 

15. Mis Lupin Labs. (p) Ltd. 

16. MIs Cadila Chemicals Ltd. 
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17. MIs Elikem Labs. (p) Ltd. 

18. MIs Gujarat Pharma & Chemcials 
Works Ltd. 

19. MIs. Caedila Labs. (P) Ltd. 

?O. Mis Jayant Vitamins Ltd. 

t. 1 . MIs Bengal Chemical and 
Pharmaceutical Ltd. 

22. Mis Calcutta Chemicals Co. Ltd. 

23/ MIs Cluconate Limited. 

24. MIs Qufie Ltd. 

25. MIs. Pfizer ltd. 

26. MIs Nila Products Ltd. 

27. MIs. Roche Products Ltd. 

XlGAR 

1. Mis Gangawsati Sugar Ltd. 

2. Mis T.N. SugarCorpn. Ltd. 

3. Mis Saar Jung MiUs Co. Ltd 

5. Mis Chand pur Sugar Co. Ltd. 

6. Mis Chatta Sugar Co. Ltd. 

7. Mis GangeshwarLtd. 

8. Mis L.1H. Sugar Factory Ltd. 

9. Mis. KhaIiabadSugarMiIIs(P) Ltd. 

10. Mis The Mewar Sugar MiUs Ltd. 

11. Mis Nawadganj Sugar MIlls Co. Ltd. 

12. Mis K.M. Sugar Mills Ltd. 

13. Mis. Ratna S_Ugar Mills Ltd. 

14. MIs. R. B. Lehman DasSugarand 
General Mills Ltd. 

15. Mis. iswari Khbetan Sugar Mills (p) 
Ltd. 

16.Mls. NandGanjSihoriSugarCo. Ltd 

17. Mis. UP. State Sugar Corporation 

18. Mis Brima Sugar Ltd. 

19. Mis Tungbha-draSugarWorks(p) 
Ltd. 

2O.Mls Nagaland Sugar Mils Co. Ltd. 
(govt.Co.) 

21. Mis West Bengal Sugar Industrial 
Corproation 

22. Mis H M P Sugar Ltd. 

23. Mis Kanoria Industries Ltd. 

24. Mis. Bihar State SugarCofporation 

25. Mis Cauvery Sugar & Chemical Ltd. 

CEMENT 

1. MIs. VedaCementlndJstriesltd. 

2. Mis. CormandaI Fetilizers Ltd. 

3. Mis. India Cement Ltd. (One Unit) 

4. MlsSreeGajamukha Cement (P) Ltd. 

5. MIs. KarnatakaCementlld. 

6. MlsU.P. StaleCementColpcnliol, lid. 

7. MlsCemantCocpn.dlndaUd.{OneUni 
Pending) 
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a MIs Saboo Mineals {P) Ltd. Bulk Drugs 

9. MlsJaipurUdyogLtd. 

10. Mis Kalyan Sundram Cement 
Industries Ltd. 

11. MIs. Sabbo Cement (P) Ltd. 

12. MIs Dev Shree Cement Ltd. 

13. MlsContinental CementWorks(P) Ltd. 

14. MIs Priyadarashini Cement Ltd. 

15. Mis. Swadeshi Cement Umited 

16. MIs. J & K Cements Ltd. 

17. Mis. J & K Minerals Ltd. 

18. MI.s Raymond Woolen Mills Ltd. 

19. MIs Radha Krishna Cement Ltd. 

20. Mis. KamdaarCementLtd. 

21. Mis I PIS P Cement Ltd. 

22. Mis. Mawmullah Cherra Qments 
Ltd. 

1. Mis Uniloid Ltd. 

2. Mis. Curewell(l) Ltd. 

3. Mis. Mehta Pharmaceuticals (P) Ltd. 

4. Mis upin Labs. (p) Ltd. 

5. Mis Procter and Gamble (I) Ltd., 

6. Mis Chowgule & Co. (Hindi)Ltd. 

7. Mis Jayant Vitamins Ltd. 

8. Mis Sunl""lta Labs. Ltd. 

9. MIs Wockhard (I) Ltd. 

10. MIs Uni UCB India (p) Ltd 

11. Mis. Parke Davis (I) Ltd. 

12. Mis. Searle India Ltd. 

13. MlsBCP L 

14. MIs CaJutta Chemicals Co. Ltd. 

15. MIs Pfizer (I) Ltd. 

STATEMENT .. 

S.No. Name of the YewfJl'ldsd ProcU:I 

1. MIs Tamitnadu Dan 1989-90 Bulk Drug 
Pharmaceuticals Ltd. 

2. Mis Saboo Mineals (P) Ltd. 1989-20 Cemert 

3. MIs Lupin Labs. Ltd. 1989-90 BulkDtug 

4. Mis Oswal Agro Mills Ltd. 1989-90 -..gar 

5. MlS/Cibatul Umited 1990-91 BultDtug 

6. MlsAtui Products Umited 1990-91 BultDtug 
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S.No. Nameoffhe Yearended Product 

7. MIs. Orissa Cements Ltd. 1990-91 Cement 

8. MIs H industan Ciba Geigy ltd. 1990-91 Bulk Drug 

9. MIs. Synthetics & Chemicals 1990-91 Chemicals 
Limited 

10. MIs. Raptakos Brett & Co. Ltd. 1990-91 Bulk Drug 

11. Mis Sandoz (I) Ltd. 1990-91 BulkDrug 

12. Mis Camlin Limited 1990-91 BulkDrug 

13. MIs Bayer (f) Limited 1990-91 Bulk Drug 

14. MIs Associated Cement Co. Ltd! 1990-91 Cement. 

15. Mis. Cipla Limited 1990-91 Bulk Drug 

16. Mis Hardilla Chemcals Ltd. 1990-91 Chemicals 

17. MIs. Jai Prakash Industries Ltd 1990-91 Cement 

18. Mis Tamilnadu Cement Corpn. 1990-91 Cement 
Ud. 

19. Mis Cynamid India Limited 1990-91 Bulk Drug 

20. Mis Mysore Cements Limited 1990-91 Cement 

21. Mis Unichme Laboratories Ltd. 1990-91 Bulk Drug 

22. M/s.Shree Cements Limited 1990-91 Cement 

23. Mis Indian Petrochemicals 1990-91 Chemicals 
Coproation Lirnted 

24. Mis SomeswaraCements & 1990-91 Cement 
Chemicals Limited 

25. MIs Merind Limited 1990-91 Bilk Drug 

26. MIs Ambalal Sarabhai 1990-91 Bulk Drug 
Enterprises Limited 

27. Mis H oechst India Limited 1990-91 Bulk Drug 



225 Written Answers VAISAKHA 1,1995 (SAKA) Written Answers 226 

S. No. Name of the 

28. MIs. Biochemical & Synthetics 
Limited 

29. MI~. Maharashtra Vegetable 
Products Limited 

3:3. MIs. Hindustan Antibiotics 
Limited 

31. MIs. The Jeypore Sugars Ltd. 

32. MIs. K.C.P. Limited 

Paradeep Phosphates Limited 

6231. SHRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Paradeep Phosphates 
Limited has been lying closed; 

(b) if sO,the reasons therefor; and 

(c) the steps taken to reopen the plant? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a)to(c). Owing 
topoorofftake of DAPconsequent upon removal 
of price control and subsidy on phospahrtic 
fertilizers, as also stiff competition from lower 
priced imported LAP. inventory level of DAP 
with PPL has gone up considerably. PPL has, 
therefore, stopped production temporarilly with 
effectfrom 1st April, 1993. As soon as the market 
situation with reference to demand and price 
shows improvement, production could be re-
sumed. 

[ Trans/ation) 

Ban on Sale of Land 

6232 SHRI PHOOL CHAND VERMA: Will 
the Minister of URBAN DEVELOPMENT be 

Yearended Product 

1990-91 Bulk Drug 

1990-91 Vanaspati 

1990-91 Bulk Drug 

1991-92 Sugar 

1991-92 Sugar 

pleased to state: 

(a) whether ban has been imposed on 
making registration of se"ing some part of the 
land in the same Khasria by the farmers of the 
villages adjoining Delhi and 

(b) if so, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). No, Sir.The Delhi 
Administration has reported that however in 
certain cases it was noted that sale deeds were 
presented before the Sub registrar without ex-
actly defining the land which is proposed to be 
transferred. This was particularly so in respect 
of jOint holdings. It created problems on account 
of possession ofthe land so transferred and also 
for recording the change in possession in the 
revenue records. Accordingly, the administra-
tive instructions were issued by Delhi Adminis-
tration to the effectlo ensure act defining of the .. 
land on such sale deeds. 

Duty on Import of Newsprint 

6233. SHRIMATI SUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) the quantity of news print imported Cyprus; 
annually to meet the demand; (b) if so, the details thereof; 

(b) whether any duty is charged on the 
import of news print, pulp and w4StepapetS; 

(c) ifso,the rate at which dutyischarged on 
these items; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) The import of newsprint 
during the last two years was as under: 

1991-92 

1992-93 
(April-December) 

(Lakh Tonnes) 

2.29 

1.53 
(provisional) 

(b) and (c). There is no customs duty on 
import of newsprint andwoodpulpforthemanu-
facture of newsprint. Import of waste paper, 
however, attracts a customs duty of 20%. 

(d) Different rates of duty (including full 
exemptions) to these items have been pre-
scribed considering various factors such as 
demand and supply position of these items, the 
cost of imported material vis-a-vis indigenous 
material, etc. 

[English] 

• 
Thermal Power Generating Sets by 

B.H.E.L 

6234. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Bharat Heavy Eelctricals 
Limited (BH EL) has commissioned the first of 
the two thermal power generating saels in 

(c)whetherB.H.E.LhasaJsoachieved any 
sucoess exporting such power generating sets 
to European Countries; and 

• 
(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAl DEVELOPMENT ANDDEPAAT-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) Yea, Sir. 

(b) Electricity AuthOrity of Cyprus had 
awarded a contract to BHEL for the supply, 
transportation, crection, testing and heading 
overoftwosetsof60MWturbine, generator and 
auxiliary equipment for Dhekelia '8' thermal 
powerstation. Thefirstset has been handed over 
to thecustomerforcommercial opration as per 
contract. The progress of the second set is also 
as per schedule. 

(c) Yes, Sir. 

(d) BHEL has also executed a contract for 
the supply, commissioning and handingoverof 
two sets of 60 MW turbine, generator and aux-
iliary equipment for Delimara Power Station in 
Malta. The machines have been handed overto 
the customer as per schedule and are giving 
satisfactory service. 

Out of Tum Allotment of DDA Flats 

6235SHRI MADAN LALKHURANA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names olthe persons to whom the 
DDA flats typewise were allotted on out of turn 
basis from january 1, 1992toMarch31, 1993; 
a1d 

(b) the specific grounds of making all'ot-
ment. the areas where the allotment made, date 
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ofallotmenl. thenameofthel9COl1'llTl8l dngand SFSschemeshavebeen aIIotted'aliocatedfrom 
sanctioningaulhorityandlhemadeofpayrnent January 1. 1992toMarch31.1993. 
thereto 

THE MINISTER OF STATE INTHEMIN-
ISTAY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHEMINISTAYOF 
WATE~ RESOURCES (SHRI P.K. 
THUNGON): (a) and (b): The Delhi Develop-
ment Authority has reported that 51 flatsunder 
MIG. UGandJanatacategory and49f1a1sl6lder 

Lists showing names of the persons. 
grounds of allotment. areas where allotment 
made:dateofallolmentandnamesofthe rec0m-
mending ana sanctioning authority are given in 
Ihe attached statement> The made of payment 
foroutottum allotment is according to the option 
given by the applicant in hisprescribedapplica-
tionfrom. 
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Construction of Water seal Toilets years and the amount utilised by them? 

6236 SHRI SUSHI CHANDRA VERMA: 
Will the Minister 01 URBAN DEVELOPMENT 
be pleased to state: 

(a) the steps taken by the govemmentto 
encourage the construction of water seal toilets 
in the urban areas; 

(b) the pattern of financial assistance for 
construction of watersealo toilets and the esti-
mated cost of each such toilet; and 

(c) the fund allocation lor the purpose to 
each State Government during the last three 

Central Subsidy 

Beneficiaryconlribution 

Raleofinterestp.a.(Gross) 

The estimated cost of each such conver-
sionIconslruction uploplinth level in the major-
ity of State and Union Territories is less than 
Rs.2,500. The cost in North Estern where the 
Hydro-geological conditions. availability of 
material, and man power make the cost a little 
hlgherthanother States. 

(c) While allocations had initially been 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON):(a)and(b)lnordertoeliminatethe 
practice 01 manual scavenging in the country. 
Government of India have launched a Scheme 
forcorwersion ofdry latrines and construction of 
water seal low cost sanitation units in urban 
areas. The Scheme involves a mix of subsidy 
from the Govemment of India and loan from 
HUDCO for eliminating the dry latrines on a 
whole town basis. The pattern of financial 
assistance is as follows:-

UPTOPLINTH 

EWS UG . MIG HIG 

50% &1'/0 75"10 75% 

45% 25% nil nil 

5% 15"10 25"/0 25"/0 

10.5"k 10.5% 10.5% 10.5"10 

madeforthe States on the basis of urbanpopu-
Iation and prevalenceot manual scavenging. 
however, metothe uneven progress in various 
States.loansandSllbsidiesare released on the 
basisotpro;ect reportsSlJlmittedbythe States 
.;oncemed. The sanctions. loan and subsidy 
releasedtolhevariousslatesundet1hisScheme 
cUingthe last year areendosedinthealtached 
statemenIs I and II. 
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[T rans/ation] 

Grants in Khadi Boards in States 

6237. SHRI RAMDEWRAM: wiIIthePRIME 
MINISTER be pleased to state 

(a) the amount provided in the from of 
grants under various heads to various Khadi 
Boards during each of the lastthree Years, state-
wise' 

(b) whether the Khadi and Village Indus-
tries Commission has monitored the utilisation 
of the amount during the period; 

(c) if so, the details thereof; 

(d) whethertheGovemment have received 
by complaints regarding mis-appropriation of 
these grants; and 

(e) if SO, the details thereof and the action 
taken in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALL SCAlE INDUSTRIESANDAQROARD 
RURAL INDUSTRIES (SHRI M 
ARUNACHALAM): (a) to (e): Information is 
being collected and will be laid on the Table of 
the House. 

[English] 

Encroachment of Parks 

6238 SHRI AMAR ROYPRADHAN: Will 
the Minister of URBEN DEVELOPMENT be 
pleased to state: 

(a) whether parks meant for children are 
generally encroached by Public Schools and 
Hotels; 

(b) the action taken under the rural against 
such encroachers; 

(c)whetherencroachment has been made 
on a park of DDA by Hotel Vasant Continental, 
Vasant Vihar. New Delhi with the connivance of 
DDA authorities; 

(d) whether footpaths have also been en-
croachedby Vasant Continental Hotal,Modem 
Bazar and other taxi stands owners by convert-
ingthosefootpathsintoplaceforcarparking; and . 

(e) if so, the action proposed to be taken 
against the officials responsible for such en-
croachments? 

THE MINISTER OF STATE E IN THE 
MINISTRYOFURBANDEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON):(a): Delhi Development Authority, 
Municipal Corporation of Delhi and New Delhi 
Municipal Committee have reported that no park 
meantforchildren has been enrioched by public 
schools and hotels. 

(b) Does not arise in view of reply to part (a) 
above. 

(c) and (d) MCDhas reportedthatbems of 
the road named as 'Munirka Marg' arecatch and 
are used by the visitors of Vasant Lok Marg 
where the Modem Bazar and the Vasant Conti-
nental Hotel are situated for parking their ve-
hicles. There is no permanent parking at the 
footpath. 

(e) Does not arise in view of reply to parts 
(c) & (d) above. 

Collaboration with GEe Alstom 

6239.SHRIM.V.V.S.MURTHY:Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
have joint venture with the British French joint 
firm GEC Alstom for hightech electrical prod-
ucts and communications materials; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI. 
KRISHNA SAHI) (a): Presently. no such pro-
posal is under consideration. 

(b) Does not arise. 
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Letters of Intent for Industrial Units in cr1d 

Bihar 

6240. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to ~tate: 

(a) the number of applications/proposals 
forthe issue of Letters of Intentforsetting up 
industrial units in Bihar pending with the Union 
Government as on April 1, 1992 and April 1 , 
1993; 

(b) the number of applications disposed of 
during 1992-93 and the number of Letters of 
Intent issued; and 

(c) the number of fresh applications re-
ceived during 1992-93? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND 
REPORTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI):(a) 67 appli.:a-
tionswere pending as on 1.4.92and338j)plica-
tions were pending as on 1.4.93. 

(b) 39 applications were cisposed of during 
1.4.92 to 31.3.93 including 6 Letters of Intent 
which were issued. 

(c) 5 applications were received during 
1.4.92t031.3.93. 

Poverty in North Eastern States 

6241. SHRi SANAT KUMAR MANDAL: 
Will the Minister of Planning and Programme 
implementation be pleased to state: 

(a) whetherthere is a differentyardstickto 
guage the extent of poverty at the national level 
in the North-Eastern States, from that of else-
where in the country; 

(b) whether the institutional framework in 
the region is entirely different from the rest of the 
country; 

(c) if so, the reasons therefor; 

(d) the format which is being foRowed at 
present for assessment of poverty inthis region; 

(e) the manner in which the decIsion mak-
ingforformulating and implementing of vanous 
poverty alleviation programms was 
decentralised in the North-Eastern States? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) and (d): Tlie poverty line 
defined at all India level is uniformly used for all 
the States including the North eastern states. 
Planning commission estimates State-wise 
number of persons below poverty line on the 
basis of quinquennial survey of household con-
sumption expenditure conducted by the Na-
tional Sample Survey Organisation expend i-
tureconducted by the National Sample Survey 
Organisation. The Poverty line in India, based 
on the recommendations of a Task Foroe on 
Minimum Needs and Effective Consumption 
Demand which submitted its Report in 1979, is 
defined as the per capita monthly expenditure of 
Rs.49.09 in rural areas and Rs.56.64 in Urban 
areas at 1973-74 prices. The poverty line de-
fined this way is updated forthe reference year 
using private consumption expenditure deflator. 
All those persons whose monthly average ex-
penditure is I ess than the poverty line are 
considered as poor. 

(b),(c) and (e): IN the North Eastern States, 
Arunachal Pradesh has a traditional three-tier 
Panchayarti Raj System. However, Jawahar 
Rozgar Yojana (JRY) is being implemented in 
the State at the level of Anchal Samitis (block 
level) and not by Gram Panchayats because 
they do not have necessary powers and ad-
equate staff support to implement schemes of 
JRY. In Assam also the three-tier system is 
prevailing. Manipur has a two-tier Panchayati 
Raj System whereas, T ripura has only a single 
tier system where there are only Gaon 
Panc:hayats. Meglalaya. MizoramanclNagaland 
have the traditional Council of Collage elders. 
The formulation and implementation of the ac-
tivities under poverty alleviation programms is 
done by the District Rural Development Agency, 
wilhthe~ofthesystemprevailinginthestate. 
Especially in Nagaland, Village Development 
Boards are actively involved in implementation 
of the development programms. 
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Foreign Aided Projects in 

Maharashtra 

6242. SHRI AR~IND TULSHIRAM 
KAMBLE: WilltheMinisterof PLANNING AND 
PROGRAMME IMPLEMENTATION be 
plea.edtostate: 

(a) whether the various foreign aided 
projects are behind the schedule due to cost 
escalation; 

(b) the details of foreign aided projects 
presently under implementation in Maharashtra; 
and 

(c) the details of progress evaluation re-

ports project-wise? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) No Sir. as perthe information 
available with the Department of programme 
Implementation all externally aided projects are 
notbehind schedule due to cost escalation.Only 
one out of six projects under implementation in 
Maharashtra is delayed and has cost escala-
tion. 

(b) and (c). The details of six externally 
aided projects under implementation in 
Maharashtra alongwith their overall progress is 
given in the enclosed statement. 
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Growth Centres 

6243. SHRI H.D.DEVEGOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of Growth Centres sanc-
tioned and already set up so far, State-wise; 

(b) the total approved cost of each Growth 
Centre· '. 

(c) the amount actually spent on each such 
Centre set up so far, State-wise; and 

(d) the total area of land acquired for each 
Growth Centre? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPAAT-

Sl.No Name of the Growth Centre 

2 

ANDHRA PRADESH 

1. ~ 

2. Khamnam 

3. 0ng0Ie 

4. VIZianagaram-BobbiIi 

GOA 

5. Electronic City (Vema Plateau) 

GUJAAAT 

6. Gand1ictlam 

7. Palanpur 

8. Vaga 

HARYANA 

9. BawaI 

MENT OF HARRY INDUSTRY (SHRIMATI 
KRISHNASAHI): (a) to (d): UndertheGrowth 
Centre scheme announced in June, 1988, it is 
proposed to develop seventy growth centres 
throughout the country out of which 65 centres 
have been identifiedandanllOU1Ced. Eachcen-
tre would be developed at a cost of approxi-
mately Rs. 3Ocrores. Based on the appraisal of 
the project reports submitted by the state Gov-
emments for selected centres, sofar 37 growth 
centres have been sanctioned, and a sum of 
Rs.61.74 crores released by way of Central 
assistance. A statement on the growth centres 
sanctioned and the amount releasedstate-wise 
is annexed. 

The scheme is being implemented by the 
State Govemment!i who are in the process of 
creating infrastructural facilities including ac-
quisition and development of land for the ap-
proved centres:. 

Amount released 
(Rs. in lakhs) 

3 

200.00 

50.00 

200.00 

200.00 

50.00 

50.00 

50.00 

200.00 

200.00 
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SI.No Name of the Growth Centre Amountreleased 
(Rs. in /akhs) 

2 3 

JAMMU & KASHMIR 

10. Samba 200.00 

KARNATAKA 

11. Dharwad 200.00 

12. Raichur 200.00 

13. Hassan 200.00 

MADHYA PRADESH 

14. Borai :m.oo 
15. Chainpura 100.00 

16. Ghirongi 500.00 

17. Kheda :m.oo 
18. Sattapur 50.00 

19. Siltara 200.00 

MAHAAASHTAA 

20. AkoIa 200.00 

21. Chair1Ua 200.00 

22- DtUe 200.00 

23. RaInagiri 200.00 

PANJAB 

24. BhaIinda 600.00 

25; Palhankot 274.00 

RAJASTHAN 

26- AbuAoad 200.00 

Zl. Bikaner 200.00 
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SI.No Name of the Growth Centre 

2 

28. Jhalawar 

29. DhoIpur 

TAMILNADU 

~. Erode 

31. Tirunelvefi 

UTI AR PRADESH 

32. Bachauli-Bazurg 

33. Banthara 

34. Olauctlarpur 

35. Mungra-Sattlaria 

36. ~ 

'51. Khurja 

Total:-

Purchase of Land by CPWD in 
GuwahIIIi 

6244. SHRI DWARKANATH DAS: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Central Public Works De-
partment had purchased land in Gwahati for 
General pool quarters; 

(b) if so, the details thereof; 

(c) whether the construction of these 
quartters have been started; and 

(d) if so, the time by which the construction 
work of the quarters is likely to be completed? 

THE MINISTER OF STATE INTHE MIN-

Amount released 
(Rs. in lakhs) 

3 

so.oo 
so.oo 

so.oo 
200.00 

SO.OO 

SO.OO 

SO.OO 

SO.OO 

SO.OO 

so.oo 
6174.00 

ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOCERS (SHRI P.K.THUNGON): 
(a) : Yes, Sir. 

(b) Land measures 14Bqlas4Kalhasand 
18 Leechas. PaymentforAs.1 0,73,000.00 and 
As. 6,82,574.00totalingAs. 17,55,574.00were 
madetotheDeputyCommissioner,Guwahati 
on31.3.1991 and24.4.1991 respectively. How-
ever, Possession ofthe land has not yet been 
handedovertothe Central Publicworks Depart-
ment. 

(c) No Sir, in view of reply against (b) 
above. 

(d) Not applicable in view of replies to (b) 
and (c) above. 
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canteen Stores Department facilities counterslmobileoutlets of the nearest Unit Run 
to Ea:-servieemen Canteen. 

6545. MAJ.GEN.(RETD) BHUWAN 
CHANDRA KHANDURI: Will the PRIME MIN-
ISTER be pleased to state: 

(a)whethertheex-Servicemenareentitled 
to canteen strobes Department (CSD) facilities; 

(b) if SO, whether the govemment have laid 
down any norms or policy with regard to provid-
ing this facility to all ex-Servicemen, 

(c) whetherthe Govemment have laid down 
separate norms for ex-servicemen living in 
under-developed,hillyareas; 

(d) if so, the details thereof; 

(e) if not, the steps taken or proposed to be 
taken by the Govemmentto enable ex-Service-
men to avail of such facility: 

(f) the number of CSD outlets in Pauri 
Garhwal and Chamoil districts in Uttar Pradesh; 
arK! 

(g) whether the Government propose to 
increase such outlets in these two districts 
considering the large number of ex-servicemen 
and very poor communication system in these 
districts? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFDEFENCE(SHRI MALLIKARJUN): 
(a): Yes Sir. 

(b) to (e): To Provide ex-Servicemen ac-
cess to canteen facilities, they are attached to 
the station/unit run canteen nearestto them. At 
places where separated canteens forthe Army, 
Navy and Air Force exist, the ex-Servicemen 
concemedareattached, asfaraspossible, to the 
canteen run by the service to which they be-
longed. Atotherstations, they may be attached 
to the nearest canteen, irrespective of which 
service runs it. No separate norms have been 
laid down for ex-Servicemen living in under-
developed hilly areas. Canteen facilities are 
providedwhereverthere is a heavy concentra-
tion of Ex-Servicemen. If there is no regular 
canteen they are to be served by extension 

(f) to (g): The details of the outlets in dis-
tricts of chGfmoli and Pauri Garhwal are given 
below:-

I) URCol18KumaonatRudraprayag. 

ii) Extension Counter ofthe same unit at 
Gaucher. 

iii) Mobile canteen ex-Garhwal Scouts 
at Joshimath. which supplies 
Gopeshwar and Tharali twice 
a month. 

iv) CSD retailshop at pauri. 

v) Mobile canteens olthe Garhwal Regi-
mental Centre at Lansdown and 
Kotdwara. 

At presentthere is no proposal under con-
sideration to increase the number of canteen 
outlets in these districts. 

Brain Drain 

6246. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the PRIME MIN:STER be 
pleased to state: 

(a) the number 01 Indians gone to Use for 
higher studies during the lastthree years, year-
wise and discipline-wise in the field of Engineer-
ing, pharmacy Medical. Management science, 
Agriculture, Architecture and others. Statewise; 

(b) the number of the student returned 
homieeon completion of their studies from USA 
during the period under reference; and 

(c) the steps taken to check brain from the 
country including package of incentivesforthose 
who are retuming home? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) and (b). some 
Indian scientists and Technologists do visit 
foreign countries including USA forhigherstud-
ies and some of them do retum to Incia. But, it 
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Creation of core groups ofprofession-
als with necessary modem facilities 
required forpurt>uing research in new 
and frontier areas of science. 

has not been possible to maintain a record. 

(c) several steps have been taken from 
time to time by the Govemmenttoprevent such 
brain drain and also to attract Scientists and 
i echnologists settled abroad to retum to India. 
Some ofthese are: 

Incease in the outlay for science and 
Technology Sector in Successive FIVe 
Year Plans. 

Creation of new scientific Depart-
ments/Organisations. 

Setting up of more centres of Excel-
lence! Advanced Studies in Universi-
ties and Academic Institutions. 

Creation of a special cell in the Minis-
try of industry for assisting NR is for 
setting up industrial units in thiscoun-
try. Some states have also set up 
special cells and departments forthis. 

Provision for temporary parchment of 
scientists and Technologists under 
the scheme of scientists poll. 

- Creation of supernumerary posts. 

Invitation 10 distinguished men and 
women of Indianoriginseltledabroad 
for short term technicaJassignments 
to assist in frontier and emerging ar-
eas of Science andT echnology. 

Science andT echnologybasedtrain-
ingfor entrepreneurial development. 

Delegation of enhanced Administra-
tive and Financial powers to SET 
institutions to improve workingcondi-
lions of scientists. 

Provision of facilities for import of 
equipmentforprofessionals returning 
from abroad. 

Manpower development traininglre-
training programmes through associ-
ate shipsl'fellowshipslcourses. 

ProfitslLossesbylFFCOandKRIBHCO 

6247. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state the details of profits/ 
losses made by the Indian Farmers Fertilizers 
Cooperative Umitedduringeach of the last three 
years? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILISERS 
(SHRI EDUARDOFALEIRO): (a): IncianFarm-
ers Fertilizer Cooperative Ltd. (IFFCO) and 
Krishak Bharati Cooperative Ltd. (KRIBHeO) 
earned profits during the last three years as per 
details~below:-

Profit(Rupeesincrores) 

Year IFFCO KRIBHCO 

1990-91 100.11 94.65 

1991-92 100.91 won 
(Aftertax) 

1929-93 63.82 126.14 

(Anticipated) (Afetrtax) (Aftertax) 
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Protection of Water Sources THE MINISTER OF STATE IN THE MIN-

6248 KUMARI PUSHPA DEVI SINGH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to s\ate: 

(a) whether the Union Govemment are 
laying streeson the protection of water sources 
through improved sanitation programme; 

(b) if so, the guidelines issued to the State 
Governments in this regard; and 

(c) the State-wise funds provided by the 
Union Government for the above programme 
during the Eighth Plan? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI 
P.K.THUNGON):(a) The Ministry of Urban 
Development ensures that efforts are taken to 
protect the drinking water sources and thatthere 
is no adverse environmental impact, while clear-
ing the project proposals revived from the State 
Governments for technical clearance. 

(b) Guidelines have been incorporated in 
the Manuals on Water Supply and Sewerage 
published by this Ministry. 

(c) There is no Centrally sponsored scheme 
under this Ministry for the protection of water 
sources. 

[T rans/ation] 

Assistance to the assignees of 
Sceiling surplus land 

6249. SHRI RAM T AHAL CHOUDHARY: 
Will the PRIME MINISTER be pleased to state: 

(a) whether any assistance is being pro-
vided to the assignees of dceiling surplus land 
under Centrally sponsored scheme; 

(b) if so, the details thereof; and 

(c) the amount allocated to Biherunderlhis 
~heme? 

ISTRYOFRURALDEVELOPMENTDEPART-
MENT OF RURAL DEVELOPMEN:T (SHRI 
RAMESHWARTHAKUR):(a) Assistance by 
wayofgrantw;Jsbeing provided to the assignees 
of ceiling surplus land under a Centrally Spon-
soredScheme. 

(b) The Centrally Sponsored scheme of 
financial assistance to assignees of ceiling 
surplus, land was started in 1975-76 under 
which the beneficiary was given a grant at the 
rate of Rs.2500/- per hectare. The Expenditure 
underthe scheme was equally shared between 
the Centre and the States. However, noalloca-
tion has been proposed in the current year as 
National Development Council has decided to 
transfer the scheme to the States. 

(c) The amount allocated to Bihartill1991-
92isRs.1441.47Iakhs. 

[English] 

Appointment of Distributors by 
Maruti Udyog Umited 

6250. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Maruti Udyog Limited ap-
points distributors for spare parts: 

(b)if so, the terms and conditions for ap-
pointment of such distributors; and 

(c) whether there is any reservation for 
Scheduled Castes and Scheduled Tribes in 
granting such distributorship? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAW INDUSTRY (SHRIMATI 
KRISHNA SAHi):(a): Yes, Sir. 

(b) The prerequisites for selection are:-

(i) Minimum five years experience in the 
distribution of auto parts. 

(ii) Average annual turnover of spare-
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parts in the preceding three years with the help of Hazira-Bijapur-Jagdishpurgas 
should be minimum Rs. 30 lakhs. pipe line; 

(iii) Adequate storage space exclusively 
for Maruti parts. 

selection is done on the basis of experience 
and location and area available forthe ware-
house. 

(clno,Sir. 

[TmnsJation] 

H.B.J.Based Fertilizer Plants 

6251. DR.MAHADEEPAK SINGH 
SHAKYA: Will the PRIME MINISTER be 
pleased to state: 

(a) the details ofthe Fertilizer plants set-up 

(b) the estimated production capacity of 
these plants; 

(c) Whether their demand for gas is being 
met adequately: 

(d) if not, the measures therefor; and 

(e) the remedial steps proposed in this 
regard? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILISERS 
(EDUARDO FALEIRO): (a) and (b) The Fertil-
izerplants already set up based on HBJ pipeline 
gas and their installed production capacity per 
annum are given below: 

S.No. Name of the Plant Promoter Installed production 
capacity per annum 

(In lakh tonnes of urea) 

1. Vijaipur Distt National 7.26 
Guna(M.P) Fertilizers Ltd. 

2. Aonla,Distt. IFFCO 7.26 
Bareilly (U. P) 

3. Jagdishpur, Distt. Indo-Gulf 7.26 
Sultanpur(U.P) Fertilizers & 

Chemicals Ltd. 

(c) to (e): The demand of the above fertilizer 
plants for gas forfeed stock purposes is being 
metaclequately. However, for steam and power 
generation, these planlshavearrangernentsfor 
using alternate liquid fuels in case of reduction 
in gas supply. 

[English) 

ConstructlonOfMemorial 

6252 SHRI R. JEEVARATHINAM: Will 
the Minister of URBAN DEVELOPMENT be 
plea.setostate: 

(a) whether the Government propose to 
construct a memorial to late Rajiv Gandhi at 
Sriperumbudur; 

(b) if so, the details thereof; and 

(c) the time by which the construction work 
is likely to be commenced? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a): Yes, Sir. 



289 WrittenAnswelS VAISAKHA 1,1995 (SAKA) Written AnswelS 200 

(b) and (c): The details ofthe project have 
not been finalised and it is not possible to 
indicate the likely date of commencement of 
construction at this stage. 

Japanese Investment 

6253. SHRI SANDI PAN BHAGWAN 
THORAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is a vast potential for 
Japanese investment in India; 

(b) if so, the fresh initiatives taken in the 
recent past to attract maximum Japanese in-
vestment in India and strengthen bilateral eco-
nomic cooperation; and 

(c) the achievements made as a result 
thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT HEAVY INDUSTRY (SHRIMATI 
KRISHNASAHI): (a)to(c): Yes Sir. The various 
policy initiatIves detailed in the statement on 
Industrial policy, 1991 and other economic 
liberalisation's announced by Government are 
aimed, inter-alia. at attracting foreign invest-
ment from various countries including Japan. 
The details of the total foreign direct investment 
in India proposed by Japanese companies in the 
foreign eollabOi alion approvals issued by the 
G~vemment during the period from 1990to 1993 
areas under:-

Year Totalforeignlnvestment 
(Rs. in Millions) 

199:) !:i).O 

1991 527.13 

Year 

1992 

T otalforeign Investment 
(Rs. in Millions) 

6102.3 

19ro 
(UptoMarch) 

475.7 

Sainik Schools 

6254. SHRIMATI CHANDRA 
PRABHAUAS: 

SHRI BIR SINGH MAHATO: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the number of Sainik Schools in the 
country and the locations thereof. State-wise; 

(b)whethertheGovemmenthave~ 

requests from State GovemmentlUnion T em-
tory administrations for setting up of Sainik 
Schools in the country particular1y in tribal areas 
in Kamataka; 

(c) if so, the details thereof. state/Union 
Territory-wise; and 

(d) the decision taken by the Union Govern-
mentthereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE(SHRI MALLIKARJUN): 
(a) A list giving State-wise location of the 18 
Sainik Schools is attached as statement. 

(b) A Sainik School is established atthe 
specific request of a state GovtlUnion T emtory 
Administration as the entire capital expenditure 
and majorportionofthe recurring expenditure on 
the school has to be borne by it. At presentthe 
Ministry of Defence do not have under their 
consideration any concrete proposallrom any 
state Govt including Govt of Kamataka for open-
ing a Sainik school. 

(c) and (d) Do notarise. 
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List of Sainik Schools in the Country:-

S.No. Location State in which statede 

1. Satara Maharashtra 

2. Kunjpura HaJYana 

3. Kapurthala Punjab 

4. Belachadi Gujarat 

5. Chittorgarh Rajasthan 

6. Korukonda Andhra Pradesh 

7. Kazhakootam Kerala 

8. Purulia West Bengal 

9. Bhubaneswar Orissa 

10. Amaravathinagar TamilNaw 

11. R<.wa Madhya Pradesh 

12. Tilaiya Bihar 

13. Bijapur Kamataka 

14. Goalpara Assam 

15. Ghorakhal Uttar Pradesh 

16. Nagrota Jammu & Kashmir 

17 imphal Manipur 

18. SujanpurTira Himachal Pradesh 

[ Trans/atlon) (b) if so, the details thereof; 

Manufacture of Compressors 

6255. SHRI RAJENDRAAGNIHOTRI:Wili 
the PRIME MINISTER be pleased to state: 

(a) whether the Bharat Pump and Com-
pressors Ltd. has developed some compres-
sors reqUired in cars and heavy vehivles; 

(c) the time which these compressors are 
likely lobe manufaclured on commercial baSIS: 
and 

(d) the asltmated production cost of such 
compressors? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF INDUSTRY DEPARTMEN,TOF is 21.22"/0 of the net electricity generated from 
INDUSTRIAL DEVELOPMENT AND DEPART- the Station. 
MENTOF HEAVY INOUSTRIES (SHRIMATI 
KRISHNASAHI): (a) Yes Sir. Orugspurchasedfromldpl 

(b)'to (d): MIs. Bharat Pumps & 
Comprassors Ud . (BPel) hasdeveioped high 
pressure Compressed Natural Gas (CNG) 
raffilingcompressors to be usedforfilling CNG 
in the transport vehicles (cars & heavy ve-
hicles). The company has already manufac-
tured and supplied 3 compressors to Gas 
Authority of India ltd. Two compressors have 
since beer commissioned at Ghaziabad for 
running transport vehicles. The company has 
alreadytakenupthemanufactureofCNGcom-
pressors on cornmerciaI basis. The estimated 
production cost of such compressors will vary 
from Rs.SO to 70 lakhs each depending on 
specification, size etc. 

ExpansionofKakwapara Atomic 
Power Plant 

6256SHRISURAJBHANU SOLANKI:W. 
the PRIME MINISTER be pleased to state: 

(a) whetherthework relating to expan-
sion of 2x235 M. W. Kakrapara Atomic Power 
Plant is likely to be complt>ted in the Eighth Five 
Year Plan; 

(b) whetherMacI1yaPradeshislikelyto 
be provided electricity from this plant and 

(c) if so. the total qua.ntum of electricity 
likely to be provided annually to Madhya 
Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTER'S OFFICE (SHRI BHUVNESH 
CHATURVEDI):(a) The first unit with a capacity 
of 220 MWe of the Kakrapar Atomic Power Plant 
has been synchronised in early 1994. There is 
no proposal at present for further expansion of 
Kakrapar (2 x 220 MWs) Power Station. 

(b) and (c) The share of Madhya Pradesh 

&!51 SHRILOKANATHCHOUDHURY: 
SHRI VISHWANATH SHASTRI: 
SHRIMATI GEETA 

MUKHERUEE: 

Will the PRIME MINISTER be pleased to 
stale: 

(a) whethertheshare of drugs purchased 
by the Govemmerlt private agenciesandpublic 
sector undertakings from the Indian Drugs and 
pharmaceuticals Limited is meager as com-
pared to the total purchases of drugs every year; 

(b) if so, the estimated drugs purchased by 
IheCenlral and State Govemment agencies and 
public sector undertaking during 1991 and 1992 
and the sales made by IDPL to such agencies 
during the period; 

(c) whether preference is being given to 
private drug manufacturers than thallo IDPl by 
the Govemment agencies and pubiic sector 
undertakings: 

(d) if so, the reasons therefor; and 

(e) the steps proposed to make it obligatory 
on the part of Govemment agencies and public 
sector undertakings to make maximum.drug 
purchases from IDPL? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO):(a)and(b): The 
estimated annual purchases of medicines by 
Hospitals under the Central and state Govem-
ments is about Rs. 500 crores. The estimated 
purchases by these instltulions from IDPL is 
about 10°0 of the annual reqUIrement. 

(c) and (e): There IS no exclusive purchase 
preference. The Central Government purchas-
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ing organisations procure medicines normally 
through competitive bids. The purchase prefer-
ence given by the Central Govemmentpurchas-
ing organisations to public sector units is sub-
ject to the condition that the offer made by a 
public sector undertaking is within 10% of the 
lowest quoted rate and provided the public sec-
tor unit concemed IS prepared to supply at the 
lowest Quoted rate. There is no exclusive pur-
chase preference for IDPL or any public sector 
drug manufacturing undertaking of the Central 
Government There IS n 0 Proposalto review the 
existing policy at present 

L.enersotlntent tor Caustic Soda and 
Chlorine 

6258. SHRIANANDRATNAMAURYA. 
WiII1he PRIME MINISTER be pleased to state. 

(a)the number of proposals received by the 
Union Govemment to Issue Letters of Intentfor 
producing caustIC soda. soda ash and chlorine 
during the last three years. 

(b) the details of such proposals to whine 
lettersotlntent have been JSSUedalongwiththetr 
instaIIedcapacitJes; and 

(c) the proposals out 01 these rejected 
dumgtheperiod? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a): During the 
years 1990. 1991 and 1992, 32 applications for 
the grant 01 Industrial License tor the manufac-
ture of Caustic Soda and Chlorine have been 
received. The manufacture of soda Ash has 
been dellCensed with effect from 2nd August. 
1991. However on applICation for the manufac-
ture 01 Soda Ash was received In 1991 . 

(b) and Ic): The information is being col-
lected and will be laid on the T ableotthe !-louse. 

r Trans/arion) 

TeaGardens 

6259. SHRIMATISHEELAGAUTAM 
SHRI RAJESH KUMAR: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the names of multinational and other 
companies dealing in tea gardens covered un-
der Monopolies and Restrictive Trade Prac-
tices Act, State-wise; 

(b I the area In acres and the number ottea 
gardens possessed by each ofthese compa-
mes. 

(c) the latest position of capital and rc-
S€fVed toundsot each of them; and 

(d) the amount remitted abroad by theSE: 
companies dunng the last three years sepa-
rately? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R.BHARDWAJ):(a) tOld): 
The proviSIons relating to registration under 
Section 26 of the MRTP Act have been omitted 
witheffectfrom27.9.199t. As such there are no 
companiescoveredby1heMRTP Actatpresent. 

A statement contaIning a list of the names 
of 12 top tea companies covered by the foreIgn 
exchange RegulatlOnActason31.3.1991 and 
alsot.,,, MRTP Act as on27.9.91 showing the 
number of lea estates and the estimated area 
undertea. the la!estpald up capital, reserVes & 
SUrpiJs a,lei the arroQun! remitted abroad during 
eactl o' thE; lates! three years is appended 
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[English) 

Foundry Plant by HMT Limited in 
DubaI 

6260SHRI K.PRADHANI: Will the PRIME 
MINISTER be pleased to state: 

(a)whethertheHinduStanMachineTools 
(Intemational) Limited, the export subsidiary of 
the Hundustan Machine Tools Limited is setting 
up afoundry plant in Dubaiin ajointventure; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART· 
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) and (b): HMT (Interna· 
tional) Limited have proposed participation in a 
joint venture project in Dubai, UAE forsettingup 
an Alloy Steel Industries Limited, (SRSI), 
Coimbatoreand Mis EaseSlashAI Gurg, Dubai. 
The capital cost of the project is 15.055 million 
Dirhams. The share of the three partners in the 
equityofthe project is to be 7% forHMT(I), 33% 
for SRSI and 60% for Mis AI Gurg. 

Bagasse based Paper Mill in Gujarat 

6261. SHRI N.J.RATHVA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment propose to set 
up any bagasse based paper mill'n GUlarat; 

(b) if so, the proposed location, the est,· 

(c): Govemment has no proposal to set up 
bagasse based paper mill in Central Public 
Sector in Gujarat. However Gujarat Industrial 
Investment Corporation has field an IEM dated 
30.9.9,1 with the SIA for setting up a bagasse 
based paper mill at Vyara Songadh,Distt. Sural 
(Gujarat)forthemanufactureolnewsprint/glazed 
newsprint in rolls orsheetforan annual capacity 
of 135,000 tonnes at a total cost of Rs. 414 
crores. The Expected date of commencement of 
commercial production has been indicated in 
the IEM as 1.1.96. 

[Translation] 

Vigilance cases in NBCC 

6262. SHRI SURESHANAND SWAMI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a; the number of Vigilance cases in the 
National Buildings Construction Corporation 
came into notice of the Govemment during the 
last three years; 

(b) the number of cases disposed of out of 
them; and 

(c) the action taken against the person 
found guilty? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF ST ATE INTHE MINISTRY OF 
WATER RESEARCHES (SHRI 
PKTHUNGON):(a): 34 

mated cost and annual production of the said (b): 14 
mill; and 

(c) the lime by which the mill is likely to 
start its prodUCtion? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTR¥ DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND RE-
PEATED (SHRIMATI KRISHNA SAMI):(a) to 

(c): Penaltywas,mposedon 19 officials. 

[English] 

Bench of Bombay High Court 

6263. SHRI UDAYSINGRAOGAIKWAD: 
Will the PRIME MINISTER be pleased to state: 
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(a) whether there has been repeated ra- THE MINISTER OF STATE OFTHE MIN-
questsforprovidingaBombayHig'ICourtBench ISTRY OF PLANNING AND PROGRAMME 
at Kolhapur; IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO): (a): No, Sir. 
(b) the details of requests made in this 

refereed; and 

(c) the state at which the matter stands at 
present? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS(SHRI H.R.BHARDWAJ):(a) to (c): 
The Kolhapur District Bar Association and the 
Hon, Member of parliament have sent represen-
tations from time to time for establishing a 
Bench of Bombay High Court at Kolhapur. No 
action in the matter has taken by the Central 
Govemment as no proposal has been received 
from the Govemment of Maharashtra, in consul-
tation with the Chief Justice of the Bombay High 
Court, in terms of Section 51 (2) of the States 
Reorganisation Act, 1956 

[T ransIationj 

Size Sri; PIa of un. Pnidw!ItI 

6264 SHAI BRIJ BHUSHAN SHARAN 
SINGH: Will the Mtnister of Planning and 
~lebelmplemerWalionpleasedbstate: 

(a) whether the size of annual plan of Uttar 
Pradesh has decreased ckJe to the shortage of 
resources; 

(b i if so, the details thereof; 

(C)theeflect thereof on the developrnent ot 
the State; 

(d) whether the schemes of imgation, con-
struc\lClrt of roads, electncity would have to be 
curtailed with the result thereof; and 

(e) if so, the action proposed to be taken by 
the Union Government to provide other re-
sources tothe State? 

(b) to (e): The original approved Plan outlay 
for the State of Uttar Pradesh is given below:-

Year Outlay 
(Rs. incrores) 

1990-91 3200 

1991-92 3710 

1992-93 3853 

1993-94 4050 

[English) 

Digging of Borewells in Maharashtra 

6265. SHRI ANNA JOSHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to dig 
deep bore wells in Maharashtra with the World 
Bank Assistance; and 

(b) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF RU8AL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI un AMBHAI H. PATEL) (a) Yes, Sir. 

(b) The World Bank assisted Maharashtra 
Rura! Water Supply;environmental sanitation 
and health education project provides for a total 
of 1700successful bore wells in 469 villages and 
1208 habitations in 10 districts namely Thane 
,Pune, Satara, Sangli. Ahmednasgar, 
Aurangabnad, Beed, Lalur, Buldhan and 
Chandrapur From 1990-91 up to the end of 
February, 1993,1131 ~ccessfulborewells In 
278 villages and 713wadishavebeendrilied, out 
of which 1065 bore wells hav"! been fitted with 
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India mark III hand Pumps and 3 Bore wells with 
power pumps. 

Plots to Institutions for Ashrams 

6266 SHR! TEJSiNGHRAO 
BHONSLE:Will the Minister of URBAN DE-
VELOPMENTbe pleased to state 

(a) whether plots have been aliotted to 
various institutions for setting up of Ashrams by 
the Governments of Uttar Pradesh and Madhya 
~radesh dunng 1992: and 

(b) if so. the names of the inslltutions to 
which plots have been allotted indicating the 
terms and conditions governing allotment of 
thoseplots'i 

THE MINISTER OFSTATE INTHE MIN-
ISTRy' OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RECORES ISHRI PKTHUNGON): 
(a) and (b) Yes, Sir. Government of Madhya 
Pradesh has Informed that It has allotted in the 
year 1992 land measuring three acres to 
Sathyanand Yoga Ashram.Athnenn Betul Dls-
tnct or. nominal rent Rs.1 ,'- and normal terms 
and conditions stipulating that if the land is used 
for any other purpose !han specified, the Gov-
ernment can cancel the lease and resume pos-
session of the land. Information from UP Govt. 
is awaited and will be laid on the Table of the 
Sabha. 

[Translation) 

Sale of Chemical Fertilisers 

6267 SHRI RAM PUJAN PATEL Will the 

PRIME MINISTER be pleased to state: 

(a) the sale of chemicallertilisers during 
the Year 1991 and 1992 after the withdrawal of 
sunsiqy; statewise; 

(b) whether the sale of chemical fertilisers 
have fallen in comparison to the Year 1990; 

(c) if so, the exten, Jf fall registered and the 
reasons therefor; 

(d) whether the production of foodgralns 
has been adversely affected due to lesser use of 
these fertilisers; and 

(e) if so, the remedla: steps proposed by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILISERS 
(SHRI EDUARDO FALEIROl:la) to (c): All 
price and movement control were withdrawn 
from phosphoric an'd potassic iertilisers w<e.f. 
25.8.1992. The fertiliser sales data are main-
tained crop season wise. State-wise sales of 
major fertilisers (VIZ< Urea. Dla AmmOnium 
phosphate and Murnate of Potash I during 1990-
91, 1991-92and 1992-93(seasonwise)aregiven 
In the enclosed statement. The sales of Dia 
Ammonium III and III phosphate and Muriate of 
potash declined by 30°<0 and 55~o respectively 
duringRabI1992-93ascomparedtoRabi 1991-
92 due to decontrol and consequent nse in their 
prices. 

(d) and (e) Adverse Inpactontheproduc-
lion of foodgrains dUring Rabi 1992-93 has not 
been!elt 
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[English] 

Declaration of Bhubankeswar as 
software City 

6268 SHRI SIVAJI PATNAIK: Will be 
PRIME MINISTER be pleased to state: 

(a) whether Bhubaneswar has been de-
clared a software city and is likely to be linked 
with Dallas in USA through satellite: 

(b) if so, the details of the project and its 
estimated cost: and 

(c) the lime by which this project is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) to (c): There 
is no separate proposal to link Bhubaneswar 
with Dallas. USA alone. However it has been 
decided to establish a 64 kbps IBS Earth station 
at Software Technology Park, Bhubaneswarto 
serve as International Gate way. 

Production of Cement 

6269. SHRI SUDHIR GIRl: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the production of cement has 
declined during 1992-93 as compared to the 
production in 1991-92; 

(b) if so, the reasons therefor; 

(c) thetargetfisedfor 1992-93and 1991-92 
and the achievements made; and 

(d) the steps taken to increase the produc-
tion of cement during 1993-94? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF .INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 

KRISHNASAHI): (a): No, Sir. 

(b): Does not arise. 

(c): The details in respect of large size 
cement plants are as under:-

,~ 

Year Target 

1991-92 52.0 

1992-93 53.0 

Production 
(Million tonnes) 

50.61 

50.72 

(d): The Cement Industry has been deli-
cate. Government is also rendering all assis-
tanceto Cement Industry for increasing produc-
tion by ensuring infrastructural support to the 
Industry such as adequate provision of coal as 
well as wagone movement of cement. 

Auxiliary Embankment project to 
Brahmaputra in Assam 

6270- SHRI PROBIN DEKA: Will the Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the details of the auxiliary embankment 
project submitted by the Government of Assam 
to protect the Brahamaputra dyke on left bank 
from Borakhat Gumi to Kalatoli area in the 
district of Kamrup; and 

(b) the action proposed to be taken by the 
Union Government in this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO):(a) and (b): The Flood Control 
Scheme' 'Anti erosion measures to protect the 
Brahmaputra Dyke on left bank from Borakhat 
Gumi to Kalatoli Area'-estmated to cost 
RS.150.24Iakhs, has already been consideled 
acceptable by the Planning Commission. A 
communication was senttothe State Govern-
ment of Assam in September, 1992, in this 
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regard. (a) whether the Ghaziabad Development 
Authority had invited applications for allotment 

ApPointments on Compassionate of plots under the Deen Dayal Nagar Residential 
Grounds Plot scheme in April-May, 1992; 

6271. DR. KARTIKESWAR PATRA:WiII 
the PRIME MINISTER be pleased to state: 

(a) whetl]erthere is a provision in the rurals 
to provide employment on compassionate 
grounds, in relaxation of normal rural, to the 
family member (s) of deceased civilian Defence 
employees; 

(b) if so. the exact number of such cases 
pending for appointment to different grades, 
grade-wise; and 

(c) the action laken or proposed to betaken 
by the Govemment to expedite such appoint-
ments? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN) 
(a): Yes, Sir. 

(b): The various Service HQrs/lnter Ser-
vice Organisartions under the control of this 
Ministry and their subordinate offices consider 
these cases altheir level at periodical intervals. 
No centralised tally of these is kept in the 
Ministry. 

(c): Action, as per the guidelines issued by 
DOP& Tfrom time to time, is taken in such cases 
and apPOintments are made within the pre-
scribed quota, Which is 14.5% of the sanctioned 
strength in Group 'C' posts, and4.5% in Group 
'D, posts. In exceptional cases, such appoint-
ments can exceed these percentages provided 
total reservation does not exceed 50%. 

Allotment of Plots by DDA 

6273 DR.RAMESH CHANDTOMAR:WiI 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(b) if so, the progress made sofarin regard 
to allotment of plots under the scheme: and 

(c) the tim_e schedule fixed in this regard? 

THE MINISTEROFSTATEON THEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI 
P .K.THUNGAN):(a) to (c): Information is being 
collected and will be laid on the Table of the 
Sabha. 

Ceiling Limit of Small Scale Industries 

6274. SHRI FEORGE FERNANDES: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government pro-
pose to enhance the ceiling limit of small scale 
Industries investment on plant and machinery 
from Rs. 60 lakh to Rs. 3 crore: 

(b) if so, whether the small Scale Industries 
Association has requested the Union Govern-
ment not to enhance this ceiling limit: and 

(c) ifso, the reaction ofthe Union Govem-
mentthereto? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
SMALL INDUSTRIES (SHRI 
M.ARUNACHAU.M):(a) to (c): There is no 
proposal to enhaliCe the ceiling limit of small 
scaJe industries in plant and machinery for Rs. 
60 Iakhs to Rs,3crores. However, a proposal to 
increase the investment limit to Rs, 3 crores in 
case of garment units, provided such units 
accept 50% export obligation, is underconsid-
eration, 
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Exit Policy for Industrial Restructur-
ing 

6275. DR. P.R.GANGWAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any comprehensive exit policy 
designed as a part of the industrial restructuring 
process has been preIJared; and 

(b) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
'ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHla):(a): No, Sir. 

(b): Does not arise. 

Regarding Sickness in Petro Chemi-
cal Industries 

6276SHRI SHRAVAN KUMAR PATEL: 
Will be PRIME MINISTER be pleased to state: 

(a) whether the petrochemical industry is 
on the varge of sickness; 

(b) whether the Union Govemment have 
received any representation in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of the Govemrnentthereto? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILISES 
(SHRI EDUARDO FALETRO):(a) Due to the 
over-capacity of petrochemicals in the world 
rnar1<et,leadingtolargescaleimportsin India at 
low prices, domestic petrochemical industry is 
under severe pressure in some items like poly-
mers, some fibre intermediates like MEG etc. 

(b) and (c) Domestic producers have been 
representing to the Govemment regarding high 
pricesoffeedstocks,higlcapitalgoodsdutyand 

other such factors which make them in competi-
tive vis-a-vis world producers. 

(d) Fecent decisions of the Government 
with regard to decanalisation oifeedstock items 
like Naptha, LPG, Kerosene and the reduction in 
the import duties in key feed stocks, capital 
goods duty and lower excise duty on some 
polymers are expected to provide some reliefto 
the domestic producers. 

[ Trans/ation] 

Drinking water Problem in Hilly Areas 
of Bihar 

6277. SHRI RAM PRASAD SINGH: Will 
be PRIME MINISTER be pleased to state: 

(a) whether the Government have con-
ducted any comprehensive survey for providing 
drinking water in Bihar particularly in Hilly ar-
eas; 

(b) if so, the details thereof; 

(c) whether the Government have formu-
lated any schemes to solve the problem of 
drinking water in these areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT 
(SHRI UTI AMBHAI H.PATEL): (a) and (b): Yes, 
Sir. The state Government was requested to 
conduct a survey of statues of drinking water in 
all rural habitations including those in hilly ar-
eas, covering various aspects like quality of 
drinking water, type of schemes partial or full 
coverage, requirement of drinking water for 
cattle etc. Upto 1st march 1993, State Govern-
ment had completed Part I of the survey in 40 
districts involving 55,933 villages. Part Ii of the 
survey relating to quality of drinking water was 
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completed in 29 districts. The survey is likely to 
be completed by June, 1993. 

(c) and (d): Supply of safe drinking water in 
rural habitations/villages is taken up under the 
normal plan; state sector Minimum Needs 
Programme and Rajiv Gandhi national Drinking 
waterMissionlAccelerated Rural Water Supply 
Programme. Furtherscheme will be formulated 
after the availability ofthe results of the survey. 

(English] 

Production/Consumption of Ne·.vs-
print 

6278. PROF. K.V.THOMASwilithePRIME 
MINISTER be pleased to state: 

(a) the total producation of newsprint in the 
country as on January 31 ,1993: 

(b) the total consumption of newsprint as on 
January 31,1993; 

(c) whether the Government propose to 
Implementthe report ofthe Kelkar Committee in 
this regard; 

(d) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNASAHI): (a) to (d): The Information IS 
being collected and will be laid on on the Table 
ofthe House. 

Integrated Infrastructural Develop-
ment 

6279. SHRI SARAT CHANDRA 
PATTANAYAK:WillthePRIMEMINISTERbe 
pleased to state: 

(a) whetherthe Govemment are consider-
ingtointroduce Integrated Infrastructural Devel-
opment scheme during the Eighth Five Year 
Plan; 

(b)ilso, thesalientfeatures of the Schemes; 
crd 

(c) the districts identifiedforthe purpose 
state-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALLSC)\LE INDUSTRIES AND AGROAND 
RURAL INDUSTRY (SHRI 
M.ARUNACHALAM):(a)to(c); In pursuance of 
policy Measures for promoting and strengthen-
ingsmall, tiny andviUage enterprises announced 
on 6th August, 1991, a scheme of Integrated 
Infrastructural Development (including Tech-
nological back-up services) for small scale 
industries in rural/backward areas is under 
finalisation. 

( Translation] 

Assistance to Vol untary Organisation 
in Madhya Pradesh Through Capart 

6280 SHRI KHELAN RAMJANGDE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether any assistance has been given 
to the voluntary organisations in Madhya Pradesh 
throughCAPART: 

(b) if so, the details thereof alongwith the 
amount allocated: 

(c) whether the functioning of these volun-
tary organisations has not been reviewed; 

(d) if so .whether the target fixed by the 
CAPART has not been achieved; and 

(e) if so. the action taken by the Govern-
ment against these voluntary organisations? 

THE MINISTEROFSTATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI 
H.PATEL):(a) and (b): Yes, Sir .CAPART has 
provided financial assistance to 205 voluntary 
organisations in Madhya Pradesh amounting to 
RS.3,44crores till31 st March. 1993. 

(c) to (e): By and large the voluntary 
organisations have achieved their objectives by 
way of satisfactory implementation of the 
projects. CAPART has a system of monitoring 
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of projects. The proposals received from the 
voluntary organisations tor financial assistance 
are caretullyscrutinizedbetore sanction of tunds 
torthe proposed activity on the basis otthe merit 
of the proposal. After release of the first instal-

''-':-;1. the voluntary agency;s expeci.ed to send 
, '~eriy progress report. lro most of the cases 

'''lr is sentto monitorthe project. In case 
the wor! 's found satisfactory, the second instal-
ment is kleased. If there are some discrepan-
cies, th voluntary agency is informed of the 
same E ld advides to correct the execution 
~,.it~~hJ' However. in some cases where 
misutilisation of funds comes to notice it is dealt 
with appropriately, including cancellation of 
grants, criminal action wherever warranted and 
debarment of the organisations forfuture assis-
tance. 

[English] 

Power From Animal Waste 

6281 SHRI BOLLA BULLI RAMAIAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union govemement have 
recived any proposals from the Govemment of 
Andhra Pradesh for generation of powerfrom 
animal waste; and 

(b) if so, the actiontakep by the Govern-.• 
mentthereon so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESERVOIRS 
(SHRI S. KRISHNA KUMAR): (a) and (b): No, 
Sir. However, under the Centrally Sponsored 
scheme Community, Institutional and Night soil 
based Biogas Plants Programme, financial 
support is provided for setting up of large size 
biogasplants, based on animalwaste, including 
forgas utIisation system for generation of power. 

Prices of Drugs 

6282SHRIRAMKAPSE:WillthePRIME 
MINISTER be pleased to state: 

(a)~propoaaIsreceivedby 
11",.::. Un;onr,,/;v~mmentfromthedrugrnanufac-

turers to allow the increase in the prices of their 
drugs during the last two years; 

(b) the details otthe proposals in which the 
Govemment havea/lowedthe increase; and 

(c) the percentage of increase allowed in 
the prices of these drugs? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTII.,IZERS 
(SHRI EDVARDO FALEIRO):(a) The price re-
vision/fisretion of drugs is an ongoing process. 
Whenever any represeuation for price revision 
is received after gearing the requester cost datal 
information and suppertine dnumenta from the 
producers of drugs, the prices are fixed/re-
versed. The details asked for regarding Repre-
sentation of the comoacies for the prices of 
drugsduringthe last 2 years is too volunteering 
and the time and labour required forcompiling 
the information will not be commensurate with 
the results likely to be achieved,. 

(b) and (c): On the basis of above 
exemination and sorority, prices are fixed/re-
vised which are notified from time to time in the 
official Gazette, copies of which are available in 
the parliament House Library. 

Quality Upgradation of Products 

6283. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state: 

(a)whetherthe Govemment has been lay-
ing emphasis on quality upgradation of indus-
trial goods through adoption of the latest tech-
noIogies; 

(b) if so-, the details thereof; and 

(c)thestepstheGovemmenthavetaken to 
motivate the industries to adverts strictquality 
norms? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIALDEVELOPMENT ANODEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) to (c): It has been the 
endeavour of the Government 10 encourage 
industries to produce quaJily gooc:IB through 
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adoption of latesttechnology. Towards this.the proposals are under the sectors of horticulture. 
department of Scientific & Industrial Research animal husbandry. fisheries. minor irrigation. 
havesupportedseveralprojectsunderthe Tech- sericulture. be-keeping. rubber plantation. soil 
noIogyAbsorptionandadoptionScheme(fAAS) conservation.forests.sociaIforestry.footbridges 
During the 7th Five Year plan period and there and non;onventional sources of energy. 
after. the scheme. inter alia. envisages unpack-
ing. absprptionlupgradation of imported tech-
nologiesforwiderdomestic application and also 
for adhering the specified quality norms. The 
usefulness in achieving the specified quality 
norms. The usefulness in adhering to standard 
quality norms has been brought forth through 
Seminars and Workshops organised by Indus-
tries Association working in tandem with Gov-
emmen!. 

[ Translation] 

Projects of Maharashtra for Development 
of West em Ghats 

6284SHRIBAPUHARICHAURE: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Union Government have 
received certain projects from the Government 
of Maharashtra forthe develop.'l;ent of Western 
Ghat 

(b) if so. the details thereof; 

(c) the details of the funds sanctioned for 
rural development in the Western Ghat during 
the lastthree years. year-wise; and 

(d) lhedetails oflhe achievements made as 
a result of the financial assistance provided to 
Adivasi areas during the last three years? 

THE MINISTEROF THE STATE OFTHE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANOO):(a) and (b): State 
Government proposals for Eighth Five Year 
Plan relating to Western Ghats Development 
Programme (WGDP) involve an outlay of 
Rs.62.69crores.SchemesincludedinIhePian 

(c): The schemes under the WGDP are 
executed in designated T aluk of rural areas of 
the State. The Special Central Assistance pro-
videdto the Government of Maharashtra forthe 
WGDP during the last three years is as under: 

(Rs. crore) 

1990-91 13.50 

1991-92 13.50 

1992-93 13.62 

(d): The Special Central Assistance released 
to the Government of Maharashtra under Tribal 
Sub-Plan by the Ministry of Welfare during the 
last three years is as follows: 

(Rs. crore) 

1990-91 16.09 

1991-92 1825 

1992-93 15.57 

These funds are in addition to the flow of 
funds from normal State Plans to TrbaI areasof 
IheState. Funds provided for Aclivasi areas are 
generally intended to be utilised for schemes 

. which include assistance for education. health. 
drinkingwater~. income generating mea-
suresetc. 

• 
Monitoring of projec:ta In Maharashtra 

6285. SHRI VlLASRAO NAGNATHRAO 
(;UNDEWAR: WiIIIheMinisterofPLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state the details those projects in 
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Maharashtra State which are being monitored 
by the Union Govemment? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI ~IRIDHAR 
GOMANGO): Presently. the Department of 

Programme Implementation is monitoring 27 
projects in the State of Maharashtra. In addition, 
S projects passing through the State of 
Maharashtra are also under implementation. 
The details of these projects are given in the 
statement enclosed. The statement excludes 
ONGC projects in Bombay High. 
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Digsing of Wells in Madhya Pradesh 

6286. SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether 20% of the amount provided to 
Mactlya Pradesh under JawaharRozgarYojana 
is being spent on digging of wells; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR): (a) and (b): 
20% ofthefunds under JawaharRowaharRozger 
Yojana (JRY) have been earmarked for millions 
wells scheme (MWS) in ali"the States/UTs 
including Madhya Pradesh under which open 
irrigation wells, minor irrigation schemes like 
irrigation tanks. water harvesting structures, etc 
and also the development of lands belonging to 
Scheduled C sets/scheduled Tribes and fred 
bonded labourers are taken up. As per the 
reports received 41 047 wells have been con 
structed and Rs. 4402.36lakhs have been spent 
underMWS in Madhya Pradesh during 1992-93 
(uptoDecember, 1992). 

[English) 

Encroachments on Government Land 

6287. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a)whethertheattentionoftheGovemment 
has been drawntothe news item captioned 'the 
strange ways of DDA functioning' appearing in 
the Hindustan Times dated March 23, 1993; 

(b) if so, wnether the cases of encroach-
ments tackled by the Delhi Development Au-
thority are on various lines: 

(c) if so, the facts and the details thereof; 

(d) the steps the Government propose to 
take to bring uniformity in taking action against 
encroacters? 

THE MINISTER OF STATE IN THE UR-. 
BAN DEVELOPMENT AND MINISTER OF 
STATE IN THE MINISTRY OF WATER RE-
SOURCES(SHRI P.K.THUNGAN):(a): Yes, 
Sir. 

(b) to (d): According to Delhi Development 
Authority, the two cases referred to in the news 
item are of different nature. In the first case an 
attemptforencroachment on the acquired DDA 
land in vacant park in Khasra No. 33/10 on 
village Basant Nagar was foiled by DDA on 
3.3.93. Since, it was a case offresh encroach-
ment on DDA park question of allotment of 
alternative plot does not arise. 

In the second case, certain demolition's 
were carried out by DDA during 1975-76 and 
eligible were allotted alternative site in the vicin-
ity. 

Super Computer 

6288. SHRI V.S.VIJA YABAGHAVAN: Wdl 
the PRIME MINISTER be pleased to state: 

(a) whether any Super Computer more 
powerful than the Cray XMP has been devel-
oped indigerously; 

(b) if so, the details thereof; 

(c) whether the commercial production of 
this computer has started; 

(d) if not, the time by which the production 
is likely to be commenced: 

(e)whetheranyforeigncountry'hasevinced 
interest in this computer: and 

(f) if so, the details thereof? 
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MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI BHUVNESH 
CHATURVEDI): (a) and (b): The Centre for 
Development of AdvancedCompuling (C-DAC) 
Pune. an autonomies society underttw admin-
istrative control of the Department of Electron-
ics has developed the PABAM sefroesof super 
computers based on parallel Processing Archi-
tecture which have peak processing power 
greater than that of the CBA Y -XAM system 
However a total system solution equivalent to 
CBA Y XMP for wide applications is yet to be 
realised by them. 

(c) The PARAM series of supercomputers 
developed by C-DAC are commercially avail-
able. 

(d) Does not arise. 

(e) and (f): Several foreign countries have 
shown an interest in these P ARAM series of 
supercomputer systems in versions suitable to 
them Currently, E?ystems developed byC-IMC 
have been instaUed at the following institutions 
aborted: 

Institute for Computer Aided Design 
(ICAD), Russia 

UniversityofNewBrunswick. Canada 

University of Brawn, Germany 

Public Sector Undertakings in West 
Bengal 

6289. SHRI HARADHAN ROY: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the Pubticsectorundertak-
ings in West Bengal at present; 

(b) the details of the loss and profit of each 
undertaking during each of the lastthree year-
and the public sector undertakings which have 
been closed down due to their running in 
loss; 

(c) the main reasons fortheirsickness and 
the steps taken to revive them; and 

(d) the manner in which the interest of the 
workers/employees is likely to be protected? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTAIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRIES (SHRIMATI 
KRISHNA SAHI): (a): The details of public 
Sector Undertakings with their registered Office 
located in the State of West Bengal has been 
indicated in Appendix-III of Volume-I of Public 
Enterprises Survey 1991-92 placed before the 
parliament on 26th Feb., 1993. 

(b): The details of the loss and profit of each 
undertaking during each of the last three years 
have been indicated in the Public Enterprises 
Survey, Volume-3 Public Sector Undertaking 
has been closed down due to their running in 
loss. 

(c): The general reasons for their incurring 
such losses are surplus manpower, outdated 
technology, lack of proper work culture, cut 
throat competition from Private Sector etc. Im-
proving the performance of Central Public Sec-
tor Enterprises is a continuous process. Enter-
prises-specific action is taken by the concerned 
administrative Ministry/Departmentand the 
enterprisesto improve the performance. Some 
of the measures taken are modernisation and 
rehabilitation plan. financial managerial and 
organizational restructuring, change in product 
mix, energy conservation. technological 
upgradation, signing of MOU with Government, 
etc. 

(d): The National Renewal Fund has been 
created to retrain/redeploy the persons affected 
dueto restructuring of enterprises. 

Subsidy to Fertilizer Units 

6290. SHRI UPENDRA NATH VERMA: 
Wdlthe PRIME MINISTER bepleasedtostate: 
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(a) whetherthe Central Bureau ofinvesti- nj 

gation (CBI) has detected certain cases where 
subsidy has been paid to the unit which did not 
exist or produced fertilizer for which subsidy 
was paid by the Fertiliser Industry Coordination 
Committee; 

(b) if so. the details ofthese cases; 

(c) whether the Government propose to 
investigate the matter; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS & FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) to (d): The 
information is being collected andwil be laid on 
the Table of the House. 

Fire in marora Atomic Power Plant 

6291. SHRIMATI VASUNDHARA 
-RAJE: 

SHRIGOPINATHGAJAPATHI: 

Will the PRIME MINISTER be pleased to 
state: 

(a) The total loss suffered due to the fire 
accident in the tulbine generator unit at Narora 
N\JCIear Power Plant recently; 

(b) whetherthe causes of tire have been 
ascertained and acomrnittee set up for the 
pwpose; 

(c) if so. the details thereof; 

(d) whether any emergency has been de-
clared and the plant has been closed cbMl; 

(e) Whether there was a possibility of 
leakage of radiation in the Plant; 

(f) the precautionary measures takenin 
the plantafterthe accident and steps proposed 
to avoid recurrence of such incident in future; 

(g) the time by which the plant is likely to be 
put in operation? . 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESHCHATURVEDI): (a) In addition to 
the loss on account of interruption in generator 
and associated equipment which were purchased 
at a cost of about Rs.293 crores were affected of 
Unit-I of Narora Atomic Power Station on March 
31.1993. 

(b) and (c) A committee has beenconsti-
tuted by the Nuclear Power Corporation under 
theChairmanshipofDr.L.G.K. Murthy, Director 
(Health 7 Safety) comprising senior officers of 
Nuclear Power Corporation., Bhabha Atomic 
Research Centre, Bharat Heavy Electricals Ltd., 
National Thermal Power Corporation and the 
Defence Researctl& DevelopmentOrganisalion 
to ascertain among other things the possible 
causeswhich ledtothe incident. In addition, the 
Atomic energy Regulatory Board has also con-
stituteda Committee underthe Chairmanship of 
the Director, Reactor Group, Bhabha Atomic 
Research Centre to investment among other 
thingsofcauseoftheincident and to recornmered 
sets to prevent recurrence of such an incident. 

(d) As a measure of precaution an emer-
gency. confined to the plant was declared in 
accordance with laid down procedure on the 
moming of the incident and lifted the same day. 
Unit-llwasundermaintenanceshutdownatthe 
time the incident took place in Unit-I of the 
station. 

(e) The Reactor was shutdown immedi-
ately after the incident in the turbine generator 
andthere has been no leakage of radioavctiivity 

(f) A8precautionary measures as laid down 
down in approved procedures were adopted. 
Presently both the units ofthe station are in a safe 
shutdown state. The steps to be taken to avoid 
recurrened of such incidents in future will be 
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decided upon afterthe receipt of the reports if the shall not depend solely on budgetaryfinance but 
Committees. shall move towards supportfrnm HUDCO/oIher 

(g) The time within which the Unit can be 
brought back into operation will be known after 
the extent of damage is assessed and the avail-
ability of equipmenttrom the suppliers is ascer-
tained. 

Development ofCitiesofSikkim 

6292. SHRIMATI DILKUMARI 
BHANDARI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government Propose to 
launch some projects through HUDCO orsome 
other agencies for the development of all cities 
ofSikkim; 

(b) if so, the details thereof and the esti-
mated amountto be spent on each project; and 

(c) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P.K.THUNGON):(a)to(c): The revised guide-
lines of the Centrally sponsored scheme for 
Integrated Development of Small and Medium 
Towns(IDSMT)providethattheIDSMTscheme 

Category Population Maximum 
Project 
cost 

promissible 

A Lessthan 100 
2Q,OOOpersons 

B 20,000 plus :m 
50,000 persons 

C 50,000 plus 500 
1,OQ,OOOpersons 

D 1,OQ,OQplus 1000 
3,OQ,OOOpersons 

financing institutions. The revised guidelines of 
IDSMT/ also lay down separate sets of compo-
nents which are eligible for Central Assistance 
(budgetary support) and loan assistance from 
HUDCO/other financing institutions respec-
tively. All statesiUTs includingthestateofSikkim 
can avail of loan facilities through HUDCOIother 
financing institutions for the development of 
eligible components of identified towns. The 
activities/components eligible for loan assis-
tance from HUDCO/otherfinancing institutions 
are given below: 

1. Slaughter house 

2. Provision of tourist facilities 

3,. Cycle/Rickshawstand 

4. Development of parks and play grounds 

5. T raflic Management schemes and social 
amenities 

6. Construction of retaining walls and slope 
stability measures in hill station towns. 

Under the revised quidelines of IDSMT 
scheme towns are classified into 4 Categories 
to determine the financing pattern as given 
below;-

(RUPEES IN LAKHS) 

Central State Loan from 
Assist share HUDCOlother 

acne financing 
(loan) institutions 

36 24 4J 

72 48 8) 

120 8) :D) 

180 120 700 
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Substitute for Diesel and Kerosene country. These hot springs are mainly located in 

6293. SHRI MANORANJAN BHAKTA: 
WilithePRIMEMINISTERbepleasedtostate: 

(a) whether the Indian Institute of Petro-
leum in collaboration with the Agro-Federation 
is working on a project on substitute for diesel 
and Kerosene by Jatoropha oil; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a)and(b). Only 
a proposal on cultivation, processing and utili-
zation of Jatropha jOintly prepared by the Indian 
Institute of Petroleum (liP), Dehradun and Agro-
Forestry Federation has been submitted to the 
DepartmentofNon-<:OllventionalenergySources 
(DNES)forsponsorship. 

Setting up of Geo-Thermal Plants 

6294. SHRI SUSHIL CHANDRA VERMA: 
Will the PRIME MINISTER be pleased to state: 

(a) the geo-thermal plants set up in the 
country location and State-wise; 

(b) the total electricity being generated 
therefrom; 

(c) the cost of installation of such plants and 
the cost of generation per unit of electricity; 

(d) the total potential of geo-thermal re-
sources; and 

(e) the target fixed and achieved for gener-
ating electricity from geo-thermal plants during 
each of the last three years? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI S.KRISHNA KUMAR): (a) to 
(c )L: About 250 hot springs in the temperature 
range of 9OC-130 have been indentgified in the 

the Himachal Pradesh, Puga Valley (J&K) and 
T atapani (M. P) etc. Studies clone so far indicate 
that geo-theliffial power generation is feasible 
only in Manikaran (H.P)andpuga Valley (J&K) 
basedonreservoircapacityandfluiedtempera-
ture. At other sites, the temperamental 5 KW 
geothermal power plant was commissioned in 
SepterTtJer, 1992atManikaranasan R&Dproject, 
to gather operational data and experience at a 
cost of about As. 151akhs. Thecost of generation 
per unit of electricity in the small experimental 
plant works outto about Rs.5-1 O. 

(d) & (e): Based on preliminary surveys 
undertaken so far, a potential of 4-5 MW has 
been identified in the Puga Valley. 

Integrated Infrastructure growth 
Centre 

6295. SHRI M.V.V.S. MURTHY: Will the 
PRIME MINISTER be please to state: 

(a) whethertheGovemment have any pro-
posal to establish an Integrated Infrastructure 
Growth Centre to promote small scale indus-
tries dealing with agricuhural products; 

(b) if so, the details thereof; and 

(c) the numberof such centres proposed to 
be established in Andhra Pradesh? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALL SCALE INDUSTRY AND AGRO AND 
RURAL INDUSTRiES (SHRI M. 
ARUNACHAU,M)(a) to (c): In pursuance of 
policy measures for promoting and strengthen-
ingsmall, tinyandvillageenterprisesannounced 
on 6th August, 1991 a scheme of integrated 
infrastructural Development (including T ech-
nological back-up services) for small scale 
industries in rurallbackward areas in under 
finalisation. However, in response to tentative 
draft guidelines circUlated, the Govemment of 
ArKflra Pradesh hasproposedthree II D Centres 
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at Wrangle, Nellore and Kamool. crores. Central assistance under the IDSMT 

scheme released to the various state Govem-
Outly Under IDS and MT Scheme mentsIIJT Admns during the periocl1979-80 till 

the .end of the 7th five Year Plan is given in 
6296. SHRI SYED SHAHABUDDIN: Wi! statement-I. 

the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the total outlay under the Centrally 
sponsored Scheme of Integrated Development 
of Smal' and Medium T owns since its inception 
uptotheendofthe 7th FIVe YearPlan, statewise; 

(b) the proposed outlay the 8th FIVe Year 
Plan, State-wise; 

(c) the outlay under the scheme for Bihar 
since its inception and during the last three 
years, year-wise; and 

(d) the names of towns in Bihar taken up 
underthe scheme so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER REROSUCES (SHRI 
P.K THUNGON):(a) The total approyedoullay 
forthelDSMTSchemesinceitsinception~the 

end of the 7th Five YearPlanwasRs. 184.00 

(b) The allocation for IDSMT Scheme for 
the 8th Five Year Plan is Rs. 145.00 crores. 
Under1heIDSMTScheme, the quantum offunds 
released to each state Govemment during any 
financial year depends upon the number of 
project reports in conformity with the guidelines 
which areSlbmitted by each state Govemment, 
the allocation of towns to each State availability 
offlIldsetc. CentraJ assistanceunderthe IDSMT 
Scheme released to the various State govern-
mentscUingthefinancial; year 1992-93 is given 
in statement-II. 

(c) Total Central assistance under the 
IDSMT Scheme released to the State of Bihar 
from 1979-80tiII31.3.93is Rs.9.09croresoutof 
which Rs.47.50Iakhs, Rs.15.00Iakhsar¥l RS.nil 
have been released during the years 1990-91, 
1991-92 and 1992-93 respectively. 

(d) The names of towns intheStateof Bihar 
wtichhavesofarbeenCOYefedunderthe IDSMT 
Scheme h given instatement-III. 

CENTRAL ASSISTANCE RElEASED UNDER THE IDSMT SCHEME TO VARIOUS 
STATE GOVERNMENTIUT ADMWS. FROM 1979-80TILL THE END OF SEVENTH FIVE 

YEAR PlAN. 

SLNO. NAMEOFSTA TEAJT AMOUNT 
. (Rs. inlakhs) 

1. AncIlra Pr ... :iech 899.420 

2. Assam 346.50 

3. Bihar 847.149 

4. Goa 100.s0 

5. GujaraI 873.750 



SLNo. NAMEOFSTATEAJT AMOUNT 
(Rs.inlakhs) 

6. Haryana 345.500 

7. Himachal Pradesh 36.48 

a Jammu & Kashmir 56.58 

9. Kamataka ~.361 

10. Kerala 574.83:) 

11 Madhya Pradesh 1044.820 

12. Manipur n.100 

13. Maharashtra 1367.616 

14. MeghaIaya 155.900 

15. Mizoram 99.000 

16. NagaIand 97.80 

17. Orissa 472.50 

18. Pur¢> 704.50 

19. Rajasthan 878.66 

20. Sikkim 78.890 

21. TamilNadu 1729.800 

22. Tripura 100.400 

23. Uttar Pradesh 12m.ll0 

24. West Bengal 1147.73 

UNION TERRITORIES 

1. A. & N.lslands 92.00 

2. Dadra & Nagar Haveli 95.22 

3,. Pondicherry 112.75 
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CENTRAL ASSIST ANCE UNDER IDSMT SCHEME RELEASED TO VARIOUS STATE 
GOVERNMENT DURING 1992-93 

SL.NO. NAME OF STATE AMOUNT 
(Rs. in Jakhs) 

1. Andhra Pradesh 89.215 

2. Himachal Pradesh 25.000 

3. Kamataka 140.000 

4. Keraia 25.000 

5. Madhya Pradesh 60.000 

6. Maharashtra 276287 

7. Manipur 103.(8) 

8. Orissa 90.000 

9. Rajastlan 105.000 

10. TamiiNadu 229.400 

11. LJttarPradesh 16.000 

12. WestBenfai 1,.010 

Total:- 1160.000 

STATE MENT -III 
SL.No. NAME OF THE TOWN 

NAMES OF TOWNS IN THE STATE 
OF BIHAR WHICH HAVE BEEN COVERED 4. Daltonganj 

UNDER THE IDSMT FROM 1979-80 TILL 
31-3-1993. 5. o Chapra 

SL.NO .. NAME OF THE TOWN 6. Dumka 

1. Hajipur 7. Chaibasa 

2. GopaJganj 8. Begusaral 

3. Sahatasa 
9. Deoglar 
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SLNO. NAME OF THE TOWN 

10. Arrah 

11. Hazaribagh 

12. Bettiah 

13. Giridih 

14. Dharbad 

15. Katihar 

16. Siwan 

17. Kisanganj 

18. Silamarhi 

19. Bwcar 

2) Pumia 

21. Nawadah 

22. BexIlgaya 

Z3. Macfllbani 

24. BihalSharif 

25. Datlhanga 

26. Jahanabad 

'Zl. Sahibganj 

28. Banka 

Envoronment Audit Statements of 
Companies 

6297 SHRI SAN AT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to state: 

(a)whelhergoyemment has sirx:e approved 
the proposal regarding Environment Audit state-

ments forming a part of the Companies Act and 
their inclusion in the annual Reports of the 
Companies; 

(b) if so, whether anyformatfor such state-
mentshas been drawn up in consultation with the 
ministry of environment and forests; 

(e) ifso, the broad features thereof; 

(d) whether it has been promulgatedforthe 
general information of the corporate sector, it so, 
when; and 

(e) if not, the stage at which the matter 
stands at present? 

THE MINISTER OF STATE IN THE MIN-
ISTRY LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI H.R.BHARDWAJ):(a)to(e) En-
vironmental Audit is provided for wnder the 
Environment (Protection) Act. 1986. The Gov-
emment is. however, considering a proposalto 
amend the Companies Act, 1956 requiring the 
companies to disclose in the directors Report 
such particulars regarding environmental pro-
tection, as may be prescribed. 

Grants to award Winners of Armed 
Forces 

6298. MAJ.GEN.(RETD). BHUWAN 
CHANDRA KHANDURI: Will the PRIME MIN-
ISTER be pleased to state: 

(a) whether the Govemment are aware that 
the State Government are giving cash-grants to 
the Gallantry and Non-Gallantry Award winners 
of the armed Forces: 

(b) whether there is a large variation In the 
amounts being gIven by the different States for 
similar award(s); 

(c) whether the UnIon Govemment have 
made any attemptto rationalise these and bring 
these to near-parity: 
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(d) if so, the details thereof; and SetUngupofaPesticidesllnsecides 

(e) if not, the reasons and justification for 
not doing so? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI 
MALLIKARJUN):(a) and (b): Yes, Sir. 

(c) to (e): State Govemments have been 
advised on a numberofoccasiollSinthismatter. 
The matter has also been pursued in Kendriya 
Sainik Board meetings. 

AeservatlonfCredit policyforsmall 
scaJe sector 

6299. SHRI HARISHNARAYAN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe Government areconsider-
ingdras!icchanges in the reservationandcre<lt 
policy forsrnall scale sector to allow the entry 
of large LIlitsandforeignimlestmentwilhotjeny 
stmgaltac:he(UOencoll'ag9greter':"T_~~ _~ i.~··_n 

andsubcolltrading; 

(b)ifso, the details of the changes proposed 
finalised and the anticipated resuIIs I1ereof; 

(~', the justification for the proposed 
char~and 

(d) the reaction of the small scale industry 
to the proposed changes? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALLSCALE INDUSTRIESANDN3PIJAND 
RURAL INDUSTRIES (SHRI M. 
ARU~CHALAM):(a): No, Sir .. 

It' 
_ (tJ) to (d): Do not arise. 

unit In Keraia 

6300 SHRI - MULLAPPALL Y 
RAMACHANDRAN: will the PRIME MINIS-
TER be pleased to state: 

(a)whelherasturdythemofKrishakBharati 
Cooperative Limited has explored the possibil-
ity of setting up of a Pesticidesllnsecticides 
Units in the State of Kerala; 

(b) if so the reconmendationsmade by the 
study Team; and 

(C) the reactionsof1heGowmrnentIhereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO):(a): No,Sir. 

(b) and (c): Do not arise_ 

[ TtanSIaOOn) 

Maruti Vehicles 

6301 SHRI RAMOEW RAM : Will t~ 
PRIME MINISTER be pleased to state: 

(a) the number' of vehicles manufactured 
bytheMaruli Udyoglinieddlrngthe last three 
years modeI-wise; 

(b) the total runberofC81S exported dJring 
the lastthree years modeI-wise; and 

(c) the prcfiteamed bytheCOfl1)8llYdJring 
each of the last three years, year-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF I~DUSTRY DEPARTMENT OF 
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNASAHI):(a)to(c):Therequiredinfor-
mation is given in the attached statement 
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[English] 

Technical services by Central Institute 
of Plastic Engineering and Technology 

6302 SHRI CHANDRA PRABHA URS: 
Willthe PRIME MINISTER be pleased to state: 

(a) whether the Central Institute of Plastic 
engineering and Technology, Mysore, isprovid-
ingTechnicalservicesto!hevariousindustries; 

(b) if so, the details thereof; 

(c)thenumberofindustriesgiventechnical 
services from January 1992 to December 1992; 
md 

(d) the revenue eamed as a result thereof? 

MINISTER OF STATE IN THE MINISTRY 
OF CHEMICALS AND FERTILIZERS(SHRI 
EDUARDO FALEIRO):(a) Yes, Sir. Central 
Institute of Plastic Engineering & Technology 
(CIPET), Mysore provides technical services 
to various plastic processing industries. 

(b) The types of technical services pro-
videdare: 

(i) Constancy and advisory Services tor 
setting up plastic Industries. 

(ii) Advisory services tor entrepreneur/ 
Plastic Industries. 

(iii) Development of New Products! Appli-
cations. 

(iv) Testing services. 

(C) 26 industries were provided constancy 
servICes and 12 industries testing services from 
January .1992to December,l992 by CIPET. 
Mysore. 

(d) Rs.7.93 lakhswere eamed as revenue. 

Bulk Drugs Manufactured bylDPL 

6303SHRI LOKANATH CHOUDHURY: 
Will the PRIME MINISTER be pleased to state: 

(a) the names otthe important bulk drugs 
and formulations manufactured by the Indian 
drugs and Pharmaceuticals Limited; 

(b) the share of IDPL in the total production 
of these drugs in the country; and 

(c) the prices of these drugs manufactured 
by IDPL and by the private sector units during 
1992-93? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND 
FERTILIZERS(SHRI EDUARDO FALEIRO): 
(a): The names of important bulk drugs and 
some of the key formulations manufactured by 
IDPLtogetherwiththe prices are indicated in the 
altactledstatement 

(b): Indian Drugs & Pharmaceuticals lim-
ited produces about 10% of the total production 
ofbulkdrugsinthecountry. The estimated share 
of IDPL in the total production offormulations in 
the county is about 2%. 

(c) Prices of scheduled bulk drugs are fixed 
underthe Drug price Control Order product-wise 
and not company-wise. The prices prevailing in 
1992-93formajorbulkdrungsproducedbyIDPL 
have been indicated in the attached statement. 
There are more than 10,000 formulators in the 
organised as well as in the small sacle sectors. 
The centralised date doe prices of all manufac-
tures are notavailable. The time and effort likely 
to be involved in collection and compilations of 
the data would not be commensurate with the 
results likely to be achieved. 
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STATEMENT OF 8ULK DRUGS AND FORMULATIONS OF INDIAN DRUGS AND 
PHARMACEUTICALS LIMITED (I.D.P.L.) 

Bulk Drugs 

1. Potassium Penicillin 

2. Sodium Penicillin 

3. Procaine Penicillin 

4. Streptomycin Sulphate 

5. Tetracycline Hcl 

6. Oxytetracycline Hcl 

7. Vitamin 81 Hcl 

8. Vitamin 81 oral 

9. Vitamin 82 

10. Vitamin 86 

11 Folic Acid 

12. Nicotinamide 

13.Analgin 

14 Sulphadimidine 

15.Sulphadlmidine 

16.Sulphadimidine 

17 Chloroquine phosphate 

18 Methyl Dopa 

19 Pheboberbrtone 

aJ Ampicalkin Trihydrate 

21 Acetprolamide 

Govemment notified prices except for 
items marked which are outside price 
control where the prices shown at the 
company's fixedprices. 

1(kl1 

1700 

1661 

1854 

1363 

1(kl4 

23X) 

2400 

3500 

2fm 

300') 

350 

334 

400 

290 

375 

1368 

4041 

814 

:n28 

802 
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FORMULATIONS 

Vilas 

1. Oxytetracycline 

2. Oxytetracycline 

APRIL 21,1993 

Pack Size 

10mlivial 

20mlivial 

3. Sod. penicillin 5 lacs vial 25 vials 

4. Sod. penicillin 10 lacs vial 25 vials 

5. Fortified penicillin 4 lacs 25 vials 

6. Fortified penicillin 20 lacs 1 o vials 

7. Fortified pencillin 400 lacs 10vials 

8 Penicillin Streptomycin 0.5 gmlvial 

9. Penicillin streptomycin 1 ,Ogmlvial 

1 O.Streptomycin sui 1 ,Ogmvial 

11 Streptomycin SuI. 0.75gm1via1 

12 Ampicillin Sod. 500 rng.Mal 

131dizone 2mVviaI 

CAPSULES 

1. Tetracycline 10x 10 

2. Tetracycline 1(0) 

3 Threpcycline 6x10 

4 Oxytetracycline 10x 10 

5Broacil 25011g.x4 

6.~ 10x10 

7Rifampid~ 15Orng-1000 

8Famcin 45OmgX3 

WrittenAnsweIS 368 

Selling Price fRs.) 

5.94 

8.06 

125.90 

173.40 

123.38 

118.93 

190.96 

4.93 

6.52 

5,53 

4.49 

8.66 

5.92 

95.53 

846.72 

63.29 

87.30 

7.09 

76.45 

1618.12 

14.25 
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Vilas Pack Size 

91disule 100 

1 0 Idiglobin 100 

TABLETS 

1 .• Idifulvin 10 

2. Analgin 1Ox10 

3 .. Cebexin 3) 

4. Chjoroquine250 mg 1000 

5.Emdopa 1Ox10 

6 Hexavit 10 

7.SuIose 10x10 

8 Sulphagunidine 1000 

9.~nidne 1000 

10.AImageI 10x10 

111xizone 10x 10 

[ T ranslationl 

Freight Equatlsatlon Policy 

6:1)4 SHRIMATI SHEELA GAUT AM: 
SHRI RAJESH KUMAR: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whetherthefreight equalization policy 
has been successful in achieving the very 0b-
jective 01 decentralisation of industries includ-
ing aIIothereconomic purposes; 

(b) if so. the details thereof 

Selling Price (Rs.) 

51.35 

40.65 

5.18 

40.93 

17.95 

472.47 

155.45 

1.98 

64.19 

391.04 

291.61 

11.04 

16.85 

(c) if not. the reasons therefor; 

(d) whetherthe policy is being rev1eWedby 
the Governrnent; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO):(a) to (e): The Freig1t Equalisation 
Policy was reviewed from lime to lime toassess 
the impact of the same on its objectives. The 
latest reviewwasdonebylheNaIionaITransport 
policyCommittee.(PandeCommittee, 1980). 
The Committee recommended the fo8owing:-
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(i) It is notthe only instrumentfor achieving (a) whether the Government proposed to 
balanced regional development. Other mea- set up some chemical industries in the State of 
sures such as licensing policy, appropriate Gujarat; 
fiscal and credit policy and provision of essen-
tial infrastructural facilities are equally impor-
tant. 

(ii) The beneficial effect in terms of regional 
dispersal as a result of freight equalisation was 
more than offset by the Increase in real transport 
costs. 

(iii) Freight equalisation has had little im-
pact on generaling employment activity in back-
ward regions. There is a case for phasing out the 
existing freight equalisation scheme. 

(iv) Freight equalisation for commodities 
of mass consumption will not make a significant 
difference in the final pnces paid by the con-
sumer. This can better be achieved through a 
comprehensive distribution system. 

The Govemment accepted the recommen-
dation of the Pande Committee. The Freight 
Equalisation Scheme was applicable only in 
case of cement and iron and steel. For cement. 
the scheme was gradually phased out with the 
decontrolofcementw.e.f 28.2.1989.lnthecase 
of Iron and Steel the Govemment asapart ofthe 
recent liberalisation package. abolIShed the price 
control on IronandSteelw.e.f. 17.1.1992while 
retainrng partial distribution control in respect of 
some sensitive sectors alike small scale sector 
exporters of engineering goods. for North Estem 
RegIOn and for Railways and Defence. Thus the 
freight equalisation scheme has been totally 
abolished. The Government have also decided 
not to extend the freight equalisation scheme to 
any new item. 

[English] 

Setting up of Chemical Industries in 
Gujarat 

6305SHRI N.J.RATHVA: Will the PRIME 
MINISTER be pleased to state: 

(b) if SO, the details of the proposals veceiced 
by the Government in this regard; 

(c) the places selected forthe purpose; and 

(d) the time by which the above scheme is 
likely to be finalised? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND 
FERTILIZERS(SHRI EDUARDO FAlEIRO): 
(a) to (d): Mis. Indian Petro-Chemicals Limited 
(IPCl). a Govemment of India Undertaking pro-
pose to set up Chlor Alkali Plant (Chlorine-
115,OOOTPAandCausticSoda 130,OOOTPA) 
at its Gandhar Petro-chemicals Complex in 
Gujarat. The company has been granted a letter 
of intentforthe purpose. The scheme including 
technology tie-up etc. has been finalised by the 
company for implementing the project. 

[ Translation] 

Appointment of Advisers in NBCC 

6306SHRISURESHANANDSWAMI Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the criteria adopted to appoint adVisers 
in the National Buildings construction corpora-
tion and the allowances paid to them; and 

(b) the dates of the appointments and su-
perannuation of each of the Advisers appointed 
therein? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P.K. THUNGAN):(a)and (b): The National Build-
ings Construction Corporation Limited has not 
appointed any Advisers. However, Some Con-
sultants have been appointed in the Corporation. 
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With regard to criteria, retired persons of Public 
sector Undertakings and Govemment Depart-
ments based on their expertise in a particular 
field were appointed as Consultants in NBCC. 

The allowances paid to these Consultants, 
the dates of appointment and superannuation of 
each ofthe Consultants are given tin the state-
ment. 
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lnegutarftles in Examination of 
income Tax !nspectorsConducted by 

StaftSelection Commission 

6307 SHRI RAM T AHAL CHOUDHARY: 
Will the PRIME MINISTER be pleased to state: 

(a) whethertheGovemment have since got 
the CBI enquiry report in regard to unfair means 
used in the examination for recruitment of In-
come Tax Inspectors, 1988 conducted by the 
staff selection Commission; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL PUBLIC 
GEIEVANCESSAND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a): No, Sir. Thematteris 
under investigation by C. B.I. 

(b) and (c): Does not arise. 

[English) 

Growth of Small Scale Industries 

6308SHRIANNAJOSHIWilithePRIME 
MINISTER be pleased to state: 

(a) whetherthere isan adverse effect on the 
development of small and cottage industries 
due to entry of multinationals in this field: 

(b) the average growth rate of small scale 

industries during each of the last three years; 

(c) the total capital investment in the small 
scale sector and the number of small scale units 
set up after th~ announcement of new policy of 
Government and the extent to which new em-
ployment opportunities have been generated in 
the country: and 

(d) the remedial measures being taken by 
the Government to check the slow Industrial 
from with in small scale sector? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALL SCALE INDUSTRIESANDAGROAND 
RURAL INDUSTRIES (SHRI M. 
ARUNACHALAM):(a): No, Sir. The small scale 
industries continued to maintain growth as the 
small scale industrial units are estimated to 
have increased from 1 9.48lakh In 1990-91 to 
20.801akh (Provisional) attheendof 1991-92 
shOWing an increase of about 7%. 

(b) Office of the Development commis-
sioner (small scale Industrials) computes Index 
of industrial production onquartertybasis. Based 
on this index. the estimated rate of growth in the 
small scale sectorfor the years 1990-91 .1991-
92 was 8.5% and 2.4% respectively and for 
1992-93 (April-December) the growth rate is 
estimated as 6.7%. 

(c) Afterthe announcement of New Indus-
trial Policy, the information on the additional 
fixed ,nvestment, employment generated and 
number of units set up In the smail scale sector 
is given below:-

Additional AdditIOnal Additional 
Investment Employment Number of units 
(RS.crores) (LakhNosJ 1000 Nos) 

Oct,1991- 186 2.80 72 
March 92 

April 1992 258 3.44 100 
Dec.92. 
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(d): The Government has always safe-
guarded the interest of small scale Sector. The 
important steps taken in the interest of small 
scale Sector are:-

(i) Exemption from/concessional excise 
duty. 

(ii) Concessional rates of interest on loans 
upto Rs. 2lakhs. 

(iii) Marketing facility of their products 
through NSIC.SSIDC's.; 

(iv)Reservalion of items for exclusive 
manufacture in the small scale sector. 

(v) Reservallon of Items for Govemment 
purchase 

(vi) Price preference In pu rchase from SSI. 

(vii) Transport subsidy. 

(viii) Scheme for Self-Employment for 
Educated-Unemployed youth. 

(IX) Enhancement In the investment limit of 
plant and machinery In respect ofllny units from 
Rs. 2 lakhs of Rs. 5 lakhs and inclusion of 
bUSiness and industry related services as tiny 
units and modification in definition of women 
enterprises. 

(X) SimplifICation of rurats and procedures 
regarding registration. 

(xi) Interest on Delayed Payment to Small 
and Ancillary Undertakings. 

(xii) Widening of the scope of National 
Equltyfund Scheme 

(xiiI) EqUity participation by other Indus-
trial Undertakings In small scale units Upto 
24%. 

[ Translation] 

Construction of houses in Villages 

6309 SHRI TEJSINGH RAO BHONSLE: 
Will the PRIME MINISTER be pleased to state: 

(a) whether fertile land adjoining to villages 
is being utilised for constructing houses; 

(b) whether any proposal is under consid-
eration ofthe Govemment regarding construc-
tion of multi-storied flats in villages in order to 
check the expansion and preserve the fertile 
land; 

(c) whether any finacial assistance have 
been provided by Non-Resident Indian forthe 
low cost hOUSing schemes in villages; and 

(d) if so, thedetailsthereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL 
DEVELOPMENT)(SHRI RAMESHWAR 
THAKUR):(a) No, Sir. 

This Ministry has been irnplemenllng Indira 
Awaas Y Ojana(IA Y), a sub-scheme of Jawhar 
Rozgar YOjana(JRY). for the construction of 
houses forsheduled casts scheduled tribes and 
for bonded lasour below poverty hne In rural 
areas. 

The houses under lAY as for as practicable 
arebuiltonmic habitals aproach or 111 aduster do 
as to facilitates the development of infrastruc-
ture such as Internal roads, drains. drinking 
water supply etc and other common facilities. 
Care IS also taken to see thatthe houses under 
lAY are located close to village and not faraway 
so as to ensure safety and security: Neamess to 
work place and SOCial commUnication. 

However In case thiS approach cannot be 
adopted because 01 non-availabllrty of cluster of 
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plots 01 the beneliciaries having their own house 
plots scattered in the village or the existing 
house have to be replaced, IA Y houses can also 
be be bUilt in indiVidual units. 

(b) No, Sir. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Decline in Production of Public 
Sector Undertakings 

6310 SHRI GEORG:. "ERNANDES: 
Will the PRIME MINISTEf1 t,e pleased to 
state 

(a) whather the production of some public 
sector undertakings under the Department of 

Heavy Industry has fallen short of thelrtarget 
during November, 1992; 

(b) II so, the details 01 these undertakings 
:and 

(c) the reasons lor sahoprtfailin their pro-
ductIOn? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART - • 
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNASAHI):(a) Yes. Sir. 

(b) A statement IS enclosed. 

(c): Poor order book position high wage 
costs shortage olworl<Jng capital, obsolete plant 
and machmery, shortage 01 power and shortage 
01 raw-material. greater competition etc. are the 
major reasons for shortfall in their producllon 
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Expansion Programme of Petro-
Chemical sector 

6311 SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be ploased to state: 

(a) whether the Govemment have chalked 
out any comprehensive programme for expan-
sion of petro-chemical sector in the Eighth Five 
year Plan; 

(b) if so the details thereof and the esti-
mated investmentto be made therein: and 

(c) the details of the scheme&iprogramme/ 
contemplated for new petro-chemical com-
plexes/expansion of the existing ones therein 
state-wise. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND 
FERTILIZERS(SHRI EDUARDOFALEIRO):(a) 
to (c): The petrochemical industry is spreads 
over organised as well as small and tiny sectors. 
Further more, petrochemical industry has not 
been, by and large, delicensed. Unit-wise data 
on all such units in operation is not compiled. 

Letters of Intent (LOI) were earlier issued 
for setting up crackers at Hazira, Auraiya, 
Gandhar. Vizag, Haldia and Assam and for 
expansion of NOCI L cracker. It is expected that 
based on market consideration, these crackers 
would get phased suitably. 

Letters of Intent have also been issued for 
setting up aromatlc-cum-PTA complexes at 
Manali near Madders and Saleempour in U. P In 
addition some of the companies have been 
granted Loi for setting up/expansion of the ca-
pacities for benzene, xylenes, etc. 

The above projects involve investments of 
overRs.30.000crores. 

ExpanSion of Non-Conventional 
Energy Sources 

6312. SHRI BOLA BULLI RAMAIAH: Will 

the PRIME MINISTER be pleased to state: 

(a) the steps taken by the Govemment to 
expand the network of Non-Conventional En-
ergy Sources in Andhra Pradesh; 

(b) the number of projectS/schemes al-
ready finalised, implemented and those still 
under consideration; and 

(c) the present position of each project! 
scheme? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR):(a): The govemment has 
taken a number of steps for expanding the 
network of non-conventional energy souses in 
Andhra Pradesh. For the promotion and 
utilisatlobn of renewable energy systems & 
devices In the state of Andhra Pradesh, a full 
fledged nodal agency. namely Non-conventionaJ 
Energy Development corporation of Andhra 
Pradesh (NEDCAP) has been established. 
Research development, demonstration and dis-
semination activities in the areas of non-con-
ventional energy sources are being undertaken 
by the state Govemment ,NEDCAPandautono-
mous institutions organisations involved in the 
NRSE programmes. Financial incentives such 
as subsidy, soft-term loans bans fiscal incen-
tives in the form of depr"lCiation allowance and 
relief in sales tax. excise duty and custom duty 
are awareness campaigns are also being under-
taken. 

(b) and (c): The number of systems and 
devices under various non-conventional energy 
measures programmes/projects already 
finalised, under Implementation & consider-
ation during the year 1992-93 in the State of 
Andhra Pradesh IS given in the attached state-
ment . The status of cumulative numbers of 
NESE systems and devices installed in the 
state is slab given in the attached statement. 
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[ T rans/ation] 

Construction of Rock Garden in 
NOIDA 

~13SHRI RAJENDHRA AGNIHOTRI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a)whetherNOIDAhasapprovedascheme 
to construct a rock garden In NO IDA; 

(t) if so. the total area on which this rock 
garden IS to be constructed: 

IC) whether several industrial establish-
ments have offered assistance to develop this 
pro)ect:and 

(d) If so. the lime by which the development 
work of the proposed rock garden ISto be started 
and the cost likely to be incurred thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTRY OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
PKTHUNGON)(a):No. Sir 

(b) to (d)L: Does not anse In vlewof reply 
to part (a) above 

Reduction in staff of CAPART 

6314. PROF. ASHOK ANANDRAO 
DESHMUKH Will the PRIME MINISTER be 
pleased to state: 

(a) whether there IS surplus staff at Head 
ualler of CAP ART. 

(b) if so, whether the CAPART has imple-
mented the policy of ten per cent reduction in 
staff; and 

(c) it not. the reasons thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAMBHAIH PATEL) la) No. Sir 

(b) & (C) In pursuance of the Government 
polICy one postol deputydtrector General (capart) 
has been abolished. 

[ Trans/atlon] 

Water Supply Schemes of Maharashtra 

6315. SHRI BAPU HARI CHAURE Wi I! 
the PRIME MINISTER no pleased to state 

la)whethera few Dnnklng water Schemes 
of Maharashtra are pending for approval with the 
Union Govemment; 

ib) If so. the details thereof: and 

IC) the number of Schemes likely to be 
approved alongwlth the hme by which these are 
likely to be approved? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI 
H.PATEL) (a) Yes. Sir. 

(b) and (c).-A Statement IS laid on the Table 
of the House. 
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As regards Rural Water supply schemes 

received in June, 1992from the Govemment of 
Maharashtra, the State Govemment was re-
quested in August, 1992to provide certain tech-
nical clarifications which have been ~edon 
23rd March, 1993 and are under technical 
scrutiny's regards Gagangad Water Supply 
scheme, the state Govemment was requested 
vide letters dated 21.12.1992,23.2.1993 and 
13.4.1993 to restructure the proposal in accor-
dance with the guidelines of accelerated Rural 
Water Supply Programme. The regarding re-
vised cost of the Mini Mission Project is under 
technical scrutiny. 

(c): The decision of the Central Govem-
ment in regard to the pending schemes of 
Maharashtrais likely to be communicated tothe 
StateGovemrnentby31.5.1993. 

Development of Khadi and Village 
Industries in Maharashtra 

·6316. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the PRIME MINISTER be 
pleased to state 

(a) whetherthe Govemment have formu-
lated any schemeforthe development of Khadi 
andviUage industry in Maharashtra; 

(b) whether any financial assistance has 
been provided to Maharashtra during the year 
1992-93 in this regard; 

(c) if so, the details thereof; and 

(d) the financial assistance proposed to be 
givenciJring 1993-94? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMAllSCAlEINDUSTRIESANDAGROAND 
SMALL INDUSTRIES (SHRI 
M.ARUNACHALAM):(a)to(d):TheKhadiand 
village Industries Programme in Maharashtra 
are implemented by the state KVI Board and 
directly aided institutions of KVIC in the State. 

The choice of area for implementation of KVI 
programmes is done by the implementing agen-
cies as per the skill potentiality, avlablity of raw 
material and infrastructure facilities. The Cen-
tral Govemment provides funds to KVIC for 
implementation of KVI programmes under its 
purview. KVIC in tum releases funds of different 
state/Union Territory KVI Boards and directly 
aided institutions, based on the programmes 
agreed at the time of budget discussion by KVIC 
with these irnplernenting agencies since annual 
Accounts for 1992-93 of KVIC are yet to be 
finalised this information is not readily avail-
able. Budget discussions for 1993-94are yet to 
commence. 

Shortage of Urea and Super Phos-
phate in Madhya Pradesh 

6317 SHRI MAHENDRA KUMAR SINGH 
THAKUR: WilthePRIME MINISTER bepleased 
to state: 

(a) whether there is an acute shortage of 
Urea and Super Phosphate fertilisers in Madhya 
Pradesh; 

(b) if so the reasons therefor; and 

(c) the steeps taken to ensuretheavailabil-
ity of these fertilisers in Madhya Pradesh? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILISERS' 
(SHRI EDUARDO FALEIRO):(a) to (c): There 
is no exports of short supply of fertilisers from 
the Govemment of Madhya Pradesh during 
Rabi92-93season.lnoverallterms, the avail-
ability of Urea Madhya Pradesh during the last 
Rabi season was in keeping with allocation 
made underthe essential commodities Act. As 
against an aJIocationof 4.64lakhtonnes, the total 
availability in the state was estimated at 5.25 
Iakh lonnes during the reason. 

All phosphoric fertilisers including Single 
SuperPhosphate(SSP)havebeendecontr~ 

w.e.!. 25.8.1992. There hasbeengenerallya glut 
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situation in the country including Madhya WillthePRIMEMINISTERbepleasedtostate: 
Pradesh in respect of these fertilisers since 
decontrol. 

[English] 

Payment of Subsidy by FICC 

6318. SHRI UPENDRA NATH VERMA: 
will the PRIME MINISTER be pleased to state: 

(a) whether excess subsidy is being paidto 
the fertilizer producers by the Fertilizer Industry 
Coordination Committee; 

(b) if so, the reasons therefor; and 

(c) the steps taken to investigate the matter 
and punish the persons found quality? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIUl-
ERS (SHRI EDUARDO FALEIRO):(a) to (c): 
Subsidy paid to the fertilizer producers is the 

. difference between the retention price of fertil-
izer product of a particular unit (as fixed by the 
Govemment on the basis of a combination of 
norms and actuals with regard to various ele-
ments of cost, capacity Utilisation and con-
sumption of raw materials and utilities at the 
prevalent input price) and its market relisation 
through notified sale price. While every effort is 
made to ensure payment of eligible amount of 
subsidy, instances do occurwhen it is found that 
some excess payments have been made due to 
decrease in the input price if a quarter, availing 
of extra credit facilities or change in the mix of 
captive and Imported intermediates an com-
pared to the mix of captive and imported inter-
mediates as compared top the motes assumed. 
All such cases are examined in detail ands 
steps are taken to recover excess payments. 
The question of taking punitive action will be 
considered where maladies are involved. 

Setting up of wind Mills 

6319.SHRISUSHILCHANDRAVARMA: 

(a) the number of wind mills set up in the 
country so far and the number out of these 
presently functioning; , 

(b) the estimated electricity generated from 
an average sized wind mill; 

(c) the financial assistance provided for 
installation of wind mills in the country during 
each of the lastthree years: 

(d) the average cost for generating each 
KW from wind miUs; 

(e) the total potential of wind mills in the 
country; and 

(f) the places considered suitable for set-
ting up of wind mills in the country? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI 
S.KRISHNA KUMAR):(a): An aggregate wind 
power capaCIty of about 53.9 MW, compnsing 
wind electric generators of varying sizes from 
55 KW to 3OOKW, has been established Inthe 
country ason 31st lVIarch, 1993; out of which 
wind electric generators of aggregate capacity 
51.5MWarepresenltyfunctioning. 

(b): the estimated electricity generation 
from a 250 KW class wind electric generator, 
Installed at a location with a mean annual wind 
speed of 6 meters/second at the hub height. is 
about 0.5 million Kwhrs per year. 

(c): Underthe demonstration programme, 
financial assistance provided to the State Gov-
emments during the last three years for setting 
up wind farmproiects IS as follow; 

1990-91 
1991-92 
1992-93 

As3.42crores 
RS.9.00crores 
As 1 O. 17 crores. 
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In addition, the Indian renewable Energy 

Development Agency (IREDA). Sanctioned loan 
assistance for wind energy projects in the Pri-
vate sector during the last three years, as given 
bellow 

1990-91 RS.0.25crores 

1991-92 Rs.5.53crores 

1992-93 Rs16.31 crores 

(d): The average capital investment lor 
setting up wind power projects is approximately 
Rs. 35.000 per KW. The Cost of electricity 
generation is in the range of RS.2.25 to Rs. 2.75 
Kwhr. 

(e) and (I): The wind power potential in the 
country is estimated to be in excess 0120,000 
MW. Wind surveys the being undertaken in 21 
States/UTs with a view to identifying windy _ 
regions and to assess the wind power potential. 
So lar Gujarat, Andhra Pradesh, Tamil Nadu 
and Karnataka are known to have significant 
wind potential. Based on data coIIectedso far, 53 
locations in seven Statesll.Jnion Territories have 
been identified as having potential for wind 
power generation. 

Production/growth in Small scale sector 

6320. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) the annual rate of growth in the value of 
production in small scale sector during 1991-92 
and 1992-93; 

(b) the anual rate of growth in the capital 
investment in this sector during each of these 
years; 

(c) the annual rate of growth in employment 
in this sector during each of these years; and 

(d) the estimated value of goods produced 
by this sector during the last yearfor which the 
figures are available and the estimated value of 
subsidy? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
REVAL INDUSTRIES(SHRI M., 
ARUNACHALAM):(a): The estimated rate of 
growth worked out by of office of the Develop-
ment Commissioner (small scale Industries) 
lor the years 1991 and 1992-93 is aslollows:-

Year Production at Increase over Annual Growth 
Current prices previous year rate(adjusted 
(Rs. Crores) (at current forprice rise 

prices(%) (%) 

1991-92 

1992-93 

(provisional) 
(UptoDec.92) 

178699 15.0 

153766 16.0 

(b): An estimated number 01 1.32 lakhs 
units was set up in small scalew sector during 
1991-92 creating an additional lixed investment 
01 RS.341 Crores. It is estimated that 1.00 lakh 
additional units were added during April-De-
cember 1992ln Which an Investment 01 Rs.258 

2.4 

6.7 

Crores was made. 

(c): the estmated ar.nual rate 01 growth in 
employment in the small scale sector (regis-
tered and un-registered) forthe year 1991-92 
was3.6% . The information for the year 1992-93 



409 Written Answers 
is not yet available. 

VAISAKHA 1,1915 (SAKA) Written Answers 410 

(d): Production at current prices in the 
SmaliscaleSectorhasbeenestmatedtobeRs. 
178699croresin 1991-92(provisional). There is 
no scheme of subsidy on the value of goods 
produced by this sector. 

Seminar on Himalayan and Geophys-
ics 

6321 SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have taken 
note of the discussions held recently at the 
Internationalseminaron Himalayan Geology 
and Geophysicsatthe Wadi a Institute of Hima-
layan Geology, Dehra Dun particularly the sev-
eral challenging problems posed presently by 
the Himalayas: 

(b) if so. the reaction of the Government 
thereon; 

(c) whether any study has been or IS being 
undertaken by the Indian espartos at the wadia 
institute and elsewhere to meet the challenges 
particulartythedamaging effects of earthquakes. 
landslides and avalanches has arresling the 
degradation 01 its Iragileenvironment; and 

(dl if so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNERSH CHATURVEDI)(a) and (b) A 
Seminar on Himalayan Geology and Geophys-
ics was organised by Wadia Institute 01 Hima-
layan Geology, Deehra Dun at Sehradumm 
Irom22-25March,1993.wherel00paperswere 
presented on various aspects of Himalayan 
GeoIogyviz,assigningagesofrocksunraveling 
complex structures and geochemical evolution 
01 rocks and also on societal aspects such as 
earthquakes, landslide hazards and enVIron-
ment. Waclia institute is constantly evaluating 
various suggestions. 

(c) Yes. Sir. Wadia Institute of Himalayan 
Geology, Geological Survey 01 India, otherinstl-
tutions and some universities are undertaking 
research investigations on several important 
problems of t-ilmalayan Geology and on natural 
hazards. 

(d) Indian Meteorological Department, 
National Geophysical Research Institute, Geo-
logical survey of India Wadia Institute of Hima-
layan Geology and Roorkee University are the 
main Organisation studying various aspects of 
earthquakes (seismology). Department of Sci-
ence & Technology is supporting a national level 
coordinated PiOJect on landslides In which sev-
eral institutions are partiCipating. Avalanches 
are being studied by Snow and Avalanche Stud-
ies Establishment (SASE) of DRDO.G.B. pant 
Institute of Himalayan Environment and Devel-
opment are studYing environmental problems in 
the Himalayas. Apartfrom these organisations, 
several university departments have under-
taken prolects on vanous aspects of the 
Himalayas and are supported by the Wadia 
Institute. Department 01 Science & Technology, 
Department of Electronics, Council 01 SClenlihc 
& Industnal Research and University Grants 
Commission. 

Exploration of He!ium 

6322SHRI MANORANJAN BHAKTA Will 
the PRIME MINISTER be pleased to state: 

(a) whether scientists of the Bhabha AtomIC 
Research Centre engaged in exploration work 
have found extensive quantity of helium: 

(b) if so. the details thereof: 

(C) whether the country's dependence on 
imported helium IS likely to be reduced in future 
following the discovery of helium gas in Bihar; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
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PRIME MIN ISTER'S OFFICE (SHRI (b) the actual consumption of chemical 
BHUVENESH CHATURRVEDI):(a) and (b) The fertilizers during the period, State-wise: 
Scientists of the Department of Atomic Energy 
have located Helium in the Thermal Springs at 
Bakreshwarin West Bengal and Taritloi In Bihar 
7 ::e Helium Content per unit volume in the gas 

~"~'!t 2°oat Bakreshwar and about 1.5°.(, a1 
Tertloi, 

(c) md i d\ Presently exploration work is 
going 01 and atthisstage it IS difficult to assess 
c, <'C ,,,,lure reddctlon In the country's dependence 
on Import of Helium 

Productiorv'Consumption/lmport of 
Chemical Fertilizers 

6323. SHRI HARISHNARAYANPR.ABHU 
ZANTYE Wi!' ~he PRIME MINISTER be 
pleased to state 

(a) the production. consumption and 
impunity of chemica! fe'1iilzers In the country in 
terms of quantity a'lO value dUring each of the 
last three yea rs 

(c) whether there has been a significant 
decline in the use 01 chemical fertilizers during 
1992-93; 

(d) if so, the percentage 01 decline in the use 
01 these fertilizers, state-wise and the reasons 
therefor. 

(e) the remedial steps taken in this regard: 

(I) the measures proposed to increase the 
production and use 01 blo-fertllizer and policy 
gUidelines farmed in this regard, If any? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO):(a) Details of 
production, consumption and import of fertiliz-
ers and the C& F value of Imports dUring 1990-
91,1991-92 and 1992-93are as under -

(Iakhtonnes) 

Year Production Consumption Imports C&Fvalue 

1990-91 90.45 125.46 

1991-92 98.63 12728 

1992-93 9723 126,57 

27.58 

27.69 

29.13 

of Imports. 
(Rs./crores) 

1335.82 

1934.19 

2216.00 

r imports on Government account only) 

Since the cost of production differs from 
unit to unit, it is not possible to readily calculate 
the value of indigenous fertilizers. 

(b) Statement indicatmg the state-wise 
consumption offerblizers (N+P+K) during 199(} 
91 and 1991-92IsatAnnexure-1 attached. 

The consumption of fertilizers in terms of 
N.P & Kduring 1992-93 has been estimated to 
be 84.00 lakh tonnes, 31.91lakhtonnesand 
1 O,661akhtomes respectiIIeIy. State-Wrsaactual 
con5U'l'l'lionf9Jres tor1heyear 1992-93arenot 
available since1he year has just ended and itwil 
take time for the States to collect and compile 
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(C) and (d): While there has been a fall in 
consumption of phosphoric and potassium fer-
tiiizers, consumption of nitrogenous fertilizers 
has gone up. Actual percentage of increase/ 
decrease In consumption of fertilizers will be 
known after the firm figures of consumption 
dUring 1992-93 are available. 

(e) Consequent upon decontrol of pnces 
of phosphatic and potassic fertilizers w.e.1. 
25.8.1992. tllere was an Increase in prices of 
these varieties of fertilizers leading to decline in 
their consumption. To cushion the Immediate 
Impact of increase in pnces. Government an-
nounced a concession of Rs. 10001- pertonne of 
DAP and MOP and correspondingly for com-
plex fertilizers depending on the phosphatiC and 
potassIc content. ThiS concession was avail-
able til131 .3.1993. Certain concessions have 
a Iso been given to the domestic fertilizer units 
so as to bring down the cost of production. 

Further procurement prices of major cereals 
have been hikedto compensate the farmers for 
the increase in input prices. including fertilizers. 

(f) One national Centers at Ghazlabad and 
six Regional centres one each at Hlssar. 
Jabalpur, Nagpur, Bangalore. Bhubaneswarand 
Imphal have been set up with each haVing a 
production capacity of 375 MT blo-fertllizer per 
annum. Further. undertheNattonal ProJect on 
Development and Use of Blo-fertilizers. an as-
sistance of Rs, 13/-lakhs for setting up RhiZO-
bium production units and one-time grant of Rs 
1.5 lakhs for setting Uf) of Blue-green Elgae 
Centres are being provided to various agencies 
like State Governments, seeds ar>d fertilizer 
Industries and jr stitutionai agencle. unlvers!-
ties and voluntary organisations 

Madras Fertilizers Ltd .. a company In the 
public sector are also producing bio-fertllizers 
with an Installed capacity of 100 MT per annum 

STATEMENT 

State-wise Consumption of Fertiltzers Dunng 1990-91 and 1991-92 

(In Tonnes of fertilizer nutnents) 

Name 01 the State 1900-91 1991-92 

Andrlra Pradesh 1619749 1582312 

2 Karn,ltJk,-, 832910 905703 

3 KerJla 244300 224473 

4 TLlmtiNadu 830947 839199 

AndLlman Jnd Nlcobar 251 248 

6 Pondlchcrry 21r05 22271 

7 GUJarat 706386 733258 

Madhya PrLldcsh 812355 009684 
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(in Tonnes offertilizernutrients) 

S.No. Name of the State 1990-91 1991-92 

9. Maharashtra 1317355 1264000 

10. "Rajasthan 371024 440929 

11. Dadra Nagar Haveli 991 1078 

12. Goa Daman and Diu 7791 7582 

13. Haryana 586292 637155 

14. Himachal Pradesh 34602 33720 

15. Jammu and Kashmir 42598 48036 

16. Punjab 1197807 1244679 

17. Uttar Pradesh 2240005 2248578 

18. Chandigarh 1658 604 

19. Delhi 10737 11299 

20. Asam 37677 35521 

21. Manipur 8214 8828 

22. Meghalaya 2648 3335 

23. NagaIand 1113 707 

24. Sikkim 1536 1500 

25. Tripura 9220 10493 

26. Arunachal Pradesh 442 469 

Z1. Mizoram 828 1m 

28. Tea Board (N.E.) 59726 56302 

29. Bihar 596455 603692 

3), Orissa 192672 196012 

31. west Bengal 7~ 755486 

All India 12546182 12720041 
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Radio Activity Around Southern Coast of 
Kerala 

6324 SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Prime Minister 
be pleased to state: 

(a) whether any study has been made to 
determine the increase in the level of radio-
activity along the Southem Coast of Kerala over 
the years; 

(b) if so. the findings of the study so made; 
and 

(c) the remedial steps being taken to pro-
tect the people and environment of the area from 
radiation? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a)and(b). Yes, 
Sir. an extensive radiation survey was carried 
out by the Bhabha Atomic Research Centre in 
the MonaZite areas of the Southern coast of 
Kerala during 1970-71. Another extensive sur-
rey has recently been undertaken by the Re-
gional Cancer Research Centre, T rivandrum as 
part of a to research project sponsored by the 
Department of Atomic Energy. Results ob-
tained so far do not indicate any increase radia-
tion levels. 

(c) Does notarise. 

Regional Training Centre, Mysore 

6325 SHRIMATI CHANDRA PRABHA 
URS: WiHthe PRIME MINISTER of pleased to 
state: 

{,a) whether there is any proposalto set up 
a Regional training Centre at Maysore by the 
Survey of India; 

(b) if so, the details thereof; 

(c) The estimated annual expenditure 

thereon; and 

(d) the expected number of persons likely 
to be trained therein? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a~ All India 
Cadastra (Survey Conference, held at Banga-
lore during February, 1993, passed a resolution 
that Government of India(Ministry of Rural de-
velopment) should request Survey of India to set 
up Regional training Centers at Mysore and 
seven other places. Nodecisionhasbeentaken. 

(b}tt)(d). Do not airs, Sir. 

Performance of IDPL Units 

6326 SHRI LOKANATH CHOUDHURY: 
Wilthe PRIME MINlSTERbe pleased to state: 

(a) whether some units of IDPLare having 
less capacity Utilisation; 

(b) if so, the details of such units; 

(c) the drugs produced in these units and 
the installed capacity and the actual production 
ofthese units; 

(d) the reasons for less capacity uitilisation 
of these units; and 

(e) the remedial steps proposed in this 
regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY ~F CHEMICALS AND FERTILIZERS 
(SHRI EDUARDI FALEIRO): (a) Yes, Sir. 

(b) and (c). The details are indicated in the 
Annexure. 

(d) The main reasons are 

(i) Shortage of working capital and con-
sequent non-availability of raw mate-
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rials, packaging material, etc. 

(ii) Decline in Budgetary support 

(ii i) F requent powerfailureli~terruptions 
mainly at Rishikesh and Muzaffarpur 
units affecting the production ad-
versely. 

(iv) Lackof adequate institutional orders. 

(e) The company has prepared a revival 
plan and has submitted at to the Gov-
emment and to the Boardforlndustrial 
and Financial Reconstruction. The 
revival plan envisages higherproduc-
tion, sales, and profitability and 
assitanve- from various agencies in-
dudingthe Bankers, the Central Gov-
ernment, the State Govemment and 
others. 
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[ Translation) 

Increase in Area of Cantonment Boards 

6327. SHRIN.J. RATHVA:WillthePRIME 
MINISTER be pleased to state: 

" 

(a) whether there is any proposal to in-
crease the area of Cantonment Boards for civil-
ian people; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
hand over Cantonment Boards to the State 
Governments; 

(d) If so, the details thereof; and 

(e) the reasons therefor? 

THE MINSTER OF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN): 
(a) and (b). There IS no propos alto generally 
Increase CIVil Areas in all Cantonments. How-
ever, the Cantonment Board. Nasirabad has 
proposed extension of limits of the eXisting civil 
area by approx. 216 acres. 

(c) the details of Technical reports which 
have been completed so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINIS1EROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) 65. 

(b) The T echmcal Department has con-
ducted inspection of 72 projects and Finance 
Department has conducted inspection of 47 
projects. 

(c) Details are as under:-

Technical reports completed so far - 66 
Nos. 

Technical reports under process - 6 Nos. 

[English] 

ProductionlDemand of Cement 

6329. SHRIANNAJOSHI: 
SHRI PRAKASH V. PA TIL: 

WilithePRIMEMINISTER be pleased to 
(c)to(e). There is no proposal to hand over state: 

Cantonment Boards to State Governments. 

NBCC Projects Inspected by Technical 
and Finance Departments 

6328SHRISURESHANANDSWAMI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of projects costing more 
than Rs. 5 r,rores undertaken by the National 
Buildings Construction Corporation during the 
lastten years: 

(b) the number of projects in respect to 
which Technical and Finance Department has 
conducted inspection in regard to the Utilisation 
of materials: and 

(a) the production, demand and supply of 
cement during 1992-93 and 1993-94 vis-a-vis 
lis demand/production In 1991-92 and 1990-91 ; 

(b) whether there IS any proposal for setting 
up new plants or expansion of existing cement 
plants In Madhya Pradesh. Gujarat and 
Maharashtra; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNASAHI):(a)TheCementlndustryhas 
been meeting the entire demand of the country. 
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The year-wise production figures areas under.-

Year 

1990-91 

1991-92 

1992-93 

1993-94 

S.No. 

1. 

2. 

3. 

Production (Million tones) 

49.00 

54.01 

54.14 

60.00 (targetted) 

Name of the State 

Madhya Pradesh 

Gujarat 

Maharashtra 

Automobile Industry 

No. of 
IEMs 
filed 

46 

15 

(Jl 

6330. SHRI GEORGE FERNAnDES: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Japanese companies are 
showing interest and entering into India's auto-
mobile industry; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART -
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) to (c). There is already a 
signifICant association of theJapanese compa-
nies in the Indian automobile industry. With the 
recent liberalisation of our industrial Policy, this 
association is expected to growturther. 

(b) and (c). Government has de licenCed 
the cement industry with effectfrom 25th July, 
1991. Under this liberalised policy entrepre-
neurs are required to file only an Industrial 
Entrepreneurs' Memorandum (IEM) with the 
Department of Industrial Development. The 
details of the Memoranda filed for the period 
from 1.8.1991 t031.1.1993inrespectofMadhya 
Pradesh, Gujarat and Maharashtra are as un-
der.-

Proposed Annual 
Installed capacity 
(Lakh tonnes) 

392.41 

75.92 

19.38. 

[T ransJationj 

Antrix Corporation Umited 

6331. SHRI RAJENDRAAGNIHOTRI: 
SHRI V.S. VIJA YARAGHAVAN 

Will the PRIME MINISTER be pleased to 
state: 

. (a) whether the Indian Space Research 
Organisation has set up a company named 
'Anthnx Corporation Limited' forthe interna-
tional marketing of its technical knowhow; 

(b) if sO,the details thereof and Its tumout 
during 1992-93; 

(c) whetherthis Cooperation has got any 
contract for designing a satellite system for 
INMARAST Origination of london; 

(d) if so. the details thereof; 
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(e) the profit earned by the corporation as 
a result thereof; and 

(f) the details of the exports made by ,t 
during 1992-93? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) Yes, Sir. 
Antrix Corporation Limited is set up by Govem-
ment of India under the administrative control of 
Deprtment of Space for intemationaVnational 
marketing of space products and serices from 
India. It was registered as a fully owned Govern-
ment Company in September 1992. 

(b) The Company is registered under In-
dian Companies Act 1956 on September 28, 
1992andiswhoilyownedbytheGovemmentof 
India. The Secretary, Department of Space and 
Chairman, ISRO is that Chairman of the com-
pany and the Board of Directors include senior 
officials from ISRO/DOS and leading industri-
alists, Shri Rattan Tata, Shri Jamshyd godrej 
and Shri P. Ravindra Reddy. 

The accounts forthe year 1992-93 (Sept. 
1992toMarch31, 1993)arebeingfinalised. The 
exact figures related to turnover, profit Will be 
available after audit. 

(c)and(d). No, Sir. The Company did not 
get any contract designing a satellite for 
INMARSAT, London.The Company however 
secured the following two Study Contracts re-
lated to Low Earth Orbit Satellite Systems:-

1 . Study Definition of Space Segment Sys-
tems and Assessment of Associated T echnolo-
gies of Leo Constellalion for Hand Held 
(INMARSAT -P) Services, and 

2. Design Implementation and Evaluation 
of a Small Umn,directional USlUHF Antenna for 
theINMARSAT-P HandHeld Phone. 

(e) The Study Contracts are valued at S $ 

120. 000 and US $ 37, 000 receptively and th 
work is in progress. The studies are expected to 
be completed in 3 months when final reports will 
be presented and profits determined. 

(f) A'ntrix Corporation ltd .• since its incorpo-
ration six months ago. has made exports worth 
Rs. 36.00 lakhs (in Foreign Exchange) which 
includes supply of a small quantity of propellant 
material, training services, etc. 

Industrially Backward Districts in 
Maharashtra 

6332. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of he industrially backward 
districts In Maharashtra; and 

(b) the progress made in respect of 
industrialisation of these districts during the last 
Iwoyears? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTR (SHRIMATI 
KRISHNASAHI): (a)Theindustnallybackward 
districts of Maharashtra Identified by the Central 
Govemment are: Aurangabad, Bhandara, Bihar, 
Buldhana, Chandirapur, CoIaba Dhulia Jalgaon, 
Nanded, Canmanabad, Parbhanl. Ratnaglri. 
Yeotmal and Gadohiloi. 

(b) Industrialisation of a district area is 
primarily the responsibility of the concerned 
State Governments. The central Government 
supplement their efforts wherever possible. For 
crealion of infrastructure facilitieS and dispersal 
of industries, Govemment have announced a 
Growth Centre Scheme under which 
Maharashtra has been allotted 5 growth centers. 
Three of these growth centers are In the back-
ward district of Nanded, Ratnaglri and 
Chandrapur. 
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Surplus Defence Land 

6333. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the PRIME MINISTER be 
pleased to state: 

(a) the total area of surplus Defence land 
identified, State-wise: 

(b) whether any decision has been taken 
regarding sale or commercial use of this land; 

(c) if so, thedetaflsthereof; and 

(d) the details of he norms being adopted by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN): 
(a)to(d). There has been a continuing policy that 
lands rendered permanently surplus to Defence 
requirements will be disposed of by sale on 
realisation of market value to various agencies 
in the following order of preference:-

(i) Other Ministries of Central Government 

(ii) State Governments 

(iii) Local bodies 

(iv) Educational and Charitable Institutions 

(v) Ex-Servicemen (individual plots only 
for residential purposes). 

In case none of the above agencies re-
sponds to the offer, the surplus Defence land are 
to be putto sale by public auction. 

In order to meet the overall shortfall in 
allocations for Defence an exercise as been 
inititutedto identify Defence lands which may be 
permanently surpuss to Defence requirements. 

Certain Isolated pockets of Defence lands, 
Camping grounds and abandoned airfields have 
so far been identified incertain States and Union 
Territories for disposal on a tentative basis. 
Statewise details are given in the statements. 

STATEMENT 

SI.No. Name of the State/ Area (in acres) 
Union Territory 

1. Uttar Pradesh 3238.327 

2. Orissa 149.12 

3. Assam 459.07 

4. Maharashtra 596.491 

5. Himachal Pradesh 18.64 

6. Jammu and Kashmir 5.718 

7. Punjab 277.92 

8. Haryana 397.977 

9. Madhya Pradesh 921.925 
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51. No. Name of the 5tatei 
Union Territory 

10. West Bengal 

11. Bihar 

12. Kamataka 

13. Andhra Pradesh 

14. Tamil Nadu 

15. Manipur 

16. Delhi 

Plan Outlay for Madhya Pradesh 

6334 SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the Ministerof PLANNING AND 
PROGRAMME be pleClsed to state 

(a) the amount sought by the Madhya 
Pradesh Government for plan-outlay for the 
year 1993-94 

(b) the total amount sanctioned by the 
Union Government In thiS regard: 

(c) whether any demand has been made by 
the Government of Madhya Pradesh to Increase 
thiS amount: and 

(d) if so. the reaclion of the Government 
thereto? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOWANGO): (a) and (b). An outlay of RS.2400 
crores has been agreed for the Annual Plan 
1993-94 of Madhya Pradesh 

(c) No, Sir. 

(d) Does not arise 

Area (in acres) 

4260.435 

2957.595 

182.59 

501.60 

212.63 

89.22 

791.372 

[English] 

Budgetary Support to Khadi and Village 
Industry Commission 

6335. SHRI SUSHIL CHANDRA VARMA: 
Will the PRIME MINISTER be pleased to state: 

(a) the budgetary support provided to the 
Khadl and Village Industry Commission during 
the last three years: 

(b) the targets of employment generation 
ftxed during each ofth leastthree years and the 
actual achievements made: and 

(c) thetargetted and the actual produclion 
of Khadl dUring each of the last three years? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) Central Govemment 
releasedthefoflowing amounts of funds to Khadi 
and Village Industries Commission (KVIC) 
under plan during the years 1989-90.1990-91 
and 1991-92: 
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Year 

1989-90 

1990-91 

1991-92 

Funds released 
(Rs. in Crores) 

175.00 

186.00 

193.00 

(b) The targets and achievements in re-
spect of employment generation during the years 
1989-90.1990-91 and 1991-92areasunder:-

Year 

1989-90 

1990-91 

1991-92 

Employment generated 
(/akhspersons) 

Target Achievement 

47.39 46.26 

45.89 48.57 

50.01 50 16 

(c) The targetted and the actual production 
of Khadi during he years 1989-90,1990-91 and 
1991-92 are as follows:-

Year 

1989-90 

1990-91 

1991-92 

Khadi Production 
(Rs. in Crores) 

Target Achievement 

29224 257.87 

275.00 285.95 

310.00 328.64 

Forecast of Monsoon 

6336 SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to state: 

(a) whet~er the meteorologists have by 
now been abletofOtaCaStabouthe nalure of this 
year's South-West monsoon: 

(b) the method used by then in predicting 
the monsoon's behavior; and 

(c) their long range monsoon forecast? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESHCHATURVEDI): (a)to(c).lndia 
Meteorological Department uses Power Re-
gression Model to forcacast the total quantum of 
monsoon trinfall over the country as a whole for 
the entire South-West Monsoon seasons (June 
to September). The Model uses observational 
data of a set of 16 regional and global land ocean 
atmospheric parametes. These parameters are 
physIcally related to the India summer monsoon 
raInfall and some observational data upto the 
cnd of May is requered of making the forcas!. 

Legal Aid Scheme in Goa 

6337. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Legal Aid Scheme for poor 
has been Introduced In Goa; . 

(b) if so, the details thereof and if not, the 
reasons therefor; 

(c) the steps taken to create awareness 
among poor people to avail themselves of free 
legal assistance under the aforesaid Scheme In 
the State; and 

(d) the achievements if any made by the 
Govemment of Goa during the last three years 
andthenumber ofpoorpeopleassistedtogether 
with the tolal amount spent thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS(SHRIH.R.BHARDWAJ): (a) Yes, 
Sir. 

(b) Free Legal Aid & Advice Board has 
been constituted in the year 1981 with State Law 
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Minister as Chairman, Law Secretary, 2 MLAs 
and 3 non-officials as Members and one Mem-
ber-Secretary. 

(c) Free Legal Aid banners and literaturhas 
been Clisplayed in all the offices of the 
MamlatadarsiBlock Development Officers. 2. 
262 cases were taken up by the 19 Lok adalats 
organised in the State, out of which 1 , 514 cases 
were settled. CompensationamountingtoRs.5, 
73,60,701-hasbeenawarded.TwoFreeLegal 
Aid Meals were held for other backward classes. 

(d) 148 people have been provided free 
legal aid from the year March, 1990 to March. 
1993, for which an amount of Rs. 4. 600/- has 
been paid to the Advocates. 

WindlSolar Plants in Kerala 

6339. SHRI MULLAPPALL Y 
RAMACHANDRAN: will the PRIME MINIS-
TER be pleased to state: 

(a) the numberof Wind Mills set upbythe 
-Govemment along the cost of Kerala, location-
wise: 

(b) the number of plants to generate solar 
energy set up In Kerala; and 

(c) the number of gobargas plants function-
Ing in Kerala as at present? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENSIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) and (b). The number of 
Wind Mills and solar energy devices instaRed in 
Kerala including in the coastal areas is given in 
the attached staternent. 

(c) A total of over34. 000 family type biogas 
plants have been set up in the State under the 
national Project for Biogas Development. Two 
institutional biogas plants have also been set up 
in Kerala. About 85% of the plants are reported 

to be functional. 

STATEMENT 

(a) Wind Mills 

S.No. District Number 
wind Pumps 

1. Thiruvananthapuram 4 

2. Thrissur 3 

3 Emakulam 2 

4. Palakkad 15 

5. Malappuram 4 

6. Kozhikoda 3 

7. Kasaragod 8 

Wind Electric Generator 

1. PaJakkad l(lOOKW) 

(b) Solar energy deVICes 

S. No. Names of Devices Numbe~ 

1. Solarwaterheaters 110 

2 Solar air heaters 2 

3. Solar distillation units 10 

4. Solar cookers 171 

5. Solar street lighting systems 3l) 

6. Solar domestic lights 77 

7. Solar waterpumping systems 4 

a Solar community lightinw 
TV systems 2) 

9. Photovoltaicpowerplant 1 (1 KW) 

10. Otherphotovollaicsystems :B 
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Investment Plan by Asea Brown Bovari 

6340. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Asea Brown Boven (ABB) 
has chalked out any investment pl~m in the 
country as reported in the Economic Times 
dated February 22, 1993: 

~b) if so, the details of the plans of he 
company: 

(c) the proposed Investment in the various 
power projects by the company: and 

(d) the details of the Jointventures likely to 
be set up by Asea Brown Boveri? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OIF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) to (d). Government have 
on 5th January. 1993 approved a proposalfor 
manufacture of power generating eqUipment. 
The total cost ofthe project IS approximately Rs. 
200 crores out of which foreign equity would be 
approx. Rs. 40 crores. No other proposal of MI 
s. ABB tor power generating equipment is pend-
ing before the Government. 

Encroachment on Public Land 

6341 SHRI ANNA JOSHI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government have taken 
any steps to remove the encroachments on 
public and community lands In Delhi during 
1992-93; 

(b) ifso, the details thereof; and 

(c) the steps taken to identify the 
encorachrnents and the details of plans, if any 
for 1993-94? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). During 1992-93 the 
following removal action were taken by the Delhi 
Development Authority, Municipal Corporation 
of Delhi, New Delhi Municipal committee and 
Land and Development Office:-

D.D.A. 4058 structures were removed in 
249 clearance operations and in the perches 
284.04 acres of land was reclaimed. 

M.C.D. 42937 encroachments were re-
moved 

ND.M.C. 232 jhuggis were removed 

Land and Development Office 155 squat-
ters were removed. 

(c) Gover~ment of national Capital Terri-
tory of Delhi have set up Special Vigilance 
T earns headed by Additional District Magistrate 
and DDA, MCD and Police are also represented 
in these Teams. The local agencies have di-
rected its enforcement's held staff to keep a 
watch on their areas and identify the encroach-
ments. Dunng 1993-94, DO also proposes to 
reclaim 250 acreas of ItS land which IS under 
encroachment. Eligible families in J.J. clusters 
on identified priority sites and which were in 
existence in January, 1990 are to be taken for 
relation to alternate sites on the request of land 
owning agencies according to the approved 
guidelines. Jhuggis which have been coming on 
public land after this date are removed by the 
land owning agencies as and when they are 
detected. 

Setting up of New Fertilizers Units 

6342. SHRI GEORGE FERNANDES: will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have taken 
any steps to arrange concessionalloans to 
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fertilizer companies for setting up of new units 
and renovatingth~ elCistlng ones; and 

(b) if so, the details thereof? 

THE MINISTER OFBTATE INTHE MIN-
ISTRv'oF CHEMICALS AND FERTILIZERS 
(SHRIEDUARDOFALEIRO): (a)and(b). The 
govemmenthailesanctionedaschemeforpro-
viding a maximum concession of 3% in the rate 
of interest, payable on the long term loans raised 
from the financial institutions or from the Gov-
ernment, for setting up new fertiliser plants as 
aIsoexpansionand revamp of the existing plants. 
This concession would be payable only afterthe 
plant has gone into production and would be 
applicable in respect of interest payments fall-
ingdueonorafter1.9. 1992. Thiswouldbefurther 
subject to certain conditions. the main among 
them being as follows: 

(i) the plant should have been commis-
sionedonorafterlstJanuary, 1991: 

(ii)1h net interest rate after adjusting this 
concession will not be less than 12% 

(iii) this concession would be available in 
respectofnew/expansion plants the capital cost 
of which is Rs. 100 crores or above. and in 
respect of revamp projects with capital cost of 
RS.15croresorabove: 

(iv) this concession would be paid by the 
Govemmentlo the concemed financial institu-
tions or the Government, as the case, may be; 

(v) this concession would be payable after 
formal application from the concerned units to 
the Government and final approval in individual 
cases; 

(vi) this concession would be payable after 
the plant h~ gone into produclion and will be 
applicable only in respect of the interest pay-
mentsfalling due on or after 1.9.1992; 

(vii) this concession would be payable 

subject to the concerned units paying net inter-
est on due dates after setting off the interest 
concession payable by the Government; and 

(viii) this scheme will remain valid forfive 
years or until further orders, whichever is ear-
lier. 

NuclearTechnologyCapabilities 

6343SHRI MANORANJAN BHAKTA: will 
the PRIME MINISTER be pleased to state: 

(a) whether non-signing of the nuclear Non-
Proliferation Treaty (N PT) by India is likely to 
effortournucleartechnologycapabilities; 

(b) if so. the details thereof; 

(c) the target fixed for generating nuclear 
power by the turn of the country; and 

(d) the steps taken in this regard and the 
resources made available forthe purpose? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVESHCHATURVEDI): (a) and (b). It a fact 
that free flow of eqUipment and technologyfrom 
the wstem countries has not been taking place 
on account of India'sstand on the Nuclear Non-
Proliferation Treatry. However. this has also 
speeded up development of indigenous technol-
ogy. Presently indigenons capability covering 
the entire nuclear fuel cycle has been developed 
in the country. 

(c) A target of 5700 MWe of installed capac-
ity of nuclear power by the year 2002 A.D. is 
envisaged. subject to availability of funds. 

(d) Work is in full swing in respect of five 
new reactors which will add to the generating 
capacity. Resources are being provided by the 
Government to the Nuclear Power CorporatIon 
by way of equity every year. The Corporation is 
also being permitted to raise resources through 
tax-free and taxable bonds from the market. 



443 WrittenAnswers APRIL 21, 1993 Written Answers 444 

Work. Orders of C.P. W.O. 

6344SHRIRAJNATHSONKARSHASTRI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of works got done by the 
C.P. W.o. work order during each of the lastthree 
years; -

(b) the details and reasons thereof; 

(c)th numberof complaints received about 
mapractice in ordenng the work on work order; 
and 

(d) the number of complaints received 
against the contractors 

for poor quality of work done in Govern· 
ment buildings and the action taken thereon? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF URBAN DEVELOPMENT AND 
MIN ISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (d). Theinformalionisbeing 
collected and will be laid on the Table of the 
Sabha. 

Muzaffarpur Unit of .DPL 

6345. SRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have tUmed 
down the revival plans for the Muzaffarpur Unit 
of the Indian Drugs and Pharmaceuticals Ltd., 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN TRE MIN· 
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) No, Sir. 

(b) Does not arise. 

Urban Land Ceiling and Regulation Act, 
1976 

6346 SHRIMA TI SURYAKANTA PATIL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether a Commission was set up to 
study the drawbacks of the Urban Land Ceiling 
and Regulation Act, 1976; 

(b) if so, whether the Commission has 
since submitted its report; and 

(c) the details of the recommendations 
made by the Commission and the time by which 
the Govemment propose to implement these 
recorrvnendatio? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) No Commission wassel up to 
study the drawbacks of the Urban Land Ceiling 
and RegUaIionAct 1976. Howe\Ier, the National 
Commission on Urbanisation was set up to 
examine the State of urbanisation in the country 
with reference to present demographIC. eco· 
nomic Iflfrastructura environmental .. Physical. 
shelter. energy. commlllicabon, Land, poverty. 
aesthetic and cultural aspects. 

(b) and (c). The National Commission on 
Urbanisation made various recommendations 
lflCIudlng for effective implementation of Urban 
Land Ceiling Act and these are 91ven in state: 
mer1. TheNationaiComrnissiol,on Urbanisation 
submitted its fmal report in August, 1988. In 
order to implement the recommendations of 
national Commission on Urbanisation, various 
8I'11eflCtnentproposalhavebeen formulated but 
no time frame can be given since a number of 
steps are involved in amending the Urban Land 
(Ceiling and Regutation) Act, 1976:· . 
(i) Approval of the amendment proposals by 

theCabinel 
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(ii) Approval of the amendment proposals by the 
legislatures of those States which initially 
passed a Resolution for having a Central 
Act. in terms of Article 252 (1) of the 
Constitution of India. 

(Iii) Drafting of the draft Amendment Bill and 
mtroducllon of the amendment Bill In the 
Parliament. 

STATEMENT 

Recommendations of the National Com-
mIssIon on Urbamsatlon Recording Effective 
Implementation of the Urban Land (CeIling and 
Regulation) Act, 1976 

(a) the discretionary exemrtions permitted 
under sections 20 and 21 of the Act should be 
eliminated; 

(b) All exemptIOns should be brought within 
the ambit of Section 19, if necessary. by expend-
Ing Its scope. In other words, what is exempt is 
mandatory and what IS not exempt cannot be 
exempted by any authonty 

(c) ProvIsions should be made to remove 
diff,culltes correct anamalies and to deal with 
specific cases where use of land declared sur-
plus IS either not viable, feasible to develop or is 
incompatible with the eXisting use; 

(d) All lands which are vacant and surplus 
must be developed for constituting housing units 
of up to 80 sq. mtrs. plinth areas each during the 
prescribed five-years penod or transferred by 
negotaions to the State, a State undertaking, 
statutory corporalton or authority dealin With 
hOUSing and urban development or a coopera-
tive organisation dealing With hOUSing; 

(e) All property developed contrary to the 
permISSible norms should be liable to confisca-
hon land should by without In the State in pay-
ment of any compensation whatsoever 

(f) On expiry of the period of of moratonum 

undeveloped land should west automatically In 

the State onpayamentofthe presecribed amount; 

(g) Dunng the penod when land In excess 
of the ceillingis kept vcant a cessortax, ranging 
from Rs.3per06q. metre to Rs. 50persq. metre. 
depending on the town sise,location. etc, should 
be charged with the proceeds being deposited In 
a Shelter Fund to be constituted for each urban 
centretowhichtheactappies.lnotherwords, no 
one in the nolifed towns and cities would be 
allowed to hold excess vacan land development 
as per the prescribed norms. This would very 
QUlCklyensurethatsurpiuslandareportlyutihsed 
and would substantially add to land availability. 

Awarding of Repair works to Con-
tractors by CPWD 

6347 SHRI JEEWAN SHARMA Will the 
Mmister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe repair works carned out by 
contraclorsengaged by CPWD are generalty of 
substandard nature; 

(b) the reasons for not checkingthelrworks: 

(c) the reasons for awarding the repair 
works to the contractors and not get the same 
done thrC>Ug1 own staff? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K 
THUNGON): (a) No, Sir. The repair work are 
beIOgcarried outstnctly as per CPWD'sspecl-
fications. 

(b) Th works are being checked at every 
stage. 

(c) Theday-to-day maintenance and repair 
works are carned out through Departmental 
staff. The work of penodlcal 'lature like white 
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washing. paenting etc. and works of compli-
catedandspecialisednaturearegotdonethrough 
contractors. 

Closure of Fertilizer Plant at Kandla 

6348. SHRI GURUDAS KAMAT 
SHRI MOHAN RAWALE: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Indian Farmers Fertilizer 
Co-operative Limited (IFFCO) has decided to 
shut down its fertilizer plant at Kandla; 

(b) if so. the reasons therefor: 

(c) whether the workers ofthe Unit are likely 
to be adjusted in other units; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) No. Sir. 
However. the plant was shut down temporarily 
for nine days in March-April. 1993 forcommer-
cial reasons. 

(b) to (d). Donot arise. 

[ Translation] 

Foreign Exchange Spent on Purchase of 
Capital Goods by PSUs 

6349. SHRI SHIVRAJ SINGH CHAUHAN: 
Will the PRIME MINISTER be pleased to state: 

(a) the amount offoreign exchange spent on 
purchase of capital goods In 1991-92 by Public 
Sector Undertakings (PUSs); 

(b) whether more amount of foreign ex-
change has been spent in 1990-91 as compared 
to 1991-92; 

(c) if so. the details thereof: and 

(d) the names of those Public Sector Un-
dertakings which have spent foreign exchange 
of more than Rs. 10 crore in import of capital 
goods in 1991-92? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OIF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) to (d). the enterprises-
wise foreign exchange Utilisation on production. 
maintennce operation & purchase of capital 
goods during the years 1991-92 and 1990-91 
have been Indicated in Statement No. 25 of 
voiume-I of Public Enterprises Spurvey 1991-
92 placed before the Parliament on 26th Febru-
ary.1992. 

[English] 
Import of Rifampicin 

6350 SHRI RAJESH KUMAR: 
SHRIMATI SHEELAGAUTAM: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether Rifampicin has been permitted 
to be Imported from chins, Bulgaria and Poland.; 

(b) whether there IS sharp differenc in the 
prices of imported Rifampicin from these coun-
tries: 

(c) whether there is any proposal to refitlhe 
pnce of Rifampicin: and 

(d) jf SG. the details thereof? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO) (a) and (b). 
There is no import of bulk drug Rifampicin in the 
consumption country for domisestic 

(c) There is no proposal to revise the prices 
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of the is bulk drug forthe present. 

(d) Does notarise 

[ Translation] 

SHRI MOHAN SINGH (Deoria) Mr. 
Speaker, Sir, I rise to express my concerned 
and regret over the spread of terrorism In the 
eastern P3rt of the country'. 

As eastern India is far away from Deihl. its 
echo is heard here very late. Our attention IS 
focused on many things. T oday's newspaper 
reports speak of a series of such event taking 
place there for long. A tribal Kuki village in 
Manipurwas set ablazed by Naga terrorists. 41 
houses were set afire and seven children were 
burnt alive. It is said that Bodo terrorists have 
kidnapped the son olthe first Chief Minister of 
Assam, who was working as a Senior executive 
in some tea company. Nowthese terrorists are 
demanding a ransom of Rs. 15 crore. 

Terrorist organisations are establishing 
their roots firmly in the whole of eastern India 
which is a sensitive area from the strategic point 
of view. They operate from the borders of our 
neighboring countries. They are receiving as-
sistance from across the border, Unemployed 
youth Indulge in terrorists activities over petty 
issues. I do not find any will or long terms 
scheme or any strategy of Govemment of India 
for eliminating terrorism from the eastem part of 
the country. 

I would like to make a demand trom the 
Government of India to prepare some definite 
strategy and action plan to solve the problems 
of youth and for eliminatating terrorism from the 
eastern part of the country. I would like to de-
mand that a statement should be made in the 
House In this regard. 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I have no question to ask but 
would like to have information. I would like to 
draw your attention towards the assurances 

given by the Chair and the Government In re-
sponse to questions raised by the hon. Member 
IntheseHouse. 

It is not good for the House or for the 
Government that the same question IS raised 
here several times. I have figures With me that 
till today we have raised questions on four 
subjects in the current session and it has been 
said from the Government's side, that a state-
mentwould be made ... 

MR SPEAKER: What are you talking 
about? 

SHRI Rl,'v1VILAS PASWAN: Day before 
yesterday, the question regardmg the Aligarh 
incident was raised. From Govemmenfssideit 
has been said that a reply would be. This matter 
has become very tense. A dharna has been 
staged in front of Govemment office, Students 
are agitating all overthe country, Students were 
beaten there. It is not known whetherthe Govem-
ment IS gOing to respond or not. This Incident 
took place the day before yesterday. 

Anil Kumar Garg, who was a leader of our 
party was murdered. You said that the Govem-
ment would made a statement on it but till date 
the Government has not made the statement. 
This is your ruling of 29.3.93. You can see the 
proceedings. 

Three Harndans were murdered al 
Badnvaell In Mysore over their entry into a 
temple. The Government said that It would 
made a statement. It has not so far been made. 
The House expressed ItS concern overikling of 
Delits in Kanpur afi·j Mathura. The Government 
said that it would make a statement on It. but it 
has not made any statementtill date. 

I would like to ask that if we do not receive 
any statement even after a month of the Incident 
and even after assurance given by the 
Government's side or by the Parliamentary 
Affairs Minister or by any other Minister, what 
should we do? I would like to have your ruling In 
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this regard. 

[English] 

SHRI SOMNATHCHATTERJEE(BoIpur): 
Sir, the Aligarh Muslim University matter was 
very serious. During the President's rule, the 
trigger-happy police have killed the students in 
high-handed mannerandtheGovemment is not 
responding. This matterhad already been raised 
in this House and now the situation is very tense 
there. So, we wantto know what is the postion. 

THE MINISTER OF WATER RE-
SOURCES AND THEMINIS:rEROF PARLIA-
MENTARY AFFAIRS(Sf:tRI VID'd\CHARAN 
SHUKLA): Thestatementsthathavebeenprom-
isedwillbe made. The Home Minister is going 
to make a statement today Bombay. About 
algiarh incident also, he will make a statement. 

[ Translation] 

SHRIRAMVlLASPASWAN:Onemonth 
has elapsed. 

[English] 

SHRI VIDYACHARAN SHUKLA: We will 
certainly make the statements that have been 
promised. I do not think that they have been 
delayed so much, but we will try and hurry it up. 

[ Translation} 

SHRIRAMVILASPASWAN:lsthereany 
rule for making statements or not. The AIigarh 
Muslim University issue has IJeICOrllflvery tense 
and a statement to this eIfed:<r..s not sofarbeen 
made .. 

( Interruplions) 

MR. SPEAKER: Paswarf,youmaypleaae 
sit down. You have raised the question in a very 
goOd way and its reply has atsocome. 

SHRI BASUDEB ACHARIA (Bankura): 
Where has the reply been given, what is the 
reply? 

[English) 

MR. SPEAKER: Mr. Acharya, please take 
your seat now. This is not correct. 

[T ransiationJ 

I have asked them. They said that they 
would make a statement at the earliest. 

[English] 

• I haveexplained it. You raised it and you got 
a positive reply. What do you expect me tado 
roN? 

( Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN: You please 
ask them to make the staternenttomorrGW. 

MR. SPEAKER: Not like this .. 

( Interruptions) 

SHRIMOHAMMADAUASHRAFFATMI 
(Darbhanga): Mr. Speaker. Sir, statement re-
garding Aligarh is not coming. Yesterday. nine 
Member of Parliament met the President of 
India over this incident. These students are 
being harassed in Delhi. But no statement in 
Aligarhiscoming .. (lnterruptions) 

MR. SPEAKER: You are interested in 
putting questions only and not in other work. 
Please do not create such a situation. 

( Interruptions) 

SHRIMOHAMMADAUASHRAFFATMI: 
Sir, an assurance was given onthe Algarh issue 
but no statement has so far been made. Nine. 
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MembersofPartiamentmetthePresident.You 16th April carries an atricle by Shrimati Nancy 
please fix a time limitforit. StudentsAligarh are Adajaniya onchhoapati Stuajnia and Maharani 
siltinghere, sopleaseletthesta1ementbemade Laxmibai which is country to history, facts and 
in three-fourdays .. (Interruptions) is biased. it has consed anguish to people all 

[Englislil 

SHRI HARADHAN ROY (Asansol): Mr. 
Speaker, Sir, the Joint Bipartite Cornmitlee for 
Coal Industry has signed a settlement for a 
pension scheme for seven lakh coal miners 
providing contrhIIion of two percentofthe total 
wages per month bytheworkelS and the man-
agement. Aa:;ordrv:J.y, twopercentofthewages 
ofthewort<ersweredeductedfrom IstApril, 1989 
all over the country. The non-impIementat of 
the PensionSchemewort<edoutbytheJBCI has 
evoked strong reaction in the coal industry. 

It should be noted here that bya statement 
in Partiament of the former Coal Minister the 
PensionSchemewasarlllCUlCed. Despitethat, 
this non-implementation has created a serious 
situation in coal industry. 

Now, the annoucemet by Union labour 
Ministerthat Pension Scheme would be imple-
mentedbytheGovemmentfrornlstApril,1993 
will create serious misgivings in thecoal indus-
try. 

I strongIyappeaJtotheGovemmentofInda 
that the Pension SchemefinalisedbytheJBCCI 
shouIdbefulyimplementedfrornlstApril,1989. 
if the Govemment fails to do so, I apprehend a 
serious outbreak of industrial unresl in the coal 
industry which many have serious repercus-
sio!lSonthenationaleconomy.11herefore hope 
the govemment would issueimmediate direc-
tive to implement the Pension Scheme jointty 
finalisedbytheJBCCI. 

( TtanSIafion) 

~RI ANNAJOSHI (Pune): Mr. Speaker 
Sir, lhr'ou!1lyou, IWlUdlbtodrawlheaftantian 
of1heauguatfiolabNardsagraveandseriouS 
incident TheiaaueoflUusIrated Weeldydaled 

overthe cduntry. Not only the Indian writers but 
thecontenpoaryaswell later historians also who 
wrote about these universelly tacclaimed na-
tionaIleaders have praised them, but this article 
has been written to mailing them. I would like to 
tell you that.. (Interruptions) 

MA. SPEAKER: NonopleaseAnna, please 
listen to me first. If any newspaper or magazine 
has written anything, so we have its remedy 
here, in the Press Councilor in the court. 

( Interruptions) 

SHRI ANNAJOSHI: Mr. Speaker, Sir, we 
favour freedom of Press, but it does not mean 
that.. (Interruptions) 

MA. SPEAKER: Where is its remedy? 

( Interruptions) 
SHRI ANNA JOSHI: As regards the rem-

edy, in the Maharashtra legislative Assembly .. 
( Interruptions) 

MR. SPEAKER; How? Under which rule? 

( Interruptions) 

MA. SPEAKER: How and under what 
Rules, you pleasese the Rule Book. 

( Interruptions) 

MA. SPEAKER: I have great respect for 
Chhatrapati Shivaji .. 

( Interruptions) 

MA. SPEAKER: You should raise this 
matter atthe proper form . (Interruptions) 

SHRI ANNA JOHSI: In this regard the 
Government .. (Interruptions) Please let me 
complete .. (Interruptions) 



455 Written Answers APRIL 21, 1993 WrittenAnswelS 456 

(Interruptions) . MR SPEAKER: Youmaypleasegotothe 
Press CounciL. 

( Interruptions) 
MR SPEAKER: May I give you tne Book. 

( Interruptions) 
MR SPEAKER: May I give you the Book. 

( Interruptions) 
SHRI ANNA JOSHI: No, no, Sir, I would 

liketo draw your attention in Zero Hour.. (Inter-
ruptions) How they are disgracing a national 
leader and apologizing later. The publisher has 
also apologized forthe article. In Maharashtra 
legislative Assembly the Govemment has given 
an assurance to take every possible action in 
this regard and the Speaker has said that the 
'Illustrated Weekly' published a very substan-
dard article on Maharani Laxmibai and 
Chhatrapati Shivaji .. (Interruptions) ThsSpeaker 
of the Maharashtra legislative Assembly has 
said that this matter should be discussed in Lok 
Sabha for taking action againstthe issue of the 
magazine which has been circulated in the 
whole country and outside the country. also 
( Interruptions) 

MR SPEAKER: Look, High court ruling is 
not applicable to Supreme Court. 

( Interruptions) 

SHRI ANNA JOSHI: I would like to tell you 
that the hon. Speaker said that the Central 
Government should take action in this regard .. 
(interruptions) 

[English] 

MR. SPEAKER: You cannot quote the 
Assembly Speaker, here,likethis. 

What do you mean by saying that their 
Speaker has directed to do this or do that. 

( Interruptions) 

SHRI ANNA JOSHI: Sir, through you, I 
would like to request th Cental Government to 
ban this cheap article. I would also like to appeal 
that action should be taken against him. 

[English] 

Through you I appeal to the Govemment 
( InterruptIOns) 

[ Translation] 

SHRI GEORGE FERNNADES 
(Muzaffarpur): Mr. Speaker, Sir,l am on a point 

SHRI ANNA JOSHI; He has made a sug- of order. (Interruptions) I have a paint of order 
gestion .. (Interruptions) .because the work of the financial Committees 

'has come to stand still. The Parliamentary 
MR. SPEAKER: It is not like that We have Standing Committees constituted by you, are 

respect for you and for him also. notfunctioning at all. Daybeforeyesterdaylhere 
was a meeting of our Committee ... (/nterrup-

(IntefTUptions) tions) Our committee is going to meet tomorrow 
again. (Interruptions) 

SHRIANNAJOSHI:Youdo not allow me 
to speak. 

( Interruptions) 

MR. SPEAKER: It i5 not so. please do not 
indulge in irrelevant talks. 

SHRI RAM NAIK (Bombay North): We 
want reply from the Government 
(Interruptions)This article can create distur-
bance all over the country. Maharashtra Gov-
ernment has imposed a ban on the Illustrated 
Weekly'. By the Illustrated Weekly' have 
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cirucaltion not only in India but in foreign coun-
tries also. So there is a need to withdraw the 
issues sent out of Maharashtra. Central Govern-
ment is capable of taking such steps. Another 
important issue is also connected with it, and 
this issu~ is of Rani Jhansi (Interruptions) This 
thing is spreading in Uttar Pradesh. And it is 
definite that such statements against Chhatrapti 
Shivaji and Rain Jhansi will Create resentment 
among the people. TheGovemmentshouldtake 
immediate and prompt action in this regard 
before there worsening of situation.TheSpeaker 
of Maharashtra Legislative Assembly has also 
requested the Central Government to take ac-
tion in this regard. We also demand the same 
otherwise the incidents of violencewiU continue 
to take place throughoutthe country. (Interrup-
tions) 

SHRI RAJENDRA AGNIHOTRI (Jhansi): 
Mr.Spekaer, Sri. I would like to drawyouratten-
tion towards the comments, made against Rani 
laxmi bai and Chhatrapati Shivaji in this article. 
I have been Rani in the history of India and the 
people of India have great respect and regardfor 
her. People rake inspiration from ..... " ... her. 
( Interruptions) 

MR. SPEAKER: No. no you please sit 
down. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Speaker, Sir, this should not 
go on record. If some newspaper has reported 
some thing, will you also repea that in the House 
Will you make the same mistake which has 
been committed by some newspaper? (Inter-
ruptions) 

SHRI ANNA JOSHI: You object when 
something objectionable is said against 
Arungabed or babar, but everyone isfreetosay 
anything about Maharani Laxhmi bai or Shivaji 
( Interruptions) 

MR. SPEAKER: You please sit down. The 

'*Enpunged as ordred by the Chair. 

whole country respects Chhalrapati Shivaji and 
Maharani Laximbai. I will not permit anyone to 
repeat the objectionable thing said by someone 
outside the House. 

( Interruptions) 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir, Maharashtra legislative Assem-
bly has discussed it and the State Govemment 
has written on it. I demand from the Central 
Governmentlhat the Minister of Home Affairs 
should give statement on it, as Maharashtra 
legislative Assembly has commented on it. 

MR.SPEAKR : What are you saying. 

[English] 

MR. SPEAKER: All the time you are refer-
ring to Maharashtra legislative Assembly. 

[ Translation] 

SHRI RAM NAIK: The Minister of Home 
Affairs should make a statement in this regard. 
People have a feeling of acrimony and anguish 
over it. Therefore, the Govemment should let us 
knowthe action being taken in this regard. What 
action is being tak~n to withdraw the copies of 
this magazine. The Minister of Home Affairs 
should assure us that all the copies will be 
withdrawn and action will be taken against the 
Editor and the author. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I am on a point of order. 

SHRI ANN AJOSHI: Mr. Speaker, Sri, first 
I would like to know the reaction of the Govern-
mentinthisregard. (Interruptions) 

MR. SPEAKER: Please listen to me. When 
I wish to speak in your support, you all speak in 
between and interrupt me but when I speak 
loudly you become silent. 
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It is not helping me. 

[ Translation] 

Look. this is asentimental issue for us so 
we should act in a responsible way Govemment 
IS also thinking as to what measures can be 
taken in this regard. I am not asking the Govem-
mentto make a statement on this. but as this is 
a sentimental issue it can also create law and 
order problem, so you should think aboutlhe 
limitationsoftheGovemment in regard to taking 
action. 

SHRI GEORGE FERNADES: Mr. 
Speaker. Sir. you should give your ruling only 
point of order. 

[Engltsh] 

MR. SPEAKER: I will, I thank you lor 
raising It. 

[Translation] 

SHRI GEORGE FERNANDES: Thework-
ing 01 Standing Parliamentary Committee is 
quite tough especially the wodOng of the Com-
mittee on Finance of which I am also a member. 
We met day belore yesterday and a point of order 
was raised in that meeting. it was inevitable to 
be raised. The Rule 331-G, which had been 
passed by the House a few days back provides 
that these Committee will hold their meetings 
after the decision on budget is held and the 
House is adJourned forlhe propose. The discus-
sion has not yet ended. it started yesterday and 
IS likely to continue for two-three days more, I 
think the House will be adjoumed on 14th May 
so some method should be evolved for smooth 
functlolng of Committees. You please suspend 
the Rule 331 -G, by exercising your powers, so 
that we can continue discussion on Budget 
otherwise you please give us opportunity for 
smooth functlOing of Committees by adjouming 
the House for the purpose. 

SHRI NIRMAL KANTI CHATIERJEE: 
(Dum Dum): Day before yesterday I referred the 
matterto you. 

MR. SPEAKER I am gOing to referto it. I 
was already sitting in the House. I wi! refer to it. 

SHRI NIRMAL KANTI CHATIERJEE: 
After that, we have taken that up in the Finance 
Committee. There is a way out. 

[ T rans/aOOn] 

MR. SPEAKER: I wouldliketothankShn 
Nirmal kantiji, George jl and the other honorable 
member who has raised the matter. I was In my 
Chamber .. 

( Interruptions) 

SHRI HAIR KISHORE SINGH: (Sheahar): 
I had raised it. 

MR. SPEAKER: Perhaps you had raised 
it. I thank you. This is a nght question and we wil 
have to think over it. The Rule says that the 
House wiH be adjoumed for some days after the 
general budget and then these committees will 
function and give their reports. Then In the light 
of these reports discussion on budget will be 
held on demands for grants. This is the first year 
of the Committee system adopted by us. So 
there may come some difficulties. We had 
adjoumed the House for the functioning of the 
Committee and IPU Conference. During this 
period we organised IPU Conference success-
fully but the Committees could not transact their 
business as we could not discuss the budget. It 
has therefore become compulsory to evolve 
some method in this regard. Yesterday, also I 
had said In thiS House that we will solve this 
problem with the permission if he House. Ac-
cording to the procedure discussion on the 
general budget will continue for two three days 
more. We are not going on hoIidayssothe House 
will continue to function. 
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I would like tosay that some Chairmen and 
other honorable members have started func-
tioning from 8.30 AM or 9 A. M. I had requested 
thatthe papers which are required to be circu-
lated ~hould be senlto the Members and to the 
House also. If you wantto discuss you should 
prepare the report. Under the present circum-
stance we will have to work hard and we will not 
be able to go on leave for ten or fifteen days. We 
would like to appreciate and praise the work 
which is being done by Chairman and hon. 
Members. The initial job of circulation of papers, 
preliminary discussion should be done only 
after general discussion on budget and the report 
should be prepared after properly enamlntng all 
the aspects. Yesterday also I had submitted that 
we would work according to the wit of House. At 
that tima also we had got a Q!'lneral consent. I 
think today also we would be able to perform in 
the sameway. Whatever has been submitted by 
you is correct but it is againstthe rules. Y ester-
day also we had tned to correct it, today also we 
are doing the same. 1ft his matter had not been 
raised, we could have committed a mistake. We 
would pay attentIOn to the matters raised by Shri 
Nlrmalji Sn Harikishorejl and we would try to 
lind out some way. I think that this house should 
allow the committees to work. 

12.25112 hrs. 

MOTION RE. SUSPENSION OF RULES 
CITED UNDER 33IG 

( T ranslationj 

SHRIJASWANT SINGH(Chittorgarh); The 
ruling given by you as Speaker is correct. The 
solution to the problems raised by Shn George 
Sahib is only this that approval of the House 
should be sought. I would requestthe House to 
accord its approval to it. (Interruptions) 

(Eng/ish) 

SHRI NIRMAL KANTI CHATIERJEE 
(Dum Dum): There IS one alternative that every-

.daywe adjourn at 5 O'clock. 

SHRI JASWANT SINGH: If you permit, I 
move; 

"That for the current year, for the effective 
functioning of the Subject Committees, the 
rules cited under 331 G be suspended." 

MR. SPEAKER: Okay. I think that is the 
wish of the house. 

The question is: 

"That forthe current yearforthe effecllve 
functioning of the Subject Committed. the 
rules cied under 331 G be suspended:." 

The motions was adopted. 

SHRI BOLLA BULLI RAMAIAH (Eluru): 
Mr. Speaker. Sn, the Andhra Pradesh Tobacco 
growers are faCing diffteulties in the State due 
to the absence of buyers from Russia. Sir, the 
Chief Mintster of Andh~a Pradesh had discus-
Sion With the UnIOn Commerce MII11Stry in which 
It was felt that there IS Immediate need to evolve 
a SUitable mechanism to lift the backlog"f about 
1 0000 tonnes of tobacco and also provide ad-
equate support forthe fresh crop. 

Even afterthe meetmgs by Chief Minister 
With various Union Government representa-
tives and also the Commerce Minister the 
problems. difficulties faced by the Tobacco 
growers have not been settled. The Commerce 
Ministry has stated that Department of Eco-
nomic Ministry has stated that Department of 
Economte Affairs was expected to relapse tech-
nical credit of 15 million dollars to enable the 
Ruslons to preaches tobacco. 

[MR DEPUTY-SPEAKER /ntheChal~ 

12.27hrs 

According to the Ministry thiS amount will 
aliowRussianstopu~haseabout6,400tonnes 
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while the remaining 3, 600 tonnes would have to 
the purchased through other routes. This has 
also not taken place so tar. (Interruptions) 

MR. DEPUTY -SPEAKER: Ramdiaji, 
pleas tell the gist. 

SHRI BOLLA BULL! RAMAIAH: In view of 
the above postion the tobacco growers in Andhra 
Pradesh are facing greatcrists.Thegrowers are 
at the verge of starvation deaths, Therefore, I 
appealtothe Union Govemmenttotake urgent 
steps to help the tobacco growers in the State of 
Andhra Pradesh, 

MR. DEPUTY-SPEAKER: Now may I re-
quest thatthere are names before me. Shall I call 
them one after the other? 

SHRI NIRMAL KANTI CHATTERJEE: 
(Dum Dum): I gave a notice yesterday. My 
misfortune was that I had three items and when 
I mentioned the first item, the entire house 
pricked that up. Therefore, I could not move to the 
second item,. As you will appreciate, the Impor-
tance olthe second item, As you will appreciate, 
the importance of the second item is such that 
forthe first time a Government Minister states 
in the Housethat he has acted illegally. Vlalating 
the Air Corporations Act. our Ministerfor Civil 
Aviation has stated that yes, they are acting 
illegally. I have give a notice for he privilege 
motion that Government have by-passed the 
Parliament and they have not considered the 
authority of the Parliament which has passedthe 
Act. I want your response on it. 

MR, DEPUTY-SPEAKER: Nirmalji, you 
have given a notice of privilege motion. The 
notice is with the Speaker. it is underconsider-
ation. 

( InterruptIOns) 

MR. DEPUTY-SPEAKER: There are 
names with me. They are listed here, Shall I call 
themonebyone? 

SHRISOMNATH CHA TIERJEE (Bolpur); 

Those names should be called one by one 
because the Members have taken the trouble of 
giving their subject. Those who has come in the 
ballot, they should be given the opportunity first 
and then Members like Shri Normal 
CHA TIERJEE should be given time, (interrup-
tions) 

SHRI NIRMAL KANTI CHATTERJEE: I 
have given my name yesterday itself. 

MR. DEPUTY SPEAKER: The House has 
agreed that I should go according to the list which 
is before me. Now, I call Shri T ej Narayan Singh: 

[T ranslalion] 

SHRITEJ NARAYAN SINGH (Buxar): Mr. 
Deputy Speaker, Sir, all the industries run by 
electricity have closed down in my constituency 
of Buxar due to shortage of power supply. Elec-
tncity operated pumps have stopped working. 
Agriculture ins ruined which has stopped the 
development of industries. Atthough hundreds 
of thousands of rupees have been spent on 
electricity generation projects, it has been no 
increase in electicity generation. The sugges-
tions of setting up mini power plants for electric-
ity production are praise worthy. If such electric-
ity generation units are set up In Buxar, the 
shortage of power would be removed and regular 
power supply would be available. 

Mr.. Deputy speaker, Sir, I demand that 
mini power plants should be set up not only in 
Buxar but also in other ports of Bihar, It should 
have been better if the amounts earmarked for 
rural electnflcatlon had been spent on these mini 
plants and the Government of India should pro-
vide additional funds as and when required. 

[Engltsfl] 

MR. DEPUTY SPEAKER requestto the 
hon. Members is to kindly lake one minute only 
so that other hon, Members can also participate 
dousing the Zero Hour, 
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of rules cited under 331G of R.L. mixed train on the Ranchi- Lohardaga 

section of South Eastern Railwayon 20.4. 1993 

[ Translation] 

SHRI RAMTHAL CHOUDHARY (Ranchi): 
Through you I would liketodrawthE attention of 
the Governmenttowards the conditions In Ranchi 
and Chota Nagpur areas. At presentthe power-
cut in that State is forfilleted to twpemntuy ho~rs 
which has caused problems of water supply. 
Shortage of power-supply has caused closure of 
factories. People are migrating of other places. 
I would like to urge the Central Government to 
check the rise in inCidents of kidnappings, 
DAcoity. rnurders and looting. 

Therefore, I would like to demand that 
Government should take appropriate measures 
for avoiding the damages caused due to short-
age of power supply. Government should urge 
the Chief Minister of Biharto stop this misman-
agernent. 

[English] 

SHRI SYED SHAHABUDDIN 
(Kishenganj): Mr. Deputy Speaker. SIr. the in-
ternational community has adopted the goal of 
education for all the UNICEF and UNESCO 
have together asked the nine most populous 
countries in the world, that is India, China, 
Pakistan. Bangladesh. Indonesia. Mexico, 
Nlgerie. Egypt and Brazil, which account for 
over two-thirds. of the school age groupchildren 
of 6-15 years. and about 75 per cent of the 
illiterate population of the world. that these coun-
tnesshould hold a Summit Meeting in affirmation 
of their common commitment .. In order to el-
evate education to the national agenda and give 
It political support .. select the right strategy and 
to encou rage the donor countnes is to come in 
with adequate help in order tolete the Interna-
tional communrty achieve this international goal 

Sir. we are very glad that the first Summit 
Meeting of these inane Governments is going to 
take place in our country. in November 1993. 
The purpose of my mentioning this now is to 
request the Government that this Internalional 
conference- this none national Summit on Unl-

versa I education forthe entire illiterate popula-
tion of the world- should be preceded by a 
national conference so that our own experience 
and o,-!r own experience and or our own require-
ments come into focus and serve as the basis 
for working out the national and international 
strategy. 

MR. DEPUTY SPEAKER: There was a 
railway accident and the han. Minister wants to 
make a statement. Afterthe statement is over. 
once again, we will continue the Zero Hour. 

12.34hrs 

STATEMENT BY MINISTER 

DerailmentofR.L. mixedtrain on the 
Ranchi-Lohardaga section of South 
Eastern Railway on 20.4.1993 

[English] 

THE MINISTER OF STATE INTHEMIN-
IS','RYOFRAILWAYSSHRI K.G. LENKA): It 
is with deep anguish that I appraise the House of 
the unfortunate aCCident involving Train No.1 
R. L. Ranchi-Lohardaga Mixed Train at about 
11.48hrs.on20.4.930ntheRanchi-Lohardaga 
narrow gauge Single hne non-electrified section 
on the Adra DiviSion of South Eastern Railway. 
While this train with two goods wagons and give 
coaches wason run between Tangier Bansli and 
Na9Jua stations, the train engine. the two wagons 
and four coaches derailed at Km. 452/14 of 
which 2 coaches capSized. As a result of this 
derailment. 15 persons lost their lives and 15 
sustained Injunes. 

Immediately on receipt of information about 
the aCCident. medical relief van from Ran chi 
with doctors and officers were rushed to the 
accident site. The General Manager. South 
Eastern Railway proceeded from Bhubaneshwar 
by airto the site of accldentto supervise rescuc 
and relief operalions DiviSional Railway Man-
ager, along with a te:am of officers. also rushed 
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to the site from Adra. Local Civil and Police 
officers also attended the accident site. 

The injuredwere acmittedto the HoIyFam-
ily Hospital near Tanger Bansli and Raiendera 
medical hospital at Ranchi.1 and Member Staff, 
Railway Board also rushed to the accident site 
by a special Air Force Plan to oversee relief 
operations. 

The Commissioner of Railway Safety, 
South Eastern Circle will be holding a statutory 
inquiry into this accident. 

Although the case of this accident wil be 
established only after the enquiry, as per the 
available evidence and prior events on the sec-
tion, the possibility of sabotage cannot be ruled 
0lL 

Ex-gratia payment to the next of kin of the 
dead and to the injured has been arranged. This 
will be in adcition to the compensation payable 
to the next of the deceased and to the injured 
under the Railway Accidents Compensatiorr 
Rules, 1990. The amountof compensation pay-
able in the case of death and injuries which 
deprive a person of all capacity to do any work 
is As. 21akhs. For other injuries, the amount 
variesfrom Rs. 16, OOOI-toRs. 1, BO. 0001-. 

On behalf of Minister for Railways. all 
RaiIery workers and I extend our heart-felt 
oondoIencesto the relatives of thepersons who 
1ost1heir lives in this tragic accident and sincere 
sympathies to the injured. 

I trust the House will join me in extending 
Ilear1feItcondolences to thebereavedfamilies. 

SHRI RAM VILAS PASWAN (Rosera): By 
which machinery is this enquiry being con~ 
ciJded? 

StiRI K.C. LENAKA: By the Commis-
sionerof Railway Safety. South Eastem Circle 
( 1tWnupIions) 

MR. DEPUTY SPEAKER: No clarifica-

tionsplease. 

( Interruptbns) 

SHRI P.C. THOMAS (Muvattupuzha): We 
join the Ministerinexpressing ourcondolences. 
( Interruptions) 

MR. DEPUTY SPEAKER: As you have 
rightly agreed, you have given a direction to call 
as perthe list before me. You kindly bear with 
me. Shri am Prasad Singh. 

[T ransiatTonJ 

SHRI RAM PRASAD SINGH 
(Bikaramaganj): mr. Deputy Speaker. Sir, 
through you I am raising a very important issue 
in the House. Delmia Nagar is a big business 
Centre in Rohtas district of Bihar State. It is busy 
business centre and Grand Cord railway line 
passes through it. It crosses at tihari road in 
Vikaramaganj and there is a railway cab in 
(Gunit)atlhatroadwheretrafficremailsjarmled 
for a long time. The condition is so critical thai 
people have to wait for hours and sometimes 
very tragic accident occurs there. Some people 
have also died in those accidents occurs there. 
Some people havealso<iecl in those accidents. 
Bihar Govemment has sent a proposal to con-
struct a Overbridge there. I had raised thiS 
question last time also andGovemmentof India 
had conducted a survey in this regard but no 
action has been taken uptonow. ThereforeGov-
emmentshould construct a Overbridgethere in 
public interest to provide relief to the public. 
Thank you. 

MAJ. GEN. (RETIRED) BHUWAN 
CHANDRA KHANDURI (GARHWAL): Mr. 
Deputy Speaker. Sir, people are facing great 
herding due to shortage of supply of LPG Gas 
cylinders in the hilly areas of Uttar Pradesh. 

People have to depend on the forest-wood 
forwort<ingfoodin hilydistnctsof Uttar Pradesh. 
specially in Pauri and Chamoli due to scarcity 
agasandkeroseneoil. BulduetotheprovislOns 
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of the Forest Act and the ban on felling of trees, 
people havetofacegreathardshiptogetthatface 
wood also. Peopleofthis area are continuously 
demanding new cooking gas connections forthe 
solution of their problems, since this is th only 
alternative in the absence of fuel-wood. Kero-
sene and coal are also not available in that area. 

The Milister of Petroleum had grven a 
written assurance that those people how live in 
theareas which are above4500feetfrom the sea 
level and have registered themselves for the 
connection of LPG would be given gas connec-
tions immediately. But is a matter of deep regret 
that even after passing if six month, no progress 
has been made in this regard. 

Therefore, I request the Central Govern-
ment to immediately take the following steps in 
the Pauri and Timely districts;-

1. More gas connections should be given 
as per the assurance give by the Minister. 

2. Gas Agenciesshould be opened at Block 
level ancI till this arrangement is made extension 
points may be opened there. Thank you. 

DR. LAXMINARAYAN PANDEYA 
(lIAandsaur): Hon. Deputy Speaker, Sir, Narmada 
Sagar Project is avery ambitiousplanof MacIlya 
Pradesh. According to a decISion taken by the 
GovemmentoflndanoasSlStancewillbesought 
for it from the World bank. But Madhya Pradesh 
itself does not have that much financial reo 
sources that it could complete this project on its 
own. 

In this situation it is imperative on the part 
of the union Governrnent to provide adequate 
funds fortha!. Through you I would also like to 
seek a clarification from the Governrnent re-
gardlngthestaternent made by a Union Minister 
recently which has adversely affected the pro-
cessofevacuation.lwouIdlikethehon. Minsster 
to clarify it in the House whether the height of the 
dam is really to be reduced or no!. At the same 
time. what steps the Government IS taking to 

provide adequate funds forthe Narmada Sagar 
Project so that Madhya Pradesh may not only 
become sell-reliant in power generation but also 
enhance its potential of imgation. I would like to 
r~uest the han. Ministerto clarify the position 
on these questions and make as~tement on the 
floor of the House that the Interests of Madhya 
Pradesh will be safeguarded. 

SHRI BHUBNESW~R PRASADMEHT A 
(Hazribagh): Mr. Deputy Speaker, Sir, certain 
areas of Bihar are facing severe drought. Star-
vahon situation has ansen in Garhwal and 
Daetonganj distorts since December itself. 
Hundreds of person have already died. Now the 
reports of starvation are also pouring in from 
Chatra, some areas of Hazaribagh distrct and 
Giridih. Neitherthe Central Government nor the 
State Government of Bihar IS taking any con-
crete step to combatthe drought situation. if the 
Central Government conducts a survey in the 
Daltonganjareaof Bihar,itwouldcometoknow 
that hundreds of persons and animals have 
already died there. The situabon would go from 
bad to worse if the Central Government did not 
take effective steps within 15-20 days. The 
Government of Bihar IS already facing crunch of 
funds due to which it is not in a positIOn to provide 
any relief in the affected areas. Through you I 
would like to requeslthe Govemment that if relief 
WQ!1(s were not started on war-footing withJn one 
month, the SItuation would be so bad that thou-
sands 01 people would die of starvation. sofaras 
the question of drinking wager is concemed. the 
water table has gone considerably down In 

thousands of villages and wells have dned up. 
The people of several towns like Raigarh and 
Chapter have to walk two-three kilometers to 
fetch drinking water. 

Through you I would like to submit to the 
Central Government that effective relief mea-
sures for the drought affected districts of Bihar 
should be taken within 10-15 days and the 
Government should also make arrangernents 
for providing drinking water. At the same time. 
animals have begun to die tor want ot fodder. I 
demandthattheGowemmentshouid also make 
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necessary arrangements forfodderforanimals. generation in the country. yet it is facing stalVa-

SHRI RAM NIHOR RAI (Robertsganj): 
Mr. Deputy Speaker. Sir. through you I would 
like to draw the attention of the Government to 
eastern districts of Uttar Pradesh. namely. 
Sonbhadra and Mirzapur. This is a quite back-
ward area situated in the Vindhya ranges known 
as T amerhill. These areas are largely populated 
by people belonging to Scheduled Castes. 
Scheduled Tribes and the backward classes. 

Sir. there is acute air and water pollution 
in this area because big thermal powerprojeets 
are located there and coal mines are also there . 
Consequently. the people ohhe area are dying 
ofhuggerandthirst. People are dying for want of 
drinking water. 

As our colleague has said that the condi-
tion in Garhwa is quite miserable. Sonbhadra 
and Mirzapur are closely adjascent to Gahwa 
these are hilly areas. Sir. Thermal Power 
Projects and coal mines in the area are causing 
large-scale pollution with the result the water of 
panch Sagar. RenuandSone rivers has become 
polluted. Since men. animas. birds and fish 
drink contaminated water, they continue to die. 
These villages are largely populated by the 
people belonging to the Scheduled Castes. 
Scheduled Tribes and the Backward Classes. 
The situation is so bad that people of the area 
have to walk 20 kilometers to bring water. Sir. 
there is atpresentPresident's rulethere. I would. 
therefore, like to submit that the Government 
should immediately make necessary arrange-
ments to install hand pumps in these areas so 
thatthe people of the area maybepreventedfrom 
migrating. No attention has been paid to the is 
serious problem so far. People are migrating. 
Through you I would also love to bring it to the 
notice of the Government that dueto non-avail-
ability of food stuff. people are forced to ear 
grass. rise husk and mahuwa men and animals 
are falling ill and dying due to drinkingcontami-
nated water would like to submit to the Govem-
mentthatthe area is the biggestcentre ofpower 

tion. Relief measures be started immediately in 
the area to provide foodgrains kerosene and 
other essential commodities. All sorts of reeov-
erybesuspended. 

. Sir. in this context, I would also like to 
submit that the Govemmentshould opentempo-
rary shops of essential commodities on two 
days in a week when v~lage markets come up 
so that lives of villagers may be saved. Mr. 
Deputy S~aker, Sir, without going in further 
deliberation, I would like tosubmitto the Govem-
ment, through you, that in order to solve the 
probIemsbeingfaced by the people ofSonbhadra 
and Mirzapurdistricts permanently, the Gov-
emmentshould immediately provide adequate 
fundsandalsochalkoutaplan. 

DR. P.R. GANGWAR (Pilibhit): Mr. 
Deputy Speaker, Sir. in Uttar Pradesh. specially 
in the Terai region of the State. thefarrnershave 
to suffer a lot due to attitude ofthe Government, 
administration a also due to the natural calami-
ties. The Basmati Pusa No.1 rice. that was 
produced last year, was not purchased whereas 
the year before last year rice was purchasedfor 
Rs. 1400 and Rs. 1500 per quintal. Rice was 
grown on large scale for that consideration only. 
NoWthere price ofiice has come down to Rs.300 
to Rs. 275 per quintal. And it is not being pur-
chased even at that price. 

One of our colleagues was just revealing 
to the places where people are forced eat gross 
duetofoodshortage. There is, however, enough 
paddy available in the Triai region. Moreover, 
the farmers had to suffer a lot due to downpour 
of hailstorm. Centres to purchase wheat have 
not yet been opened. A few such cenls that are 
wortdngtherebelongtoF.C.I.Sincetheperson-
nelof F. C.I. godowns take two rupees per bag 
the, men at other centers charge 5 rupees per 
bagfrom farmers. I would like tosubmitthatthe 
Govemmentshould make arrangements sothat 
thefarmers may be abletoseHtheirproduce and 
reapbenefifs. 
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[English) MR. DEPUTY SPEAKER: Mr. Balayogi, 

SHAIG.M.C. BAlA YOGN (Amalapuram): 
Sir, the recent outburst of oil and gas due to 
ONGC driMing operations at KG Project at 
Komarada driUing site No. 1 in Kadalivillageof 
Razole Mandai of my parliamentary constitu-
ency, Amalapuram East Godavari district in 
Andhra Pradesh on 20.3.93 at about 5 PM 
caused considerable damage. The oil get 
sprinkedonnearbyhouses, crops, wells, drain-
age and irTigationcanals. The revenue officials 
of East Godavari district estimated the damage 
to crops as As. 501akhs,i.e., paddy and coconut 
.About fifty acres of land covering paddy and 
nearly2000coconut tree have been damaged. 
About 1500peopIe have been rendered hope-
less and another2000 fishermen have lost their 
fishing rights due to oil spill into drains and 
irrigation canals. Two relief camps have been 
conducted accommodating about 2000 people 
but no medical assistance has been provided so 
far to the affected people of the surrounding 
areas. People in the neighboring areas are 
panic-stricken due.t0oil and gas leakage and at 
last, afteraboutarnonth, the spill was stopped 
on 16.493. The people in the area complained 
that the entire airwas polluted and that they were 
suffering from a peculiar disease. besides the 
above mentioned losses suffered by the people 
of my constituency, prawn culture owners suf-
fered heavy lessees as the oil get spilled into the 
ponds and thus caused irreparable less to their 
business. 

I requesUhehon. Minister of petroleum and 
Natural Gas, through you, to provide financial 
ass$tanceto the affected people by giving at 
IeasRs. 1 croftISasa relief amountimrnediately 
Further pucca houses be built fort hose who 
havelostlheirhouses. Withaviewtorevivethb,r 
respeclivejAi fees OilS, linancial assistance may 
be given to the farmers, fishermen and the 
peopIeengagedin the prawn culture business. 
Proper medical care may be provided to the 
people of my constituency to get cured ofthe 

. peculiardiaeasetowhichtheyareexpected. 

you know that you can read from your notes only 
when you wish to raise a matter under Rule 377. 
During Zero Hour the time at your disposal is 
only one- aop-a -half minute. Anyhow, you have 
completed your speech. 

, SHRICHITTABASU(Barasat):Withyour 
kind permission I would like to draw the attention 
ofthe Govemmentto a very piquant situation in 
Assam arising out of the latest directive given by 
the Election Commission with regard to revision 
of the electoral roll in Assam 

Sir, the Election Commission has recently 
issued another directive. On 24th march last, the 
chief Minister of Assam in the State Legislative 
Assembly announced that no name of any per-
son, whose name appears in the 1990 rolls, 
would be deleted. That was the specific an-
nouncement made by the government of Assam 
on the floor of the Legislative Assembly. Butthe 
Election commission now has announced that 
is not the poetion acceptable to the Election 
Commission. Not only that it is unacceptable by 
the Commission, the Commission has also 
threatened penal andothersuitableaction against 
any officer, including the chief Secretary of 
Assam Government, who do not accept and 
work on the basis of the directive given by the 
Election Commission. The election commis-
sion has also said that the names can be deleted 
from the 1990 electoral rells. 

A piquant situation has arisen because 
thereisadueproeessforthedeletionofnames, 
that can be done only underthe IMDT Act. I want 
a statement from the Government of India ex-
plaining what would be the actual procedure in 
orderto impiementthe directives of the Election 
Commission with regard to revision of electoral 
roll in Assam because if specific instructions 
are not issued. religious minorities or linguistic 
minorities will be put to harassment in Assam. 

[T ransJation] 

SHRI CHHEOI PAS WAN (Sasaram): Mr. 
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Deputy Speaker, Sir, the ControHerof Examina-
tions was himself responsible forleaking outthe 
question papers of some subjects for the pre-
liminarytest of. Civil Services Examination at 
A"ahabad Examination Centre and the candi-
dates who were taking examination hadcaught 
him redhandeclwith question papers. The Con-
troller of Examinations was subsequently dis-
missed. There was a C.B.1. inquiring into this 
ca~andnowtheissue is penclingwith Supreme 
Court. Reports of leaking out olthe question 
papers of the Civil Services Examination are 
heard every year and then the examinations are 
either cancelled orthe talexterstudents have to 
sufferfor it. Cancellation of examinations pre-
ventthosetalextedstudentsfromreappearingat 
the examinations who becomeoveraged. 

Through this Housel would therefore liketo 
submit go to the Government that all those 
candidates who are now overaged but who had 
appeared at the preliminary test of Civil Ser-
vices Examination 1992, which was latercan-
cetIecI. should be allowed to reappearatthe next 
Examiantion.ln 1990 also when the question 
paper leaked out, the candidates were given a 
chance to reappear at the next Examination. 

Mr. DeputySpeaker. Sir, the fault has been 
committed by the Controllerof Exarni1ation, but 
thetalestedstudentshavebeenmadelosuffer 
for thai. the hon. Minister of parliamenlary Af-
fairs is sitting here. so I would like 10 submit to 
him that the Government should given special 
attention 10 this issue. 

(English) 

PROF. SUSANTA CHAKRABORTY 
(Howrh): Sir, with your kind permission I would 
IketodrawtheattentionoftheGovemmanttothe 
pIigltofthe NJMcs ingeneraiandlhatoftheUnil 
National in particular. The Unit National is the 
biggest of an the seven NJMC units. h employ 
almost 10, 000 workers. Now. it is under threat 
of closures. For the Las t six months. workers 
arenol getting their wages in time. Stalutoryand 
otherdues.suchasProvidentFund.ESI.Taxes 

etc. amounting to Rs. 15crore remain unpaid. 
Due 10 paucity of funds. the operation of Cash 
CIUditAccountwilh theState Bankoflncta had 
been stopped at the instance of the Sales Tax 
authorites. Nogranthasbeen releasedsofarfor 
the purchase of spareaparts overhauling and 
repairing of machines. 

Lastly. there is an irregular supply of raw 
jute. We melthe Ministerduring the third week 
of March. afterwhichtheJCI re6lm8dsupply~ 
rawjutetothe ..... it National. BetweenApril3and 
Apm30. onty8500tonnes had been suppliedto 
the mills in place of stipulated 10. OOOtonnes. 

Now. on April 13. theJCI had intiamledthe 
Ministry thai they wouldSlopsuppfyof raw jute 
to the min. As a fall out. national jute mills. with 
a rawjutestockof less than two days is inclined 
towardsclosureandthefateof 10.000employ-
ees wiD be uncertain. 

So. I would urge upon the Ministerto see 
that there is immediate release of rawjute and 
immediate release of at least As. 6 crore to-
wards purchase of raw jute and purchase of 
sp8'~ 

SHRI DATTATRAYA BANDARU 
(Secunderabad): The Tobacco growers in 
Andhra Pradesh are in total distress. particu-
larly. inGu1tur. 0ng0Ie. Krishan. WestGodavari 
and East Godavari districls.. The farmers are 
sUleringwilhsevereproblemsofunrer11l.Ntive 

. pricesinthemart<et. The authorised growing of 
tobacco. as advised by the Tobacco Boatd is 
103 miIion kgs. but the production has in-
creased to 125.5 minion kgs in the month of 
February 'Thefarmershave nofacililytoStore 
the same. Theydon'thaveinclvidualgodowns 
orrnartfetinggodowns. Duetopassageoflhese 
three months. the color and lIavorof tobacco 
leaves are fading away. Beca«_ of this. F-1 
grading has gone down to F-4grading. So. the 
farmerislosingveryheavily.lneverytpade. the 
farmer is losing As. 10 per kg. 

Thetobaccocompanies .. not~ 
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ingtobacco because, the export orders are not 
received due to failure of Russian purchasing 
capacity. Last year also, more than 10million 
tonnesof export was cancelled by Russia and 
the Tobacco l30ard was not in a position to do 
anything. The market yards, in a number of 
districts are lying with loads of tobacco bundles. 
Neitherthe Agriculture Minister nor the Com-
merce minister had come forward to rescue the 
farmers. I appeal to the hon. Prime Ministerto 
advise the Commerce Ministry to corne into the 
market for purchasing tobacco from the fann-
ers, by forming a Tobacco Trade Corporation. I 
also appeal to the Prime Ministertosanclion Rs. 
190 crore as seed money to the corporation. 

SHRI P.G. NI\RAYANAN 
(Gobichettiopualyam): Mr. Deputy-Speaker,Sri, 
I want to raise a very important matter. 

Sir, yesterday, at about 9.50 p.m.,the Ma-
drasDoordarshanpeopiewithTVCamera,aIong 
with one congress Leadertriedto get entry into 
the Assembly premises. Sir, without seeking 
the permissiOn ofthe Speaker .. 

MR. DEPUTY-SPEAKER: Mr. Naryanan, 
anything that happens in the State Legislature 
should not be referred here. 

SHRIP.G.NAYAYANA:lamnotrefening 
to the incident. 

SHRI MR. KADAMBURJANARTHANAN 
(Tirunnelveli): Doordrahan is under1hecontrol 
of the Central Govemrnent. 

SHRIP.G.NARARAYAN:lamreferringto 
incidenlthat happened outsidetMAssembIy. 

13.00hrs 

MR. DEPUTY SPEAKER: If anything has 
~appened inside the Tamilnadu Assembly or 
outside, anit raised here? 

SHRIP.G.NARAYANA;lannotreferring 
to the incident outside the Assembly. TheM&-

dras Doordarshan people yesterday tried to get 
an entry into the premises of the Tamilnadu 
Assembly. It is illegal entry. Without seeking 
pennission oftha Assembly. (Interruptions) 

MR. DEPUTY SPEAKER: If any man wants 
to have an entry intothepremises of the Assem-
bIy,withpermissionoftheSpeaker,hecaneilter 
into the premises of the Assembly. If he enters 
into the premises Without the permission of the 
Speaker, then the Legislature is there to talcum 
suitable action against him. Then how can you 
raise this question on the floor of this House? 

SHRI P.G. NARAYANA: They want to 
coverthedrama (fthe Congress MLAs. (Inter-
npions) 

MR. DEPUTY SPEAKER: This is nolthe 
torum where that problem can be tackled. (lnter-
nptions) 

SHRI ANBARASU ERA (Madras Cen-
traI):AIItheMLAswerearrested. Thousandsof 
workers were arrested (Interruptions) 

SHRI NAIK(BombayNorth): They should 
be aIowedto raise it. (Interruptions) 

SHRI P.G. NARAYANAN: It is a very 
important matter. Yesterday's incident is to be 
COIIdemt I8ti IsuspectsomebodyfromtheGov-
emmentof Inda must have been instructedtodo 
that illegal action. MLAs were not interested for 
ciscussion. 

THE MINISTER OF WATER RE-· 
SOURCES AND MINISTER OF PARLfAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): AsYOZ4r6ve rightly observed, with-
out the permission of the presiding officerthe 
Assembly, no action an be taken inside the 
House. Hthe Presidingofticerofthe T amtlnadu 
Assembly was notaUowing the Doordarshan 
people to get en Gentry into the Assembly, they 
should not9O in. Even if there was some kind 
ofmismanagament. it is notthe responsibility of 
1heGovemment orlhis House. Thiscanl19,be 
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raised here. It is a mater which pertains to the laid on the Table. 
Tamilnadu AssembIyanditshould not be raised (Intenuptions) 
there in this manner under th~ cover 01 the 
Doordarshan coverage. Doordarshancoverage 
isnotmaterialthing;thematerialthingiswhether 13.051I2hrs. 
thespeaker a1lowingitornot Your ruling is right. 
(/ntenuptions) PAPERS LAID ON THE TABLE 

SHRIM RKADAMBURJANARTHANAN: 
AftertheHouse adjoin can we continue to sit in 
the House? (Interruptions) 

MR. DEPUTY SPEAKER: II anything is to 
truepiaceintheAssembly,itistheSpeakerwho 
is supreme. If there is any violation ofthe rule, 
the speaker definitely takes action against the 
person who has committed a mistake; it comes 
within the purview of the Speaker. (Interrup-
tions) 

SHRI ANBARASU ERA: They had 
switched off the lights. They were sitting in the 
darkness. (Interruptions) 

SHRI P G NARAYANAN: The Tamilnadu 
MLAs, the Congress MLAs were not for dis-
cussingtheproblemsofthepeople;theywerefor 
a demonstration and destabilization. They 
wantecltofinda wayoutlocreateanatmosphere 
of law and order inside and outside the Assem-
bly to apply Artiele 356 of the constitution. 
( Intenuptions) 

MR. DEPUTY SPEAKER: Thankyou. You 
have made your point very clearly. 

Now it is one 0' clock. The Zero Hour is 
over we shall go to the next item-papers to be 
laid. 

(Interruptions). 
MR. DEPUTY SPEAKER: Shri P.C. Th0-

mas. 
(1nIIfJmJpIions) 

MR. DEPUTY SPEAKER: Not it is one 
o'clock. Zero Houris over. Now I shall take t4) 
theregularbusiness. Now, I go to papers lobe 

Detailed Demands for Grants 01 the Minis-
try of Chemicals and Fertilizers for '1993-94, 
Reviewontheworl<ingol and annual report of the 
Paracleep Phosphates Limited, Bhubneshwar 
for 1991-92 and Statementfor Delay in Laying 
These Papers Etc. 

[English] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS ) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): On behalf of 
SHRI EDUARDO FALEIRO, 

I beg to lay on the table-

(1) A copy of the Detailed Demands for 
Grants (Hindi and English Versions) 
olthe Ministry olchemieals and Fer-
tilizers forthe year 1993-94. 

[Placed in Ubrary, See No. L T.-3833[1993] 

(2) A copy 01 the following papers (Hindi and 
English versions) under sub-section 
(1) of section 619A of the Companies 
ACT,l956-: 

(i) Review by the Govemment on the work-
ing of the Paracleep phosphates Lim-
ited, Bhubaneswar, fortheyear 1991-
92. 

(ii) Annual Report of the Paradeed phos-
phates Limited, Bhubaneswar, forthe 
year 1991-92 alongwith AuditedAc-
counts and comments 01 the Comp-
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troller and Auditor General thereon. (2) Two staternents (Hindi and Englishver-

sions) showing reasons for delay in 
(3) A statement (Hindi and English ver- laying the papers mentioned at iterns 

sions) showing reasons for delay in (i) and (ii) of (i) above. 
laying the papers mentioned at (2) 
abOve. [Placed in Library SeeNo. L T-3835193] 

[Placed in Library. SeeNo. LT.-3834193 

Notification Under Essential Commodi-
tiesACT,1955andStatementsforOeIayin 
Laying these Papers etc. 

. THE MINISTER OF STATE IN-THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MIN ISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIR (SHRI MUKUL WASNIK): ON BEHALF 
OFSHRIMATI KRISHNASAHI, 

I beg to lay on the Table-

(1) A copy each of thefoUowing notification 
(Hindi and English versions) under 
sub-section (6) of section 3 of the 
EssentiaICommoditiesACT,l955:-

(i) SO. 361 (E) published in Gazette of India 
datedthe27thMay, 1992specifying 
the Nagoan paper Mills, Morigaon 
and the Cachar Paper Mills, 
Hailakandi, units of the Hindustan 
paper Corporation Limited, as Mills 
producingnewsprintforthepurposes 
ofclause2(e) of the Newsprintcontrol 
order, 1992. 

(ii) The Newsprint Control (Amendment) 
order, 1992 published in notification 
No. S. O. 577(E) in Gazette of India 
dated the 1 stJuly, 1992. 

(iii) S.O. 143(E) published in Gazette of 
India dated the 2nd March, 1993 no-
tifying the Aurangabad paper Mills 
Limited, Aurangabad, as a mill pro-
ducing newsprint. 

(3) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1 )of section 619Aofthe 
CornpaniesAct, 1956:-

• 
(i) Statement retarding review by the Gov-

emment on the working of the Scoot-
ers India Limited, Lucknow, forthe 
year 1991-92. 

(ii) Annual Report of the Scooters India. 
Limited, Lucknow, forthe Year 1991-
92. alongwith Audited Accounts and 
Comments of the Comptroller and 
AuditorGeneraithereon. 

(4) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. 

[Placed in Library See No L T -3836193] 

AmuaI AccounIsof1heNationalCapilai 
Region Planning Board, New~forl991-
92 Etc. 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): ON BEHALF 
OFSHRI P.K. THUNGON, I beg to lay on the 
table a copy of the annual Accounts (Hindi and 
English version) of the na~onal capital Region 
plaMing Board, New Delhi, fortheyear 1991-92 
togetherwithAudit ReportthereonuncIersection 
26 of the National Capital RegionpianingBoard 
Act,1985. 

[Placed in Lib~rySeeNo. L T-3837193] 



483 Papers Laid APRIL 21, 1993 PapersLaid 484 

Parliamentary Detailed Demands for [Placed in library see No. LT· 3939/93) 
Grants ofthe Ministry of Affairs 

for 1993-94. 

THE MINISTER OF STAT!: INTHEMIN· 
ISTRY OF HUMAN RESOURCE DEVELOP· 
MENT (DEPARTMENT OF YOUTH AFFAIRS 
ANDSPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF· 
FAIRS (SHRI MUKUlWASNIK): I begto lay on 
the Table a copy of the Detailed Demands for 
Grants (Hindi and English versions) of the Min· 
istry of parliamentary Affairs forthe year 1993-
94 

[Placed in Library SeeNo.l T -3836193). 

Annual Report and Review on the Work-
ingsofthe Electronics Research and Devel-
opment Centre, S. A. S. Nagar for 1991-92 
and Statement for Delay in Laying these 
Papers Etc. 

THE MINISTER OF STATE INTHEMIN· 
ISTRY OF HUMAN RESOURCE DEVELOp· 
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS)ANDMINISTEROFSTATE IN 
THE MINISTRY OF PARLIAMENTARY AF· 
FAIRS (SHRI MUKUL WASNIK): On behalf of 
Shri RANGARAJAN Kumaramangalam, I beg 
to lay on the Table-

(1 ) (i) A copy ofthe Annual Report (Hindland 
English versions) of the Electronics 
Research and Development centre, 
S.A.S. Nagar. for the year 1991·92, 
alongwith audited accounIs. 

(ii) A statement (Hindi and English versions) 
regarding ReviewbytheGovemment 
on the working of the Electronics 
Research and Development centre, 
S.A.S. Nagar, for the year 19991·92. 

(2) A statement (Hindi and English versions) 
showing reasons fordelay in laying in 
laying the papers mentioned at (1) 
above. 

(3) 0) A copy of the AnnlJai Report (Hindi and 
English versions) ofthe Electronics 
Research and Development centre, 
Pune. forthe year 1991·92, alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) 
regarding review by the Govemment 
on the working of the Electronics 
Research and Development centre, 
Pune forthe year 1991·92. 

(4) A statement (Hindi and English version) 
showing reasons for delay in laying 
thepapers mentioned at (3) above. 

(PlacedinlibrarySeeNo.l T·3840/93) 

(5) (i) Acopyofthe Annual Report (Hindi and 
English versions) of the centre for 
Electronics design and Technology. 
Gorakhpur, for the year 1991·92. 
aIongwith AuditedAccounts. 

(ii) A statement (Hindi and English verSions) 
regarding ReviewbytheGovemment 
on the working ofthe centre for Elec· 
tronics Design and Technology. 
Gorakhpurfortheyear 1991-92. 

(PIacedinLibraryseeNo.LT ·3840193] 

(6) A statement (Hindi and English versions) 
showing reasons for delay in laying 
the papers mentioned at (5) above. 

(Placed in Library See No L T -3841/93) 

(7) (i) A copy of the Annual Report (Hindia and 
Englishversions). olthe Centre for 
Materials lor Electronics Technol· 
ogy, New Delhi, lorthe year 1991-92. 
along with Au.dited Accounts. 

(ii) A statement (Hindi and English versions) 
regarding Review by the Govemment 
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on thewortcing of the Centre for Ma- . (13) (i)Acopvofltle Annual Report (Hindi and 
terials for Electronics Technology English versions) of the Electronics 
New Delhi. for1heyear 1991-92. Research and Development centre 

(8)A~ement(HindandEnglishversions) 

showing reasons fordelayin laying 
lhepapersmentioned at (7)abowe. 

[Placed in L.i>rary SeeNo. L T.-38421931 

(9) (i) AcopyoUheAmual Report(HRiand 
English versions) of the cenInt for 
EIedroIIicsDesignandTectv ..... 
CaJicut. for the Year 1991-92. 
aIongwith AuctitedAccounts. 

(ii) A statement (Hindi and English versions) 
regarding ReviewbytheGovemment 
on the working of the centrefarEIec-
tronics Design and Technology. or 
the)'8ilf 1991-92. 

(10) A statement (Hindi and English var-
sions)showingreasonstor~in 
laying the papers met _led at (9) 
above. 

[Placed in L.i>rary SeeNo. LT.-3843193J 

(11 )(i)AcopyoftheAnnJalReport(Hindiand 
English versions of the Centre for 
Electronics DesignandT echnoIogy. 
Aurangabad.. forlheyear 1991-92. 
alongwith. Audited Accounts. 

(ii) A statement (Hindi and English versions) 
regardingreviewbytheGovemma1l 
of the working of the centre for Elec-
tronics Design and Technology. 
Aurangabad,forlheyear1991-92. 

(12) A statement (Hindi and English ver-
sions) showing reasons for delay in . 
laying the papers mentioned at (11 ) 
aboIIe. 

(Placed in Library See No. L T.- 3844193) 

ThiruvanIlapuram. forthe Year1981· 
~. aJongwith Audited Accounts. 

(ii) A statement (Hindi and English version) 
regarding Review by the Govemrnent 
on the working of the Electronics 
Research and Devetopmentcentre. 
Thiruvanthapuram. forthe year 1991-
92. 

(14) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (13) 
above. 

[PtacedinLibrary SeeNo. LT3845193) 

(15) A copy of the Detailed Demands for 
Grants (Hindi and English versions) 
of the Department of Electronics for 
the year 1993-94. 

(Placed in Library See No. L T -3846193J 

(16) A Copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Statement regarding Review by the 
Government on the working of the 
CMC Limited. secunderabad. forthe 
year 1991-92. 

[Placed in Library See No. L T -384 7193J 

(ii) Annual Report of the CMC Limited. 
Secunderabad. fortheyear 1991-92 
alongwith Audited Accountsandcom-
ments of the Comptroller and Auditor 
General thereon. 

(17) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (16) 
aboYe. 

[Placed in Library See No. L T - 3848193) 
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( IntemJptions) DelailedOemands for Grants of the Min. 
IsIry of AwaI Development for 1993-94 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE bEVElOP-
MENT(DEPARTMENTOFYOUTHAFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK: On behalf of 
SHRI RAMESHWAR THAKUR, 

I beg to lay on the Table a copy of the 
DetailedDemandsforgrants(HindiandEngiish 
versions) of the Ministry of Rural Development 
fortheyear 1993-94. 

[Placed in Library See No. L T -3849/93] 

( Interruptions) 

SHRlM.R. KADAMBURJANARTHANAN 
(Tirunnelveli): We would like to walk out in 
protest. (Interruptions) 

At This Stage, Shri M.R. Kadambur 
JanarattJanan and Some OtherHon. Mem-

bers CameandStoodNearthe Table. 

MR. DEPUTY-SPEAKER: Pleasegoback 
to your seats. now the zero Hour is over. 

• (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Mukul 
Wasnik, please consult Shri Vidyacharan 
Shukla, Minister of Parliamentary Affairs. 

( Interruptions) 

. MR. DEPUTY SPEAKER: Eventheques-
tion which you people heave raised is not a 
subject to be discussed on the floor of this 
House. I have made it absolutely clear. for 
anything which happens within the House, orthe 
Assembly, the Speaker is the supreme author-
itytodecide. He has to decide it. 

SHRISRIBALLAVPANfGAH(Deogarh): 
It is over. Please go back to your seats. 

SHRI ANBARASU ERA (Madras Cen-
tral): There is no freedom of expression in the 
Assembly (Interruptions) 

MR. DEPUTY-SPEAKER: WhateverShri 
Narayanan attemptedtosay, I have allowed. It . 
is pertaining to the businessofthe Houseandthe 
supreme authority is the Speaker and he has to 
take action against those who were vioIatingthe 
law. 

( Interruptions) 

SHRI ANBARASU ERA: Inside the As-
sembly they were beaten. It was inside the 
Assembly, that they were beaten. 

DR. (SHRIMATI) K.S. 
SOUNDARAM(Tiruchengode): Theywe.ear-
rested today. 

MR. DEPUTY-SPEAKER: Do one thing 
then. You can give a noticefortomorrow. 

( Interruptions) 

MR. DEPUTY-SPEAKER: I Called Shri 
Narayanan. I have not called anybody also. 

( Interruptions) 

13.1 0 hrs 

At This Stage, Shri M. R. Kadambur 
JanarthananandSomeOtherHon Members 

Went Back to Their Seats . 

(Interruptions) 

MR. DEPUTY-SPEAKER: ShriShuklaje, 
would you liketo say something? 

THE MINISTER OF WATER RE-
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SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): Siron what? 

Mh. DEPUTY-SPEAKER: The Congress 
Members are agitated thatthe AIADMKpeople 
were given an opportunity and they have made 
an allegation against them and they want a 
chance to rebut it. 

SHRI VIDYACHARAN SHUKLA: Sir.' 
Shri K Ramamurtheeshouldbeallowedtorebul 
the allegation that has been made. (Interrup-
tions) 

MR. DEPUTY-SPEAKER: Okay. It should 
not be treated as precedent. Wewill just com-
plete with in two orthree minutes then agenda 
items and then we will be take up this subject. 

13.111/4hrs . 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

Nineteenth Report 

[English] 

SHAISIVAJIPATNAIK(Bhubaneshwar): 
Sir.lbegtopresenttheNineteenthreport(Hindi 
and English versions ofthe Committee on Pri-
vate Members' Bills and Resolutions. 

13.111I2hrs 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

Tenth and Eleventh Reports. 

[ Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Sir. I beg to present the Tenth and 
Eleventh Reports (Hindi and English Versions) 
01 the Committee on Govemment Assurances. 

COPYRIGHT (SECOND AMEND-
MENT) BILL 

E)(f.ension onime for Presentation of 
the Report of the Joint Committee. 

[Eng/ish] 

SHRI SHARAD DIGHE (Bombay North 
Central): Sir. I beg jot move the following: 

"That this House do further ex-
tend upto the last day of the Monsoon 
Session. 1993. thetimeforpresenta-
tion of the report of the Joint Commit-
tee on Copyright (Second Amend-
ment) Bill, 1992furthertoamendthe 
Copyright Act, 1957." 

Mr. Deputy-Speaker: The question is 

"That this House do further ex-
tend upto the last day of the Monsoon 
Session 1993. thetimeforpresenta-
tion 01 the report 01 the Joint Commit-
tee on Copyright (Second Amend-
ment)BiII,l992furthertoamendthe 
Copyright Act. 1957 .• " 

The IT)Otion wasadopted 

13.12 hrs 

BUSINESSADVISORY COMMITTEE 

TWENTY-sEVENTlfREPOAT 

THE MINISTER OFST ATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS)AND MINISTEROFST ATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): Sir. I beg to 
move the following 

"Thatthis House do agree with 
the Twenty-seventh Report of the 
Business Advisory Committee pre-
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[Sh. Mukul WasnikJ 

sented the House on the 20th April, 
1993" 

MR. DEPUTY-SPEAKER: 
Motion moved: 

"That.this House do agree with 
lhetwenty-seventh Report of the Bust-
ness Advisory Convnitteepresented 
to the House on the201h April, 1993." 

SHRI GEORGE FERNANDES 
(Muzaffarpur): On the Business Advisory Com-
mittee report. I have given an amendment. 

(TtansiationJ 

. Mr.DeputySpeaker,Sirlhadgivennotice 
of amendment in the morning. 

Sir, I wish eo move the following amend-
mentto the Motion on the SAC report listed in 
iErn 11 oftheAgendaDily. ThearnenOnentis: 

"Thatthereportbe referred back 
totheCommilteewittJthereoomrnen-
dation that the committee consider' 
including the foUowing item for dis-
cussion. in the next week's Agenda. 

Thechargethatlhe Indian Gov-
envnentbcbldlleRussiansGovem-
ment officials 30 million dollars to 
secure crude oil from Russia at less 
than the prevailingmarttc~prices." 

(Tlal d ,. 4 

Mr. Deputy Speaker, Sir1hisanleildment 
has become significant in the light of the wOltd 
widediscussiononthismattercbing1helast~ 

4 days. Yesterday this issue was raised in this 
housebtd1eGowlmmentddnotraacttoil One 
hon. Member even mentioned lhaIhe hadal-

rea~ given a notice to the Ministerconcemed 
in this regard, although. I do not thinkthatthere 
is a need of giving notice to the Minister on this 
·matter. It is also not required under the rules 
even then the Minister did not bother to make 
himseH present in the House and evenafterthis 
issue was raised in the House by several Mem-
bers neither any discussion was held nor any 
clarilication came forward from the 
Govemment's side. 

Mr. Deputy Speaker, Sir, the news from 
Russia raises many questions, which we want 
the house to discuss in a serious manner. 
Although, this issue was also raised there in the 
House and the president of that country has 
made an announcement for investigating the 
matter and probably he has also constituted a 
committee in this regard . 

The people there have taken bribe and 
those who have~ bribe are sitting here in the 
House .. (lntemJptions) 

(Eng/isIfJ 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): Do not go into the merits of it. 

[T IaIISfafIOt ~ 

SHRI GEORGE FERNANDES: I am not 
going into merits, I just want to say that it raises 
certain questions. Firstquestioniswhetherwith 
a view to make some officials of Russia agree 
to supply CUrde Oil to India at less than prevail-
ing market prices Govemment of India. 

[E~ 

SHRIVIDYACHARAN SHUKlA: He has a 
right to move this Motion of amendment to the 
Report of the Business Advisory Commuter. 
TheHousecanconsiderlhismatterwhetherthis 
p81tictaamerldnlelltlhatlhehon. Memberhas 
suggestshotJdbeacceptedornot. You can put 
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the Motion to the House. We do not have to 
discuss thewholething and go intothisbecause 
i~ this ";ay if we start discussion, there is no end 
and there is no notice to the Minister or to the 
Government. We will not be abletocome up with 
any r~IY in this matter. So, my requestto you, 
Siris that his Motior. may be put to the House and 
then if ~ house so agrees, the Business Advi-
sory Committee will Consider his motion as to 
whether his amendment will be considered or 
not. But, heconnot go to substantive matter of 
this particular motion. 

SHRI GEORGE FERNANDES: Thehon. 
minister is not aware of the rules. 

SHRI VIDAYACHARAN SHUKLA: We 
cannot go into details of this matter. The least 
point raised by the hon. Member is that, accord-
ingtohisMotion, the Business Advisory Com-
mittee Report be amended and that can be 
decided by the House. 

[ Translation) 

SHRIGEORGE FERNANDES: Mr. Deputy 
Speaker, Sir, probably the hon . Minister is not 
will versedwiththe rules. Rule 295 clearly states 
that one has a righi to make a half an hour 
discussion on it and Members can speak on it. 

[English] 

SHRI VIDY ACHARANSHUKl.A: NOT AT 
THIS STAGE. 

SHRI GEORGE FERNANDES: It is there, 
providedfurtherthatnotmorethanhalf-an-hour 
shall be allotted for discussion to the motion. 

(Interruptions). I have Motion of amend-
ment. 

SHRI VIDYACHARANSHUKlA: Thehon. 
Member is not discussing the Motion. He is 
discussing the substance of the Motion. The 
Hon. Member can discuss his Motion. That is aR 
right. We cannot object to that and we will not 
object to that. We will take up the matter in the 

Business Advisory Committee. But, if he goes 
into the substance of the Motion, which is the 
subject matter of the discussion, ·that is not 
possible, that is not allowed. (Interruptions) 

SHRI SRIKANT A JENA (Cuttack): We 
must know what is thefact. Unless we know this, 
how can we apply our mind? set the hon. Mem-
ber be allowed to speak on his amendment. 
(Interruptions). 

SHRI VIDYACHARAN SHUKLA: That 
particular matter which was raised Yesterday 
and day before, that particular mattershouldbe 
included in the Business of the House and 
House should be allowed to discuss that. The 
House very well understands thematterwhich 
hasbeenraised.(lnterrupbon) 

Wecannotgointolhernerilsoflhequeslion 
which sought to be included in the Business of 
the House. (Inten\4)Iions) TherUessuggesthlt 
the amendment in this manner can be moved. 
Butthesubjedmatterof1heamet Idmentandtte 
merits of the case cannotbediscussed under 
this kind of cover. 

SHRI GEORGE FERNANDES: Rule 295 is 
very clear on this. I am sorry the hon. Minister 
is trying to confuse the House. (Interruptions). 

[T raTJSlatior4 

SHRI BHOGENDRAJHA (Maclhubani): 
Mr. Deputy Speaker. Sir, hon. Ministercansave 
the time of the House by making an announce-
ment that there wiD be discussion on it before 
24th and the Govemmentshould make a state-
mentclarifyingtheposition. MrDeputySpeaker 
it is a serious matter, if the hon. Minister agrees 
for a discussion on it then all of us win agreethat 
this subject should be included . 

SHRI VIDYACHARAN SHUKLA: This 
matter relates to very friendly country and our-
selves. It is a sensitive matter. The matter has 
been raised. The Government is seized of the 
matter and whatever reaction we have. we will 
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like the hon speaker to know about this matter 
and then we can proceed with the matter. But. 
this has been raised. I will request thl; hon. 
Member notto press this matterfurther. 

SHRI GEORGE FERNANDES: The Rule 
isdear on this. This IS notthe firsttime that an 
amendment is being moved tothe Report ofthe 
Business Advisory Committee. You can relerlo 
the rules. The hon. Minister can refer to any 
authorities that are normally cited here. There 
had been umpteen occasions, when amend-
ments had been moved and there had been half 
an hour discussions. Thereafter. the Motion had 
been putto vote. 

[ TranslatIOn] 

You can have half an hour discussion of 15 
minutes discUSSIon and decade about the num-
berofspeakers and put a restriction that I should 
finish within five minutes but I do have a rightto 
speak whICh cannot be done away with. 

SHRI VIDYACHARAN SHUKLA: You can 
speak on your motion lind cannot speak on the 
issue. 

SHRIGEORGE FERNANDES: I am speak-
ing on my amendment. I have reward out my 
amendment ... ( Interruptions) 

[EnglIsh] 

MR. DEPUTY SPEAKER: Mr. George. we 
shall do one thing. we shall draw a via media for 
this. we shall take up this subject after lunch. 

[ Translation] 

If the Government agrees to it then its all 
right. (interruption) 

[English] 

MR. DEPUTY SPEAKER: Now. Mr. 

Narayan has raised an issue 

(interruptions) 

SHRI ~EORGE FERNANDES: So. Sir 
this motion is held in abeyance till after lunch. 

MR. DEPUTY SPEAKER: Yes. 

SHRI GEORGE FERNANDES: Thank You 
Sir. 

MR. DEPUTY SPEAKER: Now Mr. 
Narayanan had raised an issue pertaining to the 
television and ourfnends proba;)ly protested to 
it. They are under Ihe impr€ssion that Mr. 
Narayanan was given an opp:>rtunity but our 
friends on this side could not bE given an oppor-
tunityto rebuti!. IsitthedesireoftheHousethat 
ourfnends also should be given an opportunity. 

SOME HaN. MEMBERS: Yes. 

SOME HON. MEMBERS No. 

( Iterruptlons) 

SHRI M. R. KADAMBURJANARTHANAJ'IJ 
(Tirunnelveli): Sir. the Speaker can give the 
ruling of his own. It is a Tamil Nadu Assembly 
matter and the Members cannot raise that mat· 
terhere. that is the privilege of the Tamil Nadll 
Assembly. T o take the opinion otthe house is not 
talrsir because we are only a minority party here 
with only eleven members (I nterruptions). 

SHRI ANBARSU ERA (Madras central) It 
is the right and privilege of a Member. There is 
no question of minority or 
majority ... ( Interrupti)n). 

DR. (Shrim;,ti) K. S. SOUNDARAM 
TIN DIVAN AM: thl!y are very much particular in 
diSCUSSing the assembly 
proceedings( Intf rruptlons) 

SHRI M. R. KADAMBARI 
JANARTHAN A.NA: There are so many items 
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which are discussed. How can you reopen totheopposition parties have been arrested. It 
them? .. (Interruptions) ... No. Sir ... (Interrup- is not only the Congress MLAS who have been 
tions). arrested but all the Opposition MLAS have been 

arrested. (/ntel1lJptlons) 
13.12hrs. 

A This Stage. Shri M. R. Kadambur 
Janarthanan and Some Other Hon. Members 
Came and Sat on the Floor Nearthe Table. 

SHRI. K. RAMAMURTHEETINDIVANAM 
(Tindivanam): Sir, I have given proper notice 
before ten o·clock. My name is listed but I was 
not called ... (Int~rruption). 

SHRI ANSARASU ERA: Sir You have 
called Mr Naraya(lan only on the basis that his 
name has been li~ted ... (lnterruptions). 

MRDEPun;SPEAKER: Nowthe House 
stands adjourned to meet 2.20 p. m. 

13.23hrs. 

The Lok Sabha Then AdJoumed For 
Lunch Till Twenty Minutes Past Fourteen of 

the Clock. 

The Lok Sabha Re-Assembled After 
Lunch at Twenty-Six Minutes Past Fourteen 

of the Clock. 

[MR. DEPUTY SPEAKER· IN THE CHAIR] 

[English] 

SHRI K. RAMAMURTHEETINDIVANAM 
(Tindlvanam): Mr. Deputy Speaker, Sir. I want 
to make a submission. I will not mention any-
thing as to what had happened in the Tamil Nadu 
Assembly. (Interruptions) 

SHRI MR. DADAMBRUJANARTHANAN 
(Tirunelveli): Sir, if kit is anything pertaining to 
Tamil Nadu. then we should also be given a 
chance toexplain.( Intel1lJptions) 

SHRI K. RAMAMURTHEETINDIVANAM: 
Sir. today in Tamil Nadu all the MLAS belonging 

SHRI MR. KADAMBURJANARTHANAN: 
Sircanthe MLAS sit in the House afterthe House 
had adjourned? Can we sit here In the House 
atterthe House has adjourned? Is it allowed 
under the rules? ((Interruption) Let the Par1ia-
mentary affairs Minister explain the Position on 
this point. (interruptions) 

SHRIK. RAMAMURTHEETINDIVANAM: 
All these arrests took place outside the Assem-
bly and not inSide the Assembly. ( Interruptions) 

THE MINISTER OF WATER RE-
SOURCESANDTHEMINISTEROFPARLlA-
MENTARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): Mr. Deputy Speaker, Sir, according 
to the list of Members who wanted to make 
submissions durtng Zero Hour. Shrt P.G. 
Narayanan was allowed to make a submission 
about the unauthorised entry of Doordarshan 
personneliside the Tamil Nadu Assembly. Un-
der item No.24 a matter was admitted to be 
raised by shri K. Ramamurthee T,ndivanam 
about the breakdown of Constitutional machin-
ery in Tamil Nadu. This IS the regularly admitted 
sUbJeclwhich has been circulated to all of us. So, 
on this basis, the Member IS trying to say how 
the constitutional machinery has broken down In 
Tamil f)adu. He IS not making any allegation. he 
is not making any Inslnualion, he is only trying 
to tell hlsverstOn of what had happened. So. once 
we have heard Shri P.G. Narayanan, we should 
hear the verSion of ShTt K. Ramamurthee 
Tind,vanam also. He should be aliowedtomake 
hiS submiSSion. In two minutes he will explain 
the whole thing and It will be over. There is 
nothing Irregular that IS being done. (Interrup-
tIOns) 

SHRI MR. KADABUR JANARTHANAN: 
You are the Parliamentary Affairs Minister. 
Please do not take a partisan attitude. You are 
not the spokesman forthe Congress Party hare. 
( Intel1lJptions) 
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MR. DEPUTY SPEAKER: He;s not mak-
ing any allegation against any Govemment or 
against any individual. He is not making any 
allegation against anybody. 

( Interruptions) 

[Translation] 

SHRI MOHAN SINGH (Deoria): MrDeputy 
Speaker, Sir, I want to raise a point of order. 
There is a convention to raise such matters in the 
Hcuse during zero hour. Now the house is going 
to have discussion onthegeneral Budget. There 
wiD be Zero-hour tomorrow also. So you please 
askh;nto raise this mattertomorrowduringthe 
zero hour. He should give a proper notice for this 
and then raise it tomorrow . He should not waste 
the time of the House like this. 

(English] 

SHRI A. ASOKARAJ(Peramur): It would 
be a bad precedent. Hyouallowthistoday. then 
everyday your have to allow Dr. (Shrimati)K.S. 
Soundaram(Tiruchengode): Every person will 
dscuss the state Assembly proceedings here. 

SHRIK. RAMAMURTHEETINDIVANAM: 
They do not know what i am raising here. All the 
Ml.A'S have already been named and they have 
goneout.lamnotsayingthat.lamsayingabout 
what has happened outside the Assembly. (In-
fem¢on) 

MR. DEPUTY-SPEAKER: My sugges-
tion is, you can raise it tomorrow. 

SHRIK. RAMAMURTHEETINDIVANAM: 
INTAMILNADU,ALL THECONGRESS,PMK, 
DMK, CPI(M), MGR-ADMK and all the opposi-
tion MLA's have been arrested today. A large 
number of party functionaries important func-
tionariesalovertheStatehavebeenarrested. 

SHRI A. ASOKARAJ: !fit is allowed loday, 
it is a badprecedent (Interruptions.) 

MR DEPUTY-SPEAKER: NO. PLEASE 
<DTO'tOJ1SEAT. 

SHRIK. RAMAMURTHEETINDIVANAM: 
Already the by-elelion schedules are started 
today and nominations are being filed. Byelec-
tions are taking place in Dindigul Anna District 
and Ranipet Assembly constituency in North 
Areot district. Thousands of woi1(ers and Con-
gress leaders have been arrested. the opposi-
tion party people are being arrested. In such 
circumstances, the elections will not be fair in 
these districts. (Interruptions.) She has no moral 
authority to continue. That Government should 
be dismissed. (Interruptions.) Democracy has 
come toan end in Tamil Nadu. 

SHRI A. ASOKARAJ: Has it gone on 
record? We would like to know whether it has 
gone on record. (Interruptions.) 

MR. DEPUTY-SPEAKER: Please resume 
your seat. Mr. George Fernandes 

SHRI P.G. NARAYANAN: I wantto reply. 
I have to answer him. 

SHRI K. RAMAMURTHEETINDIVANAM: 
This is not question-answer session 

SHRI MR. KADAMBURJANARTHANAN: 
Do you want us to create a scene like their 
MLA'S have created there? 

MR. DEPUTY-SPEAKER: Do not create 
any scene. please to go to youyr seat. please 
resume your seat. 

SHRI P.G. NARAYANAN: I wantto reply. 

MR. DEPUTY-SPEAKER: The question 
of giving reply does not arise. (Interruption.) 

MR. DEPUTY-SPEAKER: If it is 
unparfiamentary, if it is against the rules, it will 
beremovedfromtherecord.(lntenuplion) 

SHRIMA. KADAMBURJANARTHANAN: 
It is the self. respect of our party and of the tamiI 
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Nadu Govemment. You rllon ourleader aIsoto consideration and if the Hon. Speaker is pleased 
speak. .. to accept it. the Mattercan be discussed tomor-

rfNI. (lnterruptions)Youhavetoactaccordingto 
MR. DEPUTY SPEAKER: If he has made certain rules. The motion can be made and if the 

any insinuation against you oryourgovemment. 
that will be definitely looked into. 

SHRI M. R. DADAMBURJANARTHANAN: 
Our leader did not complete his speech. democ-
racy is dead here in Parliament. 

14.36hrs. 

At this stage. Shri M. R. Kadambur 
Janarthanan 

Cameandsaton the ffoornearthe Table 

MR. DEPUTY SPEAKER: We have got a 
Budget discussion. If there is any insinuation. 
any allegation. or ant bad remarks levelled 
against the Govemment. we will definit~1y look 
into. 

14.37hrs. 

ATTHISSTAYE. SHRI MR. KADAMBUR 
JANARTHANA WENT BACK TO HIS SEAT. 

SHRI P.G. NARAYANAN (Gobi 
chettipalayam): It is a false allegation. I have a 
right to reply. (Interruptions) 

MR. DEPUTY SPEAKER: Anyhow. you 
ventilated your grievance. You have madesuf-
ficientprotest. You have tried to establish your-
self there is nothing to worry. If there are any 
insiruations. ofbadwords. theywlberemoved. 
Kinciyco-operate. (Interruptions) 

MR. DEPUTY SPEAKER: Pleasedonot 
use the names. 

SHRI VIDYACHARAN SHUKLA: Just a 
mioote.1 am trying to suggest to the hon. Deputy 
speaker that Shri P. G. Narayanan should be 
asked to submit a regular motion for your 

Hon speaker finds the position acceptable. He 
can accept it. He can allfNI a discussion on this 
matter. Both sides can participate in this matter. 
But in this maunerwe will reach nfNIhere. Both 
sides have theirsayand now today we are taking 
up the time which is allotted for the discussion 
of General Budget. This matter has been dis-
cussed for a long time. Let a motion be moved 
and Speakerwill try and we will sit down and find 
out what is to be done in the matter. please ask 
him to give a regular motion so that we can 
discuss it. (Interruption) 

SHRI. MR. KADAMBUR 
JANARTHANAN: You have to aJIow us to reply. 

M.DEPUTYSPEAKER:Thiscannotbea 
regulardebate. Whenourfnendspoke.lfhehas 
made any insinuation. bad remarks. or any 
aUegations, all those words will be removed .. 
Shri P .G. Narayanan. you also wantedtospeak 
what you really desired and you ventilated your 
grievance. Nowthedoorsopen forcooperation. 

( 1nlIem.f:lCIiaJ) 

MR. DEPUTY -SPEAKER: Could this be 
tumedintoa debate. Let us not do it. The time is 
very precious. You are all experienced Mem-
bers.. 

(~) 

SHAIMA. KADAMBURJANARTHANAN: 
Thep0ir4isthaltodaytheyhavegoneon record. 
We must also today iIseIf. You have to alow us 
10 goon record. today itsetf. Our party has got 
the rightto reply. 

MR. DEPUTY-sPEAKER: KRlyresume 
yourseat. Ki1cIypermitmetogotothe nexlitem. 

SHRIMRKADAMBURJANARTHANAN: 
you mustalow us. What is1his? We havegotthe 
right to reply. 
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MR. DEPUTY-SPEAKER: The time is 
very short .. 

( Interruptions) 

SHRI SRIKANT AJENA(CUn A'CK): Mr. 
Deputy-Speaker. Sir, you have already allowed 
the cougress Member on the request of the 
parliamentary Affairs Minister (Interruptions). 
Please listen to me. (Interruptions) After the 
Zero Hour was completed, you allowed the 
Congress member. When you took up Matters 
under R ule 377, at that comment you went back 
and asked the han. Memberfmmcongress party 
to speak on the request of the parliamentary 
Affairs Minister. That is why this kindof problem 
again cropped up. When the Congress Member 
has been allowed to speak, naturally they too 
have a rightto speak. 

MR. DEPUTY-SPEAKER: When our mis-
take is committed., it should not followed by 
another mistake. 

( Interruptions) 

SHRI VIDYACHARAN: You have not seen 
this list. They were already there. This is the list. 
( Interruptions) 

SHRI SRIKANTA JENA: Another in 
precendedthing has been done ourparliamen-
tary Affairs Minister. That is about the notice 
gi~bytheMembersbefore10oftheclockand 

that is within yourjurisdiction. 

SHRI MR. KADM1BURJANARTHANAN: 
Without a notice, you have allowed them. 

MR. DEPUTY- SPEAKER: Kindly resume 
your seats. 

SHRI MR. KADAMBURJANARTHANAN: 
You must allow us. 

( Interruptions) 

. SHRI SRIKANT A JENA: If any Member 

gives notice before 1 0 oftheclock, that is within 
your prerogative . It is not generally circulated 
amongtheMinisters.1t is yourpre pogativeshop 
to allow and whom not to allow. 

SHRI VEDYACHARAN SHUKLA: I have 
got the list. 

SHRISRIKANTAJENA: How can he nave 
it? (Interruption) 

MR. DEPUTY-SPEAKER: Mr. 
Janarthanan, you can brings a substantive to-
morrow. You can 

You can discuss it at length. Let us net 
waste the precious time of the House. You can 
move it tomorrow. 

( Interruptions) 

SHRI MR. KADAMBURJANARTHANAN: 
You are meeting out injustice to us We want to 
be given the right to reply. (Interruptions) 

SHRI SRIKANTAJENA: Sir I am point of 
order. 

MR. DEPUTY-SPEAKER. What is it? 

SHRI SRIKANTAJENA: Theparliamen-
tary Affairs Minister was just showing a list 
which has been admitted by you. The-Zero Hour 
matters are not generally admitted by the hon. 
Speaker and circulated to the parliamentary 
Affairs Minister or any other Minister. How is the 
par1iamentary Affairs minister showing that? He 
should not do that. This is an unprecedented 
thilg. 

MR. DEPUTY -SPEAKER: My sugges-
tion it to you is if you feel that injustice has been 
donetoyou, if you are aggrieved, today is not the 
last day of the silting of the House. Y ouean move 
amotion 

SHRI P.G. NARAYANAN 
(gobicheItipaIayam): I have a right to give a reply 
why have you allowed them? I have to give a 
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(Interruptions)" 

SHRIMR.MADAMBURJANARTHANAN: 
Theywentoruacoldan21 stApi. WeaJsowanl 
to goon recold on21 stAprii itseJf. 

MR. DEPUTY-SPEAKER: 21st April is 
foIJowedbf22ndApril· 

(Interruptions) 

SHAt P.G. NARAYANAN: PleasealDw 
me to reply. It is very unfair. You are setting a 
wrongprecedenl You arecurtailing my rights. 

MR. DEPUTY-SPEAKER: Just to oblige 
the hon. Member I took a decision which is 
againstth;eprecedent. against the principle of 
the House. That liberty is being misused. 

(Intell\4)tion) 

SHRI MA. KADAMBUR 
JANAAA THANAN: What is lheharminabw-
ingus? 

SHRI P.H. NAAA Y ANAN: tnlhemoming. 
I have spoken on a different subject. 

MR. DEPUTY -SPEAKER: Kirdyres..me 
Yourseatnow. Youhaveprotested~ 

SHRI MR. KADAMBRUJANARTHANAN: 
We will plead with you to allow us. We would like 
to go on record today itself. We have got to 
answer our people. Aslheelectedrepresenta-
tives. we plead you to aUow us. (Interruptions) 

SHRIMR. KADAMBURJANARTHANAN: 
Then. you arrange to lift us. 

1444.hrs. 

At This Stage. Shri M.R. Kadambur 
Janarthanan and Some Other hon. Members 
C.'me and Sat on the floor Near the Table. 

·Note recorded. 

MR.DEPUTY~SPEAKE~: NothingwiHgo 
on record. The House is not in order. NothingwiU 
goon record. 

• (Interruptions) 

MR. DEPUTY·SPEAKER: The House 
standsadjoumed to meet at 3 0' clock. 

1445.1vs. 

The LokSabha then AdjoumedtoMeet 
alfifteenofThe Clock. 

The Lok Sabha Re-Assembled at Three 
Minutes Past Fifteen of the Clock. 

[MR. SPEAKER in the chair] 

(English) 

MR. SPEAKER: All our good friends have 
agraedlocooperate. 

SHRI P.G. NARAYANAN 
(Gobchettipalayam): Sir, I want to say some-
ttWlg. 

MR. SPEAKER: What is it that you wantto 
say? 

SHRI P.G. NARA YANAN: He made cer-
tain allegations. I have to reply to that. 

MR. SPEAKER: No no. Now. if you do not 
agree with him. for the records sake, say, that I 
donol agree. 

(Interruptions) 

MR. SPEAKER: Please sit down. There is 
no right 01 reply. There IS no rule of that kind. 

SHRI P.G. NARAYANAN: I daly all the 
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(SH. P.G. Narayanan] 

allegations levelled by .Mr. ramamurthy. (Inter-
ruptions) Every opportunity is given to Con-
gress MlA'S in the Tamil nadu Assembly. They 
are misusing it. They do not stick to Me Rulesot 
Proce<iJreofthe Assembly. (Interruptions) They 
are creating a lot of trouble daily in the Tamil 
naduAssembly. (Interruptions)Thereisapoliti-
cal motive. They have created an atmosphere 
of law and order problem. (Interruptions) 

MR. SPEAKER: Please take your seat. 
(Interruptions) 

MR. SPEAKER: We can understand your 
feelings for your State. But then, you have to 
considerthe national issues also. Please coop-
erate. This big budget is before you for discus-
sionon. 

(Interruptions) 

MR. SPEAKER: Please cooperate. What-
ever you have to say, you have said It is a malter 
of record. Not only that, but you have demon-
strated your feelings properly. Now let us not 
continue. 

(Interruptions) 

MR. SPEAKER: Requestnottocontinue. 

• SHRI P.G. NARAYANAN: Severalallega-
lions regarding law and.rder .... 

MR. SPEAKER: You have denied it now. 

(Interruptions) 

SHRI P.G. NARAYANAN: Since you are 
denying me an opportunity to speRk, we are 
walking out. (Interruptions) 

lS.05hrs. 

At this Stage, P.G. Narayanan and Some 

Other Hon. Members Left The House. 
[T ransiation] 

SHRI C.K. KUPPUSWAMY (Coimbatore) 
Sir, incidents ofthis kind have nevertaken place 
in Tamil Nadu during the period of any of the 
erstwhile chief Ministers. We feet very sorry. 
We feel very sorry. We are ashamed of the 
present happenings. (Interruptions) 

"SOME HON. MEMBERS: Vankkam, 
Vankkam, Poyittu Vanga. 

(Interruptions) 

[Eng/ish] 

SHRI A. ASOKARAJ (Perarnbur): Sir, 
somepeoplearesaying'getout' (Interruptions) 

[Translations] 

"SHRI C.K. KUPPUSWAMY: We have 
been put il'l a precariousposition now. wecannot 
proudly call ourselves as Tamil these days. 
They have put us to such a great shame. We 
have to have our heads in shame. Because of the 
present Tamil Nadu Government, tamil have 
lost the honour and respectwhichthey used to 
comment wherever they go. Neverbefore the 
honour of Tamils have been hurt so much in 
Tamil Nadu. (Interruptions) 

(English) 

SHRI A. ASOKARJ: Sif, when our leader 
was saying that we are walking out, some hon. 
MemberwassaYlng·getout'. Whatdoes it mean 
lamsorrytopointoutthis.Sir ... (intemJptions) ... 

ANHON. MEMBER: There are Yourimagi-
narywords. (Interruptions) 

MR. SPEAKER: Pleasetakeyourseat. 

SHRI A. ASOKARAJ: Are you accepting 
that the meanings of' walk out and' get out' are 

"T ransiationot the speech origanaly delivered in Tamil 
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the same? I am sorry to say this, sir .... (Interrup-
tion ... Does it mean that you are imitating the 
word? 

MR) SPEAKER.: Mr. Nitish Kumar, why 
are you prolonging it?. 

(Interruptions) 

MR. SPEAKER: Please be little serious. 
This is not the way in which we should conduct 
ourselves. If they have walked out, they have 
helped the House to conduct the business and 
we should respect them. 

SHRIA. ASOKARAJ: Butlwouldliketo 
know on this point, Sir. 

Mr. SPEAKER: There is nothing that you 
would like to know. When I have said this much, 
this should be more than sufficientfor you. 

SHRI A. ASOKARAJ: Are' walk out' and 
. get out' the same? 

MR. SPEAKER: It is wrong. 

1506hrs. 

At This Stage. Shri A. Asokaraj Left the 
House. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): The Opposition MLAS of tamil 
Nadu have been put under arrest. I have re-
ceived this message just now. (Interruptions) 

BUSINESS ADVISORY COMMITTEE 

T wanty-Seventh Report-Contd. 

IT ranslation J 

SHRI GEORGE FERNANDES 
(Muztfarpur): Mr. speaker. Sir. I have given an 
amendment which was being discussed in the 
momingsession. 

MR. SPEAKER: I was listening to that. I 
think he was asking to collect all relevant infor-
mation in this regardsandthen it wiD betaken up 
in Business Advisory Committee .... 

(Interruptions) 

SHRI GEORGE FERNANDES: Thehon. 
Minister of parliamentary Affairs has given me 
assurancethat itcouldbeconsidered in the next 
week. 

(Interruptions) 

[English] 

MR. SPEAKER: The question is: 

"That this House do agree with the 
Twenty-seventh report of the Busi-
ness Advisory Committee presented 
to the House on the 20th April, 1993." 

15.08hrs . 

The motion was adopted. 

MATTERS UNDER RULE 377 

[Eng/ish] 

(I) Need to set up etectronic teieph9ne 
eXChangesatwaniandRajur,~. 

SHRI UTTAMRAO DEORAO PATIL 
(Yovatmal): RajurTalukWaniDistrictYavatmal 
is a business centre having more than 30 lime 
factories. coal mines and lime stone mines 
alongwith other business activities. The tele-
phone usersatRajurarefacingclifficulliesasthe 
telephone exchange remains defective most of 
the time. Trunk and STD services are also not 
satisfactory at wani and Rajur. 

I, therefore, requestthat an electronic T ale-
phone exchange may be set up at Wan; and 
Rajur. 
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(ii) Need to set up fair price yam depots 

for powerloom weavers in Jabalpur region, 
Madhya Pradesh. 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur):-I invite attention of the Govemment 
to the pathetic condition of the weavers, both 
handloom and powerlooms in the country in 
general and in jabal pur region in particular. The 
weavers are facing grave situation in the face of 
erratic supplies of yarn, its high costs and 
formidable challenge byway of competition in 
the market from the textile mills. A large number 
of wea ve rs have been th rown out of job, their 
looms having been closed down. 

In my constituency Jabalpur, where there 
used to be at at least 1 O,OOOpowertooms, hardly 
around 2500 (only about 25%) are now left, and 
these too are finding it difjiculttosustaln. Weav-
el s half been on the Verge of starvation and the 
situation warrants urgent government aid. 

I would urge upon the Govemment to set up 
falrpricE: yarn depots forthe powerloomweav-
ers. within reasonable accessible distance, in 
different areas. particularly In the Jabalpur re-
glon. Easy credit faCilities may be made avail-
able to powerloom weavers on comparatively 
softer terms. Governrr{ent should also provide 
them with market facilities by reserving various 
public sector and government areas of cloth 
consumption. for the power loom products. 
Government agencies should purchase their 
requirements direct from the weavers and dis-
tributed to users deptls. Through a central depot. 

(iii) Need to check erosion caused by 
Ghaghra river in district Bahraich and ad-
jOining areas in Uttar Pradesh and to give 
help to the farmers affected by the erosion 

[ Trans/atlon] 

SHRILAKSHMI NARAINMANITRIPATHI 
IKalserganj: Mr. speaker, sir, under rule 3771 
would Irke to draw the attention of the House to ' 
an Important matter. 

The Government has constructed a dam 
for safety from flood in the river and adjoining 
areas of Baharaich, Gonda and Barabank dis-
trictsof Uttar Pradesh. Lakhs offarmers have 
been residing for centuries in the area along the 
banks of Ghaghara river and lakhs of acres of 
land belonging to those farmers falls in that area. 
There are thousands of villages in that area and 
more than 80 per cent of population comprise 
harijans and backwards. 

Forthelastmanyyears Ghaghara river has 
been causing heavy land erosion in bagralch 
district and other adjoining areas like Nanpara, 
Kaiserganj, Ram Nagar, Ram Sanehi Ghat. 
Rudouli etc. and till now lacs of acres of land has 
been washed off and hundreds of udleges have 
been washed away by the river. Villagers are 
~ving along the embankment and road Sides In 
small huts and every year they have to facethe 
fury of flood. This natural calamity is all because 
of the embankment and reservers which have 
been constructed forthe canals. 

Therefore, I would like to request the 
Central Government that In view of the large 
scale erosion .caused by this river a survey of 
this area should immediately be conducted by 
the experts and schemes for checking the ero· 
sion of cultivable land should be formulated Of' 

a water footing. financial assistance should be 
given to government of Ijttar Pradesh for proVIO-
ingcompensation and speedy rehabilitation of 
the affected farmers. Effective steps should also 
be taken to provide actual possession of land 
allotted to the landless persons in this area. 

(Iv) Need to ensure that the office of 
central Ordinance depot at Allahabad, Uttar 
Pradesh is not wound up 

SHRIMATI SAROJ DUBEY(AllahatJad) 
Mr. Speaker, Sir, under rule 3771 would like to 
draw the attention of the House to the follOWing 

• important matter. 

COD, Chhlvake. is functioning In Nalnl. 
A1lahabad;n my parliamentary Constituency It 
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is under the ordnance corps of the Ministry for 
Defence which supply weapons, vehicles and 
other army equipments to the military units. 
COD Ch~ivaki, was set up in 1943and15to20 
thousand civilian staff are working in this depot. 
During Indo-Pak war, COD Chhivaki had played 
an important role for which an appreciation letter 
was also g!)(en to it. 

Ic~etoknowthattheArmyheadquarters 
has issued an order for winding up this depot by 
the year 2000. The staff working in this depot 
would either be transferred to otherdepots their 
services would be terminated. The stores tothe 
tune of croresof rupees are lying in COOChhivaki, 
and that will also be auctioned. Therefore, I 
would like to re:juest the 
Central Government that t~is depot should not 
be closed down in - Allahabad andordershould 
be Issued for retaining COD, Chhivaki, at 
Allahabad so that the employees woikingthere 
may continue to perform thei r duty without 8r!Y 
kind of uncertainty 

(v) Need for early conversion of 
Samastipur Darbhanga rail line into broad 
ga~ 

SHRI SHOGENDRAJHA(Madhubani): 
Mr. speaker, Sir rail facilities have been in-
creased all over India to great extent but the 
entire area of Darabhanga, Madhubani, 
Sitamarhi, Saharsa are still deprived of the 
direct link from patna, Begusarai, Muzaffarpw 
etc. The distance between Nirmali Bhatiyato 
SaharsaviaSoulisabout300kms. Whereas it 
will be just 20-30 kms if a bridge is constructed 
over Kos river. For this purpose it was decided 
in 1974 to convert Samastipur-Darbahangarail 
line into broad gauge line. Several times ilwas 
formally inaugurated and forthispurposeprovi-

. sions were made in annual Budgetbut till now 
thIS rail line could not be converted no broads 
gauge line. During the last 20 years, aIIocafion 
for the conversion workhasbeenmadeinallaast 

important points on the Indo-Nepal Border, is 
just a 37 kms long stretch but its conversion 
work is still on paper. 

I amhappylhatthe Govemment has realised 
the fact and a clearcut assurance was given on 
march 4, but till now the work on this line has not 
started. 

Therefore ,I would like to request the Gov-
emmentlhattheconversion work of Samastipur-
Darbhanga rail fine should be completed in the 
are 1993-94 itself. 

(vi) Needto,nsure into the cause result-
ing in suspensien of drilling operations for 
oil exploration at certain places in Himachal 
Pradesh 

PROF. PREM DHUMAL (Hamirpur): Mr. 
Speaker sir, there was possibility of finding oil 
reserves at about seven places 10 Himachal 
Pradesh and after conducting a survey some 
places were selected for drilling operation. The 
operation continued for several years 
Jwalamukhi. Driling operation was also started 
at a p!ace caliedChangartalai on the borderof 
Hamirpur and Bilaspur districts of Himachal 
Pradesh and the contract was awarded for drill-
il9l.f1106000 meters depth but all of asuddenthe 
drilling operation was abandoned after drilling 
up t04970 metre depth. 

Similarty, it is leamtthat inferior quality of 
pipe was used in the drilling operation near 
Nurpurwhich could not sustain the pressure of 
the gas and got burst as a result of which oil 
exploration work '"las disrupted. Therefore, I 
would like to know'\'om the Government: 

1) the reasons for suspending drilling op-
eraIionbeforereachingaspacedepth atChangar 
Talai and Jawalaji A CBI inquiry should be 
conclJCtedintoil 

2) the persons responsible for using infe. 
riorquality of pipe drilling operation at Nurpur. 
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[Frof. Prem Dhumal] 

3)Modemsophisticateclmachinesshould 
be used for drilling operation on Shi~alik hills if 
there is possibility of oil reserve. 

4) Enquiry should be conducted whether 
the private companies which were entrusted 
with the work of drilling operation had read 
modem machines and equipment or defective 
machines and equipmentforthis purpose. 

5) enquiry should also be conducted into 
whethervested interests orforeign powers were 
not involved in the disruption for oil exploration 
work in Himachal Pradesh. 

(vii) need to ensure that Rain and Moist 
Deciduous forest Research Institute at 
Jarihat. Assam is not shifted out of the state 

[English] 

SHRI BIJOY KRISHNA HANDIQUE 
(Jorhat): FIVe valuable Years have passed since 
Government of India decidecI in April, 1987toset 
up Rain and Moist Desiduous Forests Research 
Institute at Jomat, Assam. It is learnt that there 
is a move to shift the institute outside the State. 
Jorhat was selected because of its proximity to 
the ever green forests of the region. oommuni-
cations facilities and existence of laboratories of 
ICAR, CSIR and particularly Assam Agricul-
turalUniversity.Allofasudden.allthesefactors 
whichjustifledtheGovemmentdecisionearlier, 
have been ignored. 

The move to shift the institute from Jomat 
in Assam has created resentment in Assm. 
After a long spell of uncertainty and instability 
caused by terrorist activities. a climate of nor-
malcy and peace has returned to the state. The 
peopIeo! assam have realisedthatthey have to 
be in the national mainstream and appreciatethe 
deepconcem expressed by the Union Govern-
ment for the rapid development of the state. 
Steps like shifting of institutes, will not only 
adversely affect the normalcy and peace of the 

GeneraT Discussion 

State but will be misunderstood against 
Govemment's Commitment to the development 
of the State. 

I, therefore, request the Central Govern-
mentto look into it. 

15.20hrs. 

GENERAL BUDGET 1993-94 GEN-
ERAL DISCUSSION CONTD. 

[Eng/ish] 

MR. SPEAKER: Now. Shridebi Prassad 
Pal 

The position is very complicated. We have 
to make a Report also. Yesterday as you were 
allowed to speak on this point. you will be 
allowed to speak today. but you wilt be doing in 

. such a manner that your speech wilt not create 
a sort of obstacle. 

[ Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker. sir. I am a Member 
of that committee of which you are the Chairman. 
Chairman will apprise the House of the unani-
mous viewpoint of all the 45 members of they 
Committee Consisting of 30 Members of thiS 
House and 15MembersoftheotherHouse.ltwill 
be improper to stop the chairman to express his 
own views in this House. The Chairman will 
never present his personal viewpoint but of the 
Committee. The Chairman also must be given 
the rightto have personal opinion on any issue 
like other Members of the House. His right 
cannotbecurbed.forexample I would lil<e to say 
one thing that there are committees like PAC. 
Estimates or Public Undertakings Committee. 
I would like to know that whether any Chairman 
orMemberofthose Committees cannot raise or 
speak on any such issue inthe House which has 
been discussed in the meeting. ofthe Commit· 
tee? Does not he has the righttoseparate on that 
matter just because he is the Chairman of thaI 
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Committee? Why he can not express his per-
sonaI views on that matter? Will that be demand 
that it is the viewpoint of all the members of the 
Committee? 1fChed<s are put on him then these 
wilt be extended automatically to all of us be-
causett\eSecommittees pertain to the Depart-
mentofFIMIlCe.Mr.Speaker, Sir, please do not 
exercise any checks. on him. Tomorrow, I too 
mightbesubjectedtothesechecks. 

MR. SPEAKER: You are absolutely right. 
Generally, the Members of the Committee, ap-
pointedfor anypurpose, do not participate in the 
discussion on the report after its presentation in 
the House. However, Things are totally different 
here. Discussion is to be held even before the 
presentation of the report. Therefore, yesterday 
I permitted him to speak. I had stated .... 

SHRI GEORGE FERNANDES: Mr. 
Speaker, sir, please excuse me for interrupting 
you. t want to speak with your permission only. 
Under rule' 331 G' first discussion will be held 
here in the House then only committee will hold 
its sitting .... 

what alii am saying? I did not stop him yesterday 
nor I am stopping him today. When he ap-
proached me today I allowed him to speak. 
However,,since this situation has developed so 
I asked him to give considered opinion as final 
consideration of opinion is not slatedfortoday. 
What all you have to say speak later on. I am not 
objectingtothat. There is another aspect 01 ittoo. 
The chairmen exercise their discretion to de-
cidetheissuestobeexamined,documentstobe 
called for and the procedure to be followed. 
Responsibilities and jurisdiction increase after 
becoming Chairman. I am not creating bottle-
necks. I am not giving final decision on it today. 
We will take a decision on it letter after the 
completion of the discussion. When he con-
tacted me today in the morning I allowed him to 
to continue. Since it is a now system, therefore, 
it is not proper for me to say anything. We can 
ponder over its other aspects. 

SHRI NITISH KUMAR: EverythlOgabout 
thiS new committee system should be clear. 
rules for the committees may be framed after 
deep consideration. 

MR. SPEAKER: I have done the same 
MR. SPEAKER: Yes, I am also saying the thing. 

same thing. 

SHRIGEORGEFERNANDES: Therefore. 
I have gotequat rights to present my viewpoint 
and will speak in detail before the committee. 

MR. SPEAKER: That's why I did not say 
anything Yesterday. 

SHRI GEORGE FERNANDES: Ct.l.)cks 
cannot be exercised even today on him ..... 

MR. SPEAKER: No firstlisten to me .... 

SHRI.N1nsHKUMAR(Barh):Shrigeorge 
Femandes should be allowed to speak within 
the rules. 

MR. SPEAKER: You are not listening to 

SHRI NITISH KUMAR: Shn Femandes 
has made a submission for finalising the things. 
It is upto you now 

SHRI GEORGE FERNANDES: I have only 
to submit that we wil not allow curbing of rights 
of any Member of this House. 

[Engltsh] 

MR. SPEAKER: That is basically the prin-
ciple we accept. 

[T fans/ation] 

SHRI GEORGE FERNANDES: Ifthisprio-
ciple is acceptable .... 



:)i~ GeneraIBudget1993-94 APRIL 21, 1993 General Discussion 520 

[English] 

MR. SPEAKER: How to do it. we win 
consider it 

[ Translation] 

Please do not come to any final decision 
right now. We will think over it coolly. If chairmen 
cannot be allowed then it is also an aspect that 
other members should be allowed or not. You 
will say for this and if others are having some 
other opinion then we will have to considerthat 
aspect also. we will discuss thattoo. 

[English] 

DR.DEBI PRSAD PAL (Calcutta North 
West): Mr. Speaker. Sir yesterday when I 
initiated the discussion for supporting the Bud-
get placed by the hon. Finace Minister,l told the 
House that although it is the third year's budget, 
thefirsttwoyears, 1991-92 and 1992-93werethe 
two years when we were to seek measures lor 
tiding overthe impendingeconomic crisis. That 
crisis is now behind us. 

The present Budget is one for fiscal con-
solidation so that once the economy has tided 
over the critical corner, once the balance of 
payments position has come to favorable situ-
ation once the rate of inflation which rose up to 
17percenthas now been reducedto6.5percent, 
the Government has to consider how a cimate 
canbecreated, where there willbeproperscope 
for industrial development and alsoforagricul-
tural growth. 

The objectives will be how to remove the 
social and economic disparities byproperfiscal 
measures so that social justice also can be 
promoted and achieved. 

1527hrs 

(MR. DEPUTY-SPEAKER in the Chair) 

Illolherwords. the economy has tOrncMt 

on its own process of self-reliance and at the 
same time has toclevelop a growth process both 
ininWstry andinagricullure factelsofoursocio-
ecorlOl1lic life. His because of this reason that in 
various spheres the Finance Ministerhas inIft}. 

> cb:edmeasures to boost up the economy and 
to consolidate the fiscal position at which we 
have notarrNedat.1t is truethatthere is no room 
for complacency and therefore we have to con-
siderin whichwaytheeconomycanbeboosted. 

IhaYealreadypoinledoutbefoleltlisHouse. 
In agriculture some measureshavebeentaken 
foragricufturalgrowth anddevelopi 1181 It. Agri-
cultural finance is one of the rnajorfactors for 
deveIopingouragricultufalgrowlhanddevelop-
menl. Agricuftural finance is one of1he major 
instnmenIfordeveiopingouragicl*.nlgrtM'lh. 
NABARD has been given powers lor the refi-
nancing of the loans intheagricullural sector. 

ln1hefinancialsector the Fii1anCe Minister 
has taken adequate measures. The banking 
system was revealed weaknesses andinfinni-
ties which the Narasimham Committee has 
pointedoul The Ftnanee Minislerhasaa::epted 
those reconvnendations and has also intra-
ducedcertain measures like the internationally 
accepted accounting system, transparency of 
the transactions which the banks rn9lt enter 
into. He has also introduced certain measures 
by which the banks win be able to make a 
provision tor bad and doubtfutdcdJlsandthat 
means they have to write off As. 1 O,OOOcrore if 
this measure is to be acceptedandthe realistic 
financial position of the banking system can be 
I8SIored. 

• is because of this reasonthat1he Ftnanee 
Minister had made provisions for giving an 
acconvnodationof As. S,!iOOcrOIetothetBlks. 
The credit facilities have been incre ased by 
reclJcingtheliquidilyratiofrom36lo25percenl 
Bank rate has been reduced from 1810 17 per 
cart. 

I 
In~meaeuesilhasbeenthepolicy 

Iohawtarnoderaleraleoftaxalionwilha~ 
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base and also to insist on rigid compliance with 
the provisions of the taxation laws. Customs 
duties and have been reduced for capital costs. 

The excise duties have been reducedon 
variO\lS important articles including those for 
common man·sconsumption. So. in this ways 
there has been a loss of more than As.3981 
crore. But at the same time. in spite of such a 
loss. by reducing the customs duty • and the 
central excise duty. the Finance Ministerhas 
beenabletohaveabudgetdeficitreducedfrom 
As. 7202 crore to As 4374 crore and the rate of 
deficit win be near about 4.5 percent. From 8.5 
per cent. which we have withessed in 1991. he 
has reduced it to 4.5 per cent of g.d. 

I want to point out before the house that 
these are the measures for the growth of the 
eConomy. The Budgetls growth-orientedBud-
get and growth-oriented measures have been 
taken. The finance Minister. by the present 
budget has given a definite direction for the 
economy to grow. The budget hasundol.tJtedy 
introduced definite direction a bold picture so 
that the economy can revive from the freezing 
point of economic gloom. despair and frustra-
tion. which we ha.ve Witnessed in the year 1991. 
when the Goverrvnenttook overthe position in 
June 1991. 

The Budget, therefore. in mysubmissioh. 
Mr. Deputy Speaker. Sir. is a growth-oriented 
Budget; from a fiscal crisis which we have left 
behind. it envisages a fiscal consolidation and 
the economy can grow in these spheres . Even 
the Finance Minister. in order to improve the 
intemationaltrade and to bring the economyin 
open competition consistent with the poticyof 
gIobaIisation. hasir1lnxU::edfree~. 
By inIr<xlJcingfreeconvettibilily, itwllboost..., 
exports because by this free convertibility. the 
exporterswilgelfuibenefitofexports.Andin 
this way our balance of payment position also 
will be improved. 

In the New Industrial Policy, if we haYeto 
pursue a poIicyotliberaliation oftheecorlOmy 

emancipating economy from the cobwebs of 
bureaucratic control, from the de licensing 
system. then necessarily the economy has to 
make some rapid strides. For encouraging in-
vestmdnt. foreign capital is necessary.1 may 
remained you. Sir. that even in China, there have 
beenfortylimeslheinvestmentofforeigncapitaJ 
than that is invested in our contry. And that is 
why. theywould make the economic progress 
byhavingthegrowthof2Opercent arnJaIly. But 
now. in our ccuntry if we have to develop our 
industry. not only our intemal resources have to 
be hareness but also foreign capital must be 
given proper inducement to come. And that is 
way/msteadof having money borrowed from 
the outside world, if you can invite the foreign 
capitaltoftowintothiscountry. our debt service 
obIigationswilbe reduced. Andthat is way. the 
foreigl investors can now hold upto 51 percent 
of the equities capital in the country and the 
foreign investors also have been given enc;our-
agementsothattax on the investmentincorne 
will be at 20 per cent and the long term capital 
gainwilbeodyat 1 Opercent andthe short term 
capital gain has been reduced to 30 per cent. 

We give great ifr1letus tothe foreigners to 
inYesttheircapilai andalsoforbringingforeign 
technc*Jgyandknow how intothis country. 

Asa l8SU1tolthe newinduslrial policy the 
Govemmenthas taken measures to introduce 
naIionaIratewa4flnS. which is treated as safety 
netforlleworkas.lnthecaseolmodemisation 
in everyoounlry labour has to be redeployed. 
Even in China. they used to have a life long 
~andthathasbeenreplacednow. 

ThesickmJStrieshavebeen closed and in this 
process. OWIahadmade rapidprogress. Btlal 
lhesametime, ourWOI'kers wilnothavetobear 
the brunt 01 this policy of~. The 
renewalfundhas been creatadsothat the cost 
ofre-daployingthem inlhe newinclJstrialset up 
willbebomebytheGovermMn. 

The 1993-94 Budget is a Budget which 
slrbsanoeofCOllfidellCe.ltpresenls&picture 
of seI-relianceand a climate has beenaealed 
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in which industrial growth and agricultural growth 
can be made, social and economic disparities 
can be removed and India can bebroughl in the 
map of the international world with a developed 
and progressive economy. A climate of confi-
dence can be created in which industrial and 
agricultural growth can be fostered, social and 
economic disparities can be removed. But. all 
depends upon how we respond to this Budget. 

That is whY,l commend this Budgetforthe 
acceptance of the House and I support this 
Budget because it IS really a growth onented. a 
dynamic Budget by which the country may now 
make rapid strides in its development and solve 
the problems. The country has been now eman-
cipated from the freezing point of economic 
gloom. despair and frustration. 

I support this Budget. 

[T rans/ation] 

SHRI MOHAN SINGH (Deoria): Mr. Deputy 
Speaker. Sir. I rise to oppose this budget. The 
third of the hon. Minister of Finance, Dr. 
Manmohan Singh. is simpoly the third edition of 
thefirstbudget presented by him. There is no ray 
of hope evident In the nudget regarding aU round 
development of the country. removal of unem-
ployment. to prevent I ndia from becoming the 
centre of exploitation. to bring down for9lgn debt 
level of India and three IS also no mention of new 
approach for development of the country. 

I would like to submit that Dr. Manmohan 
Singhforthe last 3 years has opened the country 
to the forces of subJugation's by the aggshent 
nations I.e .. new colonialism. since the change 
In scenario in the world i.e. staring of new arms 
arms race and after the evolution of new meth-
ods to attack other nations. Therefore, I would 
like to strongly condemn this budget. 

This budgethas opened the country for the 
exploitation of the country by capitalist na~ions. 

Dr. Manmohan Singh at the time of presenting 
the first budget has stated that the Balance of 
payment position of the country is bad and they 
have inherited empty coffers. However, toim-
prove the BOP position the country had within a 
week two times devalued the rupee and as a 
result of it the foreign debt of India swelled from 
Rs. 91.000croresto Rs. 1,41,OOOcrores. 

The country had to mortgage 40 tonnes of 
gold outside India to borrow money in the light of 
reduced credit worthiness. Sir, at the time 01 
presenting the second budget the hon. Minister 
mentioned that budget is being welcomed as is 
evident from the boom in the stock market. 
However, the reason fortheboom turned outto 
be the looting 01 the banks operating in the 
country. And inthis budget aprovision of Rs.5.stat 
600 crores is to be made for making good the 
losses incurred by the banks, of the monEl¥ 
deposited by the public. 

In was mentioned that the budget IS being 
widely welcome as IS evident from In the stock-
market. If this is the yardstick of Judging the 
acceptance of the budget than I would like to 
submit that what is the stock market response 
this year? If share market boom IS the Index of 
the acceptance and effectiveness of the budget 
then loot of the bank and declining share prices 
are an index of the ineffectiveness and non 
acceptance of this year's budget. Therefore. thiS 
is not a good budget and will further weaken the 
country .. 

Secondly. I would like to submit that while 
presentll19thefirst budget Dr .Manmohan Singh 
had mentioned that effect on Inflation will be 
visible within 3 months, but after 3 months 
inflation rate increased upto 14 percent. Weekly, 
one and a haH week and biweekly In rate stood 
at 6-7 per cent. Prices of whole ofthe year could 
not be compared. As per the Economic Survey 
of last Year rate of inflation was definitely in two 
digits. With your permission I would like to 
present a few statistics. Forwhole of the year 
1992 rate of inflation was 13.7 per cent despite 
the claim of the Government regarding record 
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agricultural production. Even this year the Gov-
ernment says that there will be record agricul-
tural production and the sugar production is 
already more than that of rest of the world. Sugar 
production stands at 1.35.oo.oootonnes. If the 
foodgrains stocks are high and there is no need 
for imports and on the other hand export is the 
need of the hour then why are prices rising at 
such a fast rate. The hon. Ministerof Finance 
must explain all this. 

The result of the financial mismanage-
ment, absence of Government central on mar-
ket and the policy being Implemented for the last 
three years to allow Indians to operate in market 
is that inflation has increasing in the country and 
the prices of all commodities have been going 
up constantly despite good production. The 
present Government has no policy. 

The Government claims that they have 
brought down the fiscal deficit as per the param-
eters of the world Bank, and now Budget deficit 
has come down to nearly Rs.44oo crores. Dr. 
Manmohan Singh has stated that they would 
bring down the fiscal deficit to 5 per cent G. D. P 
I would challenge thiS claim made by him. Any 
fiscal deficit may be reduced by diminishing 
capital Investment but it ultimately leads to 
Increase In mllalton. It IS deSirable for the Gov-
ernment or for any competent Minister of Fi-
nanceto reduce the unproductive expenditure to 
reduce Budget deftcit. However, this Budget 
conveys no massage or indication to this effect. 
The expenditure on Government machinery, 
,personal security has been Increasing continu-
ously. Now, the figures being received, Indicate 
that our foreign trade deficit would increase 
further 

The han Minister of Finance has reduced 
the customs duty on the Imported items In the 
Budget he has presented. and in this manner he 
has increased surcharge of about Rs.5200 crore 
In the Budget. We earn about Rs. 5200 crore In 
the from of customs duty but due to reduction in 
customs duty on luxury items etc., we would not 
only be deprived of this amount but our indig-

enous technology and industries, whICh are still 
in theirearly stage. and which are not so finished 
andspecialisedascomparedtoi~rtedgoods, 

would not be able to complete with other coun-
tries of lhe world which possess the technologi-
cal heritage of about 400,5QO and 700 years old. 
Instead of competing with the items of other 
countries, if the Govemment open their doors for 
the import offoreign goods, it would certainly laid 
to unemployment. reduction in the capital gen-
eration, rendering our industries almost on the 
verge of closure, and encouraging deficit 
economy. Therefore, the Govemment has given 
rise to a complicated situation by reducing 
customs duty in this direction. 

Secondly, we have been facing a continu-
ous trade defiCit and as per the figures of the 
current year, our country is likely to suffer deficit 
in foreign trade to the tune of Rs. 3500 crore In 
April-December 1992. this defiCit rose to amount 
350crore dollar whereas during the same period 
last year, it was of the order of 60 crOfe dollar. 
According to the Governor of the Reserve Bank 
of India. the import dunng this penod increased 
to 16 .. 5 percent where as export increased only 
to 3.4 percent When the export of a country IS 
less and the rate of import IS higher. It IS but 
natural that the deficit in foreign trade would go 
up continuously. At the time of Mabon of Thanks 
on the President's address In thIS august House, 
the hon. Prime Ministerwas praiSing forthe fact 
that we have got a big market of RUSSia as a 
result of whICh our exports would go up we would 
be able to augment our foreign exchange re-
serves But contrary to the claim the han. Pnme 
Minister had made, the report published by the 
Reserve Bank of India states thatthe exports to 
the countnes which was made In Indian rupee 
have Just come down to 2.2 per cent. ThiS deficit 
ISCO;ltlnUlng. Such exports have come down to 
68.4 percent. Thecountry, which we conSidered 
as a big market lor Indian exports and through 
which we could earn adequate foreign ex-
change, IS In a shambles today and IS not In a 
posItion to Improve Its own economy. The Infla-
tlOO has gone upm RUSSia alone to 2500 percent 
We can well Imagine the Import CapaCity of such 
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a country . I fail to understand as to how does our 
hon. Prime Ministertry to find out a mar~et in a 
country which itself is pasing through an acute 
economic crisis, and how does he make it abase 
of our foreign exchange reserves. My submis-
sion is that it is a lalse notion, we connote raise 
ourforeign exchange reserves by exporting our 
products to such country while ourtrade delicit 
is increasing. 

Similarly, the foreign debt is going up. 
Foreign debt has risen to 78 billion dollar by the 
current year. our country has received foreign 
debt to the tune of Rs. 2lakh 15 thousand crore 
during the last two and a half years as a result of 
the policies adopted by Dr. Manmohan Singh. I 
have got figures for the month of January with 
me, according to which, we are indebted to 
foreign countries lor dollar two lakh twenty live 
thousand. How can we raise our loreign ex· 
change reserves under such circumstances? 
cutrade deficit and foreig1 debt are going liT' ;-Inn 
new avenues are beingexpl5rred 10 tncr("lse 
that debt further. Our import bill is creasmg 
continuously. Our expenditure on Import nf 
Petroleum products is likely to increase from' 
thelastyear'sbilofRs. 7600croreto toRs. 9000 
crore this year. On the one hand" our bill of 
petroleum products is increasing while on the 
oIherhand, Dr. Marmohansinghas reduced the 
excise duty on luxury items likecars and license 
has been made free. Our country is already 
fincingitdifficulttobeartheburdenofsuchthings 
ascars are making the environment more pol-
luted. As a resun of new policy, more and more 
companies wilmanulaclurecars, thus making 
them available at COi"Il)aI'8tiYIy cheaper rates 
and at larger scale. Dr. Manmohan Singh !'las 
statedinhisspeechthatsincelhisindustry is on 
the verge of closure, that is why facilities have 
beenextendedtoit.ltwouldcerlainlycause loss 
in revenueandalsoinctease our petroleum biB 
bec:ausethesecars would need petrol orciesel 
torunandnothingetse. Thehon. Minister has 
made ilpossbletolhiseffec:ts in the Budget. All 
this would lead to increase in1he rate ofinftation 

in the countryfourways have been opened in this 
Budget. Foreign debt is increasing, the foreign 
trade deficit is increasing, theforeigtrade delucit 
is increasing and similarly petroleum bill is 
incrfeasing increasing incessantly. These 
things, besides opening new industries and 
Govemment's failure to take masures to in-
crease the inglation and also increase foreign 
debt on our country. The Governll'ent of India 
have not made any efforts to generate more 
internal 

Besides, I would like to suggest that strict 
ban should be imposed on foreign investment, 
and the area should be specified in which loreign 
Investment can be made. The Government 
should adopt a clear policy in this regard, par-
ticularly when some countries are involved in 
giving rise to terrorism in developing countries. 
In these circumstances, multinational compa-
nies should not be allowed to make investment 
in the sensitive areas of the country. T odaythese 
things have been made easy in the border areas 
and the door to terrorism has been opened by 
means of foreign investment. Recently, a big 
multinationalcornpany, Cargill, has been given 
permission to prepare salt near Kamila port in 
Gujarat. Do we lack the technical ~w-how 01 
preparing even salt in the country? Do we not 
have capital to open small scale industries to 
prepare salt? Gandhiji hadstarted a movement 
against the British Government on the issue of 
consumer goods like salt 'Name Satyagrah' 
played aA eminent role in the freedom struggle 
ofthecountry. Whatcanbemorecondembables 
that an American multinational acornpc.ny has 
been perrnittedlo.make salt in thesamecountry. 

Sir, there fore, I insist that an express 
opinion should be elicited in the House with the 
consent of parties as to in which areas foreign 
investment will be made. 

Sir, fourthly, I would like to Stbnent that a 
poEyshouidbeadopeedtoensurelhalloantrom 
foreign countries can be taken to a particular 
IirniI so that sell-relance can be achieved. The 
Constilution of Incia guaranteestolheGovem-
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ment the righttotrade with othercountries under 
Articles301 and 302. A Bill should be introduced 
in the House under the same Article to apply a 
ceiling on foreign loan which a poor country like 
India can take. I Failing which every Govern-
mentin the country would continue to get foreigl 
loan to avoid facing the problems of the country, 
and. Sir what is the position of that debt , has Just 
been referred to by me in a question in this 
House. 

Indian took a loan of RS.38,OOO crore from 
the wor1d Bank and the Intemational Monetary 
Fund for launching various scheme in the States. 
But in most of the cases thefunds are un utilised. 
The Government sought loans from Foreign 
agencies on their condition alities and allocated 
it to the state Governments. The loan is allocated 
to certain departments of the Government of 
India also but the work on schemes and 
programmes is still pending and the burden of 
loan goes on increasing and the anterestthereon 
IS paid unnecessarily. Therefore. we should fix 
upon ourselves the maximum limit of loan that 
we can take and we should not allow our country 
to be pressunsed by the Wor1d Bank and the 
IntemalionaiMonetaryFundundefanyclrcum-
stances. 

SI[, my suggestion IS that no cut should be 
made on the subsidy given to agriculture In an 
agricultural country like India where the whole 
economy revolves around agriculture. The 
Government has responded in Rajya Sabja to 
th:)"e countries Inthe World which exhort up to 
abolish subSidy on agriculture. I have Visited 
many European countnes and thiS Issue has 
created a disastrous situation thefe. The Gov-
ernment was toppled In Ilalyan this very issue 
ot the subsidy on agriculture. It was proposed to 
abolish subsidy on agriculture which resulted 111 

revolt against the Government. In an agricul-
tural country like japan the subsidy on agricul-
turallnvestment is 48 per cent. In European 
CCluntllcs which are as prosperous as Japan, 
thlssubsldyis48percentinEuropeanCommon 
t"h rket. Thir subSidy is 41 per cent in Canada. 
'j, ~cr cent in America whereas itis only 6 per 

cent in India. When the Govemment raised the 
prices if fertilizers by 28 per cent, I raised this 
issue in the Parliament. I said that the invest-
ment of fertilizers alone in agricultural sector 
in a year is 30 per cent and the Government 
replied t~at due to increase in prices of fertilizers 
its consumption has gone down by 37 per cent. 

16.00hrs 

H (he farmers consumption of fertilizers 
reduces. the economy will be in doldrums and 
it will adversely affect agriculture. 

Since you are ringing the bell again and 
again. I would like to conclude by expressing my 
concern that the Govemment should launch an 
intenSive drive to eradicate poverty in the eot.n-

try and present such a budgetthat we maybe 
self·dependent and mobiIiescapital and enable 
the unemployed to seek gain lui employment. 
With thiS appeal I conclude. 

[English] 

SHRIAMALDATIA(DiamondHarbour):1 
rise to oppose thiS Budget. The Budget. as usual 
has the serice which has been stat red by the 
present Finance Minister in 1991 and it is the 
third of the sem:s which treads the same way 
much farther and It takes us nearertothe ec0-

nomic morass which we are afraid the Govem-
ment IS leading the country Into by lis absolutely 
misconceived poliCies. It cannot be said that 
these PoliCies have been devised in orderpre-
sumably to fight agalOstthe rising inflatlOl1 and 
the faUlngvalue of the rupee. both in thedomeslic 
as well as the foreign market and, devaluation 
which has become aH too apparent by 1991. 

6O.02hrs 

(SHRIMATI MALlNIBHA IT ACHARYA 
mtheChair) 

We have neverbeen toid the reason by the 
finance Minister in any of the three Budget 
speeches. why the Indian economy had found 

\ 
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itself in such a position that we had to completely 
change the direction of our economy and try to 
embrace a type of policy which we had fore-
stalled long ago. 

We had given up the policies which were 
chalked out by those who had fought in the 
independence movement and which were later 
on enshrined both in our Constitution and in our 
successive Five Year Plans. 

All these policies have been given up in 
favour of a policy which we all believe has been 
dictated to us by the lending agencies like the 
IMF and the World Bank in order ostensibly to 
integrate the Indian economy with the global 
economy i.e .. theWestemworld'seconomyso 
that, according to us, India and other developing 
countries which follow this kind of policy will for 
ever remain a kind of colony for those rich 
nations in the world to exploit us. 

The Budget is one which is meant for only 
asmaHpercentageofpeopleofthiscountry. The 
Finance Minister and the people in the Govem-
ment would have us believe that it is meantfor 
25percentto 30percent of the people. The IMF 
and the westem countries believe that in India 
they will find a market for about 25 to 30 million 
people. But, indeed, thatpossbly is not the case. 
In India we have a very minircule percentage of 
rich people, people who can reaRy buy the goods 
which the westemcountries are trying toseH us. 
Nevertheless, theywouldhaveusgoforthiskind 
of new economic policies. The new economic 
policy is very blatantly meant to be a Budget for 
the ruling elite. This ruling elite consists in India. 
according top the economists whom we trust. 
only about 3 to 5 per cent of the people. 

This year's budget sets out. in line and 
conSistently with the Budgets of the last two 
years. very soft optio.ns for these people. The 
income-taxes are down and remain down at that 
level; the otherlike the customs duties etc. have 
been taken down. excisedutle5 havebeentaken 

down sothatthe goods which these people would 
like to getfrom abroad can get; alltheywould like 
to patronise at hone and would become cheaper. 

Alpng with it has come all the other things 
like the cutting down of subsidies to the weaker 
seclionsofthe people. cutting down of subsidies 
forfertilizers. cutting down the subsidies and 
help meant for the unemployed. This has all 
come. This is a part of the new deal. the new 
economic policy. I am afraid that this re-struc-
turing of the economy, the economic perestroika 
of Shri Manmohan Sing is going to lead us into 
the same kind of chaos in thermos of econom-
ics, in terms of the economy as the previous 
generator of perestroika in the USSR had that 
country into. I hope not but perhaps this is the 
beginning of the end of what we know today as 
India 

The Budget starts with some deceitful in-
formation given to us because everybody would 
like to take credit for his policies. The Finance 
Minister has given us a rate of growth forthe year 
1992-93. the second year of this Budget which 
which is not and cannot be correct even when 
compared with the other Govemment statistics. 
He says the growth rate rate forthat year is 4 per 
cent. forthe last year that is 1992-93 and that 4 
per cent figure has been achieved by putting 
down. by downgrading the growth rate for the 
privies year. 1991-92 and in the Budget of 1992, 
hehassaidthatthe 1991-92growth rate was 2.5 
per cent which was taken down. This year he 
says that thought it was not 2.5 percent. subse-
quently we have found that it was 1.2 per cent, 
less than half of the growth rate that he had 
announced in the Budget of 1992. This is very 
strange. It does not happen. 

It rarely happens, if at all and the reason for 
doing that is to show that the growth for 1992-93 
in a better light; to appropriate some of the results 
olthe earlier years to be following year so as to 
put it in a higher light. 

Therefore. he expects a higher growth rate 
for this year. But we will be told later that even 
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the four per cent growth rate was a higher 
estimate and it will be again downgraded and 
next year we will be told that that has gone down 
and the 1993-94 growth rate has gone up. This 
is the way of engineering higher growth rate by 
statistical manipulations This has been resorted 
to. Moreover, we are nottoldandwefindthatthe 
growth rate is dependent mostly on the tertiary 
sector which accupies today 50 percent of the 
economy because agriculture andmanufactur-
ing has gone down. That is the state of the 
economy. That being so, five per cent growth 
rate which has been estimated by the tertiary 
sector seems to be on a very high side. And 
according to most economists whoareopposed 
to this Govemment's policy, the growth rate of 
last year cannot be more than two per cent and 
if you do not take this service sector, it is a 
negative growth rate. That is the fact which has 
now become visible of Shri Manmohan Sing.'s 
economics. 

The reasons forthis low growth rate. nega-
tive growth rate in the agricultural and manufac-
turing sectors. that is, today all sectors apart 
from the derive sector is because there has been 
very low investment in the Govemment sector. 
There is as deliberate policy of the Govemment 
notto make any further investment in the Gov-
emmentsector. There has been low investment 
in the private sector also because the 
Govemment's encouragement or at least con-
sent had created a scam. abankscam which we 
all know, by which the Moines, the capital mar-
ketgeneratedwasdivertedtospecolativeactivi-
ties and they did not flow into investment in 
manufacturing or other types of economic activ-
ity which is constructive in character. And that 
is why this demand generated was lower and the 
economy did not move fast. then the demand 
dust were due to recession, recession in terms 
of that and to some extent was caused by 
Govemment's policy, restrictive policy of lim-
iting all kinds of economic activity to please the 
bosses in Washington so that rupee value does 
not go done according to theirformula. 

There has been increase in the import 

intensity that is to say, import content either of 
export or of domestically used goods has also 
gone updueto liberal import policy and customs 
dutycutbytheGovemment in the last year's and 
previous Year's Budget and this year, the simi-
larthinghas again happend. Therefore. this 
year, we may expect that the same recessionary 
trend will go on because ofthosethat I Have just 
now enumerated, the continuing policy of the 
Govemment and the effect of this, the previous 
two years of this year will recess the economy 
tremendously. 

The Government has also seen to it that 
even the working capital of industries which are 
operating, it will not require a new capital 
invesment So. even in that sense. the produc-
tion has gone down and economIc activity has 
suffered. One of the ways in which the Govern-
ment does it is this. To give practical example, 
one of our pride public sector Industries is the 
Bharat Heavy Electncals Limited. that is the 
indJstrywhich suppliespowergenerabon equip-
ment amongst other things. Now by denying 
creditforsuppliers' credit to BHEL or purchas-
ers' credittothe various purchasers otthe BHEL 
equipment like the State Electncity Boards for 
the NTPC, the government has seen to it that 
because of suppliers credit aU these they have 
no money. They do not get money from the 
financial institutions, they do not get suppliers' 
credit here: So they have to look for suppliers' 
crecilabroadandthey are going with the demand 
abroad forthepowergeneration equipment like 
the BHEL'sown order book is very very short. 

I have been corrected by my friend, Shri 
BasudebAcharia, that BHEL's order book isn~ 
now-that may be recorded-because of the 
Government's effort to see that such public 
sector undPrtakings which have been doing 
well, should no longer do well. We have been 
doing anthistoensure thattoreign investors will 
corne here. thehon. Ministerwho istakingdown 
the notes in lie of the finance Minister, the 
architectotthesepolicies,hemayalsonotethat 
we want to know how much foreign investment 
actually has come in since July 1991 , when the 
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first Budget by Shri Manmohan sing was pre-
sented in this House. Since then. 22 months 
have passed. We would like to know how much 
foreign investment has been committ'1d. how 
much has been promised and 'how much has 
been sanctioned. we would like to know all these 
things-the figures-to be able to assess the real 
impact of this IMF and the World Bank oriented 
policy. which IS already playing havoc with our 
economy, in two Years time. 

An assertion has been made that the rate of 
Inflation has gone down. The way in which the 
prices are Increasmg -the price increase has 
beenacimit -the rateo! increase has gone down 
According to the Budget It is below seven per-
cent. There are many ways of coming to thIS 
conclusion. It depends on with what you are 
comparing. But this IS not something which is 
gOing to last long. Even If you take what the 
Budget claims that the Inflation rate has gone. 
down to seven per cent. Incidentally. it is not 
admitted by most people outside the Govem-
ment sector and they say that the inflation rate 
IS not less than nine per cent. whICh is very near 
to what was prevailing even last year. In spite of 
the cuts In fiscal defICit. the pnces have not gone 
down.Whyhasitnotgonedown?ltwasbecatJSe 
of devaluation. The devaluation has been con-
tinuous.ln 1991, there has been actual devalu-
ation which. ot course. was not admitted as a 
devaluation but was put forth as a currency 
adjustment. Since then. we have semi-convert-
ibtlrty and fuli convertibility andconlinuously the 
lIalue oifthe rupee hasfalien. ThaI Isooethlng. 

And the second thing IS that tglle admlOls-
trative price rise which the Government has 
resorted to :-.11 the lime. Now. where is the 
Govemment's :>oilcy of the market economy 
when they are aOI-mlStenng a pnce nse. What 
IS gOing to happen to ''lese Industnes and ~\lhat 
IS gotng to happen to the _ 'neratprJCelevePThe 
Government has atway<> . ·een saying that to 
contain Inflation, to hefp ant. ',' have a market 
economy with a husman face WOK.. ., will be seen 

through the PDS system will be revamped, 
strengthened and expanded. I would like the hon. 
Ministerto tell us in his reply as to what has been 
the expansion, revamptlon and strengthening of 
the PDS system. I do not think anything much 
has happened. If anything has happened, that is 
,the PDS system has become worse than be-
fore. Nothing that the people want is available. 
Whatthe people donotwantonlythosethingsare 
seen In the ration shops which the people even 
cannot eat. Nothing is fit for human consump-
tion. There is a speculation and rise in these 
commodity markets With inflalionary expecta-
tions so that whatever the Govemment which is 
trying to have a market oriented economy IS 
seen as an institution which is in fact encourag-
ing inflation. encouraging speculajlon, encour-
aging Inflationary expectations to rise righer 
and higher. 

Therefore there is really no way m the 
present policy of the Government as presented 
factors; these are a part of the poliCy of the 
Govemment to do that. And why not? Because 
it IS notthat the Inflation hurts everybody. As the 
Inflation hurts a majonty of the people, the poor 
people. the inflation benefits qUit a Sizable num-
ber of people, qUite a sizable section of the 
peopIeandarethepeqJlewhomlhegovemment 
wants to benefit. So. it is not the political will of 
this Govemment to contain Ihe Inflallon which 
Will really hurt the supporters of the Govern-
ment, whom they want to beneht 

Apart from getting the foreign Investors we 
wanted to see that the foreign exchange comes 
flowing into our country. what IS the growth of our 
export? The Govemment's target has been a t 3 
per cent Increase 011 he growth of export. A little 
bit of Increase In export has taker. please; but It 
IS very very lillie. Our current account defiCIt is 
still 7 billion dollars. Between Import andexport 
Ihe gap IS 7 billion dollars. ThiS IS beaus the 
Go>,ernment has failed to act In certain crucial 
sectors to contain the demand that the Imports 
have risen. Imports have risen moce than the 
exports have risen Imports have risen more 
than the exports Therefore the gap between the 
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Imports have gORe up. The government could 
have contained the demand and reduced the 
Increase in import. That could have actually 
brought the imports down if they wanted to; but 
they never wanted to do that. 

Fore.instancea rnajorcommodityofiflllOrt 
of this country is the petroleum and its allied 
products; petrol, kerosene, diesel and all that. 
The Government has not taken any positive 
policy for conservation of petroleum and its 
products orforseeingthat the mode of transport 
where the petroleum consumption isthehiglest 
is changed, so that the goods traffic by road 
which uses up the highest quantity of foreign 
exchange, that freight traffic is diverted to rail-
ways, and electrification for which the rawma-
terialiscoaland which is notbased on imported 
products like petroleum, is done not think of 
doing it; there is no mention of it. There is no 
mention whatsoever in the BudgetthattheGov-
ernment will have such a policy. 

The same thing goes for urban and semi-
urban passenger transport. One of the main 
consumers of diesel is tractors and the pump 
sets used by people in the villages. Hthere was 
sufficient electricity distribution in the villages 
wherethey are using diesel , then theconsump-
tionofthisiternwouldhavecomedown. Onecan 
<;JYe a chain ofrneasures which the Goverrrnent 
could have taken to see that imports are cut 
down. They have done nothing go the sort. 

Will the Government IS trying to squeeze 
the domestic exporters into reducing the price or 
squeezingtherupee,devaluingtherupeetine 
and again so that the value of our commodities 
In foreignmarkels wiI be low, they do noI reaise 
that whateverlow is the figure, ultimately the cut 
in the traders isso much-the gap between the 
price at which Indian goods exported to USA or 
imported by an US importer and the price which 
an Us consumer pays is so much-that our 
reduction of price can be very very sma" corn-
pared to that. 

I will give you an example. a pair of Indian 

shoes which IS exported to America IS Imported 
there at a price of Rs.200. after that, when ,t 
reaches the US consumer, It IS sold for nothlf,g 
less than As. 1,500. How much can you reduce 
the price of RS.200? You can reduce by Rs. 10 
orRs. 20.15 it going to make any difference Do 
you not have any marketstrategy? Other coun· 
tnes, who have increased their exports to these 
countries-America, Germany and Japan-have 
tried to penetrate the market so as to be able to 
reach the consumer. You are selling the goods 
atthe first point. 

The difference between the first point and 
the last point IS much. Have you tried to find it out 
What were you doing? Without knowing the 
facts, what are you trying to achieve? 

I have come across exporters who are 
exporting Basmati rice. If they export to an 
importer in that country their export pnce, let us 
say, is$100. They find a cooperative society. ~ 

have spoken to my capacity as a Member of 
APEDA. They find a cooperative society having 
2,000 shops for all the industrial workers in 
France. they have been able to sell the same 
Basmati rice at 50 per cent higher price. So that 
is the market strategy. If you do not know if you 
do not try to understand what should be the 
market strategy, you would always be squeaz· 
ingthedomestic exporter, squeeZing the rupee, 
devaluing the rupee again and again an still not 
finding that our exports have increased because 
you do not know how to market the products and 
where you should market them. 

I will not continue more. I will not try to 
impose myself. The Government has failed to 
make any mark except paying lip-service. that 
is the field of primary production in ~griculture. 
The Government's main duty should have been 
to make propercred1tavailable to agriculturists 
not agriculturists of the Haryana and Punjab 
variety who I am told, are rich and influential and 
they can get bank credit. I am talking about the 
restolthecountrywherethere has been no green 
revolution because" 01 course, I believe. it IS the 
deIi:lerate poIicyof~e Government not to have 
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green revolution in the rain-fed areas which 
somehow are anti-establishment and they have 
gone to the areas where irrigation is ;vailable or 
Irrigation fed agriculture is possible. Only that is 
possible, nothing else. there small farmer and 
marginal farmers as they are in west Bengal. 
Now what happens is that a farrnerwantscredit. 
Where will he get the credit from except the 
village mahajan? He cannot enter the portals of 
the natJonalised bank. 

I wished Mr. Manmohan Singh was here. I 
do not know what is he doing when budget is 
being discussed. I think, this is the first time I am 
speaking an a budget when the Finance Minister 
IS not there. He has got somebody who is very 
new. He is a very good man. 

An Han. Member: IMF People have come. 

Shri Amal Datta: Oh IMfll see, very good. 
there cheers to Mr. Manmohan Singh. So, the 
House is less important than the It. Please note. 

what IS happening in that agricultural credit 
sector? They have increased the quantity ot 
rural agricultural credit. It is Rs. 16,500 crore 
whichcomes roughly to Rs. 2OOforevery Indian. 
That is the extent ofcredit available. Buttowhom 
is it avaaable? Who gets that credit credit? I have 
visited the rural branches of certain banks. I 
have found that the aUocation is so tittle that even 
thebankhasadepositofRs. 100crore. Theywill 
allocate not even one crore. They will collocate 
only Rs. 50 lakhfor agriculture. This is evolutIOn 
of RBI rules, whatever rules they have made. 

But nobody ISthereto check orseeto itthat 
they follow the RBI rules. The marginal farmer 
and not the big farmer is allowed to enter the 
bank, seethe manager, make an application for 
a loan and see that it is property considered. 
Nobody is there to look after this. I as an MP, 
have to sit in the bank and call meetings. Then, 
Ultimately a few people show result. When I say 
that they are not gIVing loans. in one month's 

time to show ttie result they say that 50 people 
have got loans earlier anbd the figure becomes 
200 people. Theycould do it in onernonth'stime 
which they could not do earlier for years. So, 
what you people are doing in the Govemment? 
who is going to see to such things? you have 
nationalised the banks in the name of the poor 
people but how many of these poor people are 
getting loans? All the money have been wasted 
in the loan mel as. These are things which the 
Government could ensure to seethatourcoun-
try need not follow that policy which has been 
dictated to us by the IMF and World Bank. Many 
things couled have been done using our natural 
resources. Our natural resources are so great 
that people abroad say that they are surprised 
that India is such a poorcountry. People say that 
with the Indo-GangetIC Valley. wecanfeedthe 
entire world, if it is properly cultivated. what is the 
productivity of rice here? It is only 1600 kilo-
gramsperhectare. With muchWOlSe soa. Korea 
is producing seven tonnes, Japan is producing 
ten lonnes and such a big country like china is 
producing 5.5 tonnes. Are you not ashamed 01 
this? with such large natural resources, India is 
still poor because of the mismanagementthat 
you have done for the last forty years and still 
gOing in a path which is tangential different and 
which will take us touches and destruction on in 
a very short time. You will see the result like what 
Mr. Gorbachev unachieved in five years time 
Will be achieved by you In three to four years. 
With these words. I thank youforgiving me an 
opportunity to speak. 

16.32hrs. 

STATEMENT BY MINISTER - CONTD. 

Bomb blastin Bombay 

(English) 

THE MINISTER OF HOME AFFAIRS 
(SHRIS.B.CHAVAN):Theinvestigationbythe 
Bombay PolICe in regardtQbombexpiosionsin 
Bombay on March 12. 1993. has revealed the 
following: 
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(i) A conspiracy appears to have been 
hatched by Pakistan in conjunction 
with Dawood Ibrahim, a Bombay 
underworld don based in DUbai. and 
the Memon family of Bombay, molar 
particularly Ibrahim Abdul Razak 
Memon "@ Tiger @ Must. a key 
lieutenant of Dawned. 

(ii\ Ibrahim Abdul RazakMemon, along 
with other members of house family, 
has emerged as the pivotal figure 
behindtheblasts. Hevisited Dubai 
thrice in the recent past. apparently 
to tie up arrangements with Dawood 
Ibrahim and Pakistan 

(iii) A huge consignment of arms and 
explosives was landed surrepti-
tiously in district Raigad, 
Maharashtra, on February2J3, 1993. 
The consignment. which was landed 
between masla and Snvardhan, was 
received by Mustaq himself, with the 
assistasnce of his trusted landing 
agent, Sharif Abdul Ghafoor U 

Dadabhai. Daud Mod phanse and 
Rehim Laundrywalla. all of whom 
have since been arrested. 

(iv) As part of the planned operation, the 
arrival of the arms and explosives on 
the Westem coast was preceded by 
the Visit of on of the landing agent. 
DaudMohammad Phanse, to Dubai 
on January 19-22, 1993attheinvita-
lion of Mustaq, who arranged for his 
stay at Hotel Delhi Darbar. Dubai. On 
January 20, 1993hewastakentoa 
bungalow to meet Dawood Ibrahim. 
AsperPhane'sdisclosure.Dawood 
indicated his intention of sending a 
consignment of 'chemicals' a code 
name for explosives to india asked 
Phanse to arrange for its safe land-
ing. The consignment which arrived 
in district Raigad on February 213, 
1993 was carried in a speed boat 

which has ownership links with 
Dawood Ibrahim. 

(v) 'Tiger' Memon also played a promi-
ne[lt role in recruiting and motivating 
the trainees for carrying out the 
blasts. While the explosives, arms 
and 
operators at Dubai, both before their 
departure for Islamabad and after 
their retum. 

(vi) 20 such operators left Bombay for 
Dubai on different dates in February, 
1993. Theyleft Dubai in three groups 
by PIA flights on February 9,13 and 
20, 1993; they were received at 
Islamabad Airport and driven off in a 
covered vehicle without going 
through the Immigration located in 
an isolated area about two hours 
drive from the Islamabad Airport. 

(vii) The training comprised physical 
exercises, use of lEOs, handling of 
grenadesandfiringfromKalaslmikov 
rifles. The operators were briefed 
specially to targetshoppingcentres. 
bndges, carparking areas, crowded 
localities and temples. 

(viii) The departure from Islamabad to 
Dubai,onlstMarch,l993wasagain 
arranged without observing any Im-
migration formalities. While the 
group leaders had sought to destroy 
the Passports of the trainees, a num-
ber of Passports survived this pre-
caution. The recovered Passports 
bearan Entry stamp dated February 
18,1993 and an exit stamp dasted 
February20, 19930fthe Immigration 
authoritiesatDubai. Further, there is 
an Entry stamp dated 1st March, 
1993 at Dubai Airport and an exit 
stamp dated 2nd March. 1993 for 
Bombay. The significant absence of 
Arrival and Departure stampings of 
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last one to leave was Mustaq 'llger 
The final touches to the ground level 
arrangements were em; . C : "d by 
Mustaq to his trusted lieutenants 10· 

cluding Ashgar Muqadam (Man· 
ager), Yalkub,Javed Daud Patel @ 
'Chikna' and Anwar Haji Theba. A 
number of persons were then used to 
plant the various cars and scooters 
as well as susitacas bombs in thir· 
teen chosen localities. Three of tribe 
bombs in thirteen chosen localities 
of unexplored 31 empty cardboard 
cartons, suspecled to have contained 
the explosives, have since been reo 
covered from the AI-Hussain build· 
ing, in Sombay. While the stamping5 
on these cartons have been dellber· 
ately erased, two of the recovered 
cardboard boxes stiU bearthe stamp-
ing of city In Pakistan. 

(Sh. S.B. Chavan) 

(IX) 

(x) 

(xi) 

the Pakistan Immigration authori-
ties, between 20th February and 1st 
March,l993areeloq~nttestimony 

of Pakistan' s involvement. 

The Pak comphcity IS further cor· 
roboratedby a traveidatainputwhtCh 
shows that 6 members ofthememon 
family left Dubai for Karachi by flight 
PK-2140nMarch17,1993. 

Evidence is available about the com-
plicity of the Memon brothers in the 
Bombay blasts. A Marcti van aban-
dOlled by some of the conspirators 
after the bomb blasts was located in 
Worli area on March 12 evening. It 
containedA~-56riflesandhandgre-

nades.OwnershipoftheMarutive-
hicle has been traced to Yakub 
Memon's wife. The search of the 
Memon's house has led to the recov-
ery, arnongothers, ofthe.gnibonkey 
of scooter. This key was of one of the 
three unexpIordedscooterwhichwas 
detected in Saigon area of Dadar. 
Empty cartons of explosives were 
also recovered duringthesearches. 
While an effortappearstohave been 
made to obliterate the inscriptionson 
these cartons, a close examination 
shows Lahore markings. Therecov-
ered grenades bear the markings 
'ARGES'. These are similarto those 
exploded by members of the group 
elsewhere in Bombay on March 12. 
A large number "f suet, grenades 
have been reco\l<l' ~ du ring the in-
vestigations. The.. markil1JS on these 
grenades are those of a registered 
Trade Mark of an Austrian firm. Fur-
therequerries are ongoing. 

All the rnembersofthe Memon fam-
ily left Bombay for Dubai between 
1 Oth-l2thMarch, 1993. morning. The 

(xii) The Bombay Police has so far ar· 
rested 80 persons who are accom-
plices in the conspiracy, of whom 10 
were trained in Pakistan. 

The Government of India had promptly 
infolmedthe Pakistani authorities of the Mernon 
family's involvement in the bomb blasts in 
Bombay as well as about the details of their 
travels and of their collaborators between India 
and Pakistan through Dubai. 

The reaction ofthe Pakistani authorities to 
the information given to them so far indicates 
that Pakistan will the all possible measures to 
ensure against the exposure of any information 
relating to Pakistan training the conspirators in 
theircountry. This does not surprise the Govem-
menlof India because Pakistan is under obser-
vation by important members of the interna-
tional community about its involvement with 
state-sponsored terrorism. It is our assess· 
ment. therefore, that instead of cooperation in the 
apprehension of the Bombay blasts accused, 
Pakistan would try to safeguard against any 
revelation of their involvement in the explosions 
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while the investigations arecontinuing.1he 
result., of the inquiries so far clearly indicate 
P3kistan'sorganised support and involvement 
I n the planni~g and execution of the series of 
bomb blasts which took place In Bombay on 12 
~,larch, 1993, leading to a large numberofinl1O; 
'ent persons being killed and injured, besides 
3normous loss to property. 

. Translation] 
(Interruptions) 

SHRI NITISH KUMAR(BARH): Madam 
':::hairman, he has not stater' 'Alhether C.B.L 
enquiry will be held or not. wh.e.' this issue was 
r 31sed in the House the han. Minr.;ter of Parlia-
mentary Affairs had assured the Housethatlhe 
han. Minister 01 Home Affairs will give a state-
ITlPntwhetherC.B.1. enquirywouidbeCOl1CU::led 
ornot. 

(Interruptions). ... Madam, Chairperson, 
'( esterday this issue was raised as to why the 
C. 8.1. enquiry IS not being conducted The hon. 
MinIster Affairs will make a statement in this 
regard 

(Interruptions) 

SHRI MADAN LAL KHURANA(South 
Delhi): Madam, he has not utte~ed any thing 
aboutthe C.B.I enquiry into the matter. He has 
also not said as to when Pakistan was informed 
aboutthematter. Thehon. Ministerofextemai 
affairs stated yesterday that he did not know 
whether Pakistan was directly involved in it. I 
wouldliketo know whether the hon. Ministerhas 
Informed the Minister of extemal Affairs about 
II .... (Interruptions) 

SHRI NITISH KUMAR: Yesterdaythehon. 
Minister of Parliamentary Affairs had assured 
the House In the Issue of the C. B.I enquiry. 

Mr. ChaIrman: There can be no 
clarificartionon the statement made by the Min-
ister. 

SHRI NITISH KUMAR: I am not seeking 

any clarification. I am merely pointing out the 
hon. Minister of Parliamentary Affairs had as-
sured us thatthehon. Minister of Home Affairs 
would make a statement loon the issue of hold-
IngtheC.B.1 "enquiry. through you, I would like 
to know whether he will make a separate state-
mentor he will tell us just now whether the C.B.i 
enquiry will be held or not. 

Shri BhogencIraJha IMadhubani): Madam 
a darifJCation on is needed here. It has appeared 
in the newspapers that the Chit Minister of 
MaharashtraisagainstthemovetoholdaC.B.1 
enquiry into the ma!ter. I would like to know as 
to whatarethe facts. I would like to knowwhether 
the Maharashtra police is capable 01 holding 
enquiry into the bomb blast incidents in Bombay 
for which conspiracy was hatched in foreign 
countries. Wouldtheenquirybe handed overto 
theC.B.I.? 

[English] 

Mr. Chairman: Mr! Anna Joshi has Just 
now informed that he has certain information to 
be given to the House. So, I wiUbeallowinghim. 

[ Translation] 

ShnAnnaJoshi(Puna): Madam Chairper-
son, I rise to submit with deep sorrow that just 
now a news has been flashed that a bomb 
exploded at pune railway station in my constitu-
ency around 2 p.m. Fourpersons were killed on 
the sport and several others received injuries. 
The buildings around this site were also dam-
aged. This is apreliminary news a details will 
follow. Through you, I would like to urge the hon. 
Minister 01 Horne Affairs that He should make a 
sfaternenttomorrowon this issue also (Interrup-
tions) 

SOME HON. MEMBERS: Right now. 

SHRI ANNA JOSHI: He should make a 
Statement just now. This is my humble 
request. ... (Interruptions) 
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SHRI NITISH KUMAR: He should make a dies the Central Government contemplate over 
statement on this incident just now and at the it? does it suo-motu propose to hold a C. B. I. 
same time he must also assay something about inquiry or not? soon after the incident, the Gov-
holding a C.B.! enquiry into the Bombay bomb ernment had sent a team thread(lnterruptions) 
blasts. Today the hon. Minister of Home Affairs has 

stated in his statement thatthere is Pakistan's 
[English] 

SHRI S.B. CHAVAN: Madam about the 
enquiry to be entrustyed to be entrusted to the 
CBI, I would like say that unless the state 
Government were to request forthe same, we 
cannot on our own entrust itto them. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): It is an in ternational conspiracy. 

[T rans/ation] 

SHRI NITISH KUMAR: I would like to 
kumarwhetherthe Govemmentol Maharashtra 
has opposed it ...... (Intem1ptions) 

SHRI MADAN LAL KHURANA: Is the 
government of Maharashtra opposing it?: Yes-
terday' we were informed that a CBI enquiry 
would bordered.(lnterruptions) It was stated in 
this august House that a C.B.1. inquiry will be 
held into il. ..... (Interruption) 

[English] 

MR. CHAIRMAN: You have communi-
cated your sentiments. Now you please sit 
down. 

[Translation] 

SHRI NITISH KUMAR: This issue has 
national and intemational dimensions. This is-
sue was raised in the House 
yesterday ..... (Interroption) Had it been an iso-
lated problem of as State, we would not have 
discussed it in the house. But it has national and 
intemationaldimensions. The august house has 
discussed it and it has discussed it seriously. 
therefore, to say that the Government there has 
not made any request, is not sufficie!11. What 

organised involvement in it. In such a situation, 
what will be the jurisdiction of the State police? 
What does the Governmentthinkin such a case 
which has international dimensions? Does it-
mootproposetoholdaC. B.l.enquiryornot? It 
seems thatthe Government has no intention to 
apprehend the culprits and it want to pass the 
buck on the Chief Minister ... (/nterroption) 

[English] 

MR,CHAiRMAN: You have communicated 
your sentiments. Now you please sit down. 

SHRI S B CHAVAN: I refute the allega-
tions/insinuations made by the hon. Members 
against the ChiefMinisterol Maharashtra.1 have 
nearly stated even at this stage If the hon. 
Members so strongly feel, I don't think we can 
impose ourselves on any 01 the State Govem-
mentsAgainsttheirwill.lf all the hon. Members 
were to agree, certainly, I have no objection. 
(I nterruptions) Even in Calcutta also, they are 
not asking for out enquiry from the Government 
of India. SO,Iet us understand the implications 
ofwhatthe hon. Members are saying. If you so 
feelthatthe Govemment of India should take the 
initiative in !he matter, the Acthasto be amended; 
and thereafter, whatever the consequences are, 
we will certanly look into them. (/nterroptions) 

[T ranslalion) 

SHRI MADHAN LAL KHURANA: There is 
Pakistans hand in il. 

[English) 

MR.CHAIRMAN: You have communicated 
your feelings tothe House. 
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I Translation] 

Now you please sit down (Interruptions) 

SHRI ANNA JOSHI: Does the Govern-
ment want to make a statement on bomb blast 
inPune? 

[English] 

SHRI S.B.CHAVAN: It is a fact that in a 
passengerstrain between Pune and Manmad, I 
believe, the ,ast compartment did have some 
kind of an explosion. Wedo not have the details 
so far. I will make an enquiry; and then, if 
necessary, inform the house. 

[ Translation) 

SHRI MADAN LAL KHURANA: You have 
stated in yourstatement that there is Pakistan's 
and in it. If there is Pakistan's hand, why the 
C.B.I... .. (lnterruptions) It must be replied ... (In-
terruption ) 

[English) 

MR. CHAIRMAN: There as no scope for 
clarifications in this House. 

[T ransIaIion) 

SHRI MADAN LAL KHURANA: This is not 
an isolated issue of Maharashtra ... (lnterruplions) 
He has stated that if the House wanted a C.B.I. 
enquiry it will be held. It may be noted that this 
adjust Hours has demanded a CBI enquiry 
ear1ier also. Since there is a Pakistan's hand in 
it, and the House also wants to hold a CBI 
enquiry, the Govemment should make an an-
nouncement about C.B.I. inquiry into 
it .. (Interruptions) 

*Notrecorded. 

16.50hrs 

GENERAL BUDGET 1993-94GENERAL 
DISCUS~ON - CONTO 

[English] 

MR. CHAIRMAN: Shn PeterGMarbaniang. 

( Interruptions) 

MR. CHAIRMAN: Please sit down. 

(Interruptions) 

MR. CHAIRMAN: Will you please sit down? 

(Interruptions) • 

MR. CHAIRMAN: This is not going on 
record. 

SHRI PETER G. MARBANIANG 
(Shillong): Madam Chairperson, I rise to sup-
port the Budgetfortheyear 1993-94. The speech 
of our Finance Minister, shri Manmohan Singh 
on 27th February. 1993. while presenting the 
Budgetfor 1993-94 ........ (interruptions) 

MR. CHAIRMAN: Please sit down. 

( Interruptions) 

SHRI BASUDEB ACHARIA(Bankura): 
What about Aligarh incidents? 

SHRIS.B. CHAVAN: I am going to make 
a statement on Aligarh incidents tomorrow. 

SHRI HARI KISHORE SINGH (Sheohar): 
The Dubai Govemment have said that they had 
gottheinformationaftertwodays. Then, aftertwo 
days, the Pakistan government said that they 
got the information. What was the Govemment 
of India doing. 
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MR. CHAIRMAN: It hasalready been said [Translation) 
that you cannot seek clarification in the Lok 
Sabha on a statement made by a Minister. 
Please sit down. 

( Interruptions) 

[ Translation) 

SHRIANNAJOSHI(Pune):Thehon.Min-
ister of Home Affairs had assured the House 
during the diSCUSSion on the Bombay bomb 
blast that information will be given to the House 
regarding the Calcutta bomb blast and a state-
mentwillalsobemad9onit. We, therefore, are 
remilldingthehon. Minister of Home Affairs and 
would also like to know as to when astatement 
will be made regardngthe CalcuttaborJt)bIast. 

PROF. RASA SINGH RAWAT(AjI1'lfJP'): 
Mr. Chairman, Sir, it was assured on behalf 01 
the Govemmentthat complete information wi! 
begiventothisaugustHouse, but nothing has so 
farbeensaid about the Calcutta bomb-bIast. ..... 
(/~) 

(English} 

SHRISAIFUDDINCHOUOHURV(Kalwa): 
When the explosion ~t Calc~ took place, at 
thattirne, the MinisterforIntemalSecurilymade 
a statement about what happened there. He 

"clarified many things. I do not know what is new 
inthatantlonwhatwilhebernakingastalemenl 

KUMARI MAMATA BANERJEE(CaIWIa 
South): The situation in Calcutta is serious. 

MR. CFiAIRMAN: YoushoUdaddRlaslhe 
Chair. 

SHRISOMNATHCHATTERJEE(BaIJ,ut. 
We will neverbesatisfied. Youmakewhalever 
statement you like, we do not mind. (Interrup-
tions) 

MR.CHAIRMAN:NoIingwilgoonrecocd 

(/ntemJpIions) 

SHRlMADANlALKHURANA:Weareout 
satesfeed with that at the Hom Minister, has 
;>tried, wetherefoie. soagewalk out (Interrup-
tions) 

16.561n 

SHRI MADAN lal Khuraba and some 
oIhermembers then left the House. 

(/ntemJpIions) 

[English) 

SHRI SOMNATHA CHATTERJEE 
(BoIpur): Madam. some peaplehavenosense 
of shame or guilt. They have destroyed the 
MosqueatAyoc:Ilya. Nowtheyhavelhetemerity 
toSJliES here( 1nIem.IpIion::.~ 

MR. CHAIRMAN: Shri Peter G. 
Malnana IQ. 

SHRI PETER G.MARBANIANG 
(ShiIong): Madam Chairperson. the speech of 
cuFnn.:eMi1isler, ShriMai mohanSingl. on 
271hFebnay1993whilereple&aiii 191heCen-
tralGovemment Budget for 1993-94 was well 
rec:eivedby alseclionsof peapleandby all our 
naIionaIandAlgionalpress.Amostailhenews-
papashadpaised1heredilterenlaspectsollhe 
Budgetin1heir news coverage on Sunday. the 
29hFebruary 1993. The SoodayTmesoi 28th 
February haddont pages the item as, growth 
Budgettloats rupeefreely. and had caIed the 
Budget as 'Reformwith tuIlan face'. 

I,too~ IheFnanc:eMinisterfor 
1heboldseep he hadtakento boost economic 
~andtoretU:elhefiscai 

andtoreignexchalllQedelicils andtocurbinfla-
lion. He has. further, eraseddoubts about the 
fur1her18forms byliberatingimpol1s and mak-
ing the rupee tully convertible on the trade 
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accounts •. The Union Budget for 1993-94 has 
also been hailed as 'growth-oriented' and 'in-
vestment friendly' (substantial increase of 32 
per cent in plan investment) as the Budget has 
met most of the demands of trade and industry. 
fhem(iin .. 

'< 

MR. CHAIRMAN: ShriMarbaniang. please 
'Vailfor a minute. 

THE MINISTER OF STATE IN THE MIN-
'STRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS)ANDMINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
'\FFAIRS(SHRI MUKUL WASNIK): Madam 
Chairperson, we have already lost lot of time on 
discussing olher issues. Several Members want 
to participate in the discussion on the General 
Bl.ldget.lwouId requestthecooperation of aHthe 
Members here. Because ofthe importance and 
theinteresl of the Members 10 participale in this 
discussion. we may continue 10 sit beyond 6 
P.MAoday. 

{ Translation] 

(Engfish) 

SHRI SRIKANTA JENA(cutack): How 
long the discussion willcoutinue Monday may 
plase be fixed as last day( Interruptions) 

SHRI MUKAL WASNIK: This discussion 
will continue till Friday. If possible, the hon. 
Finance Minister may reply on Friday. Or. as 
decided in yesterday's BAC.the Finance Min-
Istermay reply on Monday. Therefore. we have 
to COfT1'Iete the discussion in anycircumstances 
by Friday. Thediscussionhastobecompleted 
by Friday and the Minister may reply on Mon-
day. 

SHRI PETERG. MARBANIANG: Themain 
highlights 0' the Budget are a big boost to 
development expenditure. a step up in social 
sector outlay • a reduction in budgetary deficit. a 
unifiedexchangerate.areductionincustomand 

excise duties, a reforms in banking sector and 
capital markets, a reduction in interest rates. a 
measure to stimulate exports as every dolor 
eamed will yield more rupees. a special atten-
tion to Ilivitalise the agricultural credit system. 
The Budget has also taken into account that 
economic growth alone will not be enough to 
bring relief to the poorwho have been hit hard by 
inflation and recession in the last two years of 
1991 and 1992 and as such the B~dget has 
provided a big push to rural development and 
employment generation programmes and also 
to social sectors like health and education. The 
adjustment programme can no longer be 
criticised on the ground that it does not have a 
human face. 

17.00hrs 

I welcome para 56 of the Finance Minister's 
speech at page 19wherehe recommendstogive 
a stimulus to new investment in these States in 
which all the Districts are industrially backward. 
I congratulatethe proposaIto give afive year tax 
holiday commencing from the year of produc-
tionfornewindustrialundertakingslocatedinall 
the North eastem states and olher States men-
tionedtherein. 

Madam, thesearefewbasic assumptions 
for industrial growth viz normal law and other 
situation. presence of basic communication 
services. presence ofcapiSal finance market to 
mobileslargefundsforinveslment presence of 
industrial culture and foresight. presence of 
technology,presenseofelectricpoweranda 
strongscienceandtechi IOIogybase. These are 
few essentialspre-requisilesfora modem pro-
gressiveeconomy. However, aIIlheseprereq-
uisites are not available in the North Eastem 
Region. We do nofhave normal law and order 
situation. We donot have power supply to all the 
villages. Wehavevetybaclcornrntrication. We 
do not have railwaysandwatefWaysexcept for 
Assam All the North Eastern States are land-
locked. That is why. the fina'Ici8I market is also 
very shyandatsothebankdeposit in the North 
Eastem States is W!fYsmaII. (Interruptions). It 
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is a shame that since Independence, the rail-
ways of broad gauge meter has been able to 
comeonlyuptoGuwahati, and beyond GlJwahati, 
we do not have broadgaige lines. Most of the 
roads that exist are fair wheather roads. There-
fore, we cannot compare North Eastern states 
with the rest of the India. 

The substantial public sector investment 
hasnevercometothe North Eastem Region. We 
are yettog learn about the culture of industry. We 
are mostly farmers; farm oriented In our North 
Eastern States. I will give you on example. The 
Digboi Refinery is the oldest refinery in India and 
it is still operatlng is the oldest and must expen-
sive productive unit. The Guwahati Refinery 
produces 81akh tonnes of oil annually and it is 
also the most expensive productive unit whereas 
the Mathura Oil Refinery produces only 90 lakh 
tonnes of oil annually with latest technology in 
oil. We have a refinery with 81akhs annually. No 
substantial public investment has taken place in 
the North Eastem States. We are also a part of 
this great nation of ours. Assuch, I would request 
that the policy of liberahsation does not mean 
that everything will have to depend on private 
investment in the North Eastem Region.We 
shall nokmtbe abietocome forward, we shall not 
be able to grow along with tghe rest of India. 

Road communications are yet to be devel-
oped in many areas of the North-Eastem region. 
You know that we have struck oil in Meghalaya 
in the Mawsynram Develop-ment Block area. 
But till today, there is only a fair weather road to 
go to area where oil is struck. 

Then, Sir, as you know, uranium deposits 
have been found in the western sector of khasi 
hills in Meghalaya. There again, unfortunately, 
we have only a fair weather road which goes 
there. How shall we develop, how shall we 
generate resources and how shall we invest 
then? Weare lacking the infrastructure. There-
fore. the extension of a five-year tax holiday in. 
the North Eastern region does not and will not 

bring extensive and immediate investment in 
the North-Eastern region. Take Arunachal 
Pradesh. take Assam. take Tripura, take 
Mizoram. take any State. you will find thatthey 
are all lacking in the essential infrastructure. 

We have In the North-Eastern region what 
is know as the North-Eastern council where 
common projects of Big investment are being 
taken uP. be it in roads, be it in power supply, be 
it in otherthings oflite. Unfortunately, in the 1993-
94 Budget 01 the North-Eastern council, the 
Govemmentof India have cut away about RS.800 
crores and they have allowed only RS.600crores 
as plan budget. As such. many of the roads 
which are now under construcllon. cannot be 
completed and many of the power projects also 
cannotbecompleted. We need a special atten-
tion. Most of the States, except Assam. are 
Special Category States where special atten-
tion should be paid by the Government in India. 
II we go in only lor pnvatisation, I am afraid. that 
we will have no investment, no growth. and 
nothing from the budget will be flowing into the 
Statesofthe North-Eastern region. 

The North-eastem region deserves to have 
a substantial expansion of public Investment 
and we can foresee that private sector's involve-
ment and participallon IS only a drm In that area. 
However, there is a crying need of the local 
people of the North-Eastern region to get bank 
loans so thatthey can start their own small scale 
private investment The bank- dePOSit ratio In the 
North-Eastern region is very low and as such, 
many ofthe commercial banks are not willing to 
finance private investment. Dynamic, enter-
pnsingyoung men and women are running from 
pillar to post of the commercial banks to get 
finance. but without any success. The bank-
deposit ration is very small. 

Then. we come to one very important as-
pecI where the North-Eastcan be opened UP. and 
that is tourism. Many of the governments have 
included tourism as an industry. But here again, 
though we have scenic beauty, we have water-
falls, we have hot water springs and many other 
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things, we have the Oamocles' sword of re-
stricted area permit where by only four and 
above foreign tourists can goto Meghalaya and 
Assam. 

It is very unfortunate. We need the tourists. 
BLft like beggars we have to see that only 4 and 
above can go at a time. Why not allow one ortwo 
or three persons? 

Please allow them please remove the 
Restricted Area PermitforM.E. Region. Right 
from 19891 have been pleading for this. You do 
away with it. If you want us to be in the national 
mainstream, do not try to segregate us. If you 
segregate us, we will be like animals put In a zoo 
and we do not know how to respect one another. 
Many of the terrorist activities have sprung up 
from this. 

The Ministry of Food Processing has a 
great scope to develop small scale canning and 
food processing industries in the North East 
region. We find thatthe fanners producing cash 
crops, like ginger, tamarind,cotton,black pep-
per etc. and other crops, have to depend on the 
whims of the unscrupulous traders to buy their 
crops as a throw-away price. But iflhe Govern-
ment of India, through this Ministry of food 
processing can go and start small and marginal 
industrial units, I am sure, thiS will help very 
much to the farmers of that area so that they can 
preserve their products, refine their products 
and make them processed food. 

In Meghalaya, in the years 1987,1988 and 
1989, the monsoon has been very unkind to the 
fanners. 

Many crops were either destroyed by late 
arrival of monsoon ortoo early arrival of mon-
soon orbad mansoon. The fanners have taken 
bank loans and could not repay their loans. 
Appeals were made to the Central Government 
to waive <m their loans on the specifiC ground of 
the destruction by the monsoon. However, till 
today, neither the State Govemment has done 
anything's to waive off the loans nor the Central 
Government of the Janata Oal in 1989 which 

promised waiving olthe loans of RS.1 0,000 has 
done anything In thiS regard. Our farmers cannot 
get any more agricultural loans from the banks. 
The North East States require adequate avail-
ability.of Bank credit at reasonable rates of 
interestto start Industnal foragncuttural growth. 

The Central Government will have to make 
concessions in the statutory liquidity ratio. The 
lending rate of 17 per cent IS too high to attract 
private investment. 

The progressive work of NABARO is not 
known to the North East States. I am happy to 
notethatthrough inthe Budget the rate of NABARO 
re-financing of agricultural bank loans is being 
increasedlo90percent, in the case of North East 
Stales proper monrtoring must be undertaken 
immediately to sel that the benefits accrue to the 
people of these areas. 

I would also like to draw right attention of the 
Union Government to the most important shil-
ling bye-pass andJowai bye-pass in National 
Hlghwaynumber 44. The State Govemment has 
requested the Centre to allotfunds so that those 
two bye-passes can be laken up and the work 
can state. However, lill today noting has been 
done. The National HlQhway Number44 IS a very 
heavy highway wrth Ihousands oflruckscomlng 
from Tnpura, Mizoram, Assam, Manrpun etc. 
which plylo come 10 Assam and 10 BengaL The 
State Government of Meghalaya have got a 
timing restnction. The vehicles cannot ply 
through the shillong city from SIX in the mommg 
lill six in the evening. 

Thousands of trucks from a queue because 
they cannot go. For the two bye-passes road. 
gardly Rs.50creres have been given andforthe 
so many years noling has been done. 

Madam, before I sit down I would like to 
drink to the notice ofthe hon. Ministerthat in the 
last Plan allocation Meghalaya has been given 
Rs. 284crores. Ouloflhis, about RS .. 94crores 
had to be raised by the Meghalaya Government 
through public subscnptions I. e. As. 50 crores 
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IhI'Ol.9l banks and otheragenciesand about As. 
44crores through'oreign investment. Now, if 
!oreigIlEllSarenotalowedtocometoMeghalaya. 
which foreign country wi" come and invest 
there? Now, Meghalaya being a special cat-
egory State, I would request that the Central 
Government should again reaHocale the Plan 
aIIotmentforMeghaiaya doingawaywith Rs. 94 
crores meant only 10 be raised through public 
contribution and foreign investment. 

So. with these few words I support Ihe 
!b:IQel 

[ TtanSIBIlbnJ 

SHRI BHOGENDRA JHA(Madhubani): 
Madam. I rise to oppose the Budget presented 
bythehon. Fmance Ministerinthe House. The 
aim of the Budget is to boost imports. as stated 
by the hon. Finance minister on page 2 of the 
Budget Imports have to be boosted to boost 
exports. Themainpoint~forexportand 
exportforimport Itrneanswewilboost exports 
tomakegoodthedeficitofforeigl exchange and 
then we wi" import. It means we would have 
alreadyspentforeign exchange on imports just 
toeamforeign exchnge by boosting exports. 
Thatiswhy,lhemai'lpurposec:llhe Budgetthat 
it will prove helpful in raising the standard of 
Iivingoflhepeople inlhecountry and raising the 
procb:tion. has been defeated 

I will corne to the pointc:lcapital investment 
Iatef. YOUi\reopeoingthe doofsfor foreigners. 
Anyone can establish industry here. Will it do 
anygoodtothecountry?wewere tI1derthe rule 
of Britisher'sfor2000years, hadtheydone and 
industriIisatio in India? At that time none was 
theretostop1hem. Even now when we have set 
upirD.Jstriesinthecountry afterlndependence. 
wehavedonesowilhthecolllmorationotthethen 
U.S.S.R. There is not even a single heavy 
in<lJstryintheCOll'ltryforwhichwe might have 
not~foU.s.S.R. wiIhoutgetlingcisappoir1tect 
in the world. whelherinthe U.SA orin the U.K. 

I am lal:-:;ng of all the industries whether it is 
BhilaiorHatiaorBokaroorBhopalorHaridwar. 
There', ,reo these who are having'aJse notion 
today h lYe gol greatly disappointed. Madam, 
the fals·motion lhatanyheavyindustryorbasic 
industr I which had been called the capital of 
industr'es sy Jawahar lalji ... ( Intenuptions) Do 
you hope that any muhinational company will 
establish big industries in ourcountry? 

Madam, newspapers in ourcountry have 
made much publicity about it. RecenUy when I 
visiIecIChina.lwantedtoknowseriouslywhether 
there was any basic industry in China, estab-
IishedwithforeigncapitaJ?Onebranchofbank. 
industr;es of some luxurious goods, and 
delctronicsindJstrieshaYebeenestablishedby 
non-reSIdent Chineseonty. Hong Kong is going 
to be unified with China sooner or later. This 
Budget relies upon a false noIionthatinckJstriallv 
develc led countries will establish heaYingthe 
probIet '1 of market. Thenumberofunemploved 
has gone up intheU.S.A. Theyneedmark~. 
WhenthefarmerU.S. presidei IlBushhadgone 
toJapantoexplorernarketandwhen he did not 
get a Sl'tisfactory reply, he fainted at the dining 
table. L lter, the AmericanvotersmadB timfuly 
uncons' ious. This is the problem of rnar1tettor 
them. Tlatis why they need rnartletlikethat of 
Incia an:l Russiasolhatcan market1heirprod-
ucIS. Th "is a new type of investmentcompe-
tilion. AI ~ through this Budget the Finance 
Minister i IS opened there door tor their tree 
entryint( ·hiscountry. So, we should not have 
this false notion thafforeigr leiS wi! i1Yestcapital 
in our country and thus make us setf reliant. 
Rather, it .vill prove more dangerous and our 
indigenous industries will be paralysed. 

17.24hrs. 

(SHRI PETERG. MARBANIANG in the Cha;r) 

Mr. Chairman Sir, wecanmakeprogress 
furtherbyprovicingpcolectiontoourinclJstries, 
which are quite competent and whiCh are al-
ready making exports. The new arrangement 
wilt hit these industries hard. It wilt stop our 
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1ndustrialdevelopmenl This danger t ,as been 
overlooked in this Budget 

Thisisllethird Budget of this Go, emment 
andthe1hiltt8udgetofthehon. Ftnanc:E Minister. 
He is hoping. not ctaiming, an increa ">a in the 
industrial production. AgricuHural pr, iduction 
has increasedcb!togoodmonsoon .. A Jartfrom 
that. the Government has given figur, ,s about 
many parts of the country. Some St tes like 
BiharandOtissaarefacingdroughtthis iearbul 
on the whole, goodrainshaveincreasec Jroduc· 
tion. lfwetakeaeditofsuc::hgoodprod ctionin 
tghe Budget then it is a great folly. Our f inance 
Minister has been silent over the rol· · of the 
Buclgel inlasltwoyearsandilsroleinthe .:urrent 
year. Heisnotshowingarf,/hopeabout ir :iease 
in prO<i.lction. 

Kit is being hoped that our industr--?S will 
compctewith outsideindustries. TheG. vem­
ment is going against our established inci· IStrial 
policy. They are sassing that they are foll, .wing 
that policy .but, intact. they are going aga ,st it. 
Our policy is to set set up heavy indu� ry in 
public sector. The medium industries st. ould 
meettherequilanentsdtheCOllltlyands-nal­
scalein<u.lriesshouldbedeveloped by l · ;ing 
electricallyoperaled machines. Onlythefi l8St 
country like ours can make progress in pre, luc· 
tion. ButaltheltlleeconsecutiveBudgelst ive 
frustrated the basic concept of our i� 'rial 
policy. 

lnthenameofpoolicsector, indust� ue 
being made sick. Ourooleague Amttamal [. ,tle 
was just making a reterenceto Bhopal. Th .. \ is 
the biggest heavylfldlJSIJyin Asia. Heavy inc· IS· 
try at Hetia and Ranchi have also been m. ·Je 
sick. Theseindustriesarenotgetting orden 'or 
expansion of units. in the country. If Hali, is 
closed down, doyouthinkanyotherestabli. 'l­
mentcanbebuilt-uphentwith foreign capil, : . I 
wouldliketoaskthiscou,trywillprogress wt- 'fl 
we arecreatingdanget'sforourown industril i. 
Circumstancesarebeingcreatedtoclosedc,. ·n 
hatiabhopal. Hariclwar. ilheindustries. thatc ·e 

heavy electrical industries. are closed 
down: then what would happen. II Hatia, 
which 1-, capable of giving out production in a 
year equ;.: to the production of one Bokarro. 
iscloseddowr .. how will \he nationmake 
progress. So. I think ·, 1s a heavy blow to the 
roots of our industriai development. 
Hthispolicy and Govemmentw1i' continue 
further, the country has to· lree a big 
danger. So I would like to emphasize that  
basic policy itself is wrong, 
forexampleyoucar, see. 

Only one paragraph has been devoted 
to agriculture, saying that it is important. 
Who wiU not say that agriculture is not 
important for country like India. But what is 
the basic concept of agricuHure. 
Hislhattheremustbeproduction. The land 
must selougto the one who toils in the field. 
TheenterBudgetissilentoverit. There is a 
national policy on land reforms but there is 
no indication about it in the Budget. land 
ceiling laws should be implemented in all 
the States and laod excess to that ceiling 
should be ac­quired and distributed. If such 
provisions are made in the Budget. 
wecangivesomemeans to farm labourers to 
do fanning. Hmoreand more 
peopledolarmingwilhmoclem�tsand 
maketheCOl.lltl'ysel 
reliinandp,oli.lcegoods tor exports. then 
thenaliCJncan make progress but they do 
not understand it. The Finance Minister 
does not have any regard for land reforms. 
lfthisGovemmentallowsthetillersor farm 
labourers to implement these land ceiling 
laws in their ownway, lthink,. itwillnotdoso, 
Rather,itwillopposesuchmove. Wehadmade 
some progress in implementing these laws 
but the Government ismakingal<Mefforts 
to<jve up theirimplemelllation through these 
policies . Through this Budget land ref°""5 
have been totaHy ignored. The Government 
has taken a dangerous step by keeping 
silence over this issue, will India follow the 
footprints of America or France? ( 
Interruptions) I know. many land 
lordcolleaguesd 
minesittingthissideandthat side are 
havingalergytowhatlamsaying.But I am 
saying, if such l)Sllicycontinues, the nation 
will not sit silent. 
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This Budget and the Government policy 
may prove helpful in distributing surplus land 
among land~ess and thus prove helpf~ll in put-
ting to an end to the social injustice and eco-
nomic exploitation. If this is notdoneforboosting 
production and mRking Mailable there imple-
ments for the needy. there will be dangers of 
communal violence. caste violence. economic 
backwardness of the country and investment of 
foreign capliaim the country. The big country 
like India cannot make progress in the wake of 
such a dangerous policy. as it is not a small 
country like Taiwan. Singapore or Hongkong. so 
I would like to submit that agriculture does not 
mean that only big landlords. who have grabbed 
land of others. are part of agriculture. 

The Firrance Ministerhas stated to reduce 
the rate of commercial interest from 18to 17 per 
cent and the rate of bank interest from 12 to 11 
per cent. But illegal usu:y has assumed senous 
dimensions in the country. In every state olthe 
Country, there is a ceiling on rate of interest. But 
it is being Violated openly. The rate of interest on 
loan taken from money lender IS 15 per cent but 
the rate as high as 150percent 200 percent, 400 
per cent pr even 600 per cent is charged. So, a 
big part of whatthe labourers get, goes towards 
interest. Do our banks have any role in it? 

Does our present economic system play 
any role In stopping the practice of illegal money-
lending. We have to see why people borrow 
money illegally and waste a major part of their 
hard eamed income. This Budget has, however. 
not at all dealt with these things. The only 
coucem ofthe Budget is to make a rich man still 
richer. 

The Govemment has therefore, made the 
proviSion that it will not ask the source 01 income 
if some one brings gold to I ndia from abroad. The 
Government will not have any objection for 
whatsoever way gold is brought in. The Govern-
ment is not bothered about the account of black 
money or about the money earned through 

smuggling is not merely an economic Office the 
hon. Minister of Home affairs has Just mentioned 
about the cases of smuggling committed by 
Daud Ibrahim and Memon Brothers. These 
cases ridicule our national security under policy. 
one has the liberty to use his blackmoney to 
purchase fold. There will naturally be price like 
and the value of wealth will go on increasing 
where there will be no increase in the national 
wealth. You can bring money from abrcadto 
spoil the prospects of industries in your country 
and vet you can goon eaming money. Therefore. 
the president of China Mao T se Tung had once 
said ... (Interruptions) 

The hon. Minister of Finance has adopted 
the policy of encouraging un productive capital-
Ism. This is revealed all through the three Bud· 
gets presented byhim. Those Budgets provide 
for you to make Monday and to become nch 
even though there will be no increase of money 
In the country. In this regard. I would like to say 
openly that eamlng of money by raising produc· 
tion will alone account for patriotism. You will be 
serving the interest of the country If you earn 
money by setting up your own industries Earn-
ing of money without prodUCing it IS gratis. the' 
glanng examples thereof are bank seandelas 

Two Budgets have already been presented 
and the third is being passed. The Rural Banks 
are on the verge of bankruptcy, There IS hardly 
any rural Bank which IS in a position to grant 
produchve loim In Villages. The situation is 
deplorable. The Government is not making Its 
policy clear. there was a suggestion that all the 
Rural Banks should be merged into one. But 
even that suggestion is working. Those Banks 
have their unions and they are being merged 
with other Banks. I would like to requestthatthe 
Government should not release their crore 
outstanding amount of RS. 250-3000crore due 
to be paid to them as ordered by the Supreme 
Court and the Tribunal. That will increase infla-
tion. thegovemment should keep the money in 
savmgsaccounts againsttheirnames sothat 
the account holders maygetthe money later. It 
will help check inflation. 
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Regardingpoces, I would like to say, through 
you that the Government should directly an-
nouncethatthe farmers would get remunerative 
prices before the time of harvesting. Officials 
should also be kept ready to make purchases in 
the villages. Otherwise, the farmers have to sell 
theirgraihs to traders in distress which is other-
wise known ass distress sale. The officials of 
the food Corporation of India collude with them. 
The actual farmers who produce grains are not 
benefited and the consumers have also to pay 
more prices, there should be a national pricing 
pOlicyforthefarmers so that the actual produc-
ers offoodgrains may get remunerative price. 
The difference of price between the one that is 
given to farmers and the other that is taken from 
the consumers should be fixed at 20 to 25 per 
cent. T he prices will not increased those limits 
and it,should be executed through distribution 
system The pricing pollcv will not succeed 
without this. 

I would also like to submit that the banks 
should be Involved In ushenng in systematic 
productive industnes In the country. I am putting 
strees on the word ·productive·. ! ask if there IS 
even a Single millionire in the country who has 
set up his business without taking loan from 
banks. Industnes are run with our money i.e. 
with the money of the people taken through the 
nationalised banks. It IS said that Public sector 
is a failure. I 5ay it IS not a failure. There are 
people who grab the money ofthecountry, . They 
are flourishing and blaming the country. 

Mr. Chairman Sir. our country is also 
experienCing power-cruises. the whole of the 
Himalayas IS the reservOir of electricity. The 
whole of the Himalayas is the reservoir of elec-
tricity. The work on Tehn Dam runs at a low 
pace. Nepal is ourneighbor country andthe teral 
region of Nepal is reeling under drought. though 
is the reservoir of water. Himalayas have the 
highest mountain peak in the word. I would like 
tosubmitthat ourGovemmentshouldhoidtalks 
with the Govemment of Nepal as soon as pos-
sible, If some development in this regard is 
made in the terai region of Nepal. there Will be 

no need to burn coal. Be it T ehri Dam Kosi Dam 
or darns on rivers Kamala and Bagmali efforts 
should should be made 10 implement the agree-
ment reached between India and Nepal. It is only 
after doinSl so, we can meet the scarCity of 
power. Production cannot be made rapid. unless 
we meetthe scarcrty of poweLlt is most needed 
whether it IS the public Sector, Private Sector or 
Small scale sector. That is why. I would like the 
Govemmenttoproceedwrth thepolicyeamestly. 

I would like to add thatthe Government has 
made the poliCy for the eastern states of the 
r;ountry that anyone who Will set Industries and 
Invest money for five years Will be exempted 
from taxation. Unfortunately. our state is also 
backward. Bihar IS also Industrially backward. 
Exceptthe area surrounding Calcutta. BengalIS 
also Industrially backward. Enlire Madhya 
Pradesh eccept a few Dockets is backward. At 
the same barnng a few big Industries Orissa is 
also backward. I would like to requetshat tax 
exemption must be given In the baCKward areas 
and backward dlstncts. so that a person willing 
to set up an Industry In the private Sector or in 

any other sector may set It up. In this way those 
a reas will also prosper with new industries. The 
Govemment should not close the Industries. 
The Govemment should not close the Industnes 
With Public sector that are sick. There should be 
a scheme to reVlWe them so that production may 
Increase. Cooperation of labourers should also 
betaken. 

The Government has already had a policy 
forthe labourers. I repeat here once again that 
labourers should be given chance to run their 
mills In profit. Mills should be allowed to beun 
collectively. There should be one union In one 
unit and elec,ion of unton should be conducted 
by secret ballet system so that clashes among 
different uOions could be checked. there should 
be participation of IaboureJ'S In production. They 
should also have a say In framing production. 
They should also have a say in framing produc-
tion policy and more over, they should have 
partICipation In management so that they may 
feel that they are also contributing in the progress 
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[Sh BhogendraJha] MR CHAIRMAN Nothingwillgoonrecord

of the country

Sir, I conclude by opposing the Budget 

since it is contrary to aspirations mentioned 

above

[English]

SHRI LOKANATH

CHOUDHURY(Jagatsinghpur) Mr Chairman, 

Str < want to make a submission which pertains 

to the procedural matter

MR CHAIRMAN Have we not followed the 

procedure7

SHRI LOKANATH CHOUDHURY The 

procedure should be like this

MR CHAIRMAN Have we not followed

U ie procedure0 Please sit down Have we gone 

out of the procedural way9

SHRI LOKANATH CHOUDHURY lam 

drawing our attention to the fact that we are 

speaking about Meghalaya and many other 

problems when the General Budget is dis­

cussed generally most of the Ministers should 

be present here Other wise, why should we 

speak We spoke on many things which belong 

to different ministries

MR CHAIRMAN We have a senior Cabi­

net Minister here

SHRI LOKANATH CHOUDHURY One 

senior Cabinet Minister cannot keep in mind of 

what all the members are saying

MR CHAIRMAN Pleasedonotwaste the 

time of the House

SHRI LOKANATH CHOUDHURY Inthe 

House, the Ministers  '(Interruptions)

I have an announcement to be made 

ARREST OF MEMBER

17.44hrs

[English]

MR CHAIRMAN I have to inform the 

House that the hon Speaker has received the 

following telex message dated 21 st April, 1993 

from the Collector of South Arcot, Cuddalore, 

Tamil Nadu -

Dr P Vallal Peruman, Member of Par­

liament has been taken into custody at

11 45 hours on 21 4 93atNeyvelliRail- 

wayStation Under section 151 Cr P C 

when he come to Neyuelli Railway Sta­

tion with a view to obstruct the tram 

carrying waterto Madras ’

17.45hrs

GENERAL BUDGET 1993-94, GENERAL 

DISCUSSION—CONTD

(Translation)

SHRI MADAN LAL KHURANA(south 

Delhi) Mr chairman Sir, this Budget is anti- 

people anti-middle class, anti-employment 

and anti-development I will prove it through 

statistical details Nut before I do that I would like 

to remind of a tragedy Ever since the first Lok 

Sabha came into existence in 1952, this is the 

42nd Budget being presented now Budgets 

used to be presented even earlier to that time in 

the constituent Assembly All Ministers of Fi­

nance who assumed office during the last 45 

years in the country said that the Budgets 

presentedbythem were progressive, develop­

ment oriented and dynamic and so on andso 

forth there used to be an outpour ofeuphonc 

expressions

‘Not recorded
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Sir evenafter45yearsofindependenceof 

the country there are incidents of sale of children 

forRs 20 in Bolangir district of Orissa as had 

appeared in India Today and in several other 

Newspapers Children are sold the hon Mem 

bers of Onssa had also raised their voice in this 

regard in this House

A team of the B J P leaders had visited 

many districts of Bihar and it found that more 

th&n 150peoplehadd«edofstarvation (Interrup 

tion)

Why are you looking so much worned71. mi 

not speaking about your state butlampres< nt 

ingthe pictureotthecountrythatistheiraftu 4 > 

years of independence

The wife of Shn Vijaypallavi in Palamu 

district block Vishrampur Village Bhukhah 

could not se her the dying of starvation so she 

killed them and then jumped into the well and 

died This is the picture of the country after 45 

years of independence On the country it has 

been said again while presenting the budget that 

the country is making progress I would like to 

say that this budget too has been prepared for 

the benefit of these people who believe in the 

concept of India and not in Bharat During the 

45 years of independence two concepts about 

the country have emerged One is of India in 

which I A S Officers and rich people believe 

and the other is that of Bharat in which general 

public believe So this budget has also been 

prepared for those people who believe the con­

cept of India

Mr Chairman sir when the country be 

came free in 1947 we were rich in terms of 

sterling balance But to day after 45 years of 

independence domestic and foreign loans have 

gone up to Rs 5 lakh 27 thousand crore Out of 

it Rs 2 lakh and 76 thousand crore is foreign loan 

and Rs 2 lakh and 51 thousand crore is 

demesticloan In this way every individual in 

India owes a debt of Rs 6056 earlier it was said 

that an Indian /armor through out his life lives in 

'lebtanddies mdebt Thesamethmgnowcan

be said about each and every citizen of India

In Economic Survey of 1992 93 G D P 

Growth Rate has been shown as four per cent 

In the same way the Government exports had 

fixed 2 5 per cent growth rate in 1991 92 Butin 

reality it declined to 1 2 per cent I have appre 

hension that it nviy happen this time also

Regarding inflation it has been said that the 

rate of iny t rtion has now come down to 5 6 per 

cent About it shn Advamji gave an example 

yesterday He said when temperature it is said 

that tempersture has risen by from degree but 

when goes up to 102 degree from 98 degree it 

increases to 103 degree then it is said that now 

it has increased by only 1 degree During the last 

21/23 years since when you have come to 

power inflation has increased by 35 per cent 

During the last year 13 per cent increase in 

inflation was registered in whole sale prices 

Statistics are given here on the basis of whole 

sale prices But when d person goes to market 

to purchase essential commodities he finds 

that the price of essential commodities have 

increased by 25 percent to 100 percent within 

on year I can give figures The same is true in 

the case of medicines I would like to emphasise 

that the prices of life saving drugs have in­

creased 100 per cent to400per cent during the 

last one year There is no proper drug policy of 

the Government The multinational companies 

are increasing the price of life saving drugs and 

essential commodities in counvince with the 

industrialists of the country

TheGovernmentshouldponderoverit It 

has been claimed just now that Government has 

reduced the custom duty and exice duty Big 

industrialists have between given coueession 

in customs duty to the tune of Rs 3273 crores 

andinexubedutyof Rs 2290crores The prices 

of luxurious goods eg motorcars air condi 

tioners colour T V washing machine etc have 

been reduced The prices of cars have been 

reduced Has the prices of bicycle bee rescued7 

The Government says that the price of those 

commodities have been reduced whces are
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produced by multi-national companies. Has the 
prices of detergents been reduced? They have 
gone up. the prices of goods of dailot consump-
tion have been raised(lnterruptions) It has been 
saidthatthe Govemment has increased budget 
allocation by 30 percent as compared to that of 
last year. But it is all illusory. At page 7 of the 
Budget speech for 1992-93. it has been shown 
that Rs. 49719crosswise were allocated last 
year. while this year allocation has been in-
creased to to Rs.63936 crore. So there is a 
increase of 30 per cent But public sector under-
takings have been included therein. The last 
year's total plan expenditure was Rs. 36973 
cram. Now it has been increased to Rs. 43251 
crore. The Govemment is claiming 30 per cent 
increase by including public sector. Actually. 
plan expenditure has been increased by only 8 
percent. thirtypercenllncrease has been made 
in the plan outlay and inflation has increased by 
13 per cen!.... (Interruptions) 

Last time, the by elections to New Deihl 
Constituency was held. 

During electioneering. the Congress can-
didate had made a promise that the income tax 
exemption limit would be raised to Rs.60.000, if 
he elected. In the same election meeting, Shri 
Manmohan Singh was present and the had 
assured to fulfill the assurance gi'Vem by the 
candidate of his party. The Government has 
made the promise with the people of the country 
and the people of Delhi. But this time, Exemption 
of not even a single paise haS been given. Weare 
heading towards insolveney. The Govemment 
willgettotaltax revenue of RS.84209crore. We 
will have to pay RS.38000 crores as interest on 
loreignloan. we are taking new Ioanof Rs.32000 
crore thIS year just to make payment of interest 
That is why, the country is heading towards debt 
trap and bankruptcy . 

Mr. Chairman, Sir. I would like to make one 
more point. Small industries have been ne-
glected in this Budget. The sulti-national com-

panies will bring their mettgriaI. staff andbraJ1d. 
names in the country. The small scale indus-
tries will not be able to compete with these 
companies. It will increase unemployment in 
the country. 1200 items which were earlier 
reserved for Smalll scale industries and cottage 
industries have npwbeen unreserved. It means 
that the production of coars clotl;l. dhoties. etc 
being made by small industries would not be 
made by multi-national 
compames .. (lnterruption) 

SHRI NITISH KUMAR(Barh): 
Mr. Chairman, Sir Shri Khuranaji. is speaking 
on the Budget. We are interested in listening him 
because he will keep the portfolio of Finance with 
him when he would be the ChiefMinisterof Delhi. 

[Eng/ISh] 

MR. CHAIRMAN: Mr. Nitish Kumar. you 
belong to the panel of Chairman. you should be 
more of gentleman. (Interruption) 

[ T rans/ation] 

SHRI KALKA DAS (Karol Bagh): Mr. Chair-
man, Sir, the lime equal to that taken by these 
people should be given to him. 

SHRI MADAN LAL KHURANA: Mr. Chair-
man, Sir, I have not spoken on the Budget of 
Delhi because no discussion on the Budget of 
Delhi has taken place in the House. Whereas the . 
Budget of Jammu and Kashmir has been dis-
cussed here in the House. Regarding 1200items 
Dr. Manmohan Singh has said in paragraph 118 
of his speech that the Govemment offices which 
usedtoprocure goods produced by smaH scale 
industries are now free to purchase from any-
where. Dr. Manmohan Singh wants that there 
should be a competition between thesmaH scale 
and cottage industries and mubi-nationalcom-
panies.1 would like to ask the Ministerof Finance 
as to how the small scale andcottage industries 
would survive in this competition? That is why, 
I term this Budget as anti-smallscaleand anti-
cottage industries. 
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Dr. Chairman. Sir, our Father ofthe Nation SHRI MUKUl WASNIK: Nitish, if the House 
Shri mahatma Gandhi had dreamt of is not extended today 
decentralisation of the economy to promote 
small and cottage industries. Butthis Govem-
ment is bent upon shattering his dream. Today, 
this govemment is benefiting the bigpeoplewith 
the help of multi-national companies and by 
having a nexus with capitalists in the country. 
Therefore. this Budget is againstthe small scale 
industries. It will ruin small industries. When-
ever small industries would try to come in the 
fore front. the multinational companies w~1 bring 
machinery and technology from abroC'd. It will 
create more problems in the country. Thu1-
labour-oriented industries should be encour-
aged in the country. If it is not done. the unem-
ployment will increase. I want to submit this 
thing only. 

18.00hrs 

Mr. Chairman. Sir. there is another issue of 
great concem for the country. This is related to 
public enterprises. You are the Member olthe 
Committee on Public Undertakings. I am also 
the Member of that committee. I wood like to say 
on the basis of may past experience of two years 
that the Government up to 31.3.92 in the 
country.(lnterruptions) 

SHRI NITISH KUMAR: The time is up. He 
may continue it tomorrow . 

[English) 

MR.CHAIRMAN:thetimeoftheHousewill 
be extended. Business Advisory Committee 
has recommended to sit late. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OFYOUTHAFFAIRS 
ANDSPORTS)AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): We will have 
to sit later otherwise we will be very short oftime. 

. J Translation] 

SHRI NITISH KUMAR: Nottoday. we may 
sitanotherday. 

we will be having very short time and on 
Friday also we have to sit late. If we start sitting 
late from toda~, we would be able to do some-
thing. 

SHRI SRIKANTA JENA (CUTTACK): 
Today, we are not mentally prepared. Do it 
tomorrow. 

SHRI MUKUL WASNIK: It would be better 
if you make yourself mentally prepared for 
today. 

SHRI NITISH KUMAR: Mr. Chairman. Sir 
three minutes extra have been taken. 

[English] 

SHRI MUKULWASNIK: Sir. I would still 
like to make a request that we should extend the 
sitting of the House today itself because it will be 
very difficult to accommodate the Members who 
wantto participate in this debate (Interruptions) 

MR. CHAIRMAN: Are we not be abide by 
the decision of BAC? 

SHRr SOMNATHCHATTERJEE (BoIpur): 
Sir. we do not mind sitting late provided two 
Members from our party are allowed to speak. 

MR. CHAIRMAN: Yes. Mr. Khurana, you 
may continue. 

[T rans/ation) 

SHRI MADAN lAL KHURANA: Mr. Chair-
man, Sir. I will conclude within five minutes. I 
have said lUst now that there are 246 public 
undertakings in the country. there is an invest-
mentof Rs. 1.75.871 crore in these undertak-
ings. 102 public undertakings are running in 
loss. The loss is to the tune of Rs. 13.674crore. 
Lack of foresight onthe part olthe Government 
1$ primarily responsible for it. If the Government 
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rectifies its policies, everything wm be all right. 
I would like to cite three-four examples without 
taking much time. As you know bungling in the 
S.T.C. and D.T.C. are highligttled but nothing 
has been said about the Maruti Udyog.1 have 
specific evidence of it. There is large scale 
bungling there. I would like to cite an example. 
More than 2000 boxes of imported spare parts 
are lying closed lor the last 8-10 years. The 
Government have invested Rs. 60-65crore but 
nobody bothers. I don't like to go Into details of 
missing cars. Maruti Udyuon is Involved in a 
land scandal also in Gurgaon. 

Mr. Chairman. Sir. the Maruti Udyog de-
cided to acqUire one hundred acre of land in 
Bonds. Gurgaon between February and June. 
1989. for construction house for its employees. 
There was no advertise. ment. no tende~ and no 
consulation was made with HUDA. Cooperative 
G roup Housing Society was also not made as 
was done earlier. Shri Anil Bhalla. an agent in 
Delhi was engsaged forthls purpose. He pur-
chased the land from farmers at the rate of Rs. 
6O.000toRs.1.00.000peracreandsoldtheland 
worth Rs. 8O-90lakh to the Maruti Udyogafter 8-
10 days. for RS.3 crore 80 lakh. maruti Udyog 
pujrchased the land for Rs. 3 crore 80 lakh. 
where as only RS.80-90 lakh was given to the 
farmers. 

Mr. Chairman. Sir. I am not saying thiS 
atrandom. An inquiry was conducted into the 
matteerandconsequentlytheD.C.andTehsildar 
were suspended. The action was taken by the 
Government of Haryana against the guilty 
offivcials and cases registered under section 
417.418 (relatedtoconspiracy).420. 120-B in 
Gurgaon. Action was taken against the I.A.S. 
Officer but the Chairman.of maruti Udyog was 
rewarded with a new post. 

I want to cite there examples to emphasize 
howpubilcfundisbeingmisappropriatedthrough 
these scandals. The Chairman of these Public 
sector Undertakings treat themselves to be 

monarchs and they are looting the country, and 
vitiating the economy of the country. If this 
misuse of money is checked there would be no 
need to impore new taxes by the Government. 
This is my'submission. 

I would conclude within two minutes. Re-
garding the Plan of Delhi Rs. 920 crore was 
aliocatedtoDelhifor 1991-92. The same amount 
was also allocated to itfor 1992-93. It means that 
there was on inc~ease in the budget. This year 
some amount has been increased but it has not 
been released so far. Why it is happening like 
that. It is because there IS no elected body in 
Deihl. The lureaucrfats prepare the budget of 
Delhi. They do not know anything about the 
expectations and priorities of the People of 
Delhi. I will conclude after citing one-two ex-
amples. The estimated expenditure for Brawn a 
Gas Turbine Project IS Rs. 1495crore. Butfor 
the project only a token amount of Rs. 1 crore has 
been providedinthecurrentbudget. No decision 
has been taken sofarbythe Govemmentwhether 
it wants to hand overthe project to a pnvate party. 
The decision has been pending for the three 
years. Similarly, we do not know anything about 
the National Capital Region Plan and Rapid 
Mass Transport system. There are numerous 
problems which can be placed before you. Re-
gardingthe problems of Delhi there is only one 
solution and i.e. holding of elections Immedi-
ately so that the people of Deihl may prepare 
their budget and solve their problems them-
selves. I conclude by saying that my party 
opposes the General budget presented in the 
House. 

[English] 

SHRI M.V.V S. MURTHY 
(Visakhapatnam): Mr. Chairperson. I rise to 
oppose this this Budget of 1993-94 because of 
so many anomalies. The present Budget has 
totally neglected the agricultural sector and the 
common man. Fertilizer prices are beyond the 
reach of farmers and at the some time procure-
ment pnces of the farmers' products became 
static or declining in some of the products. If thiS 
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Agricultural Policy is continued, I am sure the 
productivity will suffer in the near future. Unless 
a positive attitude towards removal of these 
-..nomalies is thought of and provided lor, the 
farmers are in a very distressed mood and many 
not be abletoproducetothe needs of the country . 

\ 

In my own State of Andhra Pradesh, the 
plight 01 farmers is deplorable. Thecommercial 
crops of tobacco and colton are in deplorable 
state because of the attitude of the agricultural ... 
policy and of the marketing. 

On onE' side, the fertiliser prices are on the 
steep rise. ontheotherside. there Isno market 
lor this tobacco and the colton they produce. 

I am sure that thiS Budget is only aimed at 
Ihe nch. Black-money. instead 01 checking its 

t
P. reading. is being regularisedthrough the gold 
onds. etc. The recent Increase in the pnces 01 
old is an example 01 this gold bond policy 
resentiy. 

The entry 01 the multinationals Into the 
ountry is being accepted recklessly; and it will 
ause ellmlnalion ollndlan Industry and Ulti-
lately our economic sovereignty will be at 
lake. With this policy 01 the multinationalsentry 
ecklessly Into the country. the designed em-
'oyment of millions 01 youths will also be 
copardlsed with the present industrial policy 
tlmately leading to a chaos. 

Our policy of export and import, unless we 
rik of equalising both at the earliest moment, 
furtherwe will have to pay a price foril. The 
n. Finance Minister may be patting on his 
ck for the rupee convertibility. Unless 
vernment's expenditure is curtailed, the oil 

I will be a great burden and certainly it will 
aktheback. 

The customs duty rationalisation is not to 

~fUII extent to give the desired results. Our 
ntry should not become a dumping yard for 
eloped countries 'finished goods. The policy 
uld be towards self reliance. But. unfortu-

nately, noconcreteproposals are formulated. In 
my constituency. that is Visakhapatnam. a large 
number of public sector uridertaings are trailing 
behind for want 01 policy decision. The 
Visakhapatnam !tteel Plant and the Hindu Stan 
Shipyard, for example two strategic industrif's; 
are facing financial problems ultimately leading 
to hampering of productivity. If thiS present 
policy is continued. they are bound to work 
unsatisfactorily leading to closure. 

The Report of the Chellaiah Committee 
should have been implemented In toto instead of 
accepting it bits by bits. To boost up export. 
unless salt credit is made available. I am sure. 
ourexports may not be able to deliver the goods. 
Unless productivit~ is increased on the Iront of 
the export. we cannot succeed as a nation in the 
global market in the nearfuture. 

May olthe major projects are 01 non-start 
because olthe various policies 01 stagnation at 
the State Government level and due to these 
delays. many 01 the Hydel projects are on paper 
only today. On one Side. the country is facing 
acute shortage 01 energy and il these projects 
are being grounded. we will be having surplus 
Hydel power at nO cost: and unlorrunatelywe not 
able to take advantage of what the nature has 
bestowed on us. 

The present Budget has given a fillip to the 
production and distribution of lUXUry goods. 
which are being given a priority instead of giving 
a thrust to the manufacture of essentials which 
are required by the millions of the poor of this 
country. Ourcountrycon note aftord to adopt the 
policies of the developed countries without cre-
ating the necessary climate in the country; 
otherwise. in the pr~·cess we will be losing our 
economic sovereign.y. 

For every thing, rightfrom purified salt to a 
host of small things we have to depend on the 
multi-national companies in futun>, if this policy 
is pursued vigorously. 

We used to be in forefronttechnoiogicaJly. 
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We were inthe second or third position; now we 
are atthe With position as on date. 

. , 
The present policy being pursued in re-

spect of human resource development is not 
suitable to the country. I am sure that the Gov-
ernment will take care of this and see that the 
country is put back in the position which we used 
to occupy in the past. Unless we lacers on 
human resource devetopmentand in small scale 
industries we may not be able to proceed i?bs to 
the millions and millions of young people who 
are in the queue for employment. 

I am sure thatthe hon. Minister will take into 
consideration all these aspects while making 
his final proposals to this House. I am sure that 
his interests and our interests are the same and 
are common for the development of the country. . 

with these world i thank you for giving me 
this opportunity. 

SHRI PRITHVIRAJ D. CHAVAN(Karad): 
Mr. Chairman, Sir I rise to support the Budget for 
1993-94. this historic third Budget 01 Shn 
Manmohan Singh has has pleasantly surprised 
everyone and silence the critics. It is a great 
achievement that on the one hand he has man-
aged to i~rease the central plan by 32 percent. 
raised the outlay lor rural development by 62 per 
cent, increased spending in all social secures 
and on the other hand, hecuttaxes all around, 
reduced fiscal deficit and also taken the malor 
risk of going for a unified and market determined 
floating exchange rate. 

The Budget has many firsts. It is the first 
tax-free Budget after a long time. Forthe lirst 
time the gross primary deficit which is fiscal 
deficit minus the interest as turned positive. 
Also, forthe fit time actually there was a budget-
ary surplus of Rs.4500crores. before applying 
the tax cuts. this is a result of a pragmatic policy. 
a long term view of the economy In the context 

of a new world order and a firm commitment to 
the fiscal discipline ushered in by the Govern-
ment. 

The impressive list of achievement in-
cludes and five-fold increase in the foreign 
exchange reserves, reduction in the inflation 
rate from a high level of 17 to seven per cent. 
reduction offiscal deficitfrom 8.4 to 5.3 percent 
and with the promise tocut down to 4.8 percent 
ig1993-94. 

It has the lowestliscal delicitto GDP ratio 
that we have had in the whole decade. 

Sir. he has also gone to a realistic and 
market driven exchange rate. He rescued the 
economy lrom stagnation and from the negative 
industrial growth rate. The most Important thing 
is that he has changed the direction of our tax 
structure by reducing indirecttaxation. He has 
adopted a more open trade poilcy. removed 
physical restrictions to import and has lowered 
customs duties substantially. 

The poliCies of the government have also 
curbed smugglif'1g to a large extent and almost 
vanished the Hawala operators. In short. It IS a 
growth onentt;d Budget with the firm ::ommlt· 
ment to fiscal discipline. 

Let us now examine how thus was pOSSible 
II you look at the magnitude of the fiscal correc-
tion.thls year we are anticipating a Gross Do-
mestic Product of about 71akh crore. lithe flsca: 
delicit has remained at the level of 8.4 per cent. 
as was In 1990-91 . Instead of 4.9 per cent which 
we have budgeted this year. It is a massive I 
reduction in fiscal defiCit in GOP ratio of 3.5 pel, 
cent. Sir. II you translate It in terms of rupees. It 
amounts to nearly Rs. 25.000 crore. If It had 
remained althe high level of the non-Congress 
Govemment of 8.4 percent raho. we would have I 
a fiscal defiCit. which would have been hlgherh] 
Rs. 25.000 crore or Ulan we have. So. It !, 

because of thus mCinagement of the ccononw 
the macro economic management of til(' 
economy 
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Dr. Manmohan Singh has been able to 

presentsuchSudgetthisyear. 

Sir. the most dramatic feature of this Bud-
get. determined although it was half expected, 
was moving to unified market determined 
excamge,_rate concept. full convertibility on the 
trade account as some call it. 

Sir. the process of realistic exchange rate 
regime began in July 1991 with two devaluation's 
at very short intervals. Later in February 1992. 
we wentto a duel exchange rate scheme. which 
was called martial convertibility. and in effect it 
was a devaluation of60 per cent of our export 
earings. Sir, the exchange rate at that time was 
freed from administrative controls and now in 
this Budget were have further liberalised the 
remaining 40 per cent and taken a unified ex-
change rate unt~ now fully marketed. These four 
effective devalyatuions in a period of twenty 
months have made rupee go up from about 
RS.20 a dollar in June 1991 to about RS.32 a 
dollartoday. which amounts to a change of about 
80 per cent in the value of rupee. The rate 
recpeets the true strength of the rupee to day. 
which is determined by our balance of trade. by 
our foreign exchange leakage's through illegal 
channels. flow of invisible. In short. it depends 
on the demand and supply oiforeign currency. 

Sir. fears were expressed that there would 
be a run in the rupee and It would slip to about 
Rs.35toRs.40.lthas not happened. The rupee 
has remained very stable and very firm. In fact, 
I was surprised when the Opposition leader the 
hon. ShriJaswantSingh mentioned that RBI had 
to intervene to support the rupee. Actually it was 
the otherway round . The rupee was getting very 
strong that the RBI did intervene notto support 
the rupee but to support the dollar. They have 
mopped up about 300 million dollars and in-
creasedtheirforeign exchange reserves. Now. 
the rupee Why was it so? why was notthere a 
run in the fl4)eeisstronger. Why was it so? Why 
was not there a run in the rupee? It was only 
~uselherewasaproperandampleprepara­

tionforthissep. Sir. firstfy we generated healthy 

foreign exchanget reserves of about 5.5 to 6 
billion dollars. We then took steps to plug the 
loopholes such as hawala rackets. gold and 
silver smuggling, smuggling of electrOniC white 
goods .. (Interruptions) 

SHRI RUPCHANO PAL(HOOGHL Y): Sir 
. WQuidthe hQn. Member say what is the situation 
of the rupee vis-a-vis Devtche mark and yen In 
the last few weeks? 

MR.CHAIRMAN: You do not have to repJy. 
You are not a Minister. please do not intervene 
like that. Mr. Pal. You ask the Minister. not him. 

SHRI PRITHVIRAJ D. CHAVAN: Sir, 
against the dollar. rupee haws remained very 
firm. It is a fact that petroleum and oil, and 
defence imports would become more expen-
sive as a result of unification of the exchange 
rate. But fortunately, international oil prices are 
low and we need not worry on that account atthe 
moment. With the steps already taken. there will 
also be more remittances from abroad through 
legal channels and In spite of a deficit in mer-
chandise trade, rupee will remain firm. 

One the BOP front, we have a healthy 
foreign exchange reserve. The steps announced 
In the Budget, including unification olthe rupee, 
will boost up the exports. there are also steps to 
expand export credit and also to make it cheaper. 
All these steps have been taken to boost our 
exports. But still export growth IS unbolt very 
encouraging and mocker needs to be done on 
making export-oriented units to international 
level because if oil prices go up, we may again 
havethe problem. T odaywe have a Trade deficit 
of about six billion dollars and may be a current 
account deficit of seven billion doUars. We have 
to go in for exports as we have predicted. 

There isaiso a worry about mounting debts 
and the high debt-service ratio of about 29 per 
cent. This is one problem which the Finance 
Ministerwill now have to address very seriously 
and wiHhave to concentrate on. There will have 
tobelong-termplanandif required, we should 
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not hesitate to ask lor re-schedullng 01 our 
foreign debts over a longer period of time. 

On the taxalion Iront. I congratulate the 
. Jnce Mlnisterfor reducing the dependence 0 

;Irect taxation and truing to change the ralio 
: ud eet to indlfect taxes in a direction which we 

a II.:1g ree it should go In This is one point where 
both the Left Front and IMF are agreed on. They 
want to reduce the Indirect taxes which the 
Finance MInister has done. the entire Indirect 
taxes whICh the Finance Minister has done. The 
entire indirect taxe which the Finance Minister 
has done. the entire in dlfesd tax structure has 
been reduced. He has reduced customs duty 
and excise dutyto the tune of RsA.500crores. 
The customs duty and reduction has 'been 
criticised. Many friends In the Opposition have 
expRESSEDfearthat it 1'11111 fodthe country with 
imparted goods. I would like to tell them thatthey 
should remember that the cut In duties comes 
after an almost 80 per cent devaluation 01 the 
rupeewhichwaseffectedslnceJune-91.lnsplte 
of reducing the customs duty. the landed cost 01 
imports today. in rupee term wouldslill be higher 
than it was In June, 1991. 

One the excise side, excise concessions 
have been aimed to boost up the industry which 
has been faCing recession In the recent times. 
and also to protect jobs. They will also have a 
downward effect on rnflatlon. There is a 
rationalisation which is very welCome. The num-
berofslabs have been reduced. On the direct tax 
front. there are some minor concessions. But 
the Fiancee Minister has decided to defer ac-
ceptingthe recommendations of the Chellaiah 
Committee for one year. 

Now I come to the banking sector. The 
Budget has made some significant reforms in 
thebankingsectorwhich has beenbaclyshaken 
by the security scam. Under-capitalisation of 
ourbanking system is sought to be corrected by 
n!lowtngnationalisedbankstoaccessofc:apital 
market. However. thecontrolofhoOsebankswill 

remain with the Govemment. As you know the 
State bank group has always had private 
shateholding and still it was a nationalisedbank. 
The Finance Minister has also boldly addressed 
the problems of accumulated. bad and doubtful 
debts which are estimated by some accountto 
be about Rs. 20. ooocrores. Now income recog-
nition norms which. if accepted they are being 
accepted will almost wipe away their capital. 

1831.hrs 

[MR. DEPUTY SPEAKER in the Challj 

We are committed to follow the Basle 
committee norms on capital adequacy. There-
fore. access in capital market, in my VieW. is a 
welcome step. We need not have unnecessary 
worry about pnvatisation etc. But. atthe same 
lime. he has also addressed another problem by 
providing Rs. 10.000 crores- provisioning in two 
years and he prOVided Rs. 5. 700 crores thiS 
year. This facility should not be looked at as 
bounty for recalcitrant private sector industrial-
istswho have defrauded the banks and have not· 
paidbacktheirfoans. Wemustfollowtherecom-
mendation about constitution of Asset Recon-
struction fund so that all these bad debts could 
be taken overby the independent asset recon-
struction o~isalion andthesecurities. should 
be liquidated and should be converted Into hard 
cash. On this bad debl write-off there IS a prob-
lem, there is a dout-whetherthisbaddebt will be 
allowed to be deducted from the gross profits of 
the banks before computing taxable income. 
Unles.o:; this is done. there will be little profit left 
for the banking system. This needs to be clari-
fied. As is the international practice. banks 
shouIdbeallowedtodeductthebadanddolbtful 
debts before computing gross profits and then 
tax should apply . 

Next. I wouIdliketodrawtheallenlionofthe 
FnanceMinislertotheprobk3moffonl9lbanks. 
If you refer to the Economic Survey. there isa 
table which indicters what were the results of 
ScheduIedcommet'Cialbanks. on page 58. For-
eignbanks have made exceedinglyhighprofits 
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when compared to State Bank group or the 
nationalised banks. They made as much as 8 
times' profit when the orifice are computed with 
gross working funds. The ratio of profits to 
working funds for State Bank group of compa-
niesisO.21 andfornationalisedbanksitisO.27 
while for forQ,ign banks it is 1.97. It is almost 8 to 
10 times that of the figure of nationalised banks. 
we should find out why this is so andwhetherthe 
security scam has something to do with this. It 
should be investigated. 

I have some suggestions. On the issue of 
the public sector dis-investment there areseri-
aus doubts about the way it was concducted. 
.vhether we got the right price for our public 
sector units etc. lIeel thatthat money which IS 
being provided in the Budget - Rs. 3, 500crores 
- should not be used for consumption expendi-
ture and should actually be used for restructur-
1ng these public sector enterprises. Even this 
money can be allocated towards National Re-
newal Fund. We all know that public sector 
enterprises. particularly loss-making ones. have 
to be restructured. At the same time we are 
talking of national Renewal Fund. There is no 
money for it. This money which is coming from 
public sector disinvestment should entirety be 
earmarked for reconstruclion of public sector 
unitsandnotbead,ustedtowardstheconsump-
lIOn expenditure for reducing the revenue and 
hseal deficits. 

The second suggestion I would like to make 
IS about th possibility of dumping. Our country 
does not have strong anti-dumping legislation 
as the western countries have. The time has 
come now fur us to have a statutory body . some 
sort of an international trade authority or interna-
tional trade commission with complete statu-
tory and parliamentary backing which can auto-
matically impose anti-dumping duties if any 
indUstry/association complains. We need to 
seriously consider this. The Finance Minister 
has given many incentives to the powersector. 
so much so that the Budget has been called 
power-friendly. The private sector is being in-
duced to come to the filed of power. Many 

concessions have been given including sover-
eign guaranteed profit 0116 per cent. When the 
private sector comes in. we have worries about 
the tariff structure. The Finance Minister in his 
lirst Budget speech had promised to set up Tariff 
Commissio[l. It is .about 20 months now but still 
there is no word about the Tariff Commission. 
We must form a Tariff Commission as soon as 
possible. It will take a lew years to function. But 
we must make a begining as son as possible. 

Even though this is not a debate on the 
Finance bill since mention and reference has 
been made about personal Income-tax and di-
rect tax. I will jut make a brief mention. I strongly 
oppose the demand for increasing the limit of 
exemption for and standard deductions on the 
personal income-tax. If you look atthe statistics 
of C. &A. G .. there are only 50 lakh people who 
paid personal tax in 1991-92 which works outto 
less than 0.6 per cent olthe population. Do we 
want to reduce this numberfurther? If these 50 
lakh pevple or,ust 0.6 per cent of the population 
are not rich people then what are they? I feellhat 
we must. in fact. work towards broadening the 
tax net of the direct tax rather than follOWing ad 
hoc method of giving standard deduction and 
raising the exemption limit. We should Index 
this to inflation and population coverage. This 
nas been done in many countries particula rly 
Chile. We can also index it to percapita income 
and it should automatically cover inflation and 
population coverage. 

Next point on direct taxation is. giving' 
permanent account number to the income-ax 
assesses. the income-tax people are very le-
thargic about giving permanent account num-
ber. We haveto make it autornatic. we have also 
got to computerise the cente~ income-tax sys-
tem so that cross-checking becomes more 
easy. 

On the indirect tax side. I have only one 
suggestion. The Finance minister has taken 
very effective steps about excise duty andcus-
toms duty. My suggestion deals withelimiating 
special exemptions in excise duty andcustoms 
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duty which are given to Defence. toONGO. to 
educational isntitutions. By giving these 
exmptions. we are makiang a bookentry. But is 
creates a diffemtial regime oftaxation; It creates 
a lot of paper work. Particularly in the case of 
customs duty. it is a dislcnentive for indigenous 
production. Anybody who has ot choose be-
tween imports versus indigenous product. would 
go for import if he does not have to pay some 
Import duty. This should be seriously consid-
ered. 

About the expenditure on education. we 
have doneenollgh of inliestment In the industrial 
held. agricultural field. on the development of 
backward areas and on all sorts of development. 
BL't certainly we have really made very little 
investment In the most Importantfleld. that IS the 
field of development of human capital. Our 
expenditure on education IS stili very low. We 
; we to goto something Ii~.e 6 per cent of GDP. 
, h:lS been accepted that the Investment In 

plln1,,1,! education IS the most productive in-
\cst,· ··ntolall. 

Finally In conclusion. I Will again repeat 
thiS Budget has been supported by a wide cross· 
section of the population. people with different 
politICal views. I will ,ust give an example of how 
the craties are confused when they are com-
menting on the Budget. Mr. Laloo Prasad Yadav 
when he commented on the Budget said. "The 
Budget was prepared under pressure from big 
capitalists and the World Bank" That was hiS 
reactIOn. 

On the other nand. the former Commerce 
Minister Shri Subramaniam Swamysaidthat it 
was a relapse to SOCialism a reversal of eco-
nomic relorms and abject surrender to socialist 
cntics. 

Tht: Finance Minister haspresented a very 
dynamIC and growth-oriented Budget with nu-
man face. 

I commendthe9udgettothe House. 

SHRI P.G. NARYANAN 
(gobichettipalayam): Mr. Deputy Speaker. the 
Budget presented by the non. Finance Mirnster 
literally hits below the belt of the poor and 
middle-class people in various aspects of their 
life. The people 01 the country expected from him 
a revolutionary Budget. But unfortunately he has 
disappointed the people by his Budget. Itisclear 
that he has presented the Budget more as a 
leader of the Congress Party than as an eminent 
economist. I. therefore. rise to oppose the Bud-
get presented by the hon. Finance Minister. 

On the eve of the Budget in 1993-94. the 
Government announced increase In the admin-
istered prices of sugar. steel and coal thereby 
reviving the undemocratic practice to mop up 
large revenues outside the frame-work of the 
Budget on the eve of its presentation. 

In the past few weeks. it has increased the 
procurement price of wheat by a full 20 per cent, 
sugar bought by the Govemment compulsorlty 
Irom the sligar mills also by 20 per cent and of 
coal by 12 to 13 per cent. 

! n January this year. It has increased the 
pnce at v.hich the essential items would be sold 
through the ration shops to offset past increases 
in procurement prices. and thus reduce the 
burden of subsidies. The increase in procure-
ment prices may benefit the farmers. but the 
resulting increase til foodgralns prices in the 
ration shops will definttely hurt the urban poor 
and the wooong classes. 

The commitment of the Congress Party 
that the soaring praise lise will be contained in 
100 days. has become a flop in the laSt year's 
andinthisyear's Budget. The Railway freight as 
well as lhefiares that were hiked in the Railway 
Budgetwialso increase thecostoftransporting 
goodsandmaterialswhich include the essential 
commodities as well. This will certainly retiect 
on the price line which will be an additional. 
bUfden on1he common man. 
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The Government while effecting the price 

rise of essential commodities also expects the 
State Governments to implement the dissec-
tions of the Union Government. So. the state 
Government has to bear the brunt of angerofthe 
peopleduetothefrequent rise in the price of rice. 
sugAr coal and other essential commodities. 
The Chief Minister of Tamil nadu already made 
it clear in the National Development Council that 
he Central Government should not effect the 

. price rise of essential commodities without 
consulting the State Government. butthisseems 
to have been totally lost on the Finance Minister. 

The Finance MInister has taken credit for 
controlling inflation and reducing fiscal deficit to 
the World Bank.IMF prescribed limits of6.5 per 
cent and 5.01 per cent. He has also claimed 
improvement in the balance of payments posi-
tion substanttally. However. a deeper analysIs 
shows that the manner of achieving these re-
sults has created further complications. 

Pnorto the presentation of 1993-94 Budget. 
It was widely proclaimed that partial convertibil-
Ity of rupee would be transformed Into full can· 
vertlbllity. H::lwever. in the face of conttnUlng 
fiscal imba;ances like mflallon. trade deficit. 
large external debts etc .. full convertibility. of 
rupee in trade and capital sectors was meaning-
less. In hiS Budget speech. the Finance Minister 
may paint a rosy picture of the economy. But he 
cannot deny the fact hat the Government's flnan-
ctal credibility has suffered Immensely as a 
result of the Bank-Scam and later on due to 
mishandling of the Ramlanmabhooml-Babn 
Masld problem. ThiS r~ality IS brought out by the 
declining response of Non-Resl(lentlndlans and 
institutions to depOSit In Indian Banks. 

Allowlngtull conversion of rupee Into doll,lf 
- Linder full conv(; rtlbdity scheme - would mean 
exporters and othmforelgn exchange earners to 
getlhe dollar value of exportable goods althe 
market rat terms of rupees. ThiS IS pOSSible 
because of introduction of unified exchange rate 
mechanism in the 1992-93 Budge!. This me-
chaniCS may perhaps lead tocascadlllg effect 

Qn higher export. higher production. higher tor-
eign exchange eamings. higher employment 
opportunities within the country and above all 
increased prosperity and weH-being to the people 
of the country, 

But what about the effect on import side? 
With the Implementation of New Industrial Poficy 
introduced in July. 1991. Liberalisation Policy. 
Structural Reforms. Exit Policy. Globaliosation 
Policy and what not, the Government has re-
moved restnctions on import of serveral items 
of capital goods, consumer goods etc. thus 
increasing the Imports and increasing the pay-
ment to It Ie foreign exporter.S in terms of foreign 
exchange with the full convertibility mechanism 
forbulkimports.lfthepartlalconversionofrupee 
In the previous year could not Improvn the export 
situation, how will the full convertibility of rupee 
do better? 

To say that this year's Budget IS growth-
onented. populist Budget. consumers are happy 
and so on. IS to be budget on different angles If 
you seethe prevIous year's Budgets, you would 
findwhenevertherewereexemptions, c 'nees-
slons and tax custs, hardly were they passed on 
to the conSiJmers. But althe same time III those 
prevIous Budgets even a small Increase In the 
tax on Items of goods were lI:1medlately passed 
ontotheconsumers. Thlsvrills theseexemp-
1I0IlS and concessions and tax cuts are believed 
to be passed on to the consumers not because 
of the businessemen wanhngto show benevo-
lence to the consumers but because 01 the fact 
that the country has been facing an acute 
recession for the last tow years and so and. 
Ihet elorr, they could not swap or swallow those 
e xcmpt,ons, concessions and tax cuts and in-
c: ease their abnormal profits. It is because of 
constralOed Budget defiCits and constrained 
money supplies coupled VIIlth Government's 
stncter monetary measures thatthebusiness-
Illen are Willing to pass on those concessions 
and tax cuts to the consumers. 

Agatn. SII. you Will be pleased to hnd In the 
Budget that the reduction In excise dLittes on 
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items like tee, coffee, Vanaspati, soaps,. 
watches, footwear, etc:. consumed by poor and 
common people is. however. very very mar-
ginal while the concessions on items like cars, 
refrigerators. air-conditioners. TVs and other 
capital goods are substantial and these items 
are generally purchased by the upper middle 
class and rich people. The Govemment has thus 
shown favourto the elitist group. 

I would like to ask the hon. Finance Minis-
ter. what will be the worth of rupee by the end of 
this year? Will the present reduced value of 8.5 
paise as compered to its value in 1960 be 
appreciated at the end of this financial year? It is 
a million dollar question. 

What will happen to the price of petroleum 
products and the capital goods which are to be 
ncessarlity imported? The Govemment should 
spell out its interest liability totaling appro xi-
matelyto Rs. 38. 000 cores would be met and 
extricate itself from the debt trap. The 
Government's decision to create dual price in 
LPG and kerosene by allowing imports and sale 
ofthese items at market rates w~lUld encourage 
black marketing of these items. 

The public sector banks had been flouting 
the regulations imposed by the RBI which had 
IandedtheminbaddebtofRs. 10000crores. To 
prevent recurrence of such kind of heavy bad 
debt by the public sector banks and to make 
them more effective. the Govemment and the 
politicians belonging to the ruling party should 
slop interfering in the process of appointing bank 
::hairman and give up their rights to interfere as 
majorityshareholders. 

Government has to come out with a state-
1'lent as to how and to what extent the Govem-
TJentwil be able to effectively control the rise in 
'Jrices. The cascading effect of the increase in 
:he prices of consumer goods will inevistably 
eadto increase in prices of daily consumption. 
'f isa well-known fact that Indian agriculture is 

mainly dependent on favorable monsoon. If 
there is unfavourable monsoon in the coming 
years. it will affect the agricultural production 
and the economy is bound to sulfer in spite of 
exemptions. conce.ssion given in the excise 
duty. It is to b e seen whetherthe Budget propos-
alswould boost the purchasing powerofthe rural 
masses as a result of higher investments and 
incentives offered to the ag'ricultural sector. If the 
Government's planned expenditure under the 
Five Year Plans have been taken into account. 
more than 65 percent ofthetotalexpenditure has 
been spent on agriculture and irrigation and in 
this a lion's share has been spent in the Northern 
States. A very meager percentage of amount 
has been allocated for agriculture and irrigation 
to States like Tamil Nadu. 

So Jong as the presentGovemrnentcontin-
ues to maintain and invest in the public sector 
undertakings which are incurring he,:,vy losses 
year afteryear. it cannot expect desired level of 
groth in the economy. The Government will not 
be in a position to reduce inflation rate in the 
coming years so long as it continues the policy 
of administered price increase and fails to gen-
erate employment pot~ntial. The unified ex-
change rate. rising imports. etc ... williead the 
Govemment to further devalUation ofthe rupee 
and also raise debt service ratio. 

Sir. the Finance Minister went b~yond 
the expectations by announcing 100 per cent 
rupee convertibility and surprised the common 
man by abqlishing or sleeting the excise on 
many ofthe consumer items. his budgettumed 
out to be a major disappointment to many as it 
belied all hopes of an increase in the personal 
income-tax limit. Many people were left con-
fused has to how he ad managed to restrict the 
deficit as also whetheF the benefit of various 
concessions would uftimately be passed on the 
people 

An increase in the stanclan:l deception was 
not something they had viewed for . The fixed 
income group was definitely expecting a better 
deal and a higherexemption limit eSpecially as 
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they expect~d that one of the poll-promises 
made by the Congress (I) party would be re-
deemed to some extent. The Minister should 
have given the salaried class much more relief. 
particularly in view.of the back-breaking infla-
tion ard increase in the administered deprives 
of various essential commodities several times 
in a year. 

The negatives in the Budget are thatthere 
is almost nothing on savings. It has failed to 
achieve any substantial reduction in the public 
debt of the Gov~rnment.. Another disappoint-
ment is the absence of any stringent measures 
to Improve income-tax collections. 

There is a great disappointment to all of us 
about the failure to announce the levy on con-
signmenttaxwhich was ur\:Jed by all the States. 
While lowering of customs duties is part of the 
prices of integration with the global economy. it 
would have to be carefully watched in operation 
so that Indian industry is not affected. I. therefore. 
urge upon the Center to immediately reintroduce 
a set of special Incentives for small savings 
collections. The collections had dropped appre-
ciably and the State Government.. especially 
Tamil nadu. confronted with a serious shortfall 
In resources financing of the approved plan 
outlay. 

As for as my State. that IS. Tamil nadu is 
concend. our Chief minister has launched sev-
eral growth onentedschemesand is taking keen 
interest In setting up Industries in remote areas 
with the main intention of the State to secure 
rapid soeico-economic overall growth and to 
create employment opportunities io the poorer 
and weaker sections of society in Tamil Nadu. 
But we are constrained to note that there are 
various project proposals submitted to the Union 
Government for central assistance and they are 
pending forthe last so many years. I urge upon 
the hon. Prime Minister and the Minister of 
Urban Developmentto give serious thought to 
these projects and release ths required assis-
tance on priority basis. 

I would like breiflyto toach upon extending 
financial assistance for rehabilitation measures 
forthe refuges. The State Govemment of Tamil 
Nadu had to bear the brunt of accommodating a 
larg~ refugee population arising from the station 
in Sri Lanka. Further. due to the recent commu-
nal violence in Bombay. more han one lakh 
people are doven out from Bombay and they 
came to Tamil Nadu. Now the stage has come 
when the Govemmentshould see thatthe people 
who have come from Bombaycould eke out their 
livelihoodin some places in Tamil Nadu. Unless 
sufficient financial assistance or compensation 
IS granted for the purpose. the Government of 
Tamil Nadu will be facing serious repercus-
sions on the State's economy. I would urge upon 
the hon. Finance Ministerto look into this aspect 
also. 

Before I conclude. I woulclhumblysubmit 
to the hon. Finance Minister that today our 
country is passing through a very critical socio-
economic juncture and at such a time we have 
very high hopes from him. 

19.00hrs 

But still if the gap between the rich and the 
poor is to be abridged. then some special mea-
sures must be taken to restructure and rebuild 
our economy. Today. we are reeling underth~ 
weight of enormous foreign deb!. So. we will 
havetothinkseriouslyintermsofrebuildingou~ 

economy and tum it into a strong one. 

I. therefore. with due respectto the hon. 
Finance Minister at the personal level oppose 
these exercises that come in the name of the 
budget forthe year 1993-94 

MR. DEPUTY SPEAKER: SHRI RAJESH 
KUMAR. (Interruptions) There are many people 
who wanttoparticipate. Tomorrow. it will be very 
difficult. (Interruptions) It isbetterthat we should 
sit for a longtime and givean opponunitytothose 
who are very much Interested so that we com-
plete;!. 
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[ Translation) 

SHRI DAU DAVAL JOSHI (Kota): Mr. 
Deputy Speaker. Sir. now it is 7 p.m. The House 
was to sit only upto 7p.m. today. Please.10not 
extend it further. (Interruptions) 

[English) 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUty1AN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
ANDSPORTS(ANDMINISTEROFSTATEIN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): Sir. I did not 
say.that we will sit upto 7 O'clock . I said that as 
many Members as would like to participate 

. because hardly we will be having any time. 

( Interruptions) 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Deputy Speaker. Sir. as we 
had deCided earlIer the house was to sit up to 7 
p.m. only. But I would urgethalthe House may 
be extended till Shri Rajesh Kumar 
concludes. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER Let us see. 
There are so many people. 

[ Translation] 

SHRI RAJESHKUAMR (Gaya): mr. Deputy 
Speaker. Sir. I rise to oppose the Budget pre-
sented by the hon. MInister of Finance because 
this Budget has been prepared althe behest of 
the I. M. P. and World Bank. No relief has been 
provided In the budget to the people belonging to 
poor and middle class. There IS no provision for 
these classes in the Budget. There is no relief 
provided to <.>gncultural workers. no provision 
has been made in the Budget for lakhs of 
Handlooms weavers It is gross Inlustlce to 

them. 

Mr. Deputy Speaker, Sir, this Budget has 
been drafted cleverly . It appears from the Budget 
thatlhe entire country will be benefited by It. But 
asa matteroffact. it is not so. Forexample, the 
provisions made for Defence. Rural Develop-
ment. Education and Health are not adequate. 
Proper allocation has not been made and in the 
name of resource crunch cuts are being made 
in the Budget. This Budget is anti-poor anti-
farmer and anti-socialislic. Therefore. I oppose 
it. 

Mr. Deputy Speaker. Sir, thiS Budget is for 
the rich. Priority has been given to import as 
much as we want. There has been an increase 
of 22 per cent in it. Which class of people will 
import goods from foreign countries? Certainly 
nolthe farmer orthe agricultural workers. Only 
rich and capitalists will Import luxurious goods 
e.g. TV. VCR andV C P that Iswhythese 
have been exempted. Nobody worries about the 
cause of the poor. Export has been reduced to 
minimum. More attenlion has been given to 
import and also attention has been given to 
export. The Government does not take interest 
in the welfare olthe people. That is why I oppose 
this Budget. Extravagance by Government 
should be checked and an effort should be made 
to contain deficit otherwise It will have senous 
consequences. The Minister of Finance over-
looked this fact while presenting the Budget. 
This Budget is anli-farmers. Ours IS the country 
where farmers constitute 80 percent of the total 
population.lnotherwords. farmers are the back-
bone 01 India and when the backbone is weak. our 
country will be weak. The Government should 
have tried to bring down the pnces of fertilisers 
and seeds forthe farmers, but no such provi-
sions have been made in the present Budget. 
The prices of fertilisers and seeds have gone up 
The pnces of tOOlS used by the farmers are also 
gradually Increasing Moreover. I have found for 
the ftrsttlme in the Parliamentary history that the 
prices of coal and sugar have been increased 
even before the Budget was Introduced. ThiS IS 
a cnme against the society and the country. It 
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would not be exaggration to call it barbarism. 

Therehas been expemptions inthe present 
Budget on the lUXUry items. Prices offndge and 
Maruti car have been reduced. who buys a 
Maruti Car. The farmers do not purchas Marutl 
cars. Only the big persons haVing high source 
of income by Maruti cars. The prices of items of 
daily use of farmers viz Iron and steel are 
Increasing day by day. The prices of those items 
that are In daily use of the poor have been raised 
in the present Budget. I. therefore, oppose the 
Present Budget. 

This Budget will increase unemployment. 
There IS a hint of closing factories and industries 
of the country in the Present Budget which will 
render crores of people unemployed When fac-
tOries will be closed. the labourers will become 
unemployed. The hon. Minister of Finance has 
very cleverly said that the sick units Will be 
closed. This will surely create unemployment. 
Efforts have been made to gravitate the problem 
of unemployment through the provisions olthis 
Budget. They will lead the country to adversity. 
As I have mentioned. the rise in pnces of coal. 
sugar. seeds. fertilizer IS only the result of 
cleaver taclics displayed by the hon. Finance 
Minister. By affecting the price-rise of all the 
commodllies even before the Introduclion of the 
Budgetthe hon. Minister of Finance has cheated 
the country and the people. It is an injustICe. The 
Members of the reasurvy bench hold the optfllon 
thatthe Budget is good and balanced, but the fact 
remains that the Budget will serve the interest of 
those who are already well-off and the poor will 
become more poor. The farmers are notto get 
any benefit. The plight of farm lablourers is 
gradually worsening. The pressure of foreign 
loan goes on mountainlng on our country . The 
Government goes on taking foreign loan and 
proviSions forthose money are being made in 
the Budgets. The loan thalls being taken from the 
foreign cour1tries is being adjusted in our deficit 
Budgets. The amount of foreign loan on our 
country has gone up to Rs. 31akh 75 thousand 
crore. For that As. 3600 crore will be taken to 
clear the Interest amount and service charges. 

On the other hand. there is a planning to freeze 
the D.A. of the employees and the workers. I 
strongly oppose these steps of the Government. 
To oppose these steps is in the interest of the 
country. • 

Yesterday. we were holding diSCUSSions 
about P.D.S dUring the Question hpur. 80 per-
cent of the people of the country live in villages 
and commodities are niade available on cheap 
rate to those people through the P.D.S. Bultates 
olthe items that arE: given to the people through 
the P.D. S have also being increased. I hold that 
this system should continue and the rates olthe 
items provided to the poor through the P D.S. 
should not be increased so that the poor may be 
getting those things on cheap rates. 

Now I would like to draw your attention to 
Bihar In the context olthe Budget. 1993. There 
IS a terrible situation becalJse of the drought In 
Bihar. There is no fodderfor animals. people are 
not getting foodgralns. A report had already 
come In September. 1992 that Bihar were going 
to face a terrible drought. I would like to apprise 
you thatthere are bradly two parts of Bihar. The 
North eiharfaces fury offlood every year where 
as the South Bihar IS always hit by drought. Not 
only in the south Bihar. but areas like Gaya. 
Aurangabad. Nawdaetc. thatfall under Central 
Bihar do also face drought. The South Bihar IS 
completely hit by drought. The Budget has been 
presented in February by the hon .. Minster of 
Finance whereas the beginlng of drought was 
made as early as in September. 1992. Yet no 
provisions has been made in the Budget to 
combat with the situaltons of the flood and the 
drought. It should have been done. I. therefore. 
hold that there has been a step-mollurly treat-
ment with the poor and with Biharthrough this 
Budget. There is no proviSion for Bihar In the 
Budgetasa result of which the whole of Bihafls 
languishing by the tragedy 01 drought. The SitU-
ation in Palamau IS gOing from bad to worse I 
would like to have your attenlion drawn to the 
damage caused In Bihar. The hon. Minister 01 
Home Affairs had stated that he would diVide 
Biharandwouldcreate aJharkhandstate. Hence 
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I would like to submit that Bihar alone should not 
be divided. Other States should also be divided 
alongwith the Bihar. if there. Shou~ be a 
Jharkhand State. there should also be a 
Uttmkhand,aBodo~aGolt<haLand. Weare 
heading towards restructuring of States and for 
that a Commission should be set up. It was a 
wrong statement made by the hon. Minister of 
Home Affairs that he was ready to Create a 
searate jharkhand State. The result is that, no 
separateJharkhaandStatehascome into exist-
ence, but the so called votariesofcreating new 
State have started disturbances in the State. 
Railway tracks are being damaged., Power 
generation has also been disrupted and power 
production has come down. Irrigation has also 
effected in the nameof reatngaJharkahdnState. 
All these hve caused agreatloss to Bihar. The 
drought in Bihar has caused a loss of million is 
rupees. Now the Central Govemment should 
made good the loss caused to Bihar due to 
Jharld1and-agitaIion,beittoMica.Boxite.Grafite 
or be it the loss caused by the damage of 
property. The money provided to Biharforcon-
trolling the situaion of drought is not adequate. 
That is not aH. there are several other problems 
faced by Bihar. There are problems of labours, 
of food. of fodder, there are problems related to 
industries. there isa problem of drinking water. 
There isa crisis of all these things. Mica worth 
miIionsof rupees was exported every year. The 
reserve of Mica IS now to be over. Mica was 
exported from Gindlh and Kodarma. Now the 
export of I1lICa is on the verge of closure. Lakhs 
of people are to be I.IOefllPk>yedthere. Through 
you. I would Iherefore liketosubmit that the hon. 
Mimster of Finance should make some provi-
sions in the Budget to ensure the development 
of Bihar. The Government has not taken any 
step5 in lhisregard and as a result 01 which there 
IS crisis of everything in Bihar. People are 

_ penning for food and drinking water. 

Sir. Bihar is the most backward state and 
our state is the goldmini for the country. We 
produce coal. Boxite. and Grafite in our State 

and even alter that we are not getting adequate 
royalty on these things. Royalty that is being 
given now is on the old fixed rate. Royalty should 
be price based. Through you I would like to 
submit to the hon. Minister of Finance that he 
should devise a system of giving royalty on the 
basis of praise of coal, Bauxite. Grafite etc. 
Royalty is not given on the basis of worth of 
items. 

Mr. Deputy Speaker, Sir,l would conclude 
in 2-4 minutes. I would like to say to the hom. 
Minister of State in the Ministry of Finance that 
the Central Govemment is responsible forthe 
situation that has emerged in Bihar. He has 
made a cut in the amount of money that is given 
to Bihar. He is to make out of Rs. 52crorefrom 
the amount of allocation given to our State. I 
wonderwhylhe Central GoVemmentgives such 
a stepmother testament to Bihar. The Govern-
ment of Bihar has made a demand for Rs. 1254 
croretocombatlhe situation bome out of drought 
in the State. Thatamount shouldbe immediately 
made available to Bihar so that nobody. dies in 
the State. Arrangernent should be made to pro-
vide fodder and water to animals and employ-
menttolhe labourers. Sir, though you I would like 
to submit to the hon. Minister of State in the 
Ministry of Finance to provide funds to meet the 
situation 01 drought as early as possible in order 
that the people of Bihar may live peacefully. 

Sir. I would like to speak something about 
my constituency that Bodh Gaya. a place of 
intemational fame provides miUionsol rupees to 
the Govemmentfrom tourism. But what has he 
provided inlhe Budget? There is not any road at 
BodhGaya. Scarcity of power is there. Water 
is not available. Consequently. there is a declin 
in the inllowoftourisls. Whatislhe reason? Take 
the Patna-Gaya railway line. There is no provi-
sion in the Budget for doubling of Patna-Gaya 
line. Survey was conducted with lheconclusion 
that a large number of tourists from abroad visit 
Rajgir and Bodh Gaya. They should befinked 
with railway lines. Government is eaming mil- . 
Iionsolforeignexchangefrom BidhGayaalone. 
but no provision has been made inlhe Bucfgetto 
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spend a peny for the Development of Bodh-
Gaya. 

They aregettingcroresof rupeesfromitbut 
they have not made any provision in the budget 
for the development of tourism. Therefore, I 
oppose~anddemandfundsforthedevelopment 
ofBodhGaya. 

Sir, in Bihar, the Central Biharis a terrorist 
stricken area. The only factory, Gaya Cotton 
Mills is on the vergeof closure andtheGovem-
mentsays that it is going to close down all such 
sick factories. Sir, the machinery installed at 
Gaya Cotton mill is the latestonebutdueto non-
availability of material it is facing closure which 
will render hundreds of labourers unemployed. 
sir, throughyou,lwanttomakethisrequestthat 
some funds may be provided to Gaya Cotton 
Mills so thatthe material may be procured and 
the machinery maybe repaired. Withthisassis-
tance, the labourers would not be rendered 
unemployed. 

Will these words, I oppose this budget 
which is Anti-poor, anti-farmers, anti-laborers 
as well as anti-society. 

SHRI RAM NAGAINA MISHRA 
(Padrauna): Mr. Deputy Speaker, Sir, there are 
notwoopinionsinthisregardthatevenaftermay 
opposition the parties will directy or indirectly 
help in getting this bill passed. 

Sir, I wantto raise certain certain issues 
which are quite different from the issues which 
have been raisedeartier.ILcan say as per my 
experiencethatthe tradition of presenting bud-
get in the month of Malchwhich has been going 
on since long,. is wrong. As you see, thatevery 
year, the budget is presented in the month of 
March and funds are alloCated. The officers are 
given the directions to utilise the allotted funds 
as early as possible. As a result of it, thefunds 
. cannot be utilizedin a proper manner and only 
paperwork is done in this regard. I want that 

• inteIIectuaIsandspecialislsintheHouseshould 
giveitathoughtthatifthebudgetispresaltedin 

the month of January, then the funds can be 
utilized in a proper manner. 

Mr. Deputy Speaker, Sir, a~thereispau­
city of time I will briefly express my views on 
certainpdints. The presentsituationin the coun-
try is very critical. Our neighbors do not want to 
see us lending a peaceful life, the natibn is in 
danger. Inthepresentscientificerer, if you do not 
possess sophisticated wagons then you cannot 
be a proper match for your enemy. In your 
neighbrhood, if Pakistan can manufacture an 
bomb and othere n~ions can manufacture an 
atomborTD, then why Indiacannotdo it Wehave 
vast border. it is not an easy task to guard the 
entire border of such a big nation. I, thereof, 
would like to request to allot more funds in the 
budget forthe security of the country and our 
forces should be equipped with the litist arms 
and ammunitions, besides this, it is also very 
important to manufacture atom bomb for the 
security of the country. We should not be care-
less in this regard otherwise we will have to 
repent on it in further. If there is a what enemy 
wit be equipped with nuclearweapons and if we 
do not havethe same matching weapons it may 
have serious repercussions. Therefore, I sug-
gest that funds should be allotted in this budget 
for manufacturing nuclearweaporlS. 

SofarasthequeStionc:A rural development 
isconcemed, a meagerarnounthas been allot-
ted torthis purpose. The Government as wei as 
the opposition are of the views that one should 
think about the villages and work forthe devel-
opment of the rural areasbut~deveIopmentaI 
work is taken up in the villages. Just now, my 
coIeaguesremarkedthatarebatesontaxesand 
excise has been given on luxury items but you 
have not gillen arryrebate onthetyles used'inthe 
bullock-carts in the villages. How the villages 
will develop when you have not granted any 
rebate on seeds, pumpingaetsandothertools 
used in the agriculture. Youhave given SOtTie 
rebateonSIll(lIIlypeoftractorsbutnot on other 
tradOrswhereas, you have aIoweda rebate on 
cars. This way, you cannot make any develop-
ment in the field of agriculture. Therefore, I 
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requestthattheGovemmentshouldtakesteops 
to reducethe prices of the appIiancesbeing used 
in the agriculture. 

Mr. Deputy Speaker, Sir, the villagers till 
date&ve not even tasted the fruits of indepen-
dence in the real sense. Thewomenfolkobserve 
'Purdah' and hardly come out during daytime. 
Fiftypercent of the discuses in villages are due 
to non availability of toilets. It is a very pitiable 
situation. You kindly provide potable water and 
public toilets in villages and in this way you can 
provide realfacilties to the villagers. Generally, 
people do not mention but the women folk feel 
shy as there are very less forests, men can ease 
themselves but women are harassed on this 
account. Therefore, I urge the Govemmentthat 
notable water and public toilets should invari-
ably be provided in villages. It will facilitate the 
villagers upto some extent. Besides, I request 
that the villages having a population of two 
thousand should at least beconnected with main 
roads. So thatfarrners may carry their produce 
vegetables, crops and other iternstothe market. 
You havepromisedtoconnectbigvillagestothe 
main roads. You have reduced the excise duty 
and given subsidy on other items but you will 
serve that the rates of fertilizers have gone so 
high that its effect is falling on the production. 
Y oushouldprovidesubsidy on fertiJizerssothat 
farmers can increase there produce by using 
rnoreferlilisers. Today, you provide Ioansthough 
banks to the farmers for purchasing fertilizers 
and mac"ines. But in the olden day rulers and 
jamindarsusedto~loanstothefarmersatthe 

rateof 12 percent and when a farmer could not 
retum the money even after a long period, then 
they used to wave of the interest and they used 
to recover only the principal amount. Your. 
societies provide loans at the rate of 18-19 per 
cent and banks at the rate of 15 per net, due to 
whichfarmers income is spent on paying inter-
est. Therefore, I would request you kindly to 
provide bank loans at cheaper interest rates for 
purchasingfertilizersandimplements.Ourstate 
is suffering as no payment has yet been made 

forthe sugarcane supplied to the mills. Sugar-
cane is the chief crop of U.P. plight of the 
sugarcane growers·there is miserable. Pay-
ment of rupees 300 crores is Iyng pending. 
Sugar vectors have been working forthe last six 
month and mostofthem have made payments 
upon 31 stJanaury. Theresugarmillsof Govern-
ment of India are in Deoria district, two mills out 
of them are located in my constituency. These 
are making payments for December only and 
they have still to makepaymenttothetuneof 18 
crore rupees. 

I clearly remember that there was firing at 
Ramkola on the issue of payment of sugarcane 
price and alongwith top leaders of Congress, I 
also visited the site. Atthattime I had praised 
yourwork and assured you of ourcooperation. 
But why do nto you ask the sugar mills working 
under you at Padrauna and kathkuian to make 
the payment. You will be surprised to know that 
sugar mills of Radrauna Kathuian, Gauri and 
Anandnagerwere declared sick by the Govem-
ment of India and later on we came to know hat 
the bank is also not making any paymentwhich 
is causing a great harassment to the farmers. 
The Chief crop of that area is sugarcane and 
people used to mortgage their slips at 5 percent 
by nowtheyare not doing it even at the half of the 
price which is causing an uproar there. If you do 
not make any arrangement then thefarmers will 
die of hunger. 

"Bubhukshitam Kim Na Kariti Papam, 

kashinamJananii Nishkarauna Bhavanti" 

A hungry man can do any sort of crime 
when the Guru of Lord Ram Rishi Viswamitra 
could not resist his hunger then he, under corn-
pulsion, had to steal mutton froma Chandal's 
house. Today, the farmer is dying and I doubt it 
may repeat the Ramlkela incident. You might 
remember that before this the Janata Dal Gov-
ernment had announced to wave of a loan upto 
rupees 10, 000. loans worth Rs. 1200 crores 
werewaivedoff, butamangeramountofRs. 250 
crare has not been given to Uttar Pradesh. My 
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submission is that when a poor farmer sells 300 quintal per acre whereas their production is 
sugarcane he mades a humble requests to the 500 quintals per acre. The cost of production in 
mill owner to give him reasonable price of his North India is also higherthan that in South India. 
produce, but heis refused. As perthe prsisions At the same time they have factories equipped 
of sugarcane Act, if the sugarcan me grower with lat8ljt technology whereas we have facto-
does n~ receive tghe payment of his produce ries as oldies 50-60 yeas only god can saasethe 
within the period of 15 days, he is entitled to factories with the capacity of about 800-1200-
receivetheamountwith interest. Butwhattotalk 15OOtonnes. Thesefactoriesare running in loss. 
of interest dues worth he crores of rupees and if these factories are closed, farmers would 
outstanding. The farmer is deprived of even the sufferthe most. we do not have any other crop 
reasonable price of his produce. Howthesugar- thansugan:ane. Therefore, SugarDevelopment 
cane growers will survive? 

Mr. Deputy Speaker, Sir, through you I 
would like to suggest that the slip issued to the 
farmers should be treated like a cheque. Ar-
rangement should be made to make the pave-
ment to the sugarcane growers through banks 
against the slips issued to them for supply of 
sugarcanetothe Mills. Banks should adjust that 
amount with interest as and when they receive 
payments formatthe Mills. This will serve both 
the purposes. 

I would also like to submit hat the bank limit 
that existed 8-1 0 years ago continues even to 
day. It has been long since when the sugarcane 
factories producing sugar worth Rs. 2crore used 
to get bank guarantee equal to the 80 percent of 
the value of their production and the mills used 
to make payment to farmers out of this amount. 
However, this bank limit has notbeen increased 
so far. I have been told by the Government 
officersthat underthe prevailing circumstances. 
the bank guarantee for sugarfactories should be 
increased.onlythenitwillbepossiblef.~them 

to make the payment to the sugarcane growers. 
otherwise not. 

• 
Besides, the Government should set up 

National Sugar Fund. Thesituationinthisregard 
varies in Northam regionsandSouthem regions 
of the country. The climate of North India is 
different and this work Q?8s on there just for 5-
6monthswhereas in South India. it continues for 
7-8 months. The production is also almost 11/ 
2 times more there. if our recovery is 10% their 
receivery is 12% Our production is about 200-

Fund has been set up. The Government have 
crores of rupees. The Sugar mills of Uttar 
Pradesh have the production capacity of about 
800-1200 tonnes. A fund. in addition to Sugar 
Development Fund. should be created there, 
and this fund be utilized to increase the capacity 
of those mills to 2500 tonnes. If this is not done 
the farmers would be ruined. 

Mr. Deputy Speaker. Sir.lhe price of 
sugarcane was fixed at Rs. 46/- per quintal in 
Uttar Pradesh which was below average. The 
Government of India increased the prices of 
sugar by Rs. 140/- per quintal. I would like to 
bring 10 the notice of the country and the august 
House that this action of the Govemmentwould 
enable the mill owners of the mills havingcapac-
ity of more than 25OOtonnes. to earn maximum 
profit. The mills achieving the production target 
of about two lakh quintal would automatically 
eam profit of about Rs. 250crores and the mills 
in the South India would automaticalyeam profit 
of aboutRs. fourcrore. But what did the farmers 
get? In North India, about 11 quintals of sugar-
cane is required to produce onequintal ofsugar. 
The Govemmenthas given the increased profit 
of about Rs. 140 to the mill owner for 10-11 
quintalsofsugarcane. But what was given to the 
farmers? What can be more injustice than ~is 
tothefarmers? The Govemment increasedthe 
pricebyRs. 140perbag. Thus the consumers 
will have to pay more price. by the sugarcane 
farmers is getting nothing. The money is going 
directly to the pocket of the mills owners. The 
Govemment may get it inquiredthrougl experts 
asta how much profit did the sugar mils with the 
capacityofmoRlthan2., SOOtomesget and how 
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much profit did the mills in South India get. Sugar 
mils owners will get the whole profit and the 
farmers will get nothing, they will be deprived of 
even the previous price. It is a shear injustice to 
them. In the prevailing circumstances, it would 
be justifiedthatfarmers also have a share in the 
profit, if be price of sugar is to the increased to 
aboutRs.140perbag. 

Sir, I would take just two minutes more. I 
would like to say a few words on education 
system. One can see the children of primary 
classes studying under the shade of tree in th 
villages every now-a-days. The number of such 
schools is in thousands. Even floor mats are not 
available to the chidden in those schools. If the 
chidden in those schools study under the shade 
of trees, how can we advocate democracy and 
talk of bringing g equality in the country? The 
wealthy people in the rural areas send their 
children in good schools, but the farmers have 
to send their children in schools where even 
sitting arrangements are not proper I would urge 
upon the Govemmentto provide at least proper 
buildings and necessary fumiture in schools 
which do not have these things. Secondly, I 
would lie to submit that the number of universi-
ties in on the increase. More and more people 
have been doing Ph. D and Master's degree but 
are unemployed and are wandering on 
roads. Therefore, the education policy should be 
reviewed and changed. Education should be 

t. vaertionoriented. Voactionaltrainingshouldbe 
imparted to the students. if this is not done, lakhs 
andcroresofheyouthwouldnotgetemployment 
after passing their degree courses and it would 
become difficultforthe Govemmentto maintain 
lawandordersituation.lntheprevailingcircum-
stances the Govemment should reduce the 
number of universities. They should also adopt 
some goods thin of the westem countries if they 
canfoHowthebadones. Every individual should 
be imparted education. suiting to one's ability 
and caliber but there must be some vocational 
education. What is the present systern ofeduca-
tion? It is just like the farmer who is keeping a 

cow, and taking a geat care of it with the pre-
sumption thatthe cow would give milk and have 
a calf, butfinds no milk when he goes to milch 
it. All the Members of this House are the people 
from higher striata, they do not even go to 
villages. A village farmer curtails his own re-
quirementsto equcate his child and expects him 
to become abigofficer. And if the child somehow 
manages justtopass the degree course, but he 
will not get any job, sothefatherhas, to approach 
a political leader to get him a job. All the hon . 

. Members must have been approached in this 
. regard. I would like to ask in what direction the 

Govemment is taking the country? Why atten-
tion has not been paid to bring about improve-
ment in the education system in the county? 
Some of the political leaders pointed outthatthe 
BJP has brought about improvements in the 
entire education system? The thing which needs 
to be seen is that as to what improvements it has 
madewhetherthey are right or wrong. If a person 
calls Akbar a great leader, there is nothing wrong 
it. But at the same time if Maharana Pratap is 
also called a great leader, that is also correct. 
There must be some basis to criticize a matter, 
but the basic fact cannot be declined. Why does 
the Government not want to face the factual 
situation. 

Today, we need such a system of education 
which may provide us livelihood, I know that the 
hon. R"linisterwould not pay attention to it. 

I am awarethatthe time is very short, I have 
been given short time and Mr. Deputy Speak has 
advised me to speak in brief. That is why I have 
spoken in brief. All figures have been put before 
you. I would repeatthat itthe country is to make 
progress, to things are required to be done- the 
prices of all those items required forthe devel~ 
opment of rural areas as also of those commodi-
ties which are required by the farmers should be 
reduced. The couotrywould not make progress 
if the prices of television or cars are redcued. 
What is the situation in the country today? The 
hon. Members have also referred to Rinam 
Kritwa ghritam pibef. This is the saying as per 
Indian culture, the westem culture says 'Rinr 
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kritwa sura pribet'. Here the word 'ghritwa' has 
been replaced by the word 'Sura'. But the coun-
try is being burdenedwith the debt. I do agree that 
loan is also required, but at the some time that 
should be utilized properly. But, how is that 
money~ingused, what is the securities scam? 
I do remember that it was just die to the scanal 
of Rs. 64 cores that Rajiv Gandhi Govemment 
had to go. Thereafter, the Vishwanath Pratap 
Sigh Government gave big assurances, but 
could not anything. All this is true. But now, the 
matter concerns irrgularities of crores of ru-
pees. It is said that Opposition parties are nto 
interested in it. Now, the only political objective 
ofthepresentGovemment is to remain in power, 
because they are sure that if elections are held, 
they will not come in to power again. Therefore, 
they do not want to hold elections 

In the prevailing situation it is necessary to 
check corruption. I would also like the Govem-
menlto seek experts' opinion with regard to the 
suggestions. I have given. With regardtothe 
Budget, I would like to say that it is presented in 
the month of March every year. The hon. minis-
ter must have realised himself that the officers 
just try to complete the formalities on paper only 
in the last moments in a hurry. In this way neither 
any concreted work is done nor the money is 
properly utilized. Keeping this fact in view, why 
the Govemment does not set up a new tradition 
to present the Budget before the House in the 
month of January, and make allocation to all the 
departments accordingly, sothatthe entire work 
is done smoothly. 

With these words, I hope that the Govem-
ment would consider my suggestions and make 
provision to this effect. The most important thing 
is that we may not be able to wipe out corruption 
from this country but ~e can perhaps check it to 
some extant because as long as the westem 
system is in vogue, we cannot remove corrup-
tion completely. If Budget is presented in time 
and funds are allocated property, then perhaps 
the money may be utilized to the best. I am not 
criticizing the Govemment. I do know that they 
would mangetogetthe Budgetpassed. Butatthe 

same time I would like the Government to take 
my suggestions into consideration and also pay 
attention to the condition ofthe sugarcane grow-
ers and to the prevailing situation in rural areas. 
This is m~ suggestion. 

[English) 

SHRI B. AKBAR PASHA (Vellore): Hon. 
Deputy Speaker, Sir, I am standing before you 
to support this Financial Bill. The Budget pro-
posed by Dr. Manmohan Singh is a balanced 
Budget, a land-mark Budge', a populist Budget 
and a path-breaking Budget. It is also a nation-
savioerBudget. I have very high appreciation for 
Dr. Manmohan Singh for the type of Budget he 
has produced in this financial year. The Oppo-
sition leadrs and critics of the Govemment were 
hall =-bent to bombard the Govemment on the 
Budget issue. But the Finance Minister, with his 
pragmatic and realistic proposals, provided tre-
mendous relief and solace to the common man. 
The prices of all the commodities like refrigera-
tors, air-conditioners, air coolers, Vanaspati, 
cosmetics, tea, coffee, fast food, motor cars 
have comedown. Normally before a Budget the 
shop-keepers, traders and merchants used to 
hoard articles expecting there is going to be a 
rise in the prices. But his year, I hope that they 
would have bumttheirfingers because the prices 
of commodities have started coming down soon 
after the Budget. 

The Opposition has been constantly brand-
ingDr.ManmohanSinghasanagentoflntema-
tional Monetary Fund, World Bank and other 
financial institutions. People believed that Dr. 
Manmohan Singh was least concemed about 
the welfare of the common man and thecountry 
as such. There was a time when he wasconsid-
ered as a liability to the Congress and the 
Government. 

Do, the same Dr. Manmohan Singh has 
amply proved that he is a big asset to the country. 
The credibility of the Party and the country has 
reached very big height. I was watching a TV 
interview and Dr. Manmohan Singh was teUing 
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that he did not have a magic and to produce result 
overnight. But I believe he is a magician and a 
juggler. How come that he has be6'l able to 
produce such a balanced Budget which is able 
to help not only the poor, not only the middle 
class but also the rich. The jugglery and the 
clever manovering ofthe Finance Ministry has 
puzzled the people who are still wondering from 
wherethe money hascometoswellthe revenue. 
People here from the Opposition have been 
talking because they have to talk. But all over 
there had been appreciation from all quarters. 
Whenwereadtghenewspaperstherehasbeen 
appreciation of the Budget. Even after giving so 
many concession, reduction in the customs 
duty, abolishing excise on a number of consum-
able items etc., the deficit has come down. 
despite incredible hike in Central Plan outlay by 
32 percent resulting in the revenue loss of As. 
4522 crores. Still he managed to pag the deficit 
to As. 4314 crores which is less than 5 per cent 
of GOP. 

The bold steps taken like devaluation ofthe 
currency. liberalisation of trade policy. opening 
of the country to foreign investments have re-
sulted in shooting up of to reign exchange within 
a short time. Otherwise we would have been in 
a fools' paradise just as in Aussia when they 
used to teel that their money was officially 
having certain value but in real term it was 
thousand times less than whattheywerefeeling. 

The total convertibility is a very bold step. 
Surprisingly the rupee has become firmer to the 
disappointment of exporters sincethey expected 
thatthe value of dollar would go up to As. 35 or 
As. 40. But it was As. 33 and it has come down 
to As. 31.50. Theyexpectedthattheywouldreap 
the advantage of full convertibility. Butwe are 
proud that our currency is firm. 

The rates of interest have been reclucedby 
one percent but sill. a my previous speaker was 
saying, it was high. By and large, it will also be 
getting redcued. 

The exports have been encourageclto in-
crease the production and are earning foreign 
exchange for our country. Within a year and a 
half, the inflation rate has slipped down from 17 
percentto 6112 percent. There is no denying it. 
People in the Opposition have been saying that 
itisnot61I2percent.ltis9percent. Butanyway, 
they admitthe factthat it has come down. 

The prices of a number of items started 
coming down and the benefit is percolating to the 
common man ultimately. It was a wizard who 
reduced the indirecttaxes which has benefited 
the common man. 

The Budget proposals. as always, can be 
divided into direct and indirect taxes. This pat-
tern of direct taxes include raising standard 
deduction from existing As. 12000/- to As. 15, 
OOOI-andAs. 15.OOItoAs. 18,oooj-torworkmen 
with an incom,e of As. 75.000/- . The basic Gfit 
tax has been raised from As. 20. ooo/-to As. 30. 
0001-.Thewealth-tax expemption in respect of 
one house or part of a house to an individual or 
a Hindu undivided family has been provided. 
The new power sector undertaking will benefit in 
th form oftax holidayforthe firstfive years. Also 
he has been considerate to providethisconces-
sion offive yearstax holiday after the production 
started in some of the very backward States like 
Jammu & Kashmir. Himachal Pradesh. Sikkim. 
Goa and the Union Territories of Andaman & 
Nicobar Islands. Dadar & Nagar Haveli. Daman 
and Diu and Lakshadweep and Pondicherry. 

These are all very thought provoking so that 
these backward States can come up. 

The Finance Minister has. in some cases. 
completely eliminated excise duties on items 
like coffee, tea and instant tea. Similarly excise 
duty has been reduced in several items like 
electric fans. ·foam rubber, motor cars. TV. 
personal computers, typewriters and fax ma-
chines. These have Dacome common nowa-
days and these are the necessities of tOday's 
living. They cannot say this is only a luxury item. 
This has become a necessity today . 
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The charge has been levelled againstthe 
Finance Minister that he has done nothing to 
increase the minimum expemption limit of IT 
and left it at Rs. 28, 000/-. As my previous 
speaker has rightly pointed out, he was right in 
having done it. ,Otherwise, how to go for rev-
enue? '. 

After last year's Budget, I spoke in the 
Parliament and has made a request to the 
Finance Ministerto remove 10 percent duty on 
the export offinished leather and 10 percent of 
dutyon export of rough granite. Thesearethetwo 
items which mainly are concentrated in South-
ern part olthe country from where I come from. 

lied a delegation of tanners consisting of 
people from Madras, Bombay, Kanpur, and 
Calcutta. He was kind enough to reduce the 
export duty on finished leather to five per cent. 
He was also kind enough to reduce the export 
duty on rough granite by 3 per cent. 

Sir, it happens that I am the president olthe 
Tanners Association in Madras. I am also leather 
technologist with post-graduate degree gotfrom 
the Central Leather Research Institute, Madras. 
I also happen to own a tannery factory andshoes 
factory. I only export shoes and not leather, But 
I know the difficulties the tanners are facing 
today. Ours is a tropical country and the quality 
of leather, the raw-material that is available in 
the country is very thin because of the climatic 
conditions and it is having a lot of defects. They 
are not in a position to convertthewholething into 
articles and export as such. But, anyway, export 

01 the article is going up. From 22 percent, it has 
reached 78 per cant. In the year 1990-91 , the 
export was only to the extent of 22 percent. The 
total export of leather and leather goods was to 
the tune pf Rs. 4000 crores. Actually leather 
export is coming down. In this year's Budget, 
when the Finance Minister was kind enough to 
remove the 7 per cent duty on export of rough 
granite, he has not considered itfitto remove the 
5 percent duty on finished leather. This is giving 
the tanners a lot of problems. They have been 
expressing their difficulties to me. All the leather 
cannot be converted because mostly we have 
the lining leather and very little of upper leather. 
We have to import a good quantify of good 
qualitty upper leather in orderto make articles 
and export some of the bad quality abroad. 

So, I requestthe Finance Ministerto con-
sider this factor and give a relief to the tanners 
just as he has done in the case of rough grant so 
that the industry can thrive. 

With these words, I thank you very much for 
having given me this opportunity to speak. 

MR. DEPUTY-SPEAKER; Thank you very 
much. The House stands adjourned to meet· 
again tomorrow, Thursday, 22ndApril, 1993 at 
11.00A.M. 

1957hrs 

The Lok Sabha then adjourned till Eleven of 
the Clock on Thursday, April aR, 19931 
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